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The Lok Sabha met dt Eleven of the
Clock

(MR. SreAker in the Chair)

MEMBERS SWORN

Shrimati Jayanti Patnaik (Cuttack).
Begum Abida Ahmed (Bareilly).
Shri Rajiv Gandhi (Amethi).

Shri Uma Kant (Mirzapur).

Shri Krishna Prakash Tewari (Al-
lahabad).

Shri Ajit Bag (Serampore).

—

OBITUARY REFERENCES

SHRI JYOTIRMOY BOSU: Sir, I am
on a point of order under Rule 376,
sub-rule 2, about the obituary refe-
rence.

MR. SPEAKER: Please take your
seat. I am coming to that. You won't
-= find me wanting.

Honourable Members, as we meet
today after an interval of more than
three months, it is my sad duty to in-
form the House of the passing away
of six of our former Members, namely,
Shrimati G. Durgabai Deshmukh, Sar-
vashri D.D. Malaviya, T.A. Pai, Shri-

2

char Vaman Naik, S. K. Patil and
Nageshwar Prasad Sinha, and one of
our former Honourable Member in the
Rajya Sabha, an old sitting Member,
Shri Bhupesh Gupta.

Shrimati G.  Durgabai Desh-
mukh was a Member of the Consti-
tuent Assembly and Provisional Par-
lLiament during 1946—52. A freedom
fighter, she participated in freedom
struggle and suffered imprisonment.
An eminent social worker, she was a
champion of the cause of women in
India throughout her life.

In 1952, she became member of the
Planning Commission in charge of so-
cial  welfare. As Chairman of the
Central Social Welfare Board, she pro-
moted the establishment of social wel-
fare centres and rural welfare centres.
She was recipient of a gold medal in
1946 in recognition of her services for
promoting Hindi. In 1971, she was
given the Nehry Literary Award in
appreciation of her work for eradica-
tion of illiteracy. She was honoured
with the Padmabhushan Award in
1975, the Intermational Women's Year.
She passed away at Hyderabad on 9th
May, 1981 at the age of 72 years.

Shri K. D. Malaviya was a Member
of the First, Second, Third and Fifth
Lok Sabha during 1952—87 and
1971—77. Earlier, he was a Member
of U.P. Legislative Assembly during
1946—51. He worked as Parliamentary
Secretary, UP. Government in 1946
and was appointed a Minister in U.P.
Government in 1947.

At the Centre, he was appointed
Deputy Minister of Natural Resources
and Scientific Research in 1952. He
became a Cabinet Minister in 1957 in
which capacity he served till 1963 and
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again during
tenure as Minister,
portfolios, including those >f Steel,
Mines and Fuel, Mines and Oil and
Petroleum and Chemicals. A freedom
fighter, he suffered imprisonment
several times during the freedom
struggle.

It was during his stewardship
that our country made some sig-
nificant advances in  oil exploration
and refining. An active social worker,
he was Chairman, National Coopera-
tive Union during 1955-56. He was
also Chairman, National Association
of Afro-Asian Solidarity and various
international cultural societies. He
was Chairman, Heavy Engineering
Corporation during 1968-69,

He passed away at New Dehi on 37th
May, 1981 at the age of 77 years

1974—T71. During his
he helg various

Shri T. A. Pat, was a Member of the
Sixth Lok Sabha during 1977—79 re-
presenting Udipi Constituency of Kar-
nataka. Earlier, he was a Membeyr of
Madras Legislative Assembly in 1952,
Mysore Legislative Assembly in 1953
and Rajya Sabha during 1972—77. He
became a Member of the Union Cabi-
net in 1972 and held various portfolios,
including these of Railways, Heavy In-
dustry, Steel and Mines, Science and
Technology, Industry and C(ivil Sup-
plies and Industry till March, 1977.
He was ogain  appointed a Cabinet
Minister at the Centre in August, 1979.

An expert of finance and banking,
he served as Chairman, Syndicate
Bank, Food Corporation of India and
Life Insurance Corporation. He was
awarded Padma Bhushan in 1972. He
passed away at Manipal in Karnataka
on 29th May, 1981 at the age of 59
years.

Shri Shridhar Vaman Naik was a
Member of the provisional Parliament
during 1950—52 from the then Hydera-
bad State, He served as a member of
Hyderabad Municipal Committee and
later became Vice-President, Hydera-
bad Municipal Corporation. An indus-
trialist, he was President, Hyderahad
Chamber of Commerce and Industries
and was associated with a number of
social institutions and industrial con-
cerns. He passed away at Hyderabad
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on 29th May, at the age otza

years.

1981

Shri 8. K. Patil was a member of
the Constituent Assembly, Provisional
Parliament First, Second, Third and
Fourth Lok Sabha during 1047—87
and 1969-70. Earlier, he served as a
Member of Bombay Legislative Assem-
bly during 1937—46. He was also a
Member of Bombay Corporation for
seventeen years and was its Mayor
during 1949—52.

Barring a few months, he was a
member of Union Cabinet during 1957—
67 and held the portfolios of Irrigation
and Power, Transport and Communica-
tions, Food and Agriculture and Rail-
ways. A veteran freedom fighter, he
suffered imprisonment several times
during the freedom movement. An
eminent social worker, he was associ-
ated with several social and educa-
tional institutions. He was Chairman,
Film Enquiry and Cantonment Com-
mittees and Member, Central Board of
Film Censors. An active parliamen-
tarian, he tfook keen interest in pariia-
mentary actlivities. He passed away at
Bombay on 24 June, 1981 at the age
of 81 years.

Shi; Nageshwar Prasad Sinha was
a member of the First Lok Sabha dur-
ing 1952—57 representing Hazaribagh
East constituency of Bihar. A leading
advocate, he worked as public prose-
cutor of Giridih district. He founded
a school ail his native place and estab-
lished many libraries. He passed awauy
at Pachamba, Giridih on 17 July 1981
at the age of 73,

I also have to inform the House of
the sad demise of Shri Bhupesh Gup-
ta, Member, Rajya Sabha who passed
away at Moscow on 6th August, 1981
al the age of 67. Shri Bhupesh Gupta
was one of the senformost members of
Rajya Sabha and had been a Membher
ever since 1952, He has aptly been
described as an institution and his con-
tribution t{o parliamentary proceedings
ings was monumental.

It would be recalled that ghri Bhu-
pesh Gupta had taken an active part
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in the freedom struggle and had suffe-
red nment for taking part in
civil bedience movement. He was
a digtinguished editor of “New Age”,
the central organ of the Communist

of India. He was a member of
World Peace Council apnd presidential
committee of All India Peace and
Solidarity Organization. It would be
most difficult to fill the void left by
this distinguishéd parliamentarian in
the Rajya Sabha. We all mourn the
loss of this friend.

Now the House may stand in silence
for a short while to express our deep
SOrrow.

The Members then stood in gilence

for a while.
DR. SUBRAMANIAM SWAMY
(Bomay North East): Sir, I gave a

notice to day under rule 388.

MR. SPEAKER: 1 have not allowe
it

DR. SUBRAMAINAM SWAMY. How
can you not allow? It is a question of
my fundamental right, I am not be-
ing allowed to ask questions. How c4n
you say you will not allow it? Next
time you would not allow me to speak
here.

MR. SPEAKER: Come to me

DR. SUBRAMANIAM SWAMY- We
want to find out and know what it is
Let the House come to know how
the questions are being admitted.

MR. SPEAKER
will discusgs it.

DR. SUBRAMANIAM SWAMY- I
asked the question about Prime Minis-
ter's statement on war with Pakistan.
I want to know whether it is unparlia-
mentary to mention Mrs. Gandhi's
name in the question Why was it
rejected? Will you have a look at it?

MR. SPEAKER: Come to me. Yes;
why not? I am there to look into
everything, You are welcome,

DR. SUBRAMANIAM SWAMY:
Welcome to what?

Come f{o me. We

SRAVANA 26, 1003 (SAKA)
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MR. SPEAKER: To a discussion. 1f
yon so desire, I can arrange for a tea
party for you.

Now Question No. 1. Shri Jyotir-
moy Bosu,

— it

ORAL ANSWERS TO QUESTIONS
Import of Wheat

+
*1. SHRI JYOTIRMOY BOSU:

SHR] R. P. YADAV;

Wil] the Minister of AGRICUL-
TURE be pleaseg to state:

(a) whether Government have
finalised g scheme of importing wheat
from U.S.A,;

(b) if 50, what are the details there-
of;

{c¢) what will be the landed cost of
mmported wheat per tonne;

(d) what 13 the procurement price
of wheat for the current year recom-
mended by the Agricultural] Price
Commission anq finally fixeq by the
Government (per tonne); and

(e) the estimateg foreign exchange
out-go on account of wheat import?

THE MINISTER OF AGRICUL-
TURE, RURAL RECONSTRUCTION,
IRRIGATION AND CIVIL SUPPLIES
(RAO BIRENDRA SINGH). (a) and
(b). Yes, Sir. The Government has
contracteg for import of 15.15 Ilakh
tonnes of wheat from U.S.A, for
delivery from August 15 19881 to
January 31, 1982,

(¢) The average landed cost of
imported wheat is estimated at
Rs. 1964/~ per tonne inclusive of ocean
freight and incidental expenses of
unloading. '

(d) The Government hag fixeq the
support price of Rs. 1300/- pe, tonne
for wheat for the current marketing
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Yyear ug against the price of Rs, 1270/~
per tonne recommended by the Agri-
cultural Prices Commission,

(e) The estimated foreign exchange
out-go, on present reckoning, wil; be
about US $ 203 million, inclusive of
the price of wheat which will come
‘to about $ 262 million,

SHRI JYOTIRMOY BOSU: I am
pleaseg to hear the voice of the Com-
mander-in-Chief of the graln power.
You remember that word that Yyou
useqd some time ago the grain power
of the Commander-in-Chief. We have
seen a proourement drama where the
traders were given the first choice.
They were accommodated ang the
FCI was kept dormant. The dividends
were two-fold. A lot of money was
flowing in from the traders within the
country and there wag a kick back
from the Americans which is 75 per
cent, Well, the Continental Grain
Company will enlighten you more on
this. They entered the US market
after the Reagan embargo was lifted.
1 understand that the VUSSR has
chosen to enter the Canadian wheat
market instead of getting into the
American market,

MR, SPEAKTR: You put a ques-

iion,

SHRI JYOTIRMOY BOSU: These
people would have got the wheat
cheaper. You will fing that they have
publisheq it in the American news-
papers us wel]l as paperg within the
country. I woulg like to ask the hon.
Minister what is his credibility? He
says something and does something
different within a period of 3 few
months, There is a3 newg item in no
less a paper than The Hindustan
Timeg in which it was said, no wheat
import. The Minister of Agriculture
Rao Birendra Singh seid today that
the Government had no programme
to import wheat. Thig was dated 9th
May, 1981. I woulq like to ask as to
when this idea of import of wheat was
first mooted? When wag it placed on
record? Then his worthy colleague
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the Ministey of State Shei R. V.
Swaminathan said on 30th, only some
monthg earlier about it: gne day he
had ruled out the import of wheat.
(Interruptions) It ig necessary that
the background must be given
(Interruptions)

PROF, K. K. TEWARY: How are
you permitting him? He js delivering
a lecture, (Interruptions) This is not
done. (Interruptions) He is levelling
unfoundeq charges. Hag he given in
writing that he will leve; charges?
(Imterruptions)

MR. SPEAKER: Please sit down.
(Interruptions)

MR. SPEAKER: Now you have
taken more time than him,

(Interruptions)

MR, SPEAKER: You put ga ques-
tion.

(Interruptions)

PROF. K. K. TEWARY: How are
you permitting him? (Interruptions)

MR. SPEAKER: It is such an im-
portant question.

SHRI JYOTIRMOY BOSU:; In the
circumstances that I am narrating my
information js this. He hgg very
cleverly wordeq the reply. He has
said about the average lended cost.
Would you enlighten the House what
ig the highest cogt for the white variety
and what is the lowest for the brown
variety for the east coast wheat and
the west coast wheat? What do you
mean by incidentals? Are the inci-
denta]s provisional or fina]? (Inter-
ruptions) I have yet to ask certain
things. This is a very important
matter. (Interruptions)

MR, SPEAKER: Yon please sit
down,

(Interruptions)

MR. SPEAKER: You ask g question
ang not give information.
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SHRI JYOTIRMOY BOSU: The
ctontract has been entered wmongst
others with the Continental Grain
Company which is one of the giants of
the grain companieg which, along with
others, contro] 90 per cent of the
export of cerealg from America; and
the minimuen price is Rs. 2,200 per
metric tonne landed in Indian port;
and there is enough scope for ircreas-
ing the cost by adding up incidental
'charges, transport charges ang deli-
very to State Capitals. Is it correct
or ig jt not correct?

RAO BIRENDRA SINGH: Mr
Bosu's first question was regarding the
decision that was taken by Govern-
ment to import wheat. These decisiong
cannot be foreseén. He referred to
my statement of a date sometime in
May

SHRI JYOTIRMOY BOSU: ‘Eighty-
one!

RAO BIRENDRA SINGH: Yes, But
the decision tg import wheat was
taken by Government in June.

SHR]; JYOTIRMOY BOSU. One
month alter that?

RAQO BIRENDRA SINGH: The next
question he asked was about the price
paid for Western white wheat and
hard red winter wheat. The average
price fob. in U.S. Dollars for Western
white wheat per tonne js $ 168787
and for hard reg winter the average
price fo.b. in US. Dollarg per tonne
ig $181485. The cufrency equivalent
is Rs. 89 per Dollar. You cen now
calculate,

AN HON, MEMBER: When was it?
{Interruptions)

RAO BIRENDRA SINGH: Thig is
when it wag purchased,

The next question he askeg was
about the particular firm,

SHRI JYOTIRMOY BOSU: Con-
tinenta] Grain Company.
1288 1LS--2

SRAVANA 26, 1603 (SAKA)

Oral Answers 10

RAO BIRENDRA SINGH: The firm
which Mr, Bosu mentieneq ig one of
the nine companies which have agreed
to supply wheat to us between the
months, ag I mentioned, from August
to January, 1982, Continenta] is one
of the nine firms,

SHRI JYOTIRMOY BOSU: Will
the hon Minister kindly take the
House into confidence and telll correct
1y taking the real value of landed cost
at State capitals of the American
importeq Wheat? He hag not told me
the cost of the white variety and red
variety. 1 forgot it. (Interruptions)

MR SPEAKER, He told, Req end
White variety.

SHRI JYOTIRMOY BOSU: In termg
of rupees ang dollars. Dollar is
jumping. Avargal ig sitting there.
(Interruptions) In termg of Indiam
rupees, the procurement or issue price
given to Indian peasantry and the
American price in sum total which
would be the substantial? (Interrup-
tions) Angd then, hag he gone through
the P A C Report in which it is clear-
ty stated that ISM Washington has
indfcattd that according to the Busi-
ness Magazine the following five
firms of the biggest grain dealerg in
the US.A. ang are engageq in 90per
cent of the total grain exported, Con-
tinental Grain Company, New York,
Carlgill Inc, Minniapdis, Cook Indus-
tries Limited,... (Interruptions) I
want to ask the hon, Minister whethey
he 1s aware of the Tact that the
evidence tehidertd before the FBI
which reads as follows—

“A former employee of the
Bungee Corporation, wholesale éx-
porterg of grain, has told féderal
investigators about the “flagrant”
cheating of poor countries receiving
foo4 aid from the U.S.”

(Interruptions)

. K. K. TEWARI; 13 it rele-
vant? (Interruptions)

MR, SPEAKER: He can refer to it.
{Interruptions)
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MR. SPEAKER; Mr. Tewari, do not
intervene. This is mot the way. You
cannot interrupt, I can interrupt him.

SHRI JYOTIRMOY BOSU: "A
former employee stateg that cargoes
of grain shipped to these countries
were systematically short-weighted
because they lacked”.... (Interrup-
tions) I am quoting because the
Minister may see gnd he can take pre-
cautions,

‘“The employee whose name was
given as Dr, Bing A Negrotie said
one of the company’s executives had
told him, “Alwayg remember and
try and look and see where”
{(Interruptions)

MR. SPEAKER: Pleage do not read
the whole of jt,

SHRI JYOTIRMOY BOSU: I am
only quoting.

MR, SPEAKER: You have referred
to the report,

SHRI JYOTIRMOY BOSU. ‘..ex-
ecutives had told him “Alwayg re-
member and try and look and see
where the ship js going and who it’s
going to.” The executive reminded
him that India lacked adequate faci-
Iities to check on cargo weights.’

Wil the hon. Minister kindly try
and obtain copies of this evidence
from gur Ernbassy in the United Stateg
and take precautions so that these
American bandicootg gre not able to
cheat ug for long ang for ever?

RAO BIRENDRA SINGH: All pre-
cautiong are being taken to see that
the quality of. wheat supplied is up
to the standard
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SHRI JYOTIRMOY BOSU: The
Pemsant is being looted. We are sell-
ng the country to the Americans!
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SHRI R. L, BHATIA: Is it g fact
that the Food for Work Programme
hag consumed much of our food
stocks? What was the position of food
stocks in May, 1981 with the Govern-
ment? Was it sufficient to meet the
requiremerits of our fair price shops®

RAO BIRENDRA SINGH: Wheat
stocks at the end of April thig year
were about three million tonnes. If
compared to last year's stocks it was
much less.

DR. SUBRAMANIAM SWAMY :
How much?
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RAO BIRENDRA SBINGH: I do not
have the exact Hgures. The total
foodgrain .steck this year at the wnd
of June was only 13.6 millipn tonnes
as against last year's 16.2 million ton-
nes. This shows that we do not want
to take any chances at all because we
want to meet you on your ground.
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MR, SPEAKER: Are you ready to
accept his assurance?
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MR. SPEAKER: We shell have a
have g discussion on this, We are go-
ing to have that discussion later on.

A st gey  gad I F
ag stradl wgdt § o avaf W wlgon
QIR A 700 w0 vy a® gt
g¢ w12t g *fgy foa o Agrusg
¥ fafea qen€ fafeeee ¥ =g fw g
SR AAT T AFY § AF A& T 2w
g A Lad fAq 27 ¥ aEdL & g
QPRI F , qFar qgagr ¥ ? ¥
Fa A v afeaw  fefgaqua
fazza & A o 3 g ¥ fag
QT AE IX Y eqaEAT FIAT ?

T

L1
- -

"t e g ;e agw, S
AL At F (17 g f4s g, raar
W TsTT wiaq afer gad wd
AT @ qRE AL TR S\

Ravi-Beay Water Dispute

*2 SHRI CHIRANJI LAL
SHARMA.

SHRI CHATURBHUJ:

Will the Minister of IRRIGATION
be pleaseg to refer to the reply given
1o Unstarred Question No. 1804 on 2
March, 1981 regarding Punjab-
Harvana Water Dispute and stata the
tesultg of effortg made by the Central
Government in resolving the dispute
between Punjab and Haryang for
sharing Ravi-Beas Water by negotla-
tiong outside the Court?
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THE MINISTHBR OF, AGRICUL-
IRRIGATION- AND. CIVIL, SUFPLIES
(RAO BIRENDRA. SINGH): Discus-
siong have taken place with the State
Governments; However, np settlemant
has been reached so far,

SHRI CHIRANJI LAL SHARMA:
Will the hom, Minister of Irrigation
kindly let the House know as to how
lung this dispuie will linger on, even
though the award was given by lhe
hon. Prime Minister 5-6 years back?
I would also like to kmow whether the
Government of Punjab has agreed in
pr nciple to give its share to Haryana.
1f so, is' it a fact that work on the
canals in the Punjab area has not been
siarted and even the land has not beén
acquured for the purpose?

RAO BIRENDRA SINGH: S, they
are trying to get the States to agree for
a settlement outside the court. The
Haryana Government had gone tb Sup-
reme Court in 1979. The I'unjao Gov-
ernment also followed suit, A few
months later, they also went to the
Supreme Court. In Punjab and Har-
yana at that time therg were non-
Congress governments After this gov-
ernment took over, the hearing in Sup-
reme Court started in Februarvy and
the matter was immediately taken up
with the two State Governments, dis-
cussione have been held by the -Minis-
ter of Law on behalf of the Prime
Minister and we hope that since bhoth
the Governments belong to the ruling
Party, there will be some compro-
mise and the dispute will be settled
out of court.

SHRI CHIRANJI LAIL SHARMA:
May I ask the hon. Minister whether it
is a fact that the canal n Haryana has
already been constructed and they
spent about Rs. 80 crores or s0? In the
mean time will the Government of
India persuade, the Government of
Punjab to acquire lang angd start con-
structien of a capal in its area?®

RAO BIRENDRA SINGH: Tt is a
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fact that the canal in Haryana area
has been constructed and no work has
been done in the 122-kilometre stret-
ch that lies in Punjab. Bui after there
is a settlement, we will take up the
matter with the Punjab Government
and once it is settled, there will be
no difficulty in the construction of
the canal in the Punjab territory.

SHRI CHIRANJI LAL SHARMA:
In principle jt has been agreed....

(Interruptions)
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MR. SPEAKER: No explanation.

SHRI R. S. SPARROW: This is a
question that concerns two friendly
States, In su far as Punjab is concern-
ed, everybody knows that during
every year the major portion of grain
is sent to the Central Pool through
Punjab. The kisans of Punjab con-
sider that if a decision gn water dis-
pute is taken as per the untenable
claim of the other Siate. There is a
danger of about 2 lakh acres of green
belt of Punjab going dry. I would
like to ask humbly our hon. Minister
for Irrigation whether, as and when a
decision 1s taken keeping the bigger
perspective of food production into
account, leaving aside the legal aspect,
this particular overriding factor will
al.o be taken into account.

RAO BIRENDRA SINGH : All
these factors will be taken into
account and are being takin into ac-
count. 1 do not agree with
the hon. Member that on ac-
count of the decision of the
Government of India large areas in
Panjab will go dry. We shall see to it
that the wa.er that is being utilised

SHRI R. S. SPARROW: I said ab-
out the untenable claim of the sister
State and not of the Government of
India.

RAO BIRENDRA SINGH : As
As regards the need of Punjab for ir-
rigation waters, I hope the hon, Mem-
ber will also realise that any other
State can also produce larger guanti-
ties of agricultural commodities iike
Punjab, it they get sufficient irigation
water.
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Effoct on Chemica] Fertilizers on
Fertility of Land in Punjab

*3, SHRI R. L. BHATIA: Wil the
Minister of AGRICULTURE be plea-
med to slate:

(a) whether Government have ever
applied their mind to have an export
study made about the long-range ef-
fects of chemical fertilizers on the pro-
ductivily of the land n Punjab, where
at present 3 crops are being produced;

(b) whether these chemical fertili-
zer are suspected of affecting the fer-
lity of the land in the long-run and
furn it into salt-petre or render it un-
fit for production of more than 1
<€rop; and

(c) .f not, whether Government pro-
pose to have this matter examined by
some cxperts to remedy the situation
sg as to preserve the fertility of ihe
spil?

THE MINISTER OF AGRICUL-
TURE, RURAL RECONSTRUCTION,
IRRIGATION AND CIVIL SUPPLIES
(RAQ BIRENDRA SINGH): (a)
“Yes, Sir. The long range effect of che-
mical fertilizers on the productivity of
the land in Punjab and other States
has been an important subject matter

of study.

{b) The study so far conducted by
the expcrts of the Indian Counci] of
Agricultural Research indicate {hat
chemica] fertilizers when applied judi-
ciously do not affect the fertility of
the land in the long run and do not
render it unfit for production of more
than one crop, There is no possibility
©f turning the land into salt-petre due
to the application of chemical fertili-
zers. On the other hand, for the im-
Provement of lands affected by alkali-
nity higher does of nitrogen has been
Tound beneficial.

() Question does not arise.

SHRI R. L. BHATIA: Very large
number of farmers are using chemical
Tertil'sers to grow more food. There is
a growing feeling among the farmers
that the continuous use of the fertili-
sers will affect the health of the soil.
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The Minister in his reply has stated
that judiclous use will not affect it.
Most of the farmers are ill.terate. They
do not know the proper application of
such chemical fertilisers, Has Gov=-
ernment made any study to this effect
that the illiterate and poor farmers are
using these fertilisers properly and in
a judicious manner which he has clai-
med ‘n his reply?

RAO BIRENDRA SINGH:
Our agicultural experts through the
Development Blocks, the officials of
the Department of Agriculture of the
States, our programme of training and
visit system for educating the farmers,
are taking all the necessary measures
to educate the farmers for the usa of
fertilisers, The consumption of fertili-
sers in India as a whole is very low.
In Punjah, as compared to other ad-
vanced couniries, it is still around
100 kg. per hectare as against 400 to
700 kg, in most of the advanced coun-
tries. In Netherland it is over 700 kg.
In Japan it is about 450 kg. The utili-
sation is at such a low level that we
see, at present, no danger from the
use of fertilisers, It is a known fact that
the high yielding varicties of crops
need larger quantities of nutrients in
the soil. It has been estimated that at
least 20 per cent more fertiliser nu-
trienis have to be provided to the soil
affected by alkalinity for high yielding
varietics. From that point of view
there is no worry, There is no danger.

SHRI R. L, BHATIA: Dr. D. P.
Gautam who is the Director-General
of the Indian Council of Agricultural
Research says:

“Improper attention to coil and
water management had reduced the
fertility of land resulting in a kind
of exploitative agriculture maintain-
ed at substance level. Nearly 1/4 to
1/5 of the crop land has now been
degraded to an intolerable degrees.
Its productivity had been reduced
drastically.”

Keeping in view the statement of D»,
Gautam, may ! know whether the
Government will go into the matter
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and adopt the necessary measures to
sog that the productivity of land is
not affected.

RAO BIRENDRA SINGH: There
are 11 research centres all over the
couniry. Two of them are in funjab,
one at Ludhiana and another set up
by the Punjab Government al Gu-
daspur. They continue with the stu-
dies. Every precation 1s takin to see
that the consumption of fertiliser
does not reduce the fertility of land

SHRI M. RAM GOPAL REDDY: The
fertility of the soil, as you know, Sir,
s built in 10—15 years. If there is an
indiscriminate use of fertiliser, we can
destroy the fertility in 2 years. To
maintain the fertility of the soil, along
with inorganie manure, may I know,
whether the Government propose to
use some orgamic fertiliser also?

RAO BIRENDRA SINGH: 'Thatl is
also recommended by agricultural ex-
perts.

H.qual Assistance to Floog Affected
States

+
*4, SHRI AMAR ROYPRADHAN:

SHRI MANPHOOL SINGH
CHAUDHARY:

Wil the Minister of AGRICULTURE
be pleased to lay a statement showing:

(a) the names of the States/areas
which have been affected by the recent

AUGUST 17, 104}

Oral Answers 24

floods in the country and thg appraxi-
mate loss to life, crops, properly and
livestocks on account of this in the
Staes (State-wise);

(b) what rel ef measures Government
have taken in this regard; and

(c) what financial assistance has been
given to the States and wheiher this
astistance was adequate (State-wise)?

THE MINISTER OF AGRICUL-
TURE, RURAL RECONSTRUCTION,
IRRIGATION AND CIVIL SUPPLIES
(RAO BRENDRA SINGH): (a) and
1b) Based on the reports received {rom
the States, slatemenls showing the ex-
tent of damage due to floods (State-
ment I) and relief measures taken
(Siatement II) are placed on the Tabhle
cf the House

tc) None of the flood affected States
except U.P. has so far sent the re-
quired memorandum  to enable
the Government of Indig to send
Central Teams to make on the-
spot assessment of the extent of dam-
age and of the assistance needed te
meel the situation.

On the request of the Government of
Rajasthan, the Government of India
have sanct'oned Rs. 5 crores as ‘on-
account’ advance to that Government
pending the visii of a Central Team, to
conlinue the relief operation due tn
floods.
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Statement IX

The State Governments have been
provided with margin money, in their
budgets on the basis of the recom-
mendations of the Seventh Financc
Commission to meet the immediate
expenditure arising from natural cala-
mities. The State Gtvernments have
sandtioneg ex-gratia payments to the
families of the deceased and the in-
jured persons and funds for re-build-
ing/repair of the houses damaged in
accordance with the norms prescribed
by the respective State Governments.
Agsistance is also extendeq for cattle
lost, Relief camps and health Centres
have been opened to provide relief to
be affected population. Arrangements
have been made for air-dropping of
food-packets to marooned people. Cat-
tle camps have also been opened. Es-
sential commoditics like foodgrains.
kerosene, match-boxes etc. are made
available to flood affecled areas. Peo-
ple residing in Jow-lying areas have
been moved to safer places. Sufficient
amount has been placed at the dispo-
«al of the district autho:ities to meet
the requirements of relief.

The Prime Minister has released the
followint amounts from {he Prime
Minister’s National Relief Fund to the
States:

Name of the State Amount releasec

(Rs. lakhs)
Assam 5.00
Bihar 5.00
Gujaral 2.00
Kerala 2.00
Orissa 200
Uttar Pradesh 20.00
West Bengal 5.00
Rajasthan 15.00

—— = ——

The Armed Forces have extended
assistance to Bihar, Gujarat and Raj-
asthan with rescue and reliet mate-
rials, Air-dropping of food-packets to
marconed people has been arranged
“where necessary.
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SHR! AMAR ROYPRADHAN: Sir,
the devasting floods started since
May, 1881, If you go through' the
reply of the hon Minister and the
statement laid on the Table of the
House, you will find that a sum of
only Rs. 5 crores has been sanction-
ed to Rajasthan and nothing has
been sanctioned to other flood-affect-
ed States, A few lakhs of rupees
have been sanctioned from the
Prime Minister’s Fund which is a
very meagre sum in comparison to
the sufferings of the people in the
flood affecteq areas.

I do not know why the hon.
Minister is laying so much stresg on
the visits of the Central Teanis 1o
flood affected areas. May I know
why an ad hoc grant of Rs, § crores
has been made to Rajasthan be-
fore the visit of the Central Team
there? I would like to know clear-
Iy from the hon. Minister whether
the Government is ready to give ad-
hoc grant to all the flood-affected
States before the visit of the Cen-
tral Teams there. I want to know
when the Central Teamg will visit
all the flood-affectej States, includ-
1rg West Bengal, I also want ‘o know
whether the Government i, ready
1o give full compensation for the
damaged crops to the share-croppcers,
small and marginal farmers and the
house building grants to those peo-
ple whose houses had been destroyed
by the floods,

RAO BIRENDRA SINGH: Ms 1
stated, except U.P. no State Gov-
ernment affecteg by floods has :zent
any memorandum so far. A sum cof
Rs. 5 croreg as ‘on-accoant’ has
boen sanctioneq for Rajasthan De-
cause they requested for it. The
West Bengal Government, if that is
the State which hon. Member is re-
ferring to, has neither sent any mem-
orandum nor has asked for any re
lief so far. They have not demand-
ed anything.

SHRI AMAR ROYPRADHAN: In
the last 34 years of Independence,
the Central Government gid little to
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from the flood or-
know whether there
Plan for the whole of
save the people and
from the fury of floods
hether the hon, Minis-
forward fo prepare a
for the whole country
e people from the on-

FOEIRRECE)
%E§g§ 38,
il

RAO BIRENDRA SINGH: A Mas-
ter Plan has already been suggested
by the National Commission on Floods
which submitted its report sometime
in the beginning of last year and
which was set up in 1976. All those
recommendations are being taken up
with the State Governments and a
comprehensive plan for protecting lar
ger areas from floods is being pre-
pared. A separate Cell has been set
up in the Ministry of Irrigation and
as the Hon. Member perhaps also
knows during the current Sixth Five
Year Plan, the outlay for meeting the
floods and for taking up flood pro-
tection works is more than what was
spent during the previous Five Year
Plans. The total amount during the
previous 30 years was not more than
what we have provided during the
Sixth Five Year Plan and
we hope that with the
money that is being made available,
we shall be able to protect larger
areas. Very large areas in the couatry
are fiood-prone. It is about 40 million
hectares. But, so far we have been
able to treat hardly 1/4th of it, only
11 million hcctares. So, keeping in
view the magnitude of the problem, I
hope Hon. Members would appreeci-
the efforts of the Government,

=t 5 g g Wadt w50 gAY
Fy A7 Fg T9R W var 7L
USEgTy ¥ A & O qga SR 0L §,
g T AT § WK qgS qTEMA GAC R,
TaF f5% qare gl T N 5 wqT wqqr
feqr d, sur sz qaica & ?

RAO BIRENDRA SINGH: This is
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only an ag hoc grant, A Memorandum
has yet to be received from Rajasthan
Government and then a Central Team
will go into the details and will take
further steps.

MR. SPEAKER: Mr. Arakal, how
do you get interested in the question?

SHRI XAVIER ARAKAL: Jt is
stated in Statement No. I that 54
people have lost their lives in Kerala.
Damage to public utilities is around
Rs. 30 crores. From Statement No. II,
it would be seen that only Rs. 2 lakhs
have been allotted to Kerala. I would
like to know whether the State Gov-
ernment is ineffective in tackling the
problemg of this flood havoec in the
State? Why not the Central Govern-
ment step in to provide for more
money for tackling the problem?

RAO BIRENDRA SINGH: The
amount of Rs. 2 lakhs that the Hon.
Member has mentioned is only grant
out of the Prime Minister’s Relief
Fund, It is not against flood damage,
Kerala Government, as the Member
has rightly stated, hag not sent any
Memorandum., But, every State hasa
substantial amount of margin moncy
at its disposal to be used for em-
ergency and we except thal with the
margin money of about Rs, 1.5J
crores or so at the disposal of Kcrala
Government every year, it will be
able to take immediate action in any
Emergency.

+ & —
WRITTEN ANSWERS TO QUES-
TIONS

Central Team to Rajasthan to assess
loss due to floods

*5. SHRI LAKSHMAN MALLICK:

SHRI KRISHNA KUMAR
GOYAL:

Will the Ministe; of AGRICUL-
TURE be pleased to state:

(a) whether Rajasthan Govern-
ment has urged the Centre to depute
a central team {o assess the loss due
to recent floods in the State;
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() if so, whether such a teum has  witp the LD.A. for

been sent to Rajasthan;

{c): whether any report has been
sent by the team; and

fdy if sp the details thereof and
the action. taken by the Govern-
ment?

THE MINISTER OF AGRICUL-
TURE, RURAL RECONSTRUCTION,
IRRIGATION AND CIVIL SUPPLIES
(RAD BIRENDRA SINGH): :a) to
(d), The Government of Rajasthan
have requested the Governmemt of
India to sead 3 Ceniral team tu Raj-
asthan, The memorandum on the
besis of which the Central team is to
wake on-the-spot assessment js how-
ever, awaited.. Immediately on re-
ceipt of the memorandum, a ¢ catral
team which has already been  con-
stjituted will be deputed to Rajas-
than. >

Pendwag the visit of a Coentral
Team, the Government of In-
dia have sanctioned Rs, 5.00 crores as
‘on-account’ payment to Rajasthan,
on the 6th August, 1981.

World Bank assistance for Mhanadi
Barrages Project

*G6. SHR! SUBASH CHANDRA
BOSE ALLURI: Will the Minster of
IRRIGATION be pleased to utate:

(a) whether 1t 15 a fact that the
World Bank has given financial as-
sistance for the Mahanadi Barrage#
Project;

(by if so, the amount thereot,

(¢) whether the World Bank has
mnsisted that the work of the Pro-
Jeet be assigneq to reputed i1nd ex-
perienced parties; and

' (d) if so, the reaction of the Gov-
ernment thereto? )

THE MINISTER OF AGRICUL-
TURE. RURAL RECONSTRUCTION,
TRREIGATION AND CIVIL SUPPLI-
ES (RAO BIRENDRA SINGM):
(a) and (b). An agreement for the
credit assistance of US S 83 'rillion
hag been signed in December, 1980
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the Mahanaoi
Barcages Project in Orissa.

(c) and (d). The project agree-
meat signed by Gavernment of Oris-
sa with the L.D.A, provides that pra-
curement of goods and civil works
for the projects to be financed out
of the proceeds ol the credit shall be
procured under contracts awarded,
in accordance with the Guidelines for
Procurement under World Bank
Loans ang IP.A. Credits published
by the Bank. These guidelines also
provide fo: pirequalification of bid-
ding

Water Flow in Hooghly during
lean period

*7 SHRI SANAT KUMAR M\AN-
DAL: Will the Minister of IRHIGA-
T.ON be pleased to state:

(2) whethey pending any wo.king
agreement with Bangladesh on  the
Ganga Waters, any effeclive steps
hawve been taken by the Government
of ndig to maintain the waler flow
in the Hooghly during the lean pe-
riod to save the Calcuilla Port fiom
extinction, and

(by if so, what?

THE MINISTER OF AGRICUL-
TURE, RURAI, RECONSTRUCTION,
IRRIGATION AND CIVIL, SUPPLI-
ES (RAO BIRENDRA SINGH)-
(a) There is already the Tado-Ban-
gladesh Agreement of Novrmber
1977 on sharing of the Ganga Waters
at Farakka and on Augmenting its
flows according to which the waters
reaching Farakka are shared bet-
ween India and Bangladesh duling
January and May every year for a
periog of five years,

{(b) Does not arise,

Stoppage of supply of Milk in Pac-
kets by Mother Dairy

*§, SIIRI SATISH AGARWAL:
Will tle Minister of AGRICULTURE
be pleaseq to state:

(a) the reasons for
supply of millkr
Mother Dairy;

stoppage of
in packets Ly the
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(b) whether it is due to the shift-
ing of the packing plant; and

(c) ¥ so, the reasons for <hifting
the plant?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R V SWAMINATHAN)-
(a) The work of expansion of the
throughout capacity of the Mother
Dairy was undertaken in 1979 and
is nearmg completion During the
final stage of expansion, the virking
of mulk in polypacks became diffi-
cult and was therefore, discontinu-
ed

(b) No, Sn

fcy Does not arise
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Import of Sugar
*10. SHRI F. H, MOHSIN:
SHRI B, V. DESAI:

Will the Minister of AGRICUL-
TURE be pleased to lay a statement
showing:

(a) whether Govennment have
decided to import sugar from other
countries;

(b) if so what is the quantity and
from which country;

(c¢) what is the rate of sugar in
the international market and at what
rate Government have arranged for
import; and

(d) whether it would in any way
affect the sugarcane price that is now
being paid by the factories?

THE MINISTER OF AGRICUL-
TURE RURAL RECONSTRUCTION
AND IRRIGATION AND CIVIL, SUP.
PLIES (RAO BIRENDRA SINGH):
(a) Yes, Sir

(b) Upio about 2,15 lakh tonnes of
sugar have been contracted for im-
port and the sugar is being shipped
from load ports in Brazil, Tnited
States, South Korea Philippines and
EEC countries,

(c) The total value of imports of
the maximum gquantity indicated ab-
ove would be about Rs. 100 :rores.
The international prices of sugnr in
different commodity markets fluctu-
ate, sometimeg widely and from day
to day and for different shipment pe-
riods, There is also no standard
rate for white sugar-ex-Indian ports,
The importeq sugar was contracted
at the best available prices,

(d) The import of sugar has no
effect on the statutory minimum
cane price or the actual cane price
paid for the sugar year 1980-81 as
the majn crushing season is long
over and thus primarily theré is no

1288 1.8—3.

relevance, However, any possible
lowering of the free market realis-
ation could effect the share wnder
the Bhargava Sharing Formula, But
the free market prices have to be
balanced against remunerative prices
to be paid to cane growers and rea-
sonable prices of sugar for the con-
sumer as well,
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Waterlogging in the Capital due to
Heavy rains

*12. SHRI H. N. NANJE GOWDA:
SHRI K. LAKKAPPA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that a number
of colonies and low lying areas and
important roads in the Capital have
been waterlogged as a result of recent
heavy rains;

(b) whether there is always knee-
deep water under Tilax Bridge and
Minto Bridge whenever there is heavy
rain, which causes traffic dislocation;
and

(c) if so, action taken by Government
to remedy the situation?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
DOUSING (SHRI BHISHMA
NARAIN SINGH): (a) The Delhi
Water Supply and Sewage Disposal Un.
dertaking of the Municipal Corporation
of Delhi has reported that except in
some pockets of unauthorised colonies
situated mostly in low lying areas and
having no panned drainage system,
there were no complaints of water-
logging dur:ng the recent heavy rains.
In a few roads, some water did accu-
mulate for a very short duration.

(b) No, Sir.

(c) Arrangements are made to pump
out water from those areas which get
waterlogged during rains. The Muni-
cipal Corporation of Delhi has set up
control rooms to attend to complaints
of water logging ete.

Procurement of Wheat

*13. SHRI RAJESH KUMAR
SINGH:
SHRI B. D. SINGH:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it iz a fact that wheat
procurement has been very slow and
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that the procurementi targat is not le
kely to be achieved;

(b) it 80, the reaso s therafor, stat-
ing the names of the Siates where the
procurement of wheat has been un-
satisfactory; and

(c) the anticipated shortfall in the
procurement target and its likely im-
pact on the buffer stock and the pub-
lic distribution system vis-a-vis wheat
prices?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION AND CIVIL SUP-
PLIES (RAO BIRENDRA SINGH): (a).
As against a target of 9.5 milion ton-
nes envisaged, the actual procacement
so far in the current season comes lo
6.5 million tonnes. Although this 18
higher than last year, the target may
not be achieved.

(b) The main reasons for low pro=-
curement of wheat viz-a-viz larget
can be attributed to offers of higher
prices by trade as compared to pro-
curement price fixed by the Govern-
ment and withholding of wheat
stocks by traders and produccrs.

The procurement targets werc Jiz-
ed for the States of Punjab,  Hary-
ana, Uttar Pradesh, Rajasthan, Mad-
hya Pradesh, Bihar, Gujarat and
Maharashtra. No procurement has
been 1ceported Liom Gujaral and
Maharashtra. In other States, it is
lower than the targets,

(cy The shortfall wuptil pox is
about 3 million tofines. It is not
possibble to state at this stage what
the final figure will be ai the end of
the year, As on 1.7.1981, the total
wheat stock available with Govern-
ment agencies was about 7.7 million
tonnes,

The anticipateq shortfall in procu-
rement has not disturbed the func-
tioning of public distribution system
since enough stocks are available fur
current consumption based on rea-
sonable requirements of the States
The sall-India Wholesale Price Index
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for wheat declined by about 3 per
cent between March, 1881 and May,
1981. From June, 1981, the wheat
prices startel looking up and were
2 per cent higher on 257.1981 as
compared with May, 1981

Supply of sub-standard Insecticides

*14, SHRI MOHD. ASRAR AHM-
AD: Will the Minister of AGRICUL~
TURE be pleased to state:

(a) whether Government are
aware that considerable quantities
of sub-standard insecticides find their
way to the farmers while most of
the defaulters go practically scot-
free;

(b) has any step been taken by
the State Governments to rigorously
enforce the provisions of the Tentral
Insecticides Act, 1971;

(¢) whether Government nropose
to make suitable amendments {o the
Central Insecticides Act, 1981 and
rules made thereunder;

(d) whether any expert swivey
team was appointed by hig Minis-
try to go into the enforcement .[ the
Central Insecticides Act, 1871;

(ey whether any report has heen
submitted by it to the Minisitry or
to the Government and if so, when
and what are itg findings;

(f) whether Government will lay
on the Table of the House a copy
of the report of the Expert Survey
Team; and

(g) what action is proposed io be
taken in the light of the findings of
the team?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL
SUPPLIES {SHRI RAO BIRENDRA
BINGH): (a) to (g). Government

are aware that sub-standarq insce-
ticides find their way to the farmers,
In order to assess the situation and
the quality of enforcement of the
Insecticides Act by the State Gov-
ernments, five Survey Teams on
status of quality control of pesticid-
es were constituted in October, 1980
for different zones, The reports
from four Zonal Teamg have so far
been received and are under exami-
nation., The copies of the reports

will be placeq on the Table of ihe
House.

The general findings of the Tears
is that there is need for improving
the quality of enforcement of the
Insecticides Act. Based on .he de-
tails examination of the reports and
suggestions reccived from the State
Governments and other quariers,
amendments to the Insecticides Act
and the Rules thereunder will he
considered,

Sanction for Drought Relief Work to
Karnataka

*15. SHRI K. MALLANNA: Will
the Minister of AGRICULTURE be
pleased to stale:

(a) whether t{he State Government
of Karnataka has approached the
Central Government for sanclioning
some amounts for Drought Relief Work
in that State; and

(b) if so, the reaction of Central
Government thereto?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL
SUPPLIES  (RAO  BIRENDRA
SINGH): (a) Yes, Sir.

.
(b) On the basis of the recommen-
dations of the Cantral Teams which
visited Karnataka once during 1980-81 ,
and again during 1981.82, ceilings of
expenditure of Rs. 6.65 crores during
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1980-81 and of Rs. 8.06 crores during
1981-82 were approved for drought
relief.

Promotion of match industry

*16. SHRI MUKUNDA MANDAL:
Will the Minister of RURAL RECON-
STRUCTION be pleased to state the
steps taken for promoting the match
industry in the tiny sector and pre-
venting its exploitation?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): Gov-
ernment have taken the steps men-
tioned in the Statement for promot-
ing the match industry jp the tiny
sector and preventing its exploitation.

Statement

(a) The capacity of M/s. Western
Indian Match Company, the only unit
in the large scale, has been pegged
at 5,000 million boxes of 50 sticks
each;

(b) Concessions has been granted
in the payment of excise duty by
match units in the tiny sector. The
excise duty is Rs. 1.60 per gross boxes
in the case of units in the tiny sector
as against Rs. 7.20 per gross boxes in
the mechanised sector.

(c) Various measures have been
taken to assist the tiny sector match
units in the procurement of raw ma-
terials and marketing of the products.
Units are being set up for the manu-
facture of splints and veneers, wher-
ever suitable quality of wood is avail-
able. Khadi and Village Industries
Commission is trying to set up a unit
for-the manufacture of potassium
chlorate. The State Governments
have alsg been adviseg to set up mar-
keting or service industrial coope-
rative ¢ jcieties to market produce of
these units.
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Supply of Urea from Plani at Phulpur

*17, SHRI SOMNATH CHATTER-
JEE;

PROF RUP CHAND PAL;

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether he is aware that Gov-
ernment of West Bengal have so far
contributed Rs. 1.25 crores to Indian
Farmers Fertilizer Co-operative Ltd.
to set up a plant at Phulpur for pro-
duction of Urea with the understand-
ing that when the plant was commis-
sioned, IFFCO would supply urea from
this Plant to the cooperative gsocieties
of West Bengal,

(b) whether he is also aware of
the fact that when the Plant started
commercial production, the Ministry
of Agriculture shifted from earlier
commitment on the plea of rationa-
lised movement plan; ang

(e) if so, its effect on Centre-State
relations?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): (a) Yes, Sir. The Govern-
ment of West Bengal provided Rs. 1.25
crores to the West Bengal State Co-
operative Marketing Federation for
latter’s investment in the share capi-
tal of IFFCO for the Phulpur plant.
The bye-laws of IFFCO provide for
allocation of the products of IFFCO
to various States in proportion to the
value of the shares paid by the Co-
operative institutions in each State.

(b) Allocation of fertilisers ta
States/Union Territories/Commodity
Boards from fertiliser plants by the
Ministry of Agrculture is baseq on a
number of considerations including
rational movement of fertilisers. Ade-
quate fertilisers are allocated to meet
the requirements of West Bengal from
domestic fertiliser plants and imports.
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The movement of urea from Phulpur
to West Bengal has been considered
irrational from the transportation
point of view. In grder to enable West
Bengal to obtain urea supplies from
IFFCO, the latter were advised
to enter into product exchange
arrangementg with Hindustan Ferliliser
Corporation so ag to eliminate available
movement of urea. Pending finalisa-
tion of such arrangement, 10,000 ton-
nes of urea have beepn allocated from
Phulpur plant to West Bengal during
Rabi 1981-82.

(c) Question does not arise,
Import of Edjble Oil
*18. SHRI CHITTA BASU:

SHRI JANARDHANA POO-
JARY:

Will the Minister of CIVIL SUP-
PLIES be pleased to state:

(a) whether Government have de-
cided to import edible ojl for the cur-
rent year,;

(b) if so, the total quantity to be
imported; and

(c) the landed price thereof in the
country and the ruling price of the
same jin the country?

THE MINISTER OF AGRICUL-
TURE, RURAL RECONSTRCTION,
IRRIGATION AND CIVIL SUPPLIES
(RAO BIRENDRA SINGH): (a) and
(b). Yes Sir. In order to bridge the
gap between the demand and supply
of indigenous edible oils in the coun-
try, Government had decided to con-
tinue imports of edible oils during the
current oil-year 1980-81, ending 31st
October, 1981. The actual quantity of
edible oils to be so imported by Gov-
ernment during the period would de-
pend on the indigenous production,
the demtnd as ascertained from time
to time, the level of prices within the
country and  international markets,
availability of foreign exchange, and
other relevant factors,

(¢) The landed price of different
kinds of olls imported by the STC

differ at various times on account ot
variable FOB prices prevailing in the
international market the cost of
freight and other related factors. For
that reason, the release price of oils
also vary from time to time, At the
present juncture, imported oils, in raw
form, are being issued to the vanas-
pati industry at a price of Rs. 7210
per tonne. The refined oils meant for
public distribution, are given to State
Governments at prices ranging bet-
ween Rs. 7,750-—8,000 per tonne (which
includes cost of refining ang tinning.)

Farakka Barrage

*19. SHRI CHINTAMANI PANI-
GRAHI:

SHRI M.
REDDY:

Will the Minister of IRRIGATION
be pleased to state:

RAMGOPAL

(a) whether attention of the Gov-
ernment has been drawn to the news
item published in Times of India of
27 July, 1981 ‘Dacca asks India not
to operate Farakka barrage’; and

(b) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION, AND IRRIGATION AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): (a) Yes, Sir,

(b) The Farakka barrage is being
operated in accordance with the pro-
visions of the Ganga Waters Agree-
ment of November, 1877 which is valid
until the 4th November, 1982, There is
no obligation on the part of India not
to operate the barrage in the ahzence
of a treaty,

At the recent review of the Farakka
Agreement both India and Bangladesh
had attached great importance to find-
ing an urgent solution to the problem
of augmentation of the flows of the
Ganga and it had been noted that ap-
propriate and adequate measures for
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this purpose would have to be decided
upon by the two Governments at a
high political level,

Prices of paddy recommended by
Agricultural prices Commission

*20. SHRI CHANDRADEO PRA-
SAD VERMA:

SHRI HARISH CHANDER
SINGH RAWAT:

Will the Minister of AGRICUL-
TURE be pleased to state;

(a) whether the Agricultural Prices
Commission has recommended g rise
in the prices of ‘common group’ varie-
ty of paddy for 1981-82 marketing
season;

(b) if so, the details thereof; and

(¢) the decisiontakenby the Gov-
ernment thereon?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): (a) Yes, Sir.

(b) and (c). The Agricultural Pri-
ces Commission in its Report on Price
Policy for Kharf Cereals for the 1981-
82 season had recommended that the
procurement price for the varieties of
paddy in the ‘common group’ be fixed
at Rs. 113 per quintal. However, sub-
sequent to the submission of the Re-
port, the Government raised the pri-
ces of fertiliseis a ( di~sel oil w.e..f.
11th July 1981 and the Commission
was asked to rework its recommenda-
tions, A Supplementary Report has
since been submitted by the Agricul-
tfural Prices Commission in which it
has recommended that the procure-
ment price for the varieties of the
paddy in the ‘common group! be fixed
at Rs. 115 per quintal for the 1981-82
season. The State Governments have
been requested to give their views on
the Supplementary Report. The Gov-
ernment will take a decision on this
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subject after taking into considera-
tions the views of the State Govern-
mentg as also of the concerned Central
Ministries and the Planning Commis-
sion.

Layout Plang of unauthorised Coloni-
es in Trans-Yamuna areas

1. SHRI VIJAY KUMAR YADAYV:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that draft
layout plan for unauthorised colonies
(to be regularised) ie. Laxmi Na-
gar, Shakarpur, Pandav Nagar, Man-
doli jn trans-Ramuna area were ex-
hjbited and suggestions and objections
were invited from welfare societies
and individuals etc;

(b) whether the objections/sugges~
tions have been examined and lay-
out plans amended;

(c) whether Government are aw-
are that people in these areas are fac-
ing great hardship on account of de-
lay in finalising the layout plans of
these colonies; and

(d) how long it will take to finali-
se and publish them?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
SINGH): (a) Yes, Sir.

(b) The Delhi Development Au-
thority have reported that they gre
examining the objections/suggestions.

(c) and (d). These colonies were
set up unauthorisedly and are to be
regularised after fitting them into a
layout plan keeping clear spaces for
roads and other community facilities.
The Delhi Development Authority
have reported that the process of re-
gularisation is being exn%vt:d but
it is not feasible to lay do any
time limit to finalise agnd publish the
layout plans.
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Badanalla Irrigation Project

2. SHRI GIRIDHAR GOMANGO-
Will the Minister of IRRIGATION be
pleased to state:

(a) the measures taken by the Gov-
ernment of Orissa for execulion of
Badanalla Medium Irrigation Project
after the clearance from the Planning
Commission;

(b) the reasons for delay for tak-
ing investment decision of the project
for execution by the Government of
Orissa therefor;

(c) money provided after inclusion
of the projeet in Sixth Plan of that
State Plan and the amount spent so
far;

(d) funds proposed from State
Plan and World Bank loan for the
project; and

(e) when the State Government
propose to start execution and com-
pletion of the project ?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) to (e).
The Badanalla Project was approved
by the Planning Commission in
January, 1981 for an estimated cost
of Rs. 11.39 crores and the project
has already been taken up for execu-
tion by the Government of Orissa.
An expenditure of Rs. 50 lakhs was
incurred on the project during the
year 1980-81 and the outlay approved
for 1981-82 is Rs. 2 crores. The
total outlay provided for the project
in the Sixth Plan is Rs. 10.50 crores.
The project is likely to be completed
in the beginning of Seventh Plan.

The Badanalla Project has been in-
cluded for credit gassistance from the
World Bank. This assistance would,
however, be available for the proj-
ect after some technical aspects re-
lating to the project as called for by
the Werld Bank, asre finalised.

Jevy of developmest charges o
Krishan Nagay Colony, Defhi

3. SHRI JITENDRA PRASAD :
Will the Minister of WORKS AND
HOUSING be pleased to state: K

(a) the development charges levi-
ed by the Delhi Administration per
square yard for Krishan Nagar Colo-
ny since 1962;

(b) whether the Administration is
contemplating to levy the same dev-
elopment charges on the old plots of
Krishan Nagar Colony purchased in
1962 but recently adjusted in the re-
gularisation plan; and

(c) if mot, the reasons thereof?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) The Delhi
Administration has reported that de-
velopment charges are levied by the
Municipal Corporation of Delhi and
Delhi Development Authority in their
respective jurisdiction. The Munici-
pal Corporation of Delhi has report-
ed that Krishan Nagar Colony situa-
ted in trans-Yamuna area was re-
gularised by its Standing Committee
on 5-8-60. The Municipal Corporation
of Delhi has also gtated that develop-
ment charges from house/plot own-
ers amounting to Rs. 1.48 per square
yvard are collected by its Building
Department in various zones at the
time of sanctioning building plans.
The Development charges for water
and sewerage are levied by the Delhi
Water Supply & Sewage Disposal
Undertaking separately.

(b) and (e¢). A revised regularisa-
tion plan for adjustment of built up
plots in the sites earmarked for com-
munity facilities previously was ap-
proved by the standing Committee
of the Municipal Corporation of
Delhi on 17-83-77. The Municipal
Corporation of Delhi has stated that
development charges to be levied on
these plots which have now been ad-
justed, have not yet been fixed,
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Payment of dues by Group Housing
Societies
5. SHRI XAVIER ARAKAL: Will

the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether his attention has been
drawn to the Notice published in
newspaper in Delhi a few months ago
by Delhi Development Authority
asking the allottees of Group Housing
to pay the dues of the Agencies crea-
ted under the Housing regulations;

(b) what further steps are propos-~
ed to be taken for realisation of Ag-
encies’ dues from the allottees;

(¢) whether Delhi Development
Authority have considered the propo-
sal to flle suits for realisation of Ag-
encies’ dues as arrears of land reve-
nue as provided in the Housing Re-
gulations; and

(d) it so, whether these suits are to
be filled by Delhi Development Au-
thority or by the Agencies?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): Yes, Sir,

(b) The DDA  has stated that a
similar notice 1s again bemng given in
the press.

(¢) and (d). The DDA has reported
that since the DDA (Management and
Disposal and Housing Estates) Regu-
lations, 1968 provide for recovery of
dues as arrears of land revenue, the
question of instituting a suit either
by the DDA or by the agencies does
not arise.

Amount allowd to Orissa for imple-
mentation of Food for Work Pro-
gramme

6. SHRI CRISTOPHER EKKA:
Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) the total amount allocated to
the State of Orissa for the implemen-

AUGUST 17, 1981

Written Answers 56

tation of food for work programme
in 1978-79, 1079-80 and 1980-81;

(b) the number of villages of the
Sundergarh district of Orissa were
brought under this scheme during
these periods;

(c) what specific works have been
done during these periods wunder the
food for work programme; in Sunder-
garh district;

(d) whether Government have a
proposal to give priority in imple-
menting of the National Rural Em-
ployment programmes in the tribal
districts in 1981-82;

(e) if so, the total amount allocat-
ed 1in the National Rural Employment
Programme in 1981-82 for Orissa;
and

(f) what specific works will be
taken up under the programme
during 1981-82 in Sundergarh dis-
trict of Orissa;

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) A
statement indicating the quantity of
foodgrains and cash component al-
located to Orisea  under Food for
Work Programme/National Rural
Employment Programme during the
years 1978-79, 1979-80 and 1980-81 is
endlosed;

(b) and (c). Information is being
collected from the State Government
and will be laid on the Table of the
House.

(d) According to the guidelines, the
district-wise allocations are required
to be made giving weightage of 75
per cent to number of agricultural
labourers/Small farmers and 25 per
cent to the incidence of poverty, 10
per cent of the allocations made to
the State/UTs.. under the program-
me are also required to be utilised
exclusively on works directly bene-
fiting the Scheduled Castes/Schedu-
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led Tribes. Tribal districts natur-
ally get requisite priority in the im-
plementation of the programme.

(e) and (f). Information is being
collected and would be laid on the
Table of the House.

Statement

The foodgrains and cash component allocated to Orissa under Food for Work Programme/
National Rural Employment Programme.

Year

Quantities of foodgrains Cash component
allocated (MT's.) :llocmeg
(Rs. Lakhs)

1978- 79
1979-80

1980-81

2,00,000
2,31,000 .
1,00,500 586 oo

Allotment of wheat to States under
Food for Work Programme

7. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of RURAL
RECONSTRUCTION be pleased to
state:

(a) the quantity of wheat allotted
to each State under the Food for
Work Programme during the period
from April 1981 to June, 1981;

(b) whether it is a fact that most
of the wheat allotted to North Eastern
States under the above programme
found its way across the North-
Eastern border of the neighbouring
country;

(c) if so, what are the details in
this regard and what action govern-
ment have faken in the matter; and

(d) whether Government have
decided to abandon the food for work

programme, and if so, what are the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) A state-
ment indicating the quantity of wheat
and rice allocated to each State/
Union Territory under National Rural
Employment Programme for the iirst
two quarters of the current year is
enclosed.

(b) No wheat has been gllocated to
North Eastern States under the pro-
gramme so far.

(c) Does not arise.

(d) Food for Work Programme has
been revamped, restructured and re-
named gs the National Rural Employ-
ment Programme, which is now a
part or the Sixth Five Year Plan,
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‘The break-up of Wheat and Rice allocated to the States/U.Ts. under National Rural Employ-
ment Programme during 198182 1—

(Figures in  MTs.)

G sen e S .
. oodgsml eat Rice
1. Andhra Pradesh . . . . . 15,750 . 15,750
2. Assam . 3,000 . 3,000
8. Dihar 20,000 20,000
4. Gujarat . . . . . 4,600 4,600
5. Haryana . . . . . 1,250 1,250 .
6. Himachal Pradesh . . . . . 1,000 500 500
4. Jummu & Kashmir . . . . . 1,250 62y 625
8. Karnataka . . . . . 7,000 .. 7,000
9. Kerala . . . . . 6,700 . 6,700
10. Madhya Pradesh . . . . . 11,000 7,000 4,000
11. Maharashtra . . . . . 12,000 12,000
t2. Manipur . . . . . 150 . 150
13. Maghalzya . . . . . 200 .. 200
14. Nagaland . . . . . 100 . 100
15. Orissa . . . . . 7,000 . 7,000
16. Punjab . . . . - 2,150 2,150
17. Rajasthan . . . . . 4,000 4.000
8. Sikkim . . . . . 100 . 100
1g. Tamil Nadu . . . . . 12,500 e 12,500
20. Tripura . . . . . 500 .. 500
21. Uttar Pradesh . . . . . 27,900 17875 10,025
22. West Bengal . . . . . 11,250 . 11,250
Union Terrstorias.
23. A & N Islands ' . . . . 150 - 150
24. Armnachal Pradesh . . . . . 1350 e 150
25. Chandigath e e e
26. Mizoram . . . . . 150 . 150
29. Paendicherry . . . . . 150 . 150

Torat . . . . . 1,50,000 50,000 1,00, 100
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Fishermen Cooperative Societies

8. SHRI A, C. DAS; Will the Min-
ister of AGRICULTURE be pleased
to state:

(a) the names of the States where
Fishermen  Cooperative Societies
have been formed;

(b) whether Government have .a
proposal to send proper guidelines to
the Government of Orissa for the
formation of such Fishermen Coopera-
tive Socicties, particularly among the
fishermen earning their livelihood
in marine fishing trade; and

(c¢) the details about the implemen-
tation of this proposal in other States?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R V. SWAMINATHAN):
(a) Primary Fishery Cooperative
Socicties have been formed in all the
States.

(h) and (c¢). Government of India
give necessary guidance whenever
required by a State Government in
relation to specific projects. So far,
Government of Orissa have not ask-
ed for any guidelines in regard to
the formation of Fishermen Coop-
erative Societies.

DD.A. Flats in Shalimar Bagh (A/C
Pocket) Delhi

9. SHRIMATI PRAMILA DANDA-
VATE: Will the Ministey of WORKS
AND HOUSING be pleased to state:

(a) is i a fact that most of the
flat, vecently allotted in Shalimar
Bagh (A|C Pocket) are still incom-
plete;

(b) whether any inspection of
those flats were done before cl'otting;
i so, detaily thereof;

(c) how many flats have been coc~

upied by the allottees and how many
are still to be occupled; and are
incomplete;

(@) whether DD.A. propose to
give interes: to those rllottees to
whom flats have been handed over
tog late|yet to be handed over as is
being done in the case of Rajouri
Garden; and

(e) how many requests for inter-
est have been received, how many
requests accepted and rejected with
full?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NAR-
AIN SINGH): (a) The DDA |has
reported that the flats allotted in
Pocket AIC, Shalimar Bagh are mos-
tly complete.

(b) Inpection of the flaty was done
by the Engineers of the concerned
Circle ana Division on various dates
during January to March, 1881

(¢) The DDA has reported that
out of 468 houses allotted in Pocket
‘C’, possession letter of 315 flats have
been 1ssued. Oui of these, possess-
ion of 211 flats has been handed over,
In the remaining, fixing of water
supply and sanitary fixtures, minor
repairs pointed out by the allottee
and final coat of white wash which
are done at the time of handing over
of possession are being carried out.
These housegs will be handed over in
the next few days.

(d) The DDA has reported that it
hag been allowing interest on the
amounts deposited by the allottees
whenever possession of the flat &
not given due to their non-comple-
tion.

(e} The DDA has reporteqd that

Ro such request has been received by
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Forest Area in India

10. SHR] NEELALOHITHADASAN
NADAR: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the total forest area of India in
1980 as compared to 1860; and

(b) what are the areas wherein by
planned afforestation, forests nave
been raised in each State by 18607

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R, V. SWAMINATHAN); (a) Th=
total forest area is 7474 million
hectareg in 1980 ag compared to 68.96
million hectares in 1960,

(b) The requisite information 1s
furnished in the statement enclosed.

Statement

Stats-wise forest area raised by planned
Afforestation by 100",

Area (in 000'ha.)
States
Andhra Pradesh . . 163- 1
Assam . . 122- 7
Bihar . . 163 1
Gujarat . . 217" 5
Haryana . . 79 4
Himachal Pradesh . . 157 §
Jammu & Kashmir . 28 8
Karnataka . . 419 8
Kerala . . 121 §
Madhva Pradesh . . 375 o
Maharashtra . . 198 o
Manipur . . 12' 3
Maghalaya . . 132
Nagl.hnd . . 19 4
Orissa . . 211+ 7
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Area (in 000’ha).
States
Punjab . 121 4
Rajasthan . . 189 o
Sikkim . . 46
Tamil Nadu . 416.1
Tripura . . 41°5
Uttar Pra lesh . . 501° 3
West Bengol . . 1275
Union Territiries

A. & N. I linds . . 12 1
Arunachal Prade:h . 49° 1
Dadra & Nagar Havcli 2: 9
Delhi . . 3 0
Goa, Daman & Diu . 222
Mizoram . . 1o
Chandigarh . . 07
ToraL . ) —;3_06_5

Supply of Building Material to States

11. SHRI HARIHAR SOREN: Wil
the Minister o WORKS AND HOUS-

ING be pleased to state:

(a) whether Government have a
proposal to supply building mater-
ials tg the common man at a reason=-
able rate by setting up Building
Material Bank ;n various States like
that of Rural Housing Board;

(b) whether his Ministry proposes
to senq guidelines to various State
Governments to set up such type of
Building Materials Banks in  their
own States; and

(e) the details about the
mentation of this proposal?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NAR-
AIN SINGH): (a) No, Sir,

imple-
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(b). No, Sir,

(¢) : Does not arise.

Minor Irrigation Schemes Sanctioned
for Himachal Pradesh

12, PROF, NARAIN CHAND PRA-
SHAR. Will the Minister of IRRI-
GATION be pleased to stale:

(a) the names of the Centrally
sponsored schemes on Minor Irn-
gation sanctioned for the State of
Himachal Praaesh, district-wise,

(b) the estimated cost of each one
of these schemes and ihe period of
construction in each case;

(c) the amount 1eleased by the
Government for each one of the se-
hemeg upto 30th June, 1981; and

(d) the likely date by which the
amount would be released for scheme
for which no funds have been relea-
sed so far?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) ‘There
is np Centrally Sponsored Scheme
for construction of Minor Irrigation
Schemeg in the State of Himachal
Pradesh. The entire programme of
minor irrigation comes under the
purview of State Government,

(b) to (d). Dpes not arise in view
of (a) above.

Integrated Soyabean Project

13. SHRI NIHAL SINGH: Will the
Minister of AGRICULTURE be
pleased to state:

(a) whether an integrated soya-
bean project is to be started in Uttar
Pradesh and Madhyva Pradesh by the

European Economic Community;

" () it g0, the details of the ex-
penditure involved therein; and

(c) the names of the district in both
the States where the project would
be started and when?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN) :
(a) Yes, Sir,

(b) The integrated soyabeen pro-
ject envisages, among others, the
establishment of (i) one soy-proces-
sing complex of a capacity of 0.30
lakh tonneg of soyabean per annum
in Uttar Pradesh at a cost of Rs. 65
crores; (i) four soy-processing units
with a total annual handling capacity
of 24 lakh tonnes of soyabean
per annum in Madhya Pradesh;
and (iii) a refinery/vanaspati unit
in Madhya Pradesh at a total
cost of Rs. 27.0 crores.

The European Economic Commun-
ity Mission have agreed to a contri-
bution of Rs. 1740 crores whch
would be the amount channelled
through National Cooperative Deve-
elopment Corporation as loan to
State Governments and on-lent by
the Uttar Pradesh ang Madhya Pra-
desh State Governments to the coo-
perative designated for implementing
the soybean development project,
Rs. 13.50 crores in Madhya Pradesh
and Rs 3.90 crores in Uttar Pradesh.
The balance amount would be pro-
vided by National Cooperative Deve-
lopment Corporation, concerned State
Governments and the implementing
cooperatives,

(¢) The Uttar Pradesh Project
would be located near Haldwani in
Nainita] district ang Madhya Pradesh
project would be located in districts
dominant in soybean production viz.
Ujjain, Indore, Dewas, Shajapur,
Sehore, Betu] and Hoshangabad.

Financing of the integrated soy-
bean project in Uttar Pradesh and
Madhya Pradesh would be deemcd
to have starteg with effect from the
1st April, 1981
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Special Scheme for Financing Rural
Development

14. SHRI BAGUN SUMBRUI: Wil
the Minister of RURAL RECONST-
RUCTION be pleased to state:

(a) whether Government have
formulated special schemes for fin-
ancing rural development for increa-
sing preduction, reducing disparities
and providing employment oppor-
tunity in rural areas; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a)
Yes, Sir.

(b) The following are the major
special programmes included in the
Sixth Plan in this regard:

Programme Sixh Plin outlay

(Central Secifor)

(Rs. in croise)

Integrated Rural Development
Programme 0

National Rural Employment
Programme J80

Drought Prone Areas
Programmeg 175

Desert Development
Programme 50

Programme of the Khadi &
Village Industries Commission 480
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Establishment of Tiger Reserves

15. SHRI R, P. GAEKWAD: Wil]
the Minister of AGRICULTURE be
pleased to state:

(a) the number of tiger reserves
functioning at present under the
management of Project Tiger;

(b) whether State Government have
sent proposals for establishing more
tiger reserves; and

(c) if so, the details thereof and
whether these have heeén approved?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R, V. SWAMINATHAN): (a) There
are at present eleven tiger reserves in
India under ‘Project Tiger'

(b) and (c), Yes Sir. The elow-
ing State Governments have sent pro-
posals for creation of new liger
reserves.

Madhya Pradesh
West Bengal
Andhra Pradesh
Arunachal Pradesh

Gujarat

Uttar Pradesh

Details are given in the statement
attached.

The proposals are presently under
consideration of Government,
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Statement

Details of proposals received from State Governmenis for New Tiger resorves

Name of State Name of area pmpued. Extent of Area proposed
(1) (2) (3)

1. Madhya Pradesh . Tamer Pingla Sanctuary 608-52 sg. Km.
Kutrv Game Sanctuary 125837 sq. Km.

2, West Bengal . Buxa Forest Division 73604-43 ha.
3. Andhra Pradesh . Etunagaram Sanctuary 803 sq. Km.
. Nagarjunasagar-Srisailam Sanctuary 3568 sqg. Km.

4. Arunachal Pradesh . Namdhapha Sanctuary 1807+82 sq. Km.
5. Gujarat . Purnea Sanctuary . 299 sqg. Km.
6. Uttar Pradesh . Pilibhit Sanctuary 500 sq. Km.
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News Item Captioned ‘Mercury market
Crab a Fatal Dish’

17. SHRI R. K. MHALGI: Will the
Minister of WORKS AND HOUSING
be pleased to refer to the report pub-
lished in the Indian Express, Bom-
bay Edition dateq 10th May, 1881
under the heading ‘Mercury makes
crab a fatal dish’ and state:

(a) whether the main cause for
this mercury pollution in the Thane
Greek (Maharashtra) ig the  dis-
charge of in-efficiently treated efflu
ents of large industries in the area
which used caustic soda in their pro-
cess;

(b) whether it is true as stated in
the said report that the Maharashtra
Prevention of Water Pollution Board
is not having adequate powers to deal
with the situation; and

‘c) the steps Government propose
to take to protect the people from
the danger of mercury poisoning?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) to (c). The
information is being collectegq and
will be laid gp the Table of the
Sabha,
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Distribution of Surplug Land to Land-
leas Farm Labourerg in States

19. SHRI CUMBUM N, NATARA-
JAN: Will the Minister of RURAL
RECONSTRUCTION be pleased to
state:

(a) whether his attention has been
drawn to a recent study by the Plan-
ning Commission that in many States
not even half the land identified as
surplus has so far been distributed
to the landless farm labourers;

(b) the total area of land identi-
fied as surplus, total area of land

taken possession of and total area of °
land distributeg among the landless

in the State of Tamil Nadu;

(c) the total area of land distri-
buted to landlesg labourers in Peri-
yaculam Division of the Maduraj dis-
trict in Tamil Nadu; and

(d) the total area of land distribu-
ted to SC & ST in Tamil Nadu?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) The
Sixth Five Year Plan, 1080—85 pub-
lished by the Planning Commission
referg to the distribution of only
6.79 lakh hectares of ceiling-surplus
lang out of about 15.74 lakh hectares
declared surplus,

(b) The tota] arez declared sur-
plug in Tamil Nadu js 76,839 acres and
the area taken possession of is 74,101
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acres, Op this, 85488 acres have
been distributed to 3476 beneficiaries.

(c) 736 acres,

(d) Ap area of 16,724 acres has
been distributeg to 14,817 benefl-
ciaries beconging to the Scheduled
Casteg and the Scheduled Tribes.

Ration Shops allotted in Delhi

20. SHRI UTTAMBHAI H. PATEL:
Wil the Minister of CIVIL SUPPLIES
be pleased to state:

(a) how many more ration shops
have been allotted in Delhi during 1st
January, 1981 to 31st July 1981 and the
names and details of each one;

(b) how many applicationg have
been received by Government during
this period;

(c) the reason for non-allotment or
rejection of the remaining applications;

(d) how many ladies applied forthe
said ration shops and the details there-
Of;

(e) how many of them have been
allotted sp far and the names and de-
tails of the allottees;

(f) whether Government policy is to
give preference in allotment to ladies;
and

(g) if g0, the steps to be taken to
allot fo the remaining ladies who have

alreaay applied for?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):

(a) to (&) There were 3973 applica-
tions received by the Clvil Supplies
Departiment of Delhi for ollotment of
fair price shops during the period from
1-1-1981 to 31-7 1981. 699 fair price
shops have been allotted during the
same period, the nameg and details
of which are given in the Annex ‘A’
laid on the Table of the House. [Placed

in Library See No. LT 2628/81] There
were 95 women applicants out of
whom 31 have been allotted fair price
shops. The names and details of these
applicants are given in Annex 'B’
laid on the Table of the House. Placea
in Library See No. (LT-2628/81].
Since the number of applicants was
more than the number of vacancies,
the remaining applicanis ccull not
be pleased to state:

(f) There js no such policy.

() Question doeg not arise.

Eviction of Land Holders Shop
Holders Jhuggi Jhonpriwalla from
Union Territories

21. SHRI QAZI SALEEM: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether it ig a fact that the
attentiop of the Government has been
drawn and steps being taken by
various authorities of Delhi and other
Union Territorles, to evigt land hol-
ders, shop holders Jhuggi Jhonpriwalas
during the last 3 months;

(b) the outcome thereof;
(c) how many places ana persons
have sg far been evicted,

(d) what compensation or alterna-
tive places, shops, land etc. have been
given to each evicted persom; and

(e) whether Government propose to
make a common policy for the whole
of Indig for the eviction of unsutho-
rised persons, shops, land etc. occupied
by such ones on private and public
land and premises; and

(f) if so, how and when and the
details thereof?

THE MINISTER OF PARLIAMEN-
TRY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (£f). The information
is being collected and it will be lafa
on the table of the House.
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Delay in Handing Over DDA, Flats in
Shalimar Bagh, Delhi

22. SHRI K. PRADHANI: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether the Delhi Development
Authority have recently allotted MIG
and LIG Flats ip Shalimar Bagh colony
of Delhi, if so, the number thereof,
category-wise;

(b) the number of flats (category
wise) given possession of to the allot-
tees and the reasons for delay in giving
thelr possession; .

{¢) whether complaints from allot-

pro other necessary fixtures ac-
cording to the prescribed scale in the
flats in time; and

what steps are belng taken to remove
grienvances of the allottees and to
over the possession of flatg on

and 524 LIG flats in Shalimar Bagh,

(b) The DDA has handed over pos-
session of 492 MIG and 309 LIG flats.
It has reporteq that there was no
delay in giving possession except in a
few cases relating to fixing of water
Bupply ang sanitary fixtures, final coat
of white wash and minor repairs,
which are done only at the time of
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hxading over of the posbession to the
allottees.

(¢) The DDA has reported that com=
plaintg from some of the allottees were
recelved at the time of handing oVér,
which were attended to simultaneously,

(d) The DDA has reported that
compaints were receivea from the al-
lotteeg of 6 flats in Pocket N, 10 flats
in Pocket C-I1 and 4 flatg in Pocket C-
IV. Al possible steps are being taken
by the DDA to hand over the flats by
the given date and for attending to
complaints before handing over the
fats,

Consiruction of Stadia for the Asiam
Games

23. DR, KRUPASINDHU BHOI:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) what is the total amount so far
spent for construction of stadia for the
Agian Games;

(b) what is the total amount yet to
be spent for completion of the con-
struction work;

(c) what percentage of the total
construction work has so far been
completed; and

(d) the period by which the entire
construction work will be completed?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) to (c).
Statement giving the requisite infor-
mation iz attached.

(d) All the new stadia for Asian
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Statement
5. Ne. Name of Stadia Amountso  Amount Percentage
far spent  yet to be of work
lpcnt
M ) (Rupees in crores)
1 2 - 3 4 5
1. Main Athletic Stadium at Lodhi Road 5.10 11.28 55% (in
respect of
frame structures)
2. Modernimtion of National Stadium . 0.49 2.14 52%
3. Teonis Stadium at Hauf Khas 0.03 0.28 29%
4. Indor Stadium at IP Estate 9.41 5.94 52%
5. Cycde Velodrome at IP Estate . 0.17 0.55 10%
6. Indoor Swimming Pool at Talkatora
Garden . . . . 2.8 6.45 30%

‘Grants for Projeet on Survey for
Pesticidal Purposes

24, SHRI SONTOSH MOHAN DEV:
Will the Minister of AGRICULTURE
be pleased to stafe:

(2) whether an international orga-
nisation proposes fo provide grants for
a project on the survey, collection and
exiraction of wild plants in the North
Eadstern States for pesticidal purposes;
an

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) No such
proposal hag been received.

(b). Does not arise.
Feverish rise in Urban Land and
Bailding priceg
25. SHRI PIUS TIRKEY: Wwill
the Minister of WORKS AND
HOUSING be pleased to state:
(a) whether his attention has

gone to the article published in Fin-

ancial Express dated the 27th July,
*p81 “Feverish Rise in Urban Land
and Building Prices;”

(b) what are the facts found out
by Government in this regard; and

(c) whether Government are
taking any steps to that price rise
at this speed does nct iske place in
future?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND
WORKS AND HOUSING (SHRI
BHISHMA  NARAIN SINGH):
(a) Yes, Sir.

(b) ang (c). The information is
being collected ang will be placed
on the Table of the Sabha.

Expansion of Modern Bakeries

26. SHRI GHULAM MOHAM-

MAD KHAN:
SHRI HIRALAL R. PARMAR:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it is proposed to
expand the functions of the Modern
Bakeries;
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(b) it s0, the details thereof;

(¢) wheher it is also proposed to
set up new units {o serve larger
areas; atnd

(d)if so, the existing plants and
the proposed new plants?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND RURAL RECONSTRUC.
TION (SHRI R. V., SWAMINATHAN):
(a) Yes, Sir.

(b) Modern  Bakeries (India)
Limited has under its consideration
proposals fop setting up the following
food and frujt processing units
during the 6th Plant period:

1. Extruder Food Product Units,

2, Multi Product Fruit Proces-
sing Plant;

3. Oil Seeds Processing Units
based on soyasbean etc.;

4. Vanaspati Manufacturing Units;
Units;

5. Cocoabean Processmng Unit;

6. Expansion of capacity of the
Solvent Extraction Unit at Ujjain.

One extruder cooker is being esta-
blished at Jaipur. The proposed
Multi Produet Fruit Processing Unit
will be set up in the North Eastern
Region. Locations etc. in respect of
other proposed units mentioned
above have not yet been decided.

(c) and (d). The Company has
no proposals at present to set up
any new bakery units in view of
Government’s policy reserving the
bakery industry in the small scale
sector. The existing bakery and the
other units are:

(i) Bakery Unitg at Ahmedabad;
Bangalore, Bombay, Calcutta,
Chandigarh, Cochin, Delhi, Hyde-
rabad, Indore, Jaipur, Kanpur,
Medras and Ranchi.
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(ii) Integrated
Ujjain.

(iii) Maize Mill at Faridabad.
(iv) Beverage Unit at Faridabad.

oil plant at

Officialy Living in Private Bungalows
While Owning Houses

27. SHRI R. N, RAKESH: Will
the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether a number of high
officers posted in Delhi have rented
out their private bungalows and
they are themselves residing m
Government flats;

(b) if so, their number; and
whether some officers are getting a
huge amount as rent from foreign
companies and other persons; and

(c) it so, the details of such bun-
galows fetching Rs. 2000/- or more
per month as rent and whether Gov-
ernment are receiving Income-tax
from those officers m accordance
with the rules?

THE MINISTER OF PARLIA-.
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) ang (b).
There are 41 House-owning officers
of the rank of Secretaries/Additional
Secretaries and Joint Secretaries
who are occupying Government ac-
commodation in Delhi, It is pre-
sumed that such of the officers as
have renteq out their houses are
receiving rent acoording to the pre-
valent level of rents in the markets
in Delhi.

(¢) According to the information
available with the Directorate of
Estates, those bungalows whicy, are
fetching Rs. 2000/-or more per
month as rent, are listed in the
statement.

Ags regards recovery pf income tax
from the officers who own their
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houses, information is being collec-
teq from the concerned Department.

Statement

1. 3/15, Shantiniketan, New Delhi.

. 7-B, Sagar A-partments, Tilak
Marg, New Delhi.

. D-6/7, Vasant Vihar, New Delhi.
F-72, Vasant Vihar, New Delhj.
F-83, Vasant Vihar, New Delhi.

. 62, Pashchimi Marg, Vasant
Vihar, New Delhi,

7. S§-529, Greater Kailash, Part-II,
New Delhi,

8. Flat No. 2 on 10 Hailey Road
Flat No. 42 on 10 Haily Road
(HUF property).

9, F-4/1 Vasant Vihar, New Delhi.
10. A-1/10, Vasant Vihar, New Delhi,

11, 62, Poorvi Marg, Vasant Vihar,
New Delhi,

(3

o o9 s oW

12, F-9/1, Vasant Vihar, New Delhi.

Maintenance of Lifts in Vithalbhaj
Patel House

28. SHRI MATILAL HASDA: Will
the Minister of WORKS AND HOUS-
ING be pleasea to state:

(a) whether Government are aware
that out of 3 lifts in Vithalbhai Patel
House, two are out of order for a long
time and there is no proper arrange-
ment for maintenance of ljfts; and

(b) if so, the steps taken in this
matter?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH):

(a) and (b), Only one of the lifts
was under major repairs between

}Wny and July, 1981, All lifts are now
in working condition.

P.'roper arrangement  exists for
maintenance of the lifts.

Ban on Export of Frog legs

?9. SHRI A. \T PATIL: Will the
Minister of AGRICULTURE be
pleased to state:

(a) whether Government of India
received a request from the Govern-
ment of Maharashtra, in January,
1881 or thereabout, to ban the ex-
port of froglegs;

(b) the action taken thereon; and

(c) the immediate measures pro-
Dosed to stop the export and killing
of frogs?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA-
THAN): (a) Yes, Sir.

(b) and (c). The matter is under
consideration,

Central Assistance to Rajasthan for
Drought

30. SHRI RASHEED MASOOD:
SHRI DAULAT RAM SARAN:
SHRI A. T. PATIL:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are aware
of the severe drought conditions in the
Westem Districts of Rajasthan affect-
Ing more than 850 villages, thus serio.
usl;r hilting the economy of the State;
an

(by if so, the quantum and nature
of the Central assistance given to the
State Government of Rajasthan to tife
over the situation?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
According to the report of the Indla
Meteorological Department, the West
Rajasthan had received 128 mm rain-
fall as against the normal rainfall of
146 mm during the period from the st
June to 5th August, 1881 which re-
presents a marginal deficiency of 12
per cent.

(b) On the basis of the report of the
Central Team that visited the drought
affected areas in Rajasthan between
the 15th and 18th April 1981
and the recommendations of the
high Level Committee on Relief there-
on, the Government of India have ap-
proved a celling of expenditure of Rs.
33.028 croreg for the current financial
year (1981-82) for continuance of re-
lief operations in Rajasthan upto the
30th September, 1981. This Central as-
sistance is distributed by the State
Government to different parts of the
State according to the needs of the
drought affected areas.

Supply of Vanaspati 1o Consumers

31. SHRI ARJUN SETHI: Will the
Minuster of CIVIL SUPPLIES Le plea-
sed to state:

(a) whether Government are satis-
fied with the gquantum of production of
vanaspat: in the country, and

(b) 1if not, what steps Government
propose to take or have taken regard-
ing the satislactory supply of vanas-
pati to the consumers?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):

(a) and (b). The over-all position of
vanaspati production in the country is
quite satisfactory and has shown an
increase over the last year. The pro-
duction of vanaspati during the year
1980-81 had been about 7.52 lakh tone
nes as against 6.18 lakh tonnes during
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the preceding year 1978-80 registering
an increase of aroun 22 per cent.

To maintain the present trend of

number of steps liike maintain-
ing adequate supply of imported oil to
the vanaspati industry, having perio-
dic meeting with the representatives of
vanaspati manufacturers to sort out
any problemg regarding the supply of
various inputs, requesting the State
Governments to keep vanas-
pati industry out of the purview of

the Vanaspati Industry had announced
in April, 1981, a vountary price-res-
traint by which it had agreed to peg
lthe maximum ex-factory price of
18.56 kg. tin of Vanaspati at Rs. 182/-.
This arrangement has been kept under
constant watch and review, and the
State Governments have also been re-
quested to ensure its implementation in
the fleld, in coordination with the
Vanaspati Industry and trade
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Sewage Treatment Plant at Rathala,
Village, New Delhi

34. SHRI ATAIL BIHARI VAJPA-
YEE: Will the Minister of WOQRKS
AND HOUSING be pleased to state:

(a) whether it is a fact that the
land for the Rs, 21 crore Sewage Tre-
atment Plant at Rathala Village in New
Delhi and the land for the Rs, 25 crore
siorm water 35 kilometres Drain (as an
anti-flood measure) have heen taken
over by the D.D.A. for purpose of its
Rohini Housing Scheme;

(a) is it also a fact that shifting the
Sewage Plant and giving the Drain &
circuifous route at this stage would
mean an additional expenditure of
about Rs. 18 crores gnd the changes
would be technically unsound; and

(c) if so, what are the full facts in
th's regard and Government's reaction
thereto?

THE MINIETER OF PARLIAMEN-
TARY AFFAIRS AND WOKS AND
HOUSING. (SHRI BHISHMA NARAIN
SINGH): (a) No, 8ir.

(b) Does not arise,

(¢) The Rathala Treatment Plant is
an important requirement for the en-
tie mortb~west corridor. The lamd
identified for this plant overlaps the
land identified for alignment of the
supplementary drain. Keeping in view
the long terma economy apd consider-
ing the social environmental costs and
future urbanisation of Delbi, efforts
ave being made in colalboration with
the concerned agencies to make a com-
patible scheme for urban development,
storm water disposal and sewage dis-
posal 80 that the treated effluent can
be utilised for increasing the agricul-
tural out-put. The storm water drain
does not create environmental prob-
lems,

Tali water of Koyana

35. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of IRRIGA~
TION be pleased to state:

(a) are Government aware that huge
quantity of tail water of Koyana is
being wasted as it flows to the Arab-
ian sea for the last 14 years;

(a) are Government aware that huge
water so wasted is sweet water and
could be utilized for drinking and ir-
rigation purposes;

(¢) is the water so wasted 2 1/2
times the quantity of water that is
consumed in the city of Bombay; and

(d) if so, the steps Government pro-
pose to take to stop this colossal waste
of natfonal wealth?

THE MINISTER OF STATE N
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) and (b). The
Government of Maharashira have in-
formed that the tail waters of the
Koyana Project are released at R.L.
4.55 metres above the Sea Level after
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being utilised at Pophali and Koyana
Stage-1II Power Houses, and it these
svaters are to be re-used, these will
have to be lifted through substantial
height involving huge costs.

(¢) The Government of Maharashtra
Have informed that the permitted di-
veision of waters for power generation
‘frgm Koyana Project is 1911 million
cubic metres and the present require-
‘ment of water for Bombay City for
domestic and indusirial use is around
1359 million cubic metres.

(d) The Government of Maharashtra
‘bave reported that the Master Plan for
water resources development in Kon-
kan districts have been drawn up and
that it is possible to meet the require-
ments by the water resources avail-
able in the Konkan districts only by
flow or with small lifts. They are
therefore, of the opinion that question
of large scale lifting of Koyana tail wa-
ters does not arise immediately.

Setting up of National Fisherles Deve-
lopment Board

36. SHRIMATI SANYOGITA RANE:
Wil] the Minister of AGRICULTURE
be pleased to state:

(a) whether the All India Marine
Fish Marketing Study conducted by
the Indian Institute of Management
had made recommendation for setting
up a National Fisheries Development
Board;

(b) it so, the details thereof; and

(c) the decision taken by Govern-
ment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
A study on the marine fish marketing
under the World Bank Project was en-
trusted to the Indian Institute of Man-
agement, Ahmedabad. They have not
yet submitted their report,

(b) and (c). Does not arise,
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Panel for Rural Empiloyment

37. SHRI CHITTA MAHATA: Will
the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) whether Government have asked
a panel to submit its report for rural
employment; gnd

(b) if so, the terms and conditions
of the panel?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) and
(b). The question of forming a commit-
tee in connection with rural employ-
ment is under consideration of Central
Government.
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Fall in Unloading of Foodgrains in
" West Bengal

39. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government are aware
about the drastic fall in the rate of
unloading foodgrain from wagons at
different railway sidings n the Howrah
and Sealdah divisions by the Food
Corporation of India in recent mon-
ths; and

(b) what action has been taken by
the Governmen! against the Food Cor-
poration of India stating details there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
tSHRI R. V. SWAMINATHAN): (a)
Yes, Sir. Because of comfortable stock
position of foodgrajns with the Food
Corporation of India in West Bengal,
as also to sult the Food Corporation of
India handling capacity at various
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terminalg in West Bengal, the move-
ment of foodgrains to West Bengal, is
being regulated at an average of about
three rakes (210 wagons) per day from
March/April, 1981 onwards as against
the average of 4-5 rakes (280—350 wa-
gons) per day Im the earlier months
(December, 80—February, 81). As a
result, there has been corresponding
decrease in the releases of wagons by
the Food Corporation of India in West
Bengal including the areas served by
Howrah and Sealdah railway divisions
from March/April, 81 onwards,

(b) As on 1-7-81, the stock of food-
grains with the Food Corporation of
India in West Bengal was of the order
of 6.57 lakh tonnes including 2.43 lakh
tones of wheat and 4.14 lakh tonnes of
rice, The stock position of foodgrains
with the Food Corporation of India in
West Bengal being comfortable, the
question of taking any action againgt
the Food Corporation of India does not
arise. However, the position is review-
ed by the Government periodically
with the representatives of the Food
Corporation of India, Railways and the
State Government.
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Acreage of Land to be Irrigated affer
completion of Kosl, Gandak and
Rajestban Canal

40. SHR1 BHOGENDRA JHA: WilL
the Minister of IRRIGATION be
pleageq to state: .

(a) the total acreage of lamd to be
perennially irrigated after the com-
pletion of the Kosi, Gandak and
Rajasthan canal projects;

(b) the total acreage under irriga-
tion at present;

(c) what are the causes for delays
in getting them completed earlier;
and

(d) what steps specifically are
being undertaken to ensure their com-
pletion within a fixed time limit?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) and (b) The
ultimate irrigation potential and the
actual utilisation so far in respect of
Kosi, Gandak and Rajasthan Canal
projects is as under:—

Projrct Ultimate rrigation Utilisation

poteutial

» (in thousand ha.

Eastern Kosi Cianal 434 185
Rajpur Clanal 125 55
Western Kosi Canal  Bihar) 219 .
Gandak (Bihar 1151 423
Gandak (UP) 308 262
Rajasthan Canal Stage-1 594 352
Rajasthan Canal Stage-1T 660

(c) Some of the reasons for delay
are, inadequate provision of funds,
change in scope of work, changes in
designs and additional requirements,

difficulties in land acquisition, escala-
tion in costs due to rise in cost of
labour, materials, equipment, lang ete,
and non-availabjlity of scarce mate-
rials like cement, coal, steal etc,
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(d) One of the strategies adopted
in the Sixth Plan is to ensure com-
pletion of on-going projects in a time-
bound manner. Monitoring of impor-
tant projects iz being donme by the

Gandak (Bihar)
Eastern Kosi Canal )
Rajpur Canal

Western Kosi Canal
Rajasthan Canal Stage-I
Rajasthan Canal Stage-I1
Gandak (U.P.)

Unsuthorised Settlement in Delhj

41, SHRI BHEEKHABHAI: Will the
Ninister of WORKS AND HOUSING
be pleased to state:

(a) whether the Government are
awane that there is again a mushroom
growth of unauthorised setitlements all
over the capitel near public parks,
roads, efc.;

(b) why no action is being taken at
the initia]l stage to remove such set-
flements;

(c) whether there is an unauthorised
seiilement coming up between Kidwai
Nager, and Laxmibai Nagar, New
Delhi; and

{d) if so, the action being taken to
check it?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WOREKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The DDA has stated that
some such cases have come to no-
tice,

(b) Delhi Development Authority has
reported that strenous efforts are he-
ing made to protect Government lands
by deploying a large number of watch
and ward staff for removing fresh squ-
atting, wherever reported. The M.C.D.
has aso stated that action to remove
unauthorised settlements is taken as
and when such settlements are noticed.

(c) Yes, Sir.

State Governments as well as by a
Central Monitoring  Organisation.
After discussions with the State Gov-
ernments, the target years for com-
pletion now fixed are as under:—

1985—86
198586
1983—84
198788
1981-82

1985—86
198283

(d) The Delhi Development Autho-
rity has reported that these jhuggies
which were of very recent origin were
removed in the month of July, 1981.
Fresh squatting has again been noticed
in these areas and the Police hag been
altered not to allow anti-social elements
to encroach upon Government lands.

The Delhi Development Authority
has further stated that the vacant
sites are being fenced to prevent squ-
atting.

Kosi Control Board

42. SHRI HARINATH MISHRA:
Will the Minister of IRRIGATION be
pleazsed to state:;

(a) whether it is a fact that on the
occasion of Prime Minister's visit to
Bihar, during the last week of June,
1981 it was decided as a result of
top-level discussion to revive the
Kosi Conrol Board;

(b) if so. the personnel of the Board;
and

(c) the modalities of the Board's fun-~
ctioning and agency to be evolved and
utilised for feeding the Board eo far
as up to date (i) expenditure, and (ii)
physical targets. are concerned?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) Yes, Sir.
It wag decided to revive the Kosi
Control Board.
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{b) and (¢) The State Government
will have to decide the revised com-
position of the Board as well as mod-
alities of its functioning and agency
ete.

Multl-Agency Biogas Programme

43. SHRI JAGDISH TYTLER: Wwill
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government propose to
launch a masive multi-agency blogas
programme shortly; and

(b) if so, the detajls of the project
and when this project is proposed to
he put on the road?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (KU-
MARI KAMLA KUMARI):(a) Yes, Sir,
A proposal to set up a large number of
biogas plants through multi-agencies at
an estimated cost of Rs. 50 crores dur-
ing the Sixth Plan is under considera-
tion.

(b) The detalls of the project are be-
ing finalised.

Fish Faminc due to Discharge of
Industrial Effluents into Bombay
Coastal Belt

44. SHRI R. R. BHOLE:
SHRI R, K MHALGI:

Will the Minister of AGRICULTURE
be pleased to state:

{a) whethe. it is a fact that due to
discharge of industrial cffluents and
sewage waste into the sea around
Bombay’'s coastal belt many varities of
fish have now bhecome extinct and the
daily fish catech there has dwindled
drastically;

(b) whether it is also a fact that as
a result of fish famine in the coastal
belt many fishermen's families are on
the verge of starvation; and
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(¢) the steps Government propose to
take in this matter?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION,
(SHRI R. V. SWAMINATHAN): (a)
and (b). The Government of Mahara-
shira has intimated that traditional
fishery in certain limited number of
creeks around Bombay is adversely
affecteqd due to discharge of sewage
waste and industrial effluents. This has
not resulted in damage to fisheries in
coastal belt as such or has led fo ex-
tinction of any species of fish. There
has been no drastic dwindling of fish
catch or staryation among fishermen
families.

(c) The State Government of Maha-
rashtra has set up a State Board un-
der the Water (Prevention and Con-
trol of Pollution) Act, 1974 which is
entrusted with the task of looking af-
ter the matters regarding prevention
and control of water pollution in ac-
cordance with the provislons of the
aforesaid Act.

Speedy Transportation of Commo-
ditieg

45. SHRI SUBODH SEN: Will the
Minister of AGRICULTURE be plea-
sed to state:

(a) whether he is aware of the fact
that failure of the Food Corporation of
India and the Railways to transport
the commod'ties to distribution points
even when the commodities are avail~
able in the Food Corporation of India
godown disturbs the public distribu-
tion system very badly; and

(b) if so, what steps have been ta-
ken to look into this aspect of the pro-
blem and to take up the matier with
Food Corporation of India and Rail-
way authorities for ensuring smooth
movement of essential commodities to
distribution points?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
The Food Corporation of India is
handling movement/supply of wheat
and rice to various States for public
distribution system, and also levy su-
gar in certain States like Assam, Bihar,
Madhya Pradesh, Meghalaya, Mizo-
ram, Orissa, West Bengal, Delhi, Jam-
mu and Kashmir and Arunachal Pra-
desh. With a view to meeting the re-
quirements for public distribution sys-
tem, the Food Corporation of India is
moving these commodities from the
surplug States/areag to deficit States/
areas in close co-ordination with the
Railways. During the last one year
(from July, 80 to June, 81) the move-
ment of foodgrains by the Food Corpo-
ration of India was of the order of
*11.08 million tonnes, During the same
period, the Food Corporation of India
also moved/lifted 1.36 million tonnes
of levy sugar from the sugar factories
for supply to various States where the
Corporation is handling the levy sugar.
In view of such a high level of move-
ment, it would hardly be justified to
say that there was failure of the Food
Corporation of India and the Railways
{o transport the commodities to the
distribution points.
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(b) Apart from close co-ordinatlon
between the Food Corporation of India.
and the Railways about movespen{ of
foodgra.ns/levy sugar, the position in
regard to movement/supply of these
commodities is also being reviewed by
the Government (Depariment of Food)
periodically alongwith th¥ representa-
tives of the Food Corporation of India,
the Railways and the State Govern-
ments to take necessary measures as
and when required.

Ceiling Surplus Land Recovered in
varioug States

46. SHRI SATYA GOPAL MISRA:
Will the Minister of RURALRE-
CONSTRUCTION be pleased to state:

(a) the names of the State which
through the various Jand ceiling laws,
recovered ceiling surplus land; and

(b) the total agricuylfural land
vested in the States, State-wise?

THE MINISTER OF STATE N THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) and (b).
A statement showing the area declar-
ed surplus, taken possession of and
distributed under the revised land
ceiling laws in varioug States/Union
Territories is appended.

Statement

Statewies Progre.s in the implementation of Revised CellingRows.

(Figures in  acres)

State/Union Territories Area declared  Area taken Area
surplus possession of  distributed
t 2 3 4

Andhra Pradesh 10,00,728 4,13,689 2,91,863
Assan . 5,73,493 5,01,521 3,12,802
Bihar 2,38,216 1,31,000 1,31,000
Gujarat 1,09,752 26,099 3,994
Haryana . 26,283 16,763 16,580
Himachal Pradesh 1,36,776 1,33,909 3,50
Jammu & Kashmir

Karnataka . 1,41,738 73,183 51,450

———
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1 2 g 4
Kerala 1,16,361 77,483 51,466
Madhya Pradesh . 2,54,806 1,38,550 78,028
Maharashtra 3,70,193 2,81,586 2,81,586
Manipur e e 844 16 .
Orissa . 1,38,555 1,20,768 1,00,392
Punjab . 49,398 14,501 10,848
Rajasthan 2,46,225 2,20,517 1,21,809
‘Tamil Nadu 76,939 74,101 55,498
Tripura 1,929 1,489 946
Uttar Pradesh 2,80,112 2,58,038 2,28,693
West Bengal 1,49,575 99,969 55,041
Dadra & Nagar Haveli 8,967 5,982 3,192
Delhi . . . . . 780 413
Pondicherry . . 2,527 976 837
Tord . . . WO 25905738 1799525

Delhi Master Plan of 1961

47 SHRI M. V. CHANDRASHE-
KARA MURTHY: Wil the Minister of
WORKS AND HOUSING be pleased to
state:

(a) whether he hag admitted that
planners of Delhi Master Plan went
wrong in 1961 so miserably that the
capital of India was facing water,
power and other connected problems;

(b) if so, 'whether- 100 gallons of
water per day is being felt short and
230 million sewerage and 304 m.w.
of power in Delhi; and

(c) any steps being taken in this
regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (c). The growth of

population of Delhi has been g little
more than the projections arrived in
the Master Plan of Delhi drawn up in
1961. At that time, planners expected
that some of the population will be
disperseq in the ring towns in the ad-
joining Stateg which did not substan-
tially materialise. The increase in the
population of the capifal and the finan-
cial constraints are the contributory
causes for the ghortages of infrastruc-
ture services including water supply,
power and sewerage. The steps are
being taken fo remedy this,

Adjustment of Initial Deposity of the
Allottees of Flais by D.D.A.

48, SHRI M.M. LAWRENCE: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether there are apny cases In

~ which the initial deposit and interest
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accrued thereon has not been deducted
by the PDA while sending letters for
depositing the cost of flatg to the allot-
tees who were successful in the draw
of LIG flats in Rajourl Garden held on
17th February, 1981, if so, details of
such caseg with reasons may be fur-
nished;

(b) whether such allottees requested
the DDA for rectifying the mistakes/
revising the demand letters gnd if so,
whether the DDA had issued revised
letters to those allottees;

(c) in case the DDA has not issued
the reviseq letters, the action taken
against the erring officials and by when
the revised letters are likely to be
fssued; and

(d)y whether the allottees would be
given the stipulated period of two
months for depositing the balance am~
ount from the date of receipt of revis-
ed lelters in above cases?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The DDA has reported
that only in one case the initial fixed
deposit amount and the accrued inter-
est was not mentioned while pending
the demand letter in respect of allot-
ment of an LIG flat in Rajouri Garden,
the draw of which was held on 17th
February 1981, This had happened as
the concerneq allottee had earlier been
allotteq a flat in 1978 in Lawrence
Rogd and he got it cancelled on his
own, but the cancellation charges on
this account could not be verified by
the Department in time.

(b) Yes, Sir. The DDA has reported
that reviseq letter has been issued to
the allottee concerned.

() Does not arisge.

() Yes, Sir.
1288 L8—5

Supply of Freq Sale Sugar Quota 28
Lean

49, SHR] SURYA NARAYAN
SINGH:

SHRI K. A. RAJAN:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that Govern-
ment have requested the sugar mill-
owners to supply on loan a part of
their freesale quota of sugar for dis-
tribution through fair price shops dur-
ing the coming festival season; and

(b) if so, the details and mill-own-
ers response thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (b). To explore the possibility of
borrowing a quantily of free sale sugar
up to 45 tonnes out of lhe cur-
rent year's production on a replace-
ment basis to meet the needs of the
public distribution system, discussions
were helg with the representativeg of
the Indian Sugar Mills Association and
the National Federation of Co-opera-
tive Sugar Factories Ltd, on 23rd July,
1981. The Association and the Federa-
tion have agreed to lend the required
quantity of free sale sugar. A final de-
cision in the matter is yet to be taken.

Short Supply of Milk by DMS and
Mother Dairy

50. SHRI K. M. MADHUKAR: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the supply of milk by
DMS and Mother Dairy in Delhi is
short of its normal demand by the con-
sumers; and

(b) it so, to what extent and the rea-
#ong for thig short supply?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (b), While the overall demand for
liquid milk in Delhi is increasing, there
is no short supply by Delhi Milk Sche-
me and Mother Dairy. These two dai-
ries marketed 7.63 lakh litres of milk
in June, 1981 as against 6.49 lakh litres
in June, 1980.

Cauvery Waters Issue

51. SHRI S. M, KRISHNA: Will the
Minister of IRRIGATION be pleased
to state:

(a) whether the Tamil Nadu Govern-
ment is referring the Cauvery waters
issue to a Central Tribunal;

(b) when did the Chief Ministers of
Tamil Nadu, XKarnataka Kerala and
Pondicherry last discussed the issue
and the outcome thereof;

(¢) whether Government are aware
of the Xarnataka Government stand
that the 1976 “understanding” among
the Cauvery basin States on the shar-
ing of the Cauvery waters should be
the basis for solving the dispute which
envisaged a saving of 100 TMC water
by Tamil Nadu Government and 25
TMC by Karnataka;

(d) if so, whether this aspect will be
taken into consideration while referr-
ing the issue to any Central Tribunal;
ang

(e) what other measures has the Cen-
tral Government suggested for econo-
mising the water through modernising
the Cauvery delta irrigation system?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) to (e).
The last meeting of the Chief Minis-
ters of Tamil Nadu, Karnataka Kerala
ang Pondicherry wag taken by the
Union Minister of Agriculture & Irri-
gation on 27th December, 1980. 1978
“understanding” which was based on
saving definite quantum eof water by
Tamil Nadu and Karnataka through
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modernisation of canal system, lining
of canals and other measures, formed
the basis of discussions in that meet-
ing. As decided in that meeting an-
other meeting of the Chiet Ministers
was convened by the Union Minister of
Agriculture & Irrigation on 13th
August, 1981, However, this meeting
could not take place as the Chief
Ministers of Karnataka and Kerala
could not Lattend the same

Another meeting of the Chief Minis-
ters is proposed to be convened at a
mutually convenient date. Since the
subject is still under discussions, it may
not be desirable to discuss the view
point of different States in the interest
of reaching an amicable settlement. No
reference has so far been received by
the Central Government from Tamil-
nadu for referring the Cauvery Water
Issue to a Tribunal.

Plantation of Trees in the country

52. SHRI CHINTAMANI JENA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have
chalked out any plans to plant trees
on a massive scale in the country
during the current financial year;

(b) if so, the details regarding the
plan, State-wise;

(¢) whether Government have also
made arrangements to give emphasis on
planting trees all along major nullahs,
vital city routes and in civic hospitals,
community halls and primary schools
and other institutions; and

(d) it so, whether Government
have considered any particular type of
trees to be planted such as Saplings
etc.?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SBHRI R, V. SWAMINATHAN): (a)

Yes, gir.
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(b) The tree plantation capacity of
the individual Stateg and Union Ter-
ritories has been assessed and the
plantation target for 1981-82 hag been
intimated to them in number of seed-
Jlings as shown in the Statement.

The plantation targets includes irees
to be planted under all schemes and
programmes ang by the individuals
and children.

(c) Yes, Sir. Instructions are
issueqg from time to time to the Stale
Forest Departments and other con-
cerned Departments to plant trees on
all available lands. -

(d) Government have suggested to
the States and Union Territories from
time to time to plant trees of fast
growing species, species of economic
and industrial importance and species
yeilding fuel, fodder and frults or
otherwise useful trees suitable for
the locality concerned.

Statement
Total No. of seedling to be planted during 1981-82,
(No. in lakhs)
State/Union Territorv 1981-82
I o ; o
States :
Andhra Pradcsh 508 19
Assam . . . N A
Bihar . . . 578 11
Gujarat 1534 44
Haryana 624-85
Himachal Prade.h 454 77
Jammu & Kashmir 135° 00
Karnataka 742-66
Kerala . . . . 162- 50
Madhya Pradesh 3550- 00
Maharashtra 7o1- 1§

- ——

1 2
Manuipur . . . 69 60
Meghalata . . ’ 29° 50
Nagaland . . . 4191
Orrissa . . . . 529° 95
Punjab 200 00
Rajasthan 270 00
Sikkim ... 56 00
Tamil Nadu 1183 34
Tripura . . . N.A.
Uttar Pradesh 1209° 00
West Bengal . . . 42000

Union Tersitoriss
A & N Islands . . 436
Arunchal Pradesh . . 94' 02
Dadra & Nagar Haveli . 9-39
Dethi . . . 25° 00
Goa, Daman & Diu . . 12- 89
Mizoram 204" 52
ToraL . . . 13371° 97

— —

Amount allotteg to Orissa for cons-
truction of Flood Conirol Embank-
. ments

54, SHRI MANMOHAN TUDU: Will
the Minister of IRRIGATION be pleas-
ed {o state:

(a) whether Government has g pro-
posal for the construction of fiood con-
trol embankment on the rivers of di~
fferent States during the current finan-
cial year;

(by it so, the total amount allocated
for thiz purpose to the State of Orissa
for the current financial year;

(c) whether Government has a pro-
posal for the construction of any such
flood control embankments on the xi»
vers Budhabalong, Jahnira, Suberns=
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rekha and Gangahar rivers of Mayur-
bhanj Districts in Orissa; and

(d) the details about the implemen-
tation of the above proposal?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI):: (a) to (d).
The information is being collected and
will be laig on the Table of the House.

Commission for every River Basin

55 SHRI K. P. SINGH DEQ: Will the
Minister of IRRIGATION be pleased
to state:

(a) whether it is proposed to set up
a Commission for every river basin so
as to undertake river valley schemes
in an integrated manner and avoid
river water disputes between States;
and

(h) if so, when the Commissions are
proposed to be set up?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) and (b). The
question of enacting legislation in arm
the Ceniral Government with more
powers in respect of Infer-State Rivers
iz under consideration of the Govern-
ment. No decision has been taken 3o
far.

Reviewing recommendations of Apgri-
culture Prices Commission

56. PROF. MADHU DANDAVATE:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether in view of the increase
in prices of diesel and fertilizers the
cost of agricultural production will go
up;

(b) if so, whether Government have
recommended to the Agricultural Pri-
ces Commission fo review their propo-
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sals regarding the prices of agricui-
tural commodities; and

(¢) if so, the reaction of the Com-
mission to the recommendation of the
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAR) Ta): There
would be some increase™¥n the costs ol
production of those agricultural com-
modities for which the farmers usc
these inputs.

(b) Yes Sir.

¢) The Commission has made an as-
sessment of the likely imcrease in th=
cost of productigh antl submitted sup-
plementary repdtts on the price policy
for different agricultural commodities.

Legislation for Implementation of
Inter-State River Valley Projects and
Utilisation of water resources

57. SHRI G. Y. KRISHNAN: Will the
Minister of IRRIGATION be pleased
to state:

(a) whefher it is a fact that Union
Government is considering enacting a
legislation to arm itself with more
powers to ensure speedy implementia-
tion of inter-State river valley projects
and hetter utilisation of water resour-
ces;

(h) if so, whether Central Govern-
ment have discussed this issue wilk
the State Governments also; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) Yes, Sir.

(b) No Sir.

(c) Does not arise.
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Asvistsnee to Bihax for Rural Water Request for Begular Supply of Urea 10

Sapply Frogramme

58. SHRIMATI MADHURI SINGH:
Wil] the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that a large
number of villages in drought-prone vil-
lages in Bihar have no  sources of
water supply;

(b) whether the Centre propose to
provide the assistance to the Bihar
State Government for rural water sup-
ply programme;

(c) whether it is also a fact that th:
State Government is facing difficully
in the matter of availability of drilling
rigs and construction material; and

(d) the steps taken to tide over the
difficulty?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) At the beginning of the
6th Five-Year Plan, a total of 15,4
problem villages in Bihar remained to
be provided with potable water supply.

(b) the Central Government is al-
ready giving grants to the State Gov-
ernment under the Centrally Sponso:-
ed Accelerated Rural water Supply Tro-
gramme to provide potable water to
the problem villages,

(c) and ,d). The requirements of rigs

as asskssed during 1979-80 have already
been procured by the state Govern-
ment. The State Government liad
brougbt to the notice of this Ministry
the difficulties faced by them in pro-
curement of G. I. pipes. The Minis-
tries of Supply and Railways were ad-
dressed to assist in the supply of the
pipes and their transportation. It Las
been reported by these Ministries that
the needful hes alreddy been done by

West Bengal

58. SHRT HANNAN MOLLAH: wWill
the Minister of AGRICULTURE he
pleaseqt to stata:

(a) Whether the CHief Minister of
West Bengal has requested to enpure
that a reasonable quantity of urea is
allotled reguiarly to the State; gnd

(b) if so, the action taken {hereou?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE
ANI) RURAL RECONSTRUCTION
(KUMAR] KAMALA KUMARI): (a):
The Chiel Minister of West Bengal bas
request&t] for regular  allotment of
urea to Wes{ Bengal from Phulpur
plant of M/s. Indian Farmers Fertili-
sers Cooperative Lid., (IFFCO).

(n) It has been decided to allot
10,000 tonnes of urea to West Bengal
from Phulpur Plant of IFFCO during
Rabi, 198.82 (August, 1981 to January,
1982).

Appointment of Sole Distributer for
Omnions ift Singapore

60. SHRI HIRALAL P. PARMAR:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that the Gov-
ernment/NAFED have appointed a
sole distributor for onions in Singapore
and Malasiya  thereby drlven other
traditional importers out of business;

(b) whether this has also
the price of onions in the
tries; and

doubled
two coun=

(c) whether (Jovernment proppse to
take appropriate measures to remed-
the situation?

THE LINISTER Ow #TATE IN THE
MINISTRY OF AGRICIUNXIURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) Natinnal
Agricultural Cooperalive Masketiox
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Federation of Indias being the canalis-
ing agency for export of onions
entered inty an agreement for export
of 50,000MT of onions with a Ma_la-
sian importers, According to the in-
formation furnished by NAFED this
was done in view of the bulk order
placed by this foreign buyer on
NAFED.

(b) and (c). It is not certain whether
the price of onions in these two coun-
tries have been doubled as a result of
this transaction. Malasiya and Singu-
pore not only import onions from India
but also from a number of other
countries such as China, Philippines,
Thailand, Indonesia, Holland, Austra-
lia ang New Zealand. During the
period when there are no regular sup-
plies of onions to Malasiya and Singa-
pore, the price of gnions normally go
up there. It 1s for the Governments
of Malasiya and Singapore to regulate
the 1mports from different countries in
such a manner that the prices are kept
under check.

Demand of Marine Fish

61. SHRI S. B. SIDNAL: Will the
Minister of AGRICULTURE be pleased
to state:

(a) the present demand of marine
fish in the country;

(b) what is the per capita marne

fish consumption;

(¢) whether any study for the future
demand of marine fish has been done;
and

(d) what necessary infra-structure
has been prepared to meet the de-
mand?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R V. SWAMINATHAN): (a) The pre-
sent demand for marine fish is met by
domestic supply of fish, which is about
13 lakh tonnes per annum.

(b) The present per capita consump-
tion of marine fish is 2 kg. per year.
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(c) An Al] India Marine Fish Mar-
keting Study has been commissioned
to project the production demand and
supply of marine fish.

(d) A number of fisheries schemes
under the current Five Year Plan have
been taken up to increase the supply
of marine fish. Broadly, the schemes
are as follows:

(1) Augmenting the number of
fishing vessels; both large size
vessels and small mechanised
boats.

(1) Grant of loans on soft terms
for acquisition of ldyge fishing
vessels undér fhe Shipping
Development Fund Scheme.

(1ii) Grant of charter permission for
fishing vessels

(1v) Building up of harbours at
mmor and major ports.

(v) Providing manpower training.

(vl) Conducting resources survey.

Reviewing Recomméndations of Ag-
ricultural Prices Commission

62. DR. A. U. AZMI: Will the Minis-
ter of AGRICULTURE be pleased to
state:

(a) whether it is a fact that procure-
ment of wheat was highest in 1878-79
when the disparity in prices of whest
and other commodities was well within
the reasonable limits whereas in 1981-82
the price differential has nearly doukbl-
ed with the announcement to import
wheat;

(b) whether flour mills are given
wheat at subsidised rates when there
is no control on the priceg of their end
products;

(c) whether farmers can produce
and supply wheat at rates lower than
what they have to pay for the inputs
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have to pay for the inputs and consu-
mer needs and all factors are not
taken into account by  Agricultursl
Prices Commission while recommend-
ing the procurement prices: and

(d) if so. whether Government will
check the growing State sector not
contributing much to the national kit-
ty instead of trying control inflation
at the cost of farmers and abandon ihe
idea of import by giving reasonable
price of wheat to the farmers?

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI

R. V. SWAMINATHAN): (a): No, Sir,
The procurement of wheat was the
highest in 1979-80 marketing season on
account of three consecutive years of
good production.

(b) The flour mills are supplied

wheat at Rs. 155/- per quintal which
is marginally less than the economic
cost. In order to have control on mai-
da and suji all the State Governments
aud Union Territory Administrations
have been advised to fix their ex-mill
and retail prices. All the State Gov-
ernment and TUnion  Territory Ad-
ministrations except Bihar, Karnataka,
Nagaland, Manipur and Jammu and
Kashmir have already fixed the ex-
mill prices of maida and suji.

{c) and (d): The Agricultural Prices
Commission while recommending the
support price of wheat takes into con-
sideration the cost of production and
other relevant factors. Moreover, the
basic object of support price is to as-
sure to the farmer the minimum sup-
port price for his produce and he is
free to sell at a higher price. The de-

cigion to import wheat was taken after
the bulk of the procurement operations
were over in the States.

Financial Assistance to Sick Sugar In-
dustry

63. SHR] TARIQ ANWAR: Wil] the
Minister of AGRICULTURE be pleas
ed to state:

(a) whether Government are cop-
sidering to provide financial assistance
to the sick sugar mills with a view to
improving their condition; and

{b) whether Government will con-
stitute a Committee of Members of
Parliament to look into the utilisation
percentage of the assistance providel
to the Sugar Mills?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
B. v. SWAMINATHAN): (a) A pro-
posal to set up a fund to provide Anan-
cia] assistance to sugar mills for taking
advantage of the soft loan scheme for
modernisation and rehabilitation of
mills is under consideration.

(b) There is no proposal, at present,
to constitute a Committee of Members
of Parliament to look into the utilisa-
tion of the assistance.

Foodgrain Production

64. SHRIMATI KISHORI SINHA:
Wil] the Minister of AGKICULTURE
be peased to state:

() the total quantity of foodgrains
produceg in the country during 1977-'
78, 1978-79 and 1979-80, major crop-
wise; and

(b) what was the buffer stock of
foodgrains at the end of 1979-80?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SERI



119 Writtet Awsidiis AUGLST 17, 1Mt - Written Avsway 120
R. V. SWAMINATHAN): (a): The ing the period 1077-78 to 1979-80 s
production of foodgrains in India dur- given below :—
(Million tonnes)
-8 8- 1
Crop . 1977-7 1978-79 (m
1 2 3 4
Rice 52-67 3377 42:19
Jowar 12: 0y 144 132
Bajra ' 473 557 403
Maize 5-97 6 20 5 58
Wheat 31-78 35° 51 g1-56
Other cereals 7-25 7- 2% 5- 8o
Tolal pulses 1t-g7 12- 18 8-37
ToraL Foonanains 126- 41 131- 90 108 85

(b) The total stocks of foodgrains
with all the public agencies at the end
of 1079-80 (financial year) ie. as on
1-4-1980 were of the order of about
13.91 million tonnes.

)

Earth Werm as Soil Fertilising Agent

65. SHR1 SATYENDRA NARAYAN
SINHA: Wil the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Indian Council for
Agriculture Research (ICAR) has un-
dertaken any study of usefuness of
earth worm as soil fertilising agenmt;
and

{b) if so, with what result?

THE MINISTER OF STATE IN TI(E
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) Yes, Sir.

(b) (i) The presence of earth worms
in the soil improves soil aeration
through burrowing and turning the
sofl 1 the shape of soil castings. The

burrowing creates better aeration and
also helps to increase decomposition of
the plant residues and other organic
matters present in the soil, thereby en-
riching the soil.

(ii) The activity of the earth worms
is greatly associated with soil moisture
temperature .. .. .. and avail-
able organic matter. During winter
and summer months the earthworms
burrow deep in the soil. Their pppy-
lation was observed to be highest dur-
ing the months of July, August and
September.

(iii) The presence of earthworms de-
creased the PH value showing their
preferential love for acidity.

(iv) Studies on the choice of diet
etc, of commopn leaf materials ag a
feed to develop earthworms colonies
were conducted. The studies have
shown that the Mangoes leaves were
mot accepted at all. The Guava leaves
do not attract the earthworms but as
& diet it was acceptable. The Cassia
torqg was preferred.
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{v) The ¢xperiments so far conduct-
<ed bgve not shown any consistent
trends of beneflcial effects of earth-
‘waorms on the crop yields.

(vi) Large scale fleld study results
of the impact o. earthworms on soil
fertiMty status are not available.

Production of Sugar

66. SHRI RAMAVATAR SHASTRI"
SHRI R. N. RAKESH:

Will the Minister of AGRICULTURE
be pleased to state:

{a) whether there has been an 1G-
crease in the sugar production in the
country this year as compared to the
production of last year: and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) and (b).
Yes, Sir. Sugar production during the
current year 1580-81 (October-Septcm-
ber) upto 31st July, 1881 was 50.67
lakh tonnes which is 12.45 lakh tonnes
more than the production upto the cor-
responding datle last year.

Water Scarcily in R. K. Puram,
New Delhi

67. PROF. AJIT KUMAR MEHTA:

SHRI RAJNATH SONKAR
SHASTRI:

Will the Minister of WORKS AND
HOUSING be pleased to refer (o the
reply given to Unstarred Question
No. 8035 on the 20th April 1981 re-
garding water scarcity in R. K.
Puram, New Delhi and to state by
when the information will be laid on
the table of the House and as to
What steps have peen evelved to meet
the situation satisfactory?

THE MINISTER OF PARLIAMEN-
TARY AFPFAIRS AND WORKS AND
HOUSING (SHR1 BHISHMA
NARAIN SINGH): The implementa-
tion report in respect of the agsurance
given in reply to Unstarred Question
No. 8033 on 20-4-81 hag already been
forwarded to Departmentof Parlia-
mentary Affairs which is taken steps
to lay the same on the Table of the
House.

The measures belng taken to im-
prove the water supply in the area,
which have already been indicated in
the gajd implementation report are
as under:

(i) an under-ground tank and a
booster pumping station are being
constructed in R. K. Puram Sector
IV for boosting water supply to

sectors I, 1I, IIT & IV.

(ii) The supply to the Palam
reservoir which feedg this area, is
being augmented.

Production of Foodgrain

68, SHRI GEORGE FERNANDES:
Will the Minister of AGRICULTURE
be pleaseg to state:

(a) what is the final tally of food-
grain production in Indig for the year
1980-81;

(b) how much foodgrain has been
procured by the various Government
agencies;

(¢) what 1s the shortfall in the
tat geted procutement; and

(d) the reasong therefor?

THE MINISTER OF STATE !N
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
SHRI R. V. SWAMINATHAN): (a)
Firm estimates of foodgraing produe-
tion for 1880-81 have not yet become
available from various States,

(b) Ajg reported upto 14-8-81, about
12.2 million tonnes of foodgraing Lave
been procured out of LHB-81 2rop,
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(c) Procurement target has been
fixed only for wheat for 1881-82
marketing season (April 1881 to
March 1982). Against the procure-
ment target of 9.5 million tonnes
about 65 million tonnes have been
procured as reported upto 14-8-1981.
Some more quantities are expected to
be procured during the remaimng
part of the season,

(d) The main reasons for low pro-
curement of wheat wviz-g-viz target
can be attributed to offers of :ugher
prices by trade as compared io pro-
curement price fixed by the Govern-
ment ang withholding of wheat stocks
by traders and producers.

Cost of distribution through public
distributjon system

69. SHRI K, A. RAJAN:

SHRIMATI GEETA MUKHER-
JEE:

Will the Minister of AGRICTIL-
TURE be pleased to state:

(a) whether it is a fact that the
cost of distribution through the public
distribution system is about 84 per
cent of the price received by farmers;

(b) if so, the details thereof;

(c) whether Government are con-
templating any measures to reduce
this cost; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (b). No, Sir, The distribution
cost incurred by the Food Corpora-
tion of India which is estimated st
Rs. 26.56 per quintal formg about 20
per cent of the procurement price
paid to the farmers for wheat.

(c¢) and (d) There has been cons-
tant endeavour on the part of ithe
Food Corporation of India to reduce
the distribution charges by streamlin-

AUGUST 17, 1081

Written Answers 124

ing the storage and administrative
machinery, The distribution charges
are being maintained between 16 per
cent to 20 per cent of the procure-
ment price for the last few years,

Incentive to Sick Sugar Mills

70. SHRI N, E. HORO: Will the
Minister of AGRICULTURE be plcas-
to state:

(a) whether it is a fact that the
Expert Committee hag suggested tnhat
some additional free sale quota for
sick sugar factorieg as incentive for
production be given priority;

(b) if so, the reaction of Govern-
ment in this regard; and

(c) whether the other recommenda-
tion to overcome the difficulties of
plant and machinery in the sugar
factories for modernisation of units
having old and obsolete plant and
machijnery have been submitted {o
the Government?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) In the meanwhile, on the re-
commendations of a High Level Com-
mittee, constituted to go into the price
fixation of levy sugar, the Govern-
ment had already allowed an addi-
tional levy price bf Rs, 26/- per
quintal for certain category of weak
units. In view of this, the present
recommendations of the Expert Com-
mittee have become redundent.

(¢) The other recommendationg re-
lating to improving the cane supplies
to the factories and overcoming the
difficulties in the plant and machinery
are of general nature and action is
within the resposibility of the Jtate
Governments concerned in regard to
cane supply, and the sugar faclories
concerned in regard to plant and
machinery.
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Wheat allotted to West Bengal under
Rural Employment Programme

71. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of RURAL
RECONSTRUCTION be pleased to
state:

(a) how much wheat has bheen
allotteq for West Bengal in Rural
Employment Programme in the
current financial year,

(b) how much has been actually
delivered; and

(c) the reasong for shortfall, if any?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) No
wheat hag been allocated to West
Bengal under National Rural Employ-
ment Programme during the current
year. However, a quantity of 11,250
MTs of rice has been allocated as well
as released to the State.

(b) and (c). As instructions for
release of foodgrains were issued to
the Food Corporation of India only
recently, the informatjon in regard to
the quantity actually delivered so far
and the quantity, which is yet to be
supplied has not been received so far,

Formulation of Second Master Plan
for Delhi

72. SHRI BHIKHU RAM JAIN:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Goverament have
made any assessment about the
population of Delhi by 2001;

(b) whether it is proposed to
develop satellite towns around Delhi
to curb migration;

(¢) whether the above factors will
be taken into consideration while

126

formulating the second master plan
for Delhi; and

(d) if so, the detajls thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) According to
the preliminary studies undertaken
by the Delhi Development Authority,
the population of Delhi could reach
about 128 lakhg by 2001 A.D,

(b) Yes, Sir.
(c)y Yes, Sir.

(d) The Second Master Plan
exercise is in the prelminary stages
The details are not available n:ow,

Lk &3

Location of Pumping Station in Preet
Nagar, Delhi

73. SHRI KAMAL NATH: Will the

Minister of WORKS AND HOUSING
be pleased to state:

(a) whether the Preet Nagar Pump-
ing Station was originally planted to
be located beyond the Railway line
far away from the residential colonies
in the area;

(b) if so, the reasons which promot-
ed the Municipal Corporation of Delhi
to locate it on the side of Vikas Marg
in the midst of residential colorifes;
and

(c) steps proposed to be taken by
Government to stop the emission of
poisonous gas from the Sewage Sta-
tion which is not only polluting the
air but has become a positive health
hazardg for the resioents of the
area?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) No, Sir,

(b) Does not grise.
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(c) The Municipal Corporation af
Delhi has stated that the Pumping
Station at Preet Nagar is not a heslth
hazard, Sewage Pumping Station are
located near residential colonies in
-other areas also.

Nomber of Villages Commected with
Motorable Road

74. SHRI SUDHIR GIRI: Will the
Minister of RURAL RECONSTRUC-
TION be pleased to state:

(a) the total number of the villages
not connected in any way with the
motorable road of any standard in
Tndia; and

(b) the total numter of villages
connected with the motorable roaa?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
+(SHRI BALESHWAR RAM): (a)
4,21,624.

(b) 1,70,328.

Effect of Carbon Dioxide in Agricul-
tare Production

75. SHRI R P. DAS: Wil the
Minister of AGRICULTURE be pleas-
ed to stale:

(a) whether attention of Govern-
ment has been drawn to a news item
appearing in Patriot dated the 9th
February, 1981 that growing carbon
dioxide pollution may be potentially
beneficial for agricu]tural production
in India and other third world coun-
tries;

(b) it so, whether carbon dioxide
pollution has in any way been affect-

ing the present agriculiural produc-~
tion in Ineia; and

(¢) if so, to what extent?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir. The Goverhment has
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noticed the articles appearing in
Patriot and other newspapers on this
subject. It cannot be said with any
certainty that increase in carbon
dioxide concentration would ‘Telp
agriculture production in India or the
third world countries. The projec-
tiong on this matter differ cons.der-
ably. According to one projection,
tbe semiarig snd tropical regions may
become drier. India and most of the
third world countries fall in this re-
gion, We cannot accept the thesis
that increase in carbon dioxide con-
centration would help India and the
developing countries.

{b) and (c). There is at present no
evidence that increased carbpn aioxiae
concentration has been helping in
agricultural production in India.

Supply of Foodgrains to Gujarat

76. SHRI CHHITTUBHAI GAMIT:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the month-wise demand made
by Gujarat Government for food-
grains like wheat, rice, jawar, bajra
ete. from January, 1981 to June, 1981;

{b) the quantity of this demand ac-
ceeded tg ang the quantity of food-
graing supplied alongwith  details
thereof; and

(c) the reasons for not supplying
essential foodgrains tg Gujarat and
the steps being taken by Union Gov-
ernment to me:t the demand of Guj-
arat with detailg thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) and

(b) A statement is attached.

(c) Demand of the Government of
Gujarat is being fully allotteg in so
far as rice is concerned. Wheat allot-
mentg tn State Governments have been
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rationalised keeping in view the over- available in the Central pool to meet

ail availability. Allotment of wheat the demand, the Stat rom,
has been reduced in case of the State ' e Governments

Gove ents and Union Territories which are traditional producers of
mcl-udin! Gujarat. AB m“ds coarse cparse gr!i.‘ns, try to meet the demand
_ grains, gince sufficient stocks are not as best they could.
Seatement
Demand, allotment and supply of {i ins to Gujarat Government fiom January, 1981
to June, 1981.
{Iu “ao0 tonnes)
Demand Allotment Off-take
Month 1981 Rice  Wheat Coarse Rice  Wheat Coarse Ricc Wheat Coarse®
grain grain grain
January . 15°0 36 5 20 0 150 14°5 97 —1‘5_:: —-——‘»-.-;--
February . 15°0 36 5 20 0 150 145 .. 10 0 12' 3 '8
March . o 365 2000 100 45 .. 15 9 16 4 o7
April . 10 O 365 20° 0 10-0 145 .. 11-3 130 1'3
May . 15 0 36 5 20 0 150 235 .. 13 3 24 3 1-
June . 350 365 200 155 205 .. 137 a0 0.5
1 The figures 1naicated for rice SINGH): (a) and (b). The D.D.A.
and Coarse grains are for
public distribution system. hlas reporteq that cemeni has been
lifted within the permissible time
2. The figures indicatei for wheat from the Shakurbasti Railway Siding.

are for both Rolle; Flour Mills It ¢
and public distribution gystem. has further reporteq that no de-
murrage charges have been paid at

*Against the allolment made in 1980 the Railway Siding, Shakurbasti

Delay in Lifting Cement by D.D.A.
(c) Doeg not arise.

77. SHRI K, RAMAMURTHY: Will
the Minister of WORKS AND HOUS-
ING be pleased to state: Irrigation Schemes for Kerala Pending

Approval

(a) whether the reluctance on the
part of D.D.A, to lift cement from 78. SHRI V. 5. VIJAYA RAGHA-
railway yards has been the cause of VAN:
cement shortage in the Capital;
SHR] P. J, KURIEN:

Wil; the Ministey of IRRIGATION
be pleased to state:

(b) whether on some days 552,000
bags of cement had remaineg un-
loaded from railway wagons; and

(a) how many irrigation projectsin
Kerala are awaiting clearance from
the Centre ang the names vof the
\ projects;

THE MINISTER OF PARLIAMEN- (b) the estimated outlay of each of
TARY AFFAIRS AND WORKS AND these projects and the dateg on which
HOUSING (SHR] BHISHMA NARAIN they were sent for clearance; and

(c) if so, the actio'x;'taken on such
erring officials of D.D.A.?
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(c) time by which #£na; decision

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R, ANSAR): (a) to (c).
Seven major ang two medium irriga-
tion projects of Kerala are awaiting
clearance. The details giving names
of these projects, their estimated
costs dates of receipt in the Central
Water Commission ang the present
position of examination are given in
the attached statement.

The schemes are considered for
clearance by the Planning Commis-
sion after their technical and economic
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feasibilities are satisfactorily estab-
lished. The clearance of the schemes,
therefore, gepends upon the details
incorporated in the project reports,
response from the State Government
in promptly furnishing the replies to
the Central Water Commission’s com-
ments ang deputing concerned officers
for discussion of the outstanding
pointy and providing -clarifications
wherever necessary. Agreement among
the party States on sharing of waters
ang other inter-State matterg iz also
required to be reached before the
schemeg pending clearence on this
account can be accepted by the Plan-
ning Commission,

Statement
Irrigation schemes for Kerala Pending Approval

Details of pending projects of Kerala

SL Name of Scheme Latest
No. estim_ated

cost (in
Rs. lakhs)

———

(1) (2) (3)

Date of
r.eoeipt

in
CWw.C.

Present position

(4) (5)

(A) Major Schemes

1. Kakkadavu . . .

2. Muvattupuzha . . 3808 15

1261 53

g. Chimony . . .

4. Idamalyar . . .

1335 50

28 -5-75

28-6-75

1785'48  go0-6-78

The State Government is getung
the costs and bencfits of the
project studied by a Commuttee
m veiw of the representation
of the pwplr‘ hkcly to  he
affectcd hv the 1escivourr
The Project 15 to be consudered
after the roport of the swdy
15 available.

17-9-74

The ocheme has  een ound
acceptable by Advisory  Com-
mittce on Irngation, Flood
Control and Multipur
Projects at us meeting held
on 24-7-1981.

The Project cstumate is yet
to be finalised by the Project
Authorities in the light of
observations of Central Water
Commission sent in Febr rary,

1981,

The replies to the comments
sent by Central Water Com-
mission are awaited from the
State Government.
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8L Name of Scheme Latest Dat of Present position
No. estimated receipt
cost (in in
Rs. lakhs) C.W.C.
(1) (2) (3) (4) (5)
5. Kar ra Kuriarkutty Irriga- 2685-60 22-2-79 The replies to the romments
tion Scheme sent by Central Water Com-
mission are awaited from the
State Government,

6. Kerala Bhavani . . 8o5-00 26-6-72 The schemec is pending for want
of agieement on Cauvery
waters.

Kuttiadi Augmentation (Multi- The scheme is pending for want
purpose Scheme) 500° 00 2-0-77 of agicement on  Cauvery
waters.

{B) Medium Schemes

1. Vamanapuram . 4722 00  10-10-80 The Project was  considered
by the Advisory Committee
of Planning Commission on
28-11-80, Since the cost
per hectares of irrigation is
high, the State Government
has been requested to review
the proposal. The revised
proposal is still awaited from
the State.

2. Attapady . . . 842 30-8-71 The scheme is pending for want

of agreement on Cauvery water.

Shortage of Kerosene Oil

79, SHRI R. L. P. VERMA: Will the
Ministe; of CIVIL SUPPLIES be
Pleaseq to state:

(a) ig it a fact that Kerosene
Licensing Order forbids and prohibits
the storage of Kerosene Oil a¢ any
place gther than the licenced promises;

(b) if so, how is it that the provi-
siong of the Order are not being
enforced by the Foog and Supplies
Department, Delhi;

(e) have surveyg been carriey out
!n thiz regard to book the offenders,
if 5o, their details together with the
action taken thereon;

(d) how many kerosene oil licences
Were guspended during 1980 and what

ig the present position of those cases
together with their details; ang

(e) has there been a proposal to
toke away the keroseng oi] depots
from the fair price shops ang allot=
ment made to others for hetter hand-
ling and efficient distribution and to
cheek accumulation of wealth by a
few, at least of those who suffer from
storage problem if not, reasons
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) Yesg, Sir,

(b) and (c). The provisions of the
Order are being enforced in the Union
Territory of Delhi, Delhi Administra-
tion. A constant watch is kept on the
functioning of the kerosene oil
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licencees by periodic inspections and
surveys. Necessary action is taken
egainst the licencees where irregu-
larities in the matter of storage, dis-
tribution ang sale of kerosene vil were
noticed.

(d) As a result of the inspections
and surveyg carried out, 22 licences
were cancelled, and those for 30
depots were placed under suspension
pending departmenta] proceedings, In
addition, FIRg were lodged with the
police for initiating cases against 5
licencees during 1980. Departmental
proceedings and investigations in
these caseg are under progress.

(e) In the Union Territory of Delhi,
kerosene oil ig not distributed through
the fair price shops. Separate licences
have been granted for running kero-
sene oi] depots

‘Benami Transfer of Property

80 SHRI GADADHAR SAHA: Will
the Minister of RURAL RECON-
STRUCTION be pleaseq to state:

(a) the names of the State Govern-
ments which have taken effective
steps to trap ‘benami’ or clandestine
transfer of land; ang

(b) the amount of lang so far re-
covered by the States, State-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a)
and (b) Under the Seventh Schedule
of the Constitution of India, land
(including rights in gy over land) is®
State subject. In regarq to land re-
form, however, the National Guide-
lines sugResteq that the revised ceiling
lawg should be given petrospective
effect so that transfers made with a
view to circumventing these laws
would be invalidated. A} revised
eeiling lawg incorporate such a provi-
sibon, When a transfey is invalidated,
the lang involveqd in the transfer is
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taken inty account for purposes of
determining the ceiling. Invalidation
of transferg and determination of the
ceiling are decided by the various
revenue courts and these decisions
are subject to appeals and revisions.
The Government of India monitors
informatign only in regard to the tota)
extent of land in each State/Union
Territory declared surplus to the

"ceiling taken possession of and distri-

buted,

Meetings of consultative committee
during session inter-session period

81, DR. SUBRAMANIAN SWAMY:
Will the Minister of PARLIAMEN-
TARY AFFAIRS be pleased to state:

(a) the number of meetings, accor-
ding to Ministry, of the Consultative
Commuittee held since January, 1980;

(b) whether it is a fact policy that at
least once during sess'on, and once
during inter-session the Consultative
Committee are expected to meet;

(c) whether the Defence Minisiry
Consultative Committee has not met
for the last eight months; and

(d) if so, the reasons for the same?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) A statement glving the
information asked for is attached.

(b) Guidelines formulated for regue
lating the constitution and functioning
of the Consultative Committees
stipulate that meetings should be
normally arranged during session
period and one meeting of each
Committee be held during inter-
session period.

(c) and (d). The last meeting of the
Consultative Committee for the Minis~
try of Defence was held on 16th
December, 1980. It has not been possi-
ble to convene a meeting thereafter
but the next meeting of the Canimittee
has been fixed for the 20th August,
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1681. ‘The meetings of the Iomimittee

are genetrally held as per the ronveni

Statement

ence of all concerned persons.

The number of meetings of the Consultative Comrnittees of various Mmistries/Departm=nts

held since January, 1980,

S. No.

—— e —————

1. Agticulture

2. Atomic Energy, Space, Electronics and Science &
Technology Environment

3. Commerce

4. Communications

5. Defence

6. IAducaton and Culture

7. Lnergy and Coal

B. External Affairs

9. Finance

10, Health and Family Welfare

11. Home Aflairs

12. Indusoy

18. Information and Broadcasting

14. Irnigation

t5. Labour

16, Law, Justice and Company Affairs

17. Petrolevm, Chemicals & Fertilizers

18. Planniog
19. Railways

20. Shipping and Transport

21, Steel and Mines

g2, Tourism and Civil Aviation

., “Works anil Housing

-

Name of the Ministry/ Department

-

1288 L.5.—6

Number of meetings held
since January, 1089 (upts
Gth \ugust, .B1)

T T . T e

)
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Insurance Scheme for Fishermen

82 SHRI K. T. kOSALRAM: will
the Minister of AGRICULTURE be
pleased to state:

(a) whether any insurance schem¢
hag been introduced for the benefit or
all fishermen in the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R V., SWAMINATHAN): (a)
and (b) There is no compulsory insur_'-
ance <cheme to cover fishermen speci-
fically However, anyone, including a
fisherman, can obtain en insurance
under a personal accident policy.

8 ® A

83 st H® w wai: ¥4 giw
Tt 7g TR A PO FAfw

(%) 1980-81 ¥ da I
fex usg wf o A% A &Y
R af @ M AAH 2 AR
frtx wse ¥ AR FA A AW,

(=) #ar @7 JAEHT FT HIA
gaest ¥ fa w7 g7 W . @
3 AT AT A0 TAF ACNAELST Hraqrefy
F§ ; FT IARL A A ATATLAT

g

(w) o &, D T IRt
I TR A I™EA AT A A
giafmt #@ F faqgwadw ¥ &<
Fe X W fFy §?

gfe  aar  wdor  gRaframoin
warerq ¥ wew wan (s o W)
eartreaw) (%) srafae ggaey &
w®R  a§  1980-81 F fag
W W @ ATAT 28.5 A FWAL
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¥ faq o ¥ @ v s wai
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(@) & 2

(1) ™ ¥ gmEaT ¥ gai
T #ar ¥ g #€ o féy wr
®E @i Ywifra &
T fem & o ¥ samza A v
facor ) A w2, faw€ & aga
#a F fae it ®2dr, Sd<@ w0 graa
T WD, T waw w0 e
99 o, 580 @I gigR B\ KA
e &1 wwor w¥& F fag,
Wi A FAR FEr AR il ¥
sfireror N swgear e wifk

Requirement of Houses for
Ilomeless in Orissa

Pural

84. SHRI RASABEHARI BEHERA:
Wil] the Minister of WORKS AND
HOUSING be pleased ty state:

(a) the requirementg of houses for
the rura] homeless in Orissa, as re-
vealeg by the survey report of the
Reserve Bank of India;

(b) how much gllocationg have been
made under the Sixth Plan for deal-

ing with the problem of Orissa State;
and

(c) the allocation made
purpose for 1981-82?

for this

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The Reserve Bank of
India hag not conducted any survey on
the requirementg of houseg for the
rural homeless in Orissa. A signed
article on “Houses for Rural Poor”
based opn the data collected during
All India Debt, & Investment Survey,
1971-72 was publisheq in December,
1980 issue of the Banks ‘Occasional
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Papers’ According to the said article,
the tota] number of rural homeless
households in Orissa as on 30-6.71 was
1,67,000,

(b) The allocation under the Sixth
Five Year Plan for dealing with the
Pproblem of rural landless in Orissa
State js Rs, 8 crores.

(¢) The allocation for 1981-82 is
Rs, 1.15 crores.

‘Criteria for Regularisation of Colonjes

85 SHRI MOOL CHAND DAGA:
ACHARYA BHAGWAN DEV:

Will the Minister of WORKS AND
HOUSING be pleaseq to state:

(a) the total number of persong in
Delhi in whose name unauthorised
structures stand;

(b) whether those persons gre like-
1y to be benefited at the time of regu-
larisation of such unauthorised
Colomes who have already construct-
ed houses at other places and whether
regularisation has given an incentive
to law breakers for making intention~
al illegal occupation of land;

(c) the number of unauthorised
colonies remaining in Delhi after
regularisation of so meny colonies;
and

(d) the time by which these
colonies will be regularised?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The Delhi Development
Authority has reporteq that no such
survey is available.

(b) The Government have decided
to regularise unauthorised colonieg on
non-Govt, lands covering residential
and commercial structures constructed
therein upto 30-8-77 wund 16-2-77
Tespectively to avoid demolition of

houses already constructeq in these
colonies ang hardship to the people.
In the process some persons who have
already constructed house; at other
places may be benefited. However,
while jssuing the orders for regularisa-
tion, 1f bas been made clear that the
Government will not countenance any
activity or action on the part of any
individual or body to put up fresh
unauthorised structure whether in the
existing colonies or in any other areas
within or outside urbanisable limnits of

Delhi.

(c) The Delhj Development Autho-
rity has reported that it has finally
regulariseq 25 unauthorised colonies
and 87 unauthorised colonies In
ity jurisdiction remain to be regularis-
ed in accordance wity the orderg of
the Government. The Municipa] Cor-
poration of Delhi has reporteg that
207 unauthoriseq colonies have glready
been regulariseq by its Standing
€ommittee and 203 colonieg still Te-
main to be regularised in accordance
with the orderg of the Government.

(d) It is not feasible to lay down
any time limit for this purpose.

Distribution of Land to Landless
Labour Adivasis

86. SHRI RAMJIBHAI MAVANI:
Will the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) how many Building and Land
have been distributed to Landless
Labour, Adivasis, Harijans and Sche-
duled Caste persong and weaker sec-
tion ag per 20 Point Programme dur-
ing 1975 to 31st March, 1977, ist
April, 1977 to 31st December, 1979
and during 1st January, 1980 fo 30th
June, 1981 in Gujarat;

(b) whether the Government have
received Reporty and complaints
Memorandum etc. that Landlords, and
ownersg etc. have snatched away some
of these lana and housesg from these
allottees;

(c) if so, the details thereof;
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{d) action taken
those;

(¢) the acétion taken to realldt the
same to them; and

(f) what gre the targets for 1981-82
to allot such land to these iypes of
people under 20 Point Programme?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a)
The information ig being collecied
and will, on receipt, be placed on the
Table of the Sabha.

(b) tg (e). No such reports/comp-
laints of large scale dispossession of
allottees have been received, In
cases 'where such ingtances have been
reported, the State Government have
been taking appropriate action. The
Government of India have already
requested the State Government to
ensure that allottees of ceiling-sur-
plus lana are not disturbed in their
possession and evicted therefrom
either by erstwhile owners or by other
powerfyl vested interests,

(f) No such targets have been fixed
by the Government of India,

Flood Affected Places in States

87. SHRI G. M. BANATWALLA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the names and number of places
in each State affected by recent
floods;

(b) the apprqoximate loss of life
and property in each of these affect-
ed places;

(c) detejls of precautionary steps
that had been taken against these
floods; and

(d) the nature and extent of relief
proviaed to the victimg of the floods?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND MINISTRY RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Information is given in Statement L
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{b) Information is-given in State-
ment I,

(c¢) and (d). Before the onset ot
monsoon, the States were alerted, both
at the Ministers as well as official
level regarding disaster preparedness
measures against floods. Among
others, these includes patrolling ot
embankments, stocking of relief mate-
rial, maintenance of communication
links gnd preparation of contingency
plans for areas which may get 1solated
by floods.

The State Governments have con-
firmeg the implementation of the Mo~
del Action Plan and also their prepa-
reaness to meet the flood situation
and seiting up of State Level Coordi-
nation Committees and Relief Com-
miltees at various levels, mobilisation
of the rescue and relief material 1n
strategic places etc.

The Ministry of Irrigalion have
arranged to issue flood forecasts and
warningg to the general public. The
Indian Meterological Department have
alsp issueq warnings of heavy rain-
fall through the mass media, when
necessary.

Every State Government has bheen
brovideq wilp margin money on  the
basis of ‘the recommendationg of the
7th Finance Commission to meet im~
mediate expenditure necessiatea by
natural calamities. The State Gov-
ernments have sanctioned ex-gratia
payment fo the families of the deceas~
ed and injured persons and subsidy
for rebuilding/repair of the houses
dsmaged in accordance with the norms
.prescribed by fhem. Assistance has
alsy been extended for the cattle loss.
Relief camps and health Centres have
been opened to provide relief to the
affected population. Food packets
had been air-dropped to the marooned
.people, Cattle camps have been
opened. Essential itemg viz., food-
'grailns, Kerosene, match boxes were
made available .and essential meoi-
eineg as alio jet vaccination teams
have been deputed for carrying out
mags vaccination. The Central
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Social Welfare Board and State Advi-

146

Central Team, the Government of

sery Boards have been instructed to Rajastian have been given an “on ac-
mobilise voluntary relief for flood count” aavance of Rs. 5 crores to-
people. Pending the visit of the watds flood relief,

Statement—L

The names of plases sn each \tates affected by recent floods.

Name of the State

Nt_;. of

Names of districts affected by floods

Azsam . . . .

2’

Gujarit

Haryana * L

Kerala - - - -

Orissa . . .

Punjab - . . .

Rajasthan - . .

Uttar Pradesh - .

0. WertBengal - . .

L

Not

reported.

11

3

Dibrugarh, Lakhimpur, Cachar, Sibsahar,
Nwewgang, Karbi Anleng, Gawalpara,
Kamrup, Darang.

Katibar, Sahares, Madhupura, Purnea,
Madhubani, Samastipur, Darbnanggha,

i, Muzaffarpur, Sitamurni,
Batiah, Gopalganj, Siwan,

Begusarai
Motihari,
Bhagelpur, Nalanda,

Khagharia,
Niawadah.

Ahmedanad, Mechsana, Khada, Kutch,
Rajkot, Gandhipagar,  Jamnagar.

Ambala, Karnal, Hissar, Rohtak, Baridabad
Kurukshetra, Jind Sirsa

Balasore.

Faridkot, Ferozpur, Roopnagar, Jullunder,
Hoshiarpur, Patiala, Amritsar,

Jaipur, Bikaner, Swai Madhopur, Tonk,
agolr, Banswara, Kota, Bharatpur,
Sriganga-Nagar, Sikar, Bundi.

Mainpuri, Aligarh, Mathura, Agra,
Etawah, Pratapuri, Sultanpur, Do ori,
Gazipur, Pitheranarh, Gonda, Unnae,
Basti, Gorakhpur, Faizabad, Hardoi,
Chameli, Naimtal, Forrakhabad,
Behraich, Murzaflar Nagar, Pilibhit,
Aazmgarh, Bara Banki, Balia, Budaun,
Kheri, Etah, Barelly, Sitapur, and
Sharanpur. o,

Kidnapere, Malda, West Denaj Coach
bebar " and Darjecting, T

\



AUGUST 17, 1981

147 Written Answers

(1¥8)s

Supstive
gr-gkoz Iz Lhismm = 9ggSE Lg.1o81  Lzgh6r Yo.lggg =G.31  SL.Sm €o.lz L6 Tvany,
g -9% So.o I AN Ly ¥gle o6.5z 6z.0 51 .1 of.o < [2Buag wapy ‘ot
. 00.0S511 ©00.0008 6L1 LES 00 .0S%1 grags 00.0005 o¥.¥ .ok og.61 1§ ysepeag s 6
Bupsiy, n (1¥z) passasse possasee
* co ¥ oo.dib ot ¥Seib Sumg 5SSl Susg ghz  oS.¥ N 1 —
s¥.811  gg.o;1 S sk £¥.L1 LESL 1E.5g gr.o 6.0 “W'N (L qufung &
16.%1 15.9 N IIN of.o ¥ 00.9 Lz .0 ¥ 15.0 1 wuQ ‘9
z€ .66z gg.o06c  ¥% n 99 -85 196%1 N Ss.0 00 .06 S5.0 “WN vy 6
16 .¥5 U'N € g1 5.6 ghot ¥6 .61 ¥o0.0 9%.0 tt.o g wonkeyy $
g5.18 €5.18 114 ¥get LuN rozh1 “0'N “WN ob.o0 U'N L nmfnn 6
anem 99.L¥gr 8L .S g < gl -Lgt ¥ozzz  Si1.Bzgn L6.8 gg.Lk¥ 5.6 gt . g s
o
Uﬁﬁﬂa 19061} 11.% oz $¥61 95 -5 Lgo1 ¥6.161  z6.0 i¥.6 tig.s 61 wesy 't
g1 51 1 o1 6 8 L 9 S ¥ - ...m..l - 1 oy
{sxpyeg ut s
(1x+g+9 10D
snqon
nqng (syrey el vy ‘syxe; sy CsyYel vy
pmoy W) (soN) ulsn[Ep IBqUNN  UfInEA  ulwry BIe1Y
‘’don 0y WL 1%0[ (oN) ~— SUYB| Uy yyejus pasoop
afewrep o1 [ saAld 0] anpep vo.uuaw“ paage wsig
‘TPewdy oL (d uvwny  oWeD) $3sNo}y 03 afwmre(y sdoap) o3 afvwe(y uvouem w2y Jo'oN el atgd Jo atmp

1961 ‘miny yizi mp wo popdwon

H—juemeyelg



~ 149

Upper Betwa Complex Irrigation
Scheme

88. SHRT PRATAP BHANU SHAR-
MA: Wil the MMister of IRRIGA-
TION be pleased to state:

(a) whether it is a fact that Govern-
ment are considering to construct a
new major Irrigation project named
as Upper Betwa Complex to provide
irrigation in Raisen and Vidisha dis-
tr cts;

(b) if so, the details thereof; and

(c) what is the present position of
the proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) to (c). The Gove-
rnment of Madhya Pradesh have in-
formed that the Upper Betwa Complex
Project is under preliminary stage of
investigation and the details have not
yet been finalised.
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Depletion of Forest Wealth in Rajag-
than

91, SHRI NAWAL KISHORE
SHARMA: Will the Minister of AGRE.
CULTURE be pleased to state:

(a) whether it is a fact that Rajas-
than is facing the most serious problem
of fast depleting forest wealth parti-
cularly in the Western region; and
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(b) it so, the sieps being taken by
Government to umdertake afforestatien
on a large scale as also to chefk
denudation of the existing forests? ]

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (S
R. V. SWAMINATHAN): (a) and (b).
The  nformation is being collected
from the State and will be laid on the
table of the Sabha in due course,

Losg suffered by Government due
to Floods

93. SHRI VIRBHADRA SINGH:
Will the Minister of AGRICULTURE
be pleased to state:

(a) what is the assessment of loss
suffered by the Government due to
floods in the country this year; and

(b) what steps are being taken by
the Government to meet the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONBTRUCTION (SHRI
R. V. SWAMINATHAN): (a) A state-
ment is attached.

(b) Before the onset of monsoon, the
States were alerted, both at the Minis-
ter’s as well as official level regarding
disaster preparedness measures against
floods. Among others, these include
patrolling of embankments, stocking
of relief. material, maintenance of
communication links and preparation
of contingency plants for areas which
may get isolated by floods.

The State Governments have confir-
med the implementation of the Model
Action Plan and also their prepared-
nesg to meet the flood situation and
setting up of State Level Coordina-
tion Committees gnd Relief Committees
at various levels, mobilisation of the
rescue and relief materials in strate-
gic places etc.

The Minisiry of Irrigation have
arranged to issue flood forecasts and
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warnings %0 the general public. The
Indian Meteorological Devartment also
issues Warnings of heavy raifall
through the mass-media, when neces-
sary.

Every BState Government has been
basis of the recommendations of the
bas's of the recommendations of the
T7th Finance Commission to meet im-
medidte expenditure necessitated by
natural calamities, The State Govern-
ments have sanctioned ex-gratia pay-
ment ‘to the families of the deceased
and injured persons and subsidy for
re-building/repair of the houses dama-
ged in accordance with the norms
prescribed by them, Assistance has
also been extended for the cattles
loss. Relief camps and health Centres

have been opened té provide-
relief to the affected population.
Food packets had been air-
dropped to the marooned people. Cattle
camps have been opened. Essential
items viz,, foodgrains, Kerosene, nratch
boxes were made available and essen-
teeal medicines as alse jet vaccination
teams have been deputed for carrying
out mass Vaccination. The Central
Social Welfare Board and Stafe Advi-
sory Boards have been instructed to
mobilise Voluntary relief for flood
affected peoples. Pending the visit of
the Central Team, the Government of
Rajasthan have been given an “on
account” advance of Rs. 5 crores to~
wards floods relief.
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Gandhi Peace Foundation Premises,
Delhi

94, SHRI V. KISHORE CHANDRA
S. DEO: Will the Minister of WORKS
AND HOUSING be pleased tp state:

(a) whether it is a fact that the
Gandhi Peace Foundation premises
in Delhi on 221/223 Deen Dayal Up-
adhyaya Marg was a gift to the Foun.
dation;

(b) if so, when was this done and
what were the conditions under which
the gift had been made;

(c) has any violation of the provi-
sions of the Gift Deed come to the no-
tice of the Government; and

(d) if so, what action Government
have laken or propose to take?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): () and (b) Land measuring
1.602 acres under bungalows No, 221
and 223 on Deen Dayal Upadhyaya
Marg (Rouse Avenue) was allotted
on 1.12.64 on concessional terms by
only charging the cost of develop-
ment at the rate of Rs. 36,000/- per
acre and Rs, 58,000/- for the depre-
ciated value of the structureg at
site. Besides the above, Re. 1 per
anhum was payable as ground rent.
One of the important conditions of
allotment was that the land shall be
useq only for the construction of a
Building for Gandhi Peace Founda-
tion and for no other purpose.

(c) Some violations of the Agree-~
ment for lease have come to notice.

(d) Necessary action to recover
Penalties ag per Rules is being taken.

Increase in Rates of Edible Ojls and
Ghee

85. SHRI NAVIN RAVANI: Will the
Minister of CIVIL SUPPLIES be pleas-
ed to state:

(a). whether it is 3 fact that during
thg last 3 monthg the rates of various
edible oils, ghee and pure ghee have

been increased in Delhi, U.P,, Gujarat
and other parts of the country;

(b) whether t is also a fact that the
rates of some of the essential commo-
dities like wheat, atta various dals
and vegetables have also gone up;

(c) if so, the reasons thereof;

(d) what were the rates on 1st
February, 1980 and on 1st August, 1981
of the same; and

(e) what steps have been taken to
bring down the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHR1 BRAJA MOHAN MOHANTY):
(a) to (e) Information is being cul-
lected and will be placed on the
Table of the House.

Remunerative Prices for Cocoa
Cultivation

96. SHRI P. J. KURIEN: Will the
M nister of AGRICULTURE be pleased
to state:

(a) whether Government are aware
of the fact that the cocoa cultivation
in the country is being crippled due to
the fact that the cultivators are not
getting remunerative pirces;

(b) whether Government have recei-
ved any representation requesting for
taking steps to guarantee a reasona-
ble price for cocoa growers;

(c) if so, what steps Government
propose to take; and

(d) whether Government propose to
examine the possibility of procuring
cocoa-beans through NAFED on the
basis of a minimum floor price and
exporting them through NAFED?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) Cocoa
cultivation has been under some strain
due {0 inadequate processing and mar-
keting facilities, .
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(b) Yes Sir.

(c) Import of cocoa has been canali-
sed through State Trading Corporation
and the quantity to be importdd has
been drastically reduced. The State
Government of Kerala have requested
the Central Arecanut Marketing and
Processing Cooperative Ltd. (CAMP-
C0), Mangalpre to extend their pro-
curement to Kerala Slate also on ro-
profit-no-loss basis. The State Govern-
ment are also organising the fermen-
tation and drying of wet cocoa along
cooperative/community line: Six co-
operative societies have been sanction.
ed a loan of Rs. 75.000 each and grant
of a like amount by the Government
of Kerala for setting up the driers.
During 1981-82 10 additionai centres
are to be selected under the scheme.
Kerala Government have made ar-
rangements to procure cocoa beans
from growers’ through CAMPCO and
State Marketing Federation at Rs. 3.30
per kg, of wet beans. State Govern-
ment is also proposing to give subsidy
of rupee one per kilogram

(d) No such proposal is presently
under consideration.

M. P. State Dairy Development Cor-
poration

97. SHRI B. R. NAHATA: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether Government of Madhya
Pradesh has sent a proposal to the
Government of India for conversion
of M.P. State Dairy Development Cor-
poration into a federation for imple-
ment'ng operation of Flood Il bro-
gramme; and

(b) if so, zt what stags this
proposal is pending and how long it
will take to decide the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCT ON (SHRI
R. V. SWAMINATANY: (u) and (b)
The Government of Madhya Pradesh

AUGUST 17, 1981
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has already registered a Co-opevative
Dairy Federation for implementation
of Dairy Development Programme in
the State

Categories of Irrigation schemes

98. SHRI CHATURBHUJ- Wil the
Minister of IRRIGATION be pleased
to state:

(a) the number of categories into
which irrigation schemes have been
divided for implementation and the
estimated capacity of each such
category;

(b) whether the irrigation schemes
are proposed to be re-classified in
view of the increase in the prices;
and

(e) if so, the detaily thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI). (a) The Irmpgatio.
schemes are dividegd into following
categories accor’1ag to the cuiturabl-
command area indicated against each-

Culwurablt
command atca
(in hectares)

Catcgorics of Irmga
Gotion Schemes

(i) Minor Less than 2000

(ii) Medinm . hetween 2000 and
10,000
(i) Major Ahove 10,000

(b) No, Sir.
(e) Do Not arise,
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Stock of Edible Oils

100, SHRI KRISHNA KUMAR GO-
YAL: Will the Minister of CIVIL SUP-
PLIES be pleased to state:

(a) the stock of edible oils both for
vanaspatl industry and the Public
distribution sytem,

(b) the gquantity of cdible cils pro-
posed to be imported; and

(c) the steps taken to increase the
production of edible oilg in the coun-
Ary?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHR] BRAJA MCIIAN MOHANTY):
(a) and (b) The quantity of edible oils

1288 ‘L8~-1,
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to be imported depends on the gap bet-
ween the requirement and the indige-
nous production, internal and inter-
national price trend of such oils, avail-
ability of foreign exchange and other
related factors. The stocks of imported
edible oils with the STC for the vanas-

pati indusiry and the public distribu-
tion system towards the end of July,

1981 were adequate to meet about two

months’ requirements.

(e¢) The following main steps are be-

ing taken to increase the production of
o lseeds in the country; which would
lead to a greater indigenous availabi-

lity of edible oils:— .

1. Under the Centirally Sponsored
Scheme for the development of oil-
seeds, an Inlensive programme is
under implementation in 14 States.
The scheme aims at demonstrations
on farmers fields, strengthening of
seed production and distribution ar-
rangements, expansion of plant pro-
teclion measures and training of far-
mers and extension workers as also
extension of irrigated area under oil-
seed crops

2, In addition, States are underta-
king gilseeds development program-
catch cropping and inter cropping.

3. Increase in the area under short
duration varieties ot oilseeds through
catch cropping and inter cropp:ng.

4. Intensification of research ef«
forts.

To further step up the production of

groundnut, a special scheme has been
sanctioned
Gujarat State .which,

in Saurashtra region of
iﬂtmliar m‘
cludes distribution of quality seeds,
adoption of plant protection measures,

subsidy on cost of irrigation, water hat.
vesting, supply of seed drills on subsi-
dised rates. demonstrations to dissemis
nate the latest methods of groundnut
cultivat'on. The scheme also aims at
extending

the summer  Irrigated
groundnut area to 2 iakh hectares in
the Btate by the end of 1983-84. It is
likely to yie]d an additional production
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of 9 lakh tonnes of groundnut by the
end of the Sixth Plan.

Greater empbasis is also being laid
on the development of soyabean and
gunflower cropy The development of
spyabean would be concentrated in the
States of Madhya Pradesh and Uttar
Pradesh, where there js substantial
scope for expansion of thig crop. A
Special production programme has
been approved for production of soya-
bean in Madhya Pradesh,
which envisages extension of area un-
der the crap from the present level of
4.5 lakh hectares to 18 lakh hectares
by 1985-86 and production from 0.35
million tonnes to 1.44 million tonnes.
Matching facilities for the processing
of thesé additional quantities are also
peing planned to come up in advance.

Plan and Programmes for Tribal
Sub-Plan Areas under Sixth Plan
period

102, SHRI GIRIDHAR GOMANGO:
Will the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) whether his Ministry prepared
the Plan and Programmes for tribal
sub-plan areas of the country in Sixth
Plan period;

(b) if so, the schemes, programmes
and projects identifieq and extended
to these areas, State-wise therefor;

(¢) total numbers of Integrated
Rural Development Programmes pro-
posed for tribal sub-plan areas and
Punds earmarked for the game from
his Minjstry;

(d) whether the Integrated Rural
Development Programmes for fribal
areas sre not fully covered entire sub-
plan areas; and

(e) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
WORAL RECONSTRUCTION (SHRI
BALRSHWAR RAM): (a) The maajor
programmes of the Ministry of Ruta)
Hleconstruction, that fs, the Integrated
Rura) Development Programme (IRDP)

AUGUST 1Y, 19

Weitien Anywéss t12

and the National Rural Employment
Programme (NREP) cover the enfire
country including the tribal sub-plan
areas, The Midistry hag no geparate
plg.ns op programmes exclusively for
Tribal Sub-Flan areas.

(b) Question does not arise.

(c) IRDF has been extiended to all
the blocks in the country including
tribal sub-plan blocks and an outlay
of Rs. 85 lakhg is envisaged for each
block during the Sixth ¥ive Year Plan
(1980—85). It has been laid down that
at least 30 per cent of all the families
assisted under this programme should
be drawn from scheduled castes and
scheduled tribes and that efforts should
also be made to ensure that at least
80 per cent of all the benefis under
this programme, in terms of subsidies
and loans, should go to the scheduled
castes and scheduled tribes.

(d) IRDP fully covers tribal sub
plan areas.

(e) Question does not arise.

Social Forestry for
area

103. SHRI GIRIDHAR GOMANGO:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whethey his Ministry prepared
schemes and programmes of social
forestry for tribal sub-plan areas in
Sixth Plan;

iribal sub-plan

(b) if so, whether the States pre-
pared the programmes of socia] fores-
try in tribal sub-plan areas and sub-
mitted to his Ministty fér approval;

(c) if so, the guldelines issued by his
Ministry to the States and furids placed
for social forestry séhemes, Statd-wise,
for sub-plan areas in Anpual Rjans of
Sixth Plan: )

(d) the social forestry schemes amd
ﬁ:ﬂ programmes appmg by his
Ministry for entire sab-p ess, the
funds earmarked from his @im to
this regard; and Lot ’

(e) it not, the reasons therefor?
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MINISTER OF STATE IN THE
MINISTRY OF ACGRICULTURE AND

RURAL RECONSTRUCTION (SHEI
R. V. SWAMINATHAN) (a) No 8950[-
fic social forestry scheme has been
prepared for Sixth Five Year Plan ex-
<clusively for Tribal Sub-plan areas.
¥However, in Nagaland, Arunachal Pra-
desh and Mizotam the entire d@mount
on soclal forestry is utilised in Tribal
Sub-plan areas.

(b) No specific proposal has been
sent to the Minisiry by the States,

(c) Question does not arise.

(d) On the whole about 25 per cent
of the outlay for spcial forestry will be
spent for benefit of tribals and schedu-
led castes. But no specific Tribal Sub-
plan has been approved by the Minis-
try. The question of earmarketing any
funds in this regard does not srise.

(e) Social forestry is a tree planta-
lion scheme and is not of the nature
of a walfare scheme meant for a parti-
cular sect'on or sections of the society.
The tribals mostly live in and around
the forests, They, therefore, are
invariably benefittey by implemen-
tation of the scheme in the form of
<employment. They will also be bene-
fitted in utilising the usufructs,

Separate Tribdl Sub-plans for social
forestry will not be practicable,

Reviewing of Land Reforms measures
undertaken during Fifth Plan

104. SHRI GIRIDHAR GOMANGO:
Will the Minister of RURAL RECONS-
TRUCTION be pléssed. to state:

(a) whether his Ministry reviewed
the implémentation of land reforms
measures undertdken by the States
during Fifth Plan;

(b) lt’so' the details therefor, State-

; ’

(c) the guidelines issued by his Min-

istry to the States for Sixth Plan;

(d) the measures taken by his Minis-
try for gpeedy implementation of land
réform measures; and
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(e) the progress made by the States
since 1980 up to 1981 therefor?

THE MINISTER OF STATE IN
THE MINISTRY AGRICULTURE
AND R ONSTRUCTION
(SHRI BALESHWAR RAM): (a) and
(b). Progress in the implementation of
varioyg lang reform measures is re-
viewed regularly and attention of
State Governments is drawn to short-
falls as well as to the need for appro-
priate administrative and legislative
fneasures. Specifically, shortfalls 'In
implementation of land ceiling legisia-
tions have been reviewed and State
Governments requested to accelsrate
the pace of implementation,

(c) Priorities in the land reform pro-
gramme have been identified earlier
and these priorities will be continued.
Briefly stated, these are (i) greater ex-
pedition in taking over and distribut-
ing cefling-surplus lands, (iiy updating
and proper maintenance of land re-
cords (iil) consolidation of holdings,
and (1v) confermént of benefits stipu-
lateq in law on tenants,

(d) As pointed out in the reply to
parts (a) & (b), expeditious implemen-
tation of land reform measures is pur-
sued with State Governments.

(e) The various ingredients of land
reform policy are under continuous im-
plementation. In regarq to implemen-
tation of land ceiling laws which is
regularly reviewed by the Government
of Indla, the achievement during 1980
and 1981 for the period for which re-
ports are available is as follows:

(i) Area taken possession 197 318 acres
of

(ii) Area distributed  1,20,1356 acreg
(iii) number of bene-
ficiaries 1,32,319

(iv) Area distributed to
persons belonging to
the Scheduled

‘Castes/Tribes 77,881 acres
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(v) Number of bene-
ficiaries belonging
to the Scheduled

Castes/ Tribes 76,409 acres

‘Conference on role of Forest in Tribal
Economy

105. SHRI GIRIDHAR GOMANGO:
Will the Minister of AGRICULTURE
te pleased to state:

(a) the findings and recommenda-
tions made in the conference on “Role
of forest in tribal economy” held in
July 12, 1978 at New Delhi;

(b) whether the recommendations
have been gent to the States for imple-
mentation;

' (c) if so, the names of the States
which accepted the recommendations
of the conference gnd implemented so
far;

(d) State-wise the schemes, pro-
grammes and policies relating to tribal
ang forest development prepared and
under execution; and

() funds provided acts passed and
societies formed to protect the forest
ang prolect the interest of the tribal
population?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V, SWAMINATHAN): (a)
The findings and recommendations
made at the meeting of the Forest and
Tribal Welfare Ministers held on July
12, 1978 at New Delhj are given in the
Statement laid on the Table of the
House. [Placed in Library. See No.
LT-2630/81].
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(c) to (e), The information is being
‘collecteq from the States and Union
Territories and will be laid on the
Table of the Sabha in due course.

Flodg in Dakhsin Canara. Karnataka

106 SHRI JANARDHANA POO-
JARY: Will the Minister of IRRIGA-
TION be pleased to state:

(a) what is the total loss due to re-
cent floods 1n Dakhsin Canara in the
Kammataka State; and

(b) 'what amount has been sanctioned
by the Centre for flood control in the
State?

THE MINISTER OF STATE 1IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) The State
Government has reported that no flood
damage has occurreq so far this year
in Dakhsin Canarg District of the State,

(b) The approved outlay for flood
control works in Karnataka for the
Sixth Five Year Plan 1s Rs. 1.80 crores.

Supply of Foodgraing to Karnataka

107. SHRI JANARDHANA POOJA-
RY: Will the Minister of AGRICUL~
TURE be pleased to state:

(a) the quantity of rice and wheat
supplied to Karnataka Government
from the Central Pool during the last
one year; and

(b) the demand of Karnataka Go=
vernment?

THE MINISTER OF STATE IN 1HE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRIR.
V. SWAMINATHAN): (a) and (b). The

(b) Yes, Sir. information ig as under;—
(Quantity in 000 tonnes)
Foodgrains Demand Allotment Off-take
Rice (PDS) . . . . 194°5 154° 0 iz
Wheat (PDS and Mills) .. 498-0 269 5

— .

303- 78
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Demand and sapply- of onlons to
Maharashira Federation State
- Marketing

108. SHRI BALASAHEB VIKHE PA-
TIL: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) what was the demand of, and
how much quantity of onions allotted
to Maharashtra State Marketing Fede-
ration for export purposes during the
period from January to June, 1981;

(b) the quantity of onions exported
by the WMaharashtra State Marketing
Federation during the above period;
and

(e) if Federation has not exported
any quantily of onions during the
above ptriod, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V., SWAMINATHAN): (a)
The export of onion is being canalised
through National Agricultural Coopera-
tive Marketing Federation of India. As
per information furnisheq by NAFED
during the period January to June,
1981, NAFED passed on 25 per cent of
share of export orders received by
the other associate shippers to Maha-
rashtra S*ate Marketing Federation for
execution of shipment by them.

(b) Maharashtra S&tate Marketing
Federation exported 490 MT of onions
during the period of January to June,
1981. NAFED also purchased about
1650 MT of stock from Maharashtra
State Marketing Federation for meet-
ing their export commitments,

(¢) Question does not arise,

Grievance of Sugarcane Growers

. 109, SHRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government have ex-

. amined the problem of gmall sugarcane

, §rowers, in the factory areas regarding
their special credit needs;

178

(b) if so, what are the details.in
this regard; and

(c) what steps Government have
taken or propose to take to simplify
the procedureg for grant of loans to
the small sugarcane growers?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
to (c). Sugarcane is one of the crops
for which production finance is pro-
vided by the co-operative credit gocie-
ties on the basis of scales of finance;
scales of finance are determineq for
each crop by the technical group at
the district level. The area under
sugarcane cultivation forms aboul 1.8
per cent of the total areas under all
crops, According to the latest infor-
mation available 13 per cent of pro-
duction loans provided by th e coopera-
tives relate to sugarcane,

No problem of small sugarcane grow-
ers in the factory areas regarding
their special credit needs has been
brought to the notice of the Govern-
ment of India.

One of the policy objectives in agri-
cultural credit is to ensure increasing
flow of credit to the small farmers
and weaker sections. The share of
loans from institutional agencies to
weaker sections which 18 at present
about 40 per cent, is expected go up to
a minimum level of 50 per cent of the
total loans by the end of Sixth Five-
Year Plan. Various concessions and
facilities like lowering share capital
contribution and its payment in instal-
ments have been introdyced. A num-
ber of State Governmentg are provid-
ing financial assistance to  members
belonging to weaker sections for buy-
ing shares, lower rates of interest, etc,
Simplification in the procedure for
grant of loans like introduction of pass-
book indicating therein area’ of land
cultivated by each member, loan eligi-
bility, loans to be sanctioned, etc, has
been suggested to the State Govern-
ments for adoption by the reorganised
primary agricultural credit socleties,
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Enhanced Prices of -Vegetables and
Foodgrajus

" 110. SHRI LAKSHMAN MALLICK:
Will the Minister of AGRICLTUURE
e pleased to state:

{a) whether 1t 1s a fact that prices
of vegetables and foodgrains have shot
up considerably during the last two
months, and

(t) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN)" (a) and (b).
The Economic Adviser's index of
wholesale prices (with 1970-71-100 as
base) registered the following changes
from May to July, 1981

Month Foodgrains Vegetables
May, 1981 . 230 5 173 7
June, 1981 . 233 6 1715
July, 1981 239 7 202 7

The prices have mainly risen 1n
July. This rise 1s partly seasonal and
partly due to transpoft bottlenecks
and 1ncrease 1n transport cost.

Tubewells sanctioned in Orissa with
World Bank Assistance

111 SHRI LAKSHMAN MALLICK:
Will the Minmister of IRRIGATION be
pleased to state:

(a) the number of State tube wells
sanctioned for small farmers in Orissa
under the irrigation schemes financed
with World Bank assistance;

(b) whether the funds under this
programme are being spent through
the Central Irrigation Department;
and

(c) if so, the details in this regard?

AUGUST 17, 1881 .
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THE MINISTER, OF §T. , ;ﬁ
THE MINISTRY OF me?‘.z
(SHRI Z. R. ANSARI): (a) So far as
this Ministry is aware, there is no irri-
gation scheme for the comstruction of
State Tube-wells for small farmers in
Orissa, financed with the World Bank
assistance.

(b) and (¢) Does not arise in view
of (a) above,

National Water Development Agency

112. SHRI R. L. BHATIA:
SHRI R. P. GAEKWAD:

SHRI JAI NARAIN ROAT:
Will the Minister of IRRIGATION
be pleased to state:

(a) whether his Ministry propose to
set up a national water development
agency to carry out surveys and inves-
tigations for inter-linking various ri-
vers, creating optimum storage capa-
city for water, harnessing the waters
which are now going waste and trans-
ferring the surplus flow for utilhisation
in deficit regions;

(b) if so, the broad outlines of the
proposal;

(v) when it is likely to be imple-
mented, and

(d) the totil caipital outlay involved
therein?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z R ANSARI): (a) to (c). The
Government of India have decideg to
constitute National Water Development
Agency as a Society to be registered
under the Societies Registration Act,
1860 to undertake detaileg surveys and
investigations of the possible storage
reservolr siteg a8 well as inter-connect=
ing links ang to prepare feasibility re-

ports in  respact of the Peninsular
Rivers Development Component of the
National Perspective for Water Resqur-

ses Development prepared by the Min=
istry of Irrigation and Central Water
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Commission. The details in this re-
#ard are being worked out. The overall
schemne of surveys ang investigations
is estimated to cost about Rs. 107
crores and this work s expected to be
completed in a period of 7 o 10 years.

Forest Area denuded hy Hydel and
Multi-purpose River Valley Projects

113. SHRI NEELALOHITHADASAN
NADAR: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) what is the total forest garea de-
nuded by Hydel ang Multi-purpose
river valley projects, till the end of
1980; and

(b) whether there has been any
afforestation to compensate for such
denudation by raising artificial forests?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (b). The information is bélmes col-
lecteq from the State Forest Depart-
ments and would be placed on the
Table of the House in due course.

Research Work in Orissg by Central
Rice Research Imstitute

114. SHRI HARIHAR SOREN: Will
the Minister of AGRICULTURE be
pleaseg to state:

(a) is it a fact that the Central Rice
Research Institute has been conducting
research work time to time in Orissa;

(b) if so, when was the latest re-
search made;

(c) what are the main study and
suggestion given in the latest research
reports about the gevelopment of agri-
culture in Orissa; and

(d) the deails about the main funee
tions of the Central Rice Research
Institute of Orissa?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSFRUCTION
(SHRI R. V. SWAMINATHAN):: (a)
The Central Rice Research Institute
located at Cuttack in QOrissa is a Na-
tional Institute of the Indian Council
of Agricullura] Research and is respon.
sible for conducting basic and _spplied
researckh on the improvement of rice
crop. since 1946,

(b) and (c). The proven research re-
sults of Central Rice Research Institute
are periodically made available to the
farmers all over the country. Since
the Institufe is located 1n Orissa the
problems of rice cultivation in the
State such ag coastal salinity, low
lying areas and pests mainly gall midge
have received priority and a number
of varieties developed by CRRI, Cut-
tack have been released for cultiva-
tion in the State. These varieties in-
clude CR 1014, Sakti and Supriva. Last
year five more varieties viz, Sathuri
for uypland, Pallavi and Indira for
cloudy kharif season, samelai for
gall midge endemic areas and Rama-
krishna possessing tolerance to bac-
terial blight, developed at CRRI, Cut-
tack, have been released by the State
Varietal Release Committee for Orissa,
Cultivarg such as CR 1009 and CR 1030
are doing exceedingly wel] in farmers'
fields in low lang areas. A CRRI Cen-
tre located at Simpliguda is engaged
in identifying appropriate varieties
and production technology for the tri-
bal area of Orissa.

(d) The main function of CRRI,
Cuttack is to conduct research on rice
to cater to the needs of rice farmers
throughout the country. The specific
objectives are: (1) to carry on re-
search on basic and applied aspects of
}ice for optimising productivity; (2 to
generate information for adaptive re-
Search and extefision to the farmers;
(3) to serve as a Centre of authorita-
tive information, on rice prodyction
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“technology; and (4) to train research
ang extension workers in rice.

Sal seeds Collected by Tribal Devel-
opment Corporation Society and
Orissa Forest Corporation

115, SHRI HARIHAR SOREN: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the total quantity of Sal seeds
that have been collected by the Tribal
Development Co-operative Society and
Orissa Forest Corporation from the
forests of Orissa in 1981 todate;

(b) the quantity given to the Hindus-
tan Lever Ltd. and other Companies;

(c) what is the tota] quantity kept
for domestic consumption; and

(d) the details about the way it has
been uti’ eq in Orissa?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R, V. SWAMINATHAN): (a)
to (d). The information is being
collected from State Forest Depart-
ment and would e placed on the
Table of the House in due course,

Allotment of Foodgraing to Orissa for
Implementafion of National Rural
Employment Scheme

116. SHRI HARIHAR SOREN: Will
the Minister of RURAL RECON-
STRUCTION be pleased to state:

(a) the total allotment of food-
grains made for Orissa for the year
1081-82 for the implementation of
National Rura) Employment scheme;

(b) whether Government have a
proposal for allotting more quantities
of foodgrains t, the backward district
of the State-under the above scheme;

(c) if s0 the total' quémtities of
foodgrain allotted gso far for the year
1981-82 to one of the backward dis-
trict of Keonjhar for implementing
the gbove gcheme; ang

(4) the getails thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) A
quantity of 7,000 MT; of foodgrains
has been allocateqd and released so far
to Orissa for the year 1981-82 for the
implementation of National Rural
Employment Programme.

(b) There is no specific provision
under the program=ne to make sepa-
rate allocation to backward districts
of any State, Moreover, allotment to
the districtg is made by the State Go-
vernment ang not by the Government
of India.

{(c) and (d).
arise,

Question does not

Assistance foy Opening
Centres in Orissa

Pouliry

117. SHR1 HARIHAR SOREN: Will
the Minister of AGRICULTURE to
pleased to state:

(a) whether Government have w
proposal to give proper weightage to
poultry during Sixth Plan period;

(b) whether financia) assistance
from the Centre hag been given to
Orissa in 1981-82 for opening some
poultry centres;

(c) if so, the number of such poul-
try centreg proposed to be openad in
Keonjhar District; ang

(d) the details about the implemen-
tation of the scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Poultry development hgs already been
given proper weightage during the
Sixty Plan period.

(b) Poultry “far? /centres fall in
the State sector, Centra] schemes
provide for development and main-
tenance of Centra] poultry breeding
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farms/Test units etc, Besides, an
-allocation of Rs, 15 lakhs ag Central
share hag been communicateg to the
Government ' of Orissa by the Ministry
of Rura] Reconstruction for setting up
poultry, piggery and sheep production
units during 1981-82 under the Spe-
tial Livestock Production Programme
for mall and margina) farmers and
agricultural labourers.

Further, under Integrated Rural
Development Programme (IRDP) of
the Ministry of Rural Reconstruction,

subsidy is provided for small and
margimnal farmers ang agricultural
labourers. —

{c) Information regarding the num-
ber of poultry units proposed to be
subsidised under the Integrateg Rural
Development and other Programmes
in Keonjhar District has been called
for from the Government of Orissa
and it shall be placed on the Table of
the House sooun,

(d) Specraj Livestock Production
Programme envisages subsidy @ 25
per cent tp small farmers ang 33-1/3
per cent to marginal farmerg and
agricultura; labourers on capital
investment subject tp a maximum of
Rs, 3000 per beneﬁciary and @ 50 per
to triba) beneficiarieg subject to a
maximum of Rs. 5000 per beneficiary
for setting up of pouliry production
units of 50 to 100 birdg in case of
small farmer~ /marginal farmers and
100 to 200 birdg in case of mgricultural
labourers. The remaining cost for
establishing the poultry units ig to be
arranged by way of loan through in-
stitutiona; sources. From the incep-
tion of the scheme uptp 1980-81, 3967
beneficiarieg have been covered under
scheme in Puri, Cuttack
and Sambalpur Districts.

The IRD Programme also envisages
subsidy at the above rate for marginal_
and small farmers and agricultural
labourerg fo ensble them to set up
Poultry univs.
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Clearance of Building Plans by Urban
Art Commission

118. SHRI SANAT KUMAR MAN-
DAL; Wil] the Minister of WORKS
AND HOUSING be pleaseg to state:

(a) whether his attention hag been
drawn to the newg item captioneg ‘A
cold shoulder over and against’
appearing in the ‘Hindustan Times’,
New Delhi dated the 9th April, 1881;

(b) if so, his reaction thereto; and

(c) the steps Government oropose
to tak_e to set matterg right ang ensure
effective role being exerciseq by the
Utrban Art Commission in the matter
of clearance of each and every major
building plan in the capital?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir,

(b) ang (c). Necessary instructions
bave already been issueq to al] the
concerned local authorities to consult
the Delhi Urban Ant Commission
wherevep necessary as per the provi-
sion of the Delhi Urban Art Commis-
sion Act, 1973, before according
approval in respect of building opera-
tion, engineering gperations, develop-
ment proposalg etc,

Edible ojls allocated to West Bengal
for next festival geason

119. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of CIVIL
SUPPLIES be pleased to state:

(a) the total quantity of edibla oils
allocated to the State of West Bengal
from the Central stocks for issue
through public distribution system
during the next festiva) season; and

(b) what steps have been taken to
ensure that there is no profiteering or
adultration by the trede in the gale of
oils jmported by private parties?
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‘i DEPUTY MINISTER IN THE
HI;IWI:TRY OF CIVll, SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
() Allocations of imported ed.ble
oils to States for public distribution
are made on a monthly basis. West
Bengal was allocated a totay quuntity
of 15200 tonnes of imported edible
oilg during the montk’ of July and
August, 1981, The requirement of the
various State Governments for the
months of September gng Oclober,
1981 are being ascertainej 1n advance
and adequate allocationg will be mgde
to meet the demands of the festival

geason.

(b) The 1import of edible oils is
canalised through the State Trading
Corporation of India Ltd. since Decem~
ber, 1978. However, certain private
parties have been 1mporting certa{n
quantities of edible oils on tllxe basis
of pre-canalisation commitment
There ;5 ng price or distribution con-
trol gn the sale of the oils imported by
the private parties. However, the
State Governments have been asked
to vigorously implement the provi-
siong of the Pulses, Edible Oilseeds
and Edible Oils (Storage Cnnfcro_l)
Orders, 1977, under which stock limits
have been laid down for the quantities
of oils, indigenou or imported, that
couly be kept at any time by the
dealers The State Governments have
also been asked from time to time
to ensure that the imported edible oils
issued for public distribution gystem
are solg only through the licensed fair
price shops/cooperative gutlets and do
actually reach the consumers for
whom they are meant. The State Go-
vernments have also been advised to
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instruc¢ State inspection anfarcge
ment machinery to m& “all
stocks of oil lifted by the S
vernmentg for public distribution gys=-
tem are fully accounteq for and that
the gpportunity of Jeakages of these,
stockg 1ato private trade channely for '
purposes of adulteration efc. wre
removed.

Food for Work Programme 1980-81

and 1981-82
120. PROF. NARAIN CHAND
PARASHAR: Will the Mimster of

RURAL RECONSTRUCTION be
pleased to state:

(a) whether any allotments have
been ma.e to the State/Union Terri-
tories uader the Food for Work Pro-
gramme during the year 1981-82, and

(b) if so, the details thereof State-
wise and the amount likely to be re-
leased for each State/Union Terri-
tories for the remaining months of
the year 1981-82?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) and (b) A
statement indicating the guantities of
foodgrans and cash amounts allocated
to each State/UT under National Rura!
Employment Programme (which has
replaced Food for Work Programme)
for the first two quarters of the cur-
rent year is enclosed. An amount equal
to that already allocated is likely to
be released further during the remaine
ing two quarters of the year subject
to progress in the utilisation of funds/
foadgrains already made available,

Statement
The quantities of foodgrains and cash component allocated to the States/U Ts. during the
year 1981-82
.T. F ains Cash c t
S:No.  MNameof S/l alocaied aleocated for 13t
{metric tonnes) ofll.l:l 11nd quarter
€ current
(Rs. in hktu{w
1. Andhra Pradesh . 15,750  ~-- 948 oo
3,000 200 00
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I 2 3 4
3. Bihar . . . 20,000 1210° 00
4. Gujarat . .. 4,600 280- 00
5. Haryana . . 1,250 Bo- o0
6. Himachal Pradesh . . 1,000 60 0o
7. Jammu & Kashmir . . 1,250 8o- 00
8. Karnataka . . . 7,000 41400
9. Kerala . . 6,700 402° 00
10. Madhya Pradesh . . 11,000 660 oo
11, Maharashtra . . . 12,000 710-00
12. Manipur . . . 150 10° 00
13. Meghalaya . . . 200 10° 00
14. Nagaland . ' . 100 10° 00
15. Orisa . . 7,000 41000
16. Punjab . . 2,150 126- 00
17. Rajasthan . . . 4,000 234 00
18.  Sikkim . . 100 8-00
19. Tamil Nadu . . 12,500 740+ 00
20. Tripura . . . 500 30' 00
21. Uttar Pradesh . . . 27,900 1670- 00
m? West Bengal . . ' 11,250 674 00
23. Andaman & Nicobar . . 150 8-00
24. Arunachal Pradesh . . 150 8-00
25. Chandigarh . . . . 2°00
26, Mizoram . . . 150 B8+00
27. Pondicherry . . . 150 8:00

ALL INpia ToraL . . . 1,50,000 9000 * 00
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Creation of New Community
Development Blocks

121, PROF, NARAIN CHAND
JPARASHAR: Will the Ministey of
RURAL RECONSTRUCTION be pleas-
ed to state:

(a) whether any New Community
Development Blocks have been created
by the Government by bifurcating the
existing blockg in  the years 1980-81
and 1981-82;

(b) if so, the detailg thereof;

(c) whether any other suggestions
for the creation of any new blocks

are glso pendiag with the Govern-
ment;

(d) if so, the details thereof; State-
wise; and

(e) the likely date by which a de-
cision would be taken regarding each
one of the suggestions?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a)
No, Sir,

(b) Does not arise,

(c) to (e). A proposal to create 7
new Community Development Blocks
by reorganising certain existing blocksg
in Kerala hag been received from the
State Government. The blocks pro-
posed to be created are Adimaly,
Nadumkandom, Kattappana, Idukki,
Nilambur, Iritty and Peravoor, While
the blocks namely Adimaly, Nadum-
kandom, Kattappana and Idukki are
proposed to be created by reorganis-
ing the existing 4 blocks viz,, Devi-
colam Arudai, Elamdesom angd Thodu-
puzha in Idukki district, the block
Nilambur ig proposed to be createq by
bifurcating the Wandoor block in
" Malappuram district and the blocks
Iritty and Peravoor are to be created
by triturcating the existing Xuthu-
paramba block in Cannanore district.
In order to take a decision on the

" AUGUST 17, 1081
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proposal, Government of India has
sought from the State Government
somé further details in the matter
which are being awaited.

Bara-Choru Drinking Water Supply
Scheme in Hamirpur District

122. PROF, NARAIN CHAND PA-
RASHAR: Will the Minister of
WURKS AND HOUSING be pleased
to state: e

(a) whether Bara-Choru drinking
water supply scheme in Nadaur Block
of Hamirpur District in  Himachal
Pradesh has been sanctioned by the
Government as a centrally sponsored
scheme;

(b) 1f so, the estimated cost of
the scheme alongwith the date on
which the scheme has been sanction-
ed and the amount provided for its
construction during the current finan-
cial year; and

(¢) if not, the likely date by which
it would be sanctioned and the rea-
sons for delay in sanctioning it?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) No, Sir.

(b) Does not arise.

(c¢) Certain technical queries have
been raised which are to be answered
by the State-Government before the
scheme can be sanctioned.

AT Jow W AgAwr & Qwwa
¥ qum

123. st fagm Fwg: a1 Frmlor
¢ wwm wa wE g N
N AFqw & AT F 71T F 20 w0,
1981 ¥ RTXifRs T3 deam 7996
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Expansion of operation flood
programme

124, SHRI MANPHOOL SINGH
CHAUDHURY: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether it is proposed to ex-
pand operation flood programme and
cover more cities under it;

{(b) whether it is also proposed to
develop selected milk  districts and
milk towns in all the States; and

(¢) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
to (¢). The Operation Flood II pro-
ject will cover about 155 milk ghed
districts which will be linked with
about 148 cities and towns having &
population of more than one lakh
each, The project is intended to be-
nefit ten million farm families and
will cover a national milch herd of
about fifteen million cross-bred cows
and upgraded buffaloes. .

Procurement of wheat

125. SHRI B, V, DESAIL: Will the
Minister of AGRICULTURE be pleas-
ed to state;

(a) whether with the onset of the
monsoon wheat grrivals in mandis has
declined shapq;:ndicaﬁng that even
the lower ocurement targets may
not be achieved;

(b) is it also a fact that judging
by the current trend of market ar-
rivals which has dropped to about
5000 tonnes a day in the month of
July, it was gifficult to procure even
6.5 million tonnes even;

(c) if so, what are the major rea-
sons for this low procurement;

(d) whether the Government had.
made elaborate arrangements for the
wheat procurements this year in
order to replenish its old stocks of
wheat;

(e) whether even after taking
these measures, the wheat procure-
ment has been very poor; and

(f) if so what steps Government
proposes to take to meet the shortage
of wheat during the current year?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) No, Sir.

(¢) to (e). To replenish the stocks,
the Government, as in the past, had
made elaborate arrangements for the
procurement of wheat. Although the-
quantity of 8.5 million tonnes pro-
cured so far in the current season:
may be less than the target envisaged
it is much higher than that in 1980~
81 season.

The main reasons for low procure-
ment of wheat viz-a-viz target can«
be attributed to offers of higher price-
by trade as compared to procurement
price fixed by the Government and:
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dﬁhholdlng of wheat stocks by tra-
8 and producers.

(f) The Government propogse to
aneet the shortfall in  procurement
through the current stocks and mini-
mum npecessary impogts.

Shortage of Vanaspati, Desl Ghee,
Butter Oil, Soap and Coal

126. SHRI B, V. DESAI;

SHRI MANPHOOL SINGH
CHAUDHURY;

Will the Minister of CIVIL SUP-
-PLIES be pleased to state:

(a) whether there was acute shor-
~¢tage of Vanaspati and Desi  Ghee,
Biitter Oil, Scap and Coal through
out the country in the month of June
and July, 1981;

(b) if so, what were the main rea-
sons for the same;

(¢) what action Government took
in providing these essential commo-
-dities in the country;

{(d) whether even after these steps
shortage continued and the people
had to suffer because of this; and

(e) what were the reasong for the
shortage and by what time Govern-
ment are confident to remove the
-shortage of essential commodities in
the country?

THE DEPUTY MINJSTER IN THE
"MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHAN-
“TY): (a) to (e). Infdfmation is be-
ing collecteq and will be placed on
the Table of the House.

‘Flood control and relief measures

127. SHRI B. I: Will the
Minister of fﬂRIGA"T N be pleased
fo mt!‘

{a) whether it is a fwet that flood
wontrel and relief measures cost the
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exchequer Rs. 30482 crores during
the year 1980-81,

(b) if so whethér the amoynt in-
cludts Rs. 220.20 crores given to the
States as Central assistance to flood
relief;

(c) whether it is also a fact that
the extent of flood control dyring the
year 1979 and 1980 was Rs. 150 crores
and Rs. 171,94 crores respectively,;

(d) if so, what is the total amount
that hag been prov:ded for flood con-
trol measures in the ‘current year;

(e) how much out of it has been so
far spent;

(f) whether Government are con-
sidering to have flood control measure
by which the flood control can be
checked; and

(g) if s0, what measures are being
considered during the Sixth Five
Year Plan for this purpose?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) and
(b). Yes, Sir.

(c) The expenditure on flood con-
trol works during 1978-79 and 1879-
80 was Rs 172 crores and Rs. 158
crores respectively.

(d) An outlay of Rs. 167.29 crores
has been approved by Planning Com-
mission for 1881-82;

(e) Expenditure figures for flood
control wor}u during the current ym
will be available from State Govern-
ment after the end of the financial
year, a

(1) and ). Flood control being a
State  subfect, s to confrol
floods are plarined, Hivestigated and
implemented Yy the Stdte Goverti-
ments fo Proville provedtion o' thelr
réipective flo6d proNe atess 'fhi‘.-
flood conirel Hidadtirés
sist of embankridhts 'drindg ‘emfn-
nels, antl-erosion and river training
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works, anl town protection works,
and these have been planhed to be
taken up by the State Governments
during the Sixth Plan. The total out-
lay for the Sixth Plan on flood con-
trol rieasures is Rs. 1045 crores.

Drought conditions in Karnataka

128, SHRI B. V. DEBAI: Will the
Minister of AGRICULTURE be pleas-
ed to state:

{a) whether it is a fact that Kar-
natakg State Government has set up
a high power committee to study the
problems of the drought hit areas and
suggest permanent remedies;

(b) whether the second Central
team which visited the drought hit
party and inspected relief works un-
dertalgen in the month of July had
'recommended that the second instal-
ment of Central grant should be
provided to the State Government;

{c) if so, whether the recommen-
dation was made in the first week of
July, and the funds were released
much later;

(d) whether the funds provided by
the Centre were not st%l sufficient
keeping in view the situation that
had arisen due to continuous droughts
in the States;

(e) whether Central CGovernment
was asked to make available more
fTunds; and

(f) if so, the reaction of the Union
Government?

THE MINISTER OF STATE IN
MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
::‘OSI'IRI%R. V. SWAMINATHAN): (a)

(b) and (c). Following the visit of
a Central Team in December 1880, a
second m team visited the
drought areas in Karnataka
betwesn s 26th and 28th May, 1081,
On the basis of its report submifted

on 9tb June, 1881 and the recomman-~
datioris of ttie High Lével Commi

on Relief therepn, the Government
India hdve approveg on the 25th July,
1981, a ceiling of expenditure of
Rs. 8.06 crores to the Government of
Karnataka for drought relief

upto the 36th September, 18981.

(d) and (e). The approved ceiling
of expenditure sanctioned by the
Government of India is available to
the State Goverhment for expendi-
ture on drought relief programme
upto the 30th September, 1981., The
State Government have intimated
that an additional memorandum on
drought condifions in the State is
under preparation and will be sent
to the Government of India, The
same js awaited.

(f) On receipt of the memorandum
from the State Government, further
necessary action will be taken.

Financial assistance to Andhra Pra-
desh for implementing the land re-
forms schemes

129."SHRI M. RAM GOPAL RED-
DY: Will the Minister of RURAL
RECONSTRUCTION be pleased to
state:

(a) the amount of financial assist-
ance given by the Central Govern-
ment to Andhra Pradesh during the
yvear 1980-81 for implementing the
land reforms schemes in the State;
and

(b) the amount earmarked for

the year 1981-82?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a)
No Central assistance was given fo
Andhrg Pradesh for thig purpose dur-
ing 1930-31

(b) Central assistance upto a ma-
wdmvum of Rs. 20.5 lakhs cen be given
to Andhra Pradesh during 1981-82
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towards Central share under the
scheme of assisting assignees of cefl-
ing surplus land provided the State
Government make a matching contri-
bution.

Sugar factories in Co-operative sec-
tor of Andhra Pradesh

130, SHRI M. RAM GOPAL RED-
DY: Will the Minister of AGRI-
CULTURE be pleased to state:

{(a) the names of districts in An-
dhra Pradesh where the sugar facto-
ries in Co-operative sector or public
sector have been installed, or are in
the process of installation, or the
sites have been approved for installa-
tion in future;

{b) the dates of completion of ins-
tallation of already installed factories
and their sugar production till June,
1981; and

(c) their loss or profit per year for
the last four years?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R, V. SWAMINATHAN): (a)
and (b). Four Statements are attach-
ed.
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Written Amgnen 200

Statement—I] indicating the dis-
tricts and localions of sugar facto-
ries which have been installed in
Coperative and Public Sectors in
Andhra Pradesh with their year of
installation.

Statement—II giving the districts
and proposed locations of sugar
factories licensed in Cooperative
Sector in Andhra Pradesh which
are in the process of installation. No
sugar factory licensed in the public
sector is at present pending instal-
lation.

Statements—III and IV giving
the sugar production of existing
sugar factories installed in Coope-
rative and Public Sectors respec«
tively in Andhra Pradesh since
1850-51 /from their year of installa=
tion.

(¢) The information is not readily
available and is being collected. This
will be placed on the Table of the
Sabha as soon as it is possible.

Statement—I

The Districts and locations of the sugar factories installed in Cooperation and Publi
Sectors in Andhra Pradesh with their year of installation. e

S.No. Location with District Sector Year/Season
of mstallation

1 2 3 4

1. Suzar Faclories Instalied in cooperalwe Settor 3
1. Palakol, Distt. West Godavari . < 1962— 63
2. Bhimadole, Distt. West Godavari . 1974~ 75
3. Chodavaram, Distt. Visakhapatmam . 1962— 69
4. Anakapalle, Distt. Visakhapatnam . L Cooperative Sector 1936
5. Exkoppak Distt. Visakhapatnam . 1933
6. Payakaraopcta-Tuni, Distt. Visakhapatnam 1961— 62

. Bheema Singhi, Distt. Visskhapatnam | J 1976— 77
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| ] 3 4

8. Amadalavalasa, Distt. Srikakulam 9 1961— 62
9. Nizamabad, Distt. Nizamabad . . 196465
10. Chittoor, Distt. Chittoor . . 1962— 63
11. Renigunta, Distt. Chittoor . . 1977— 78
12. Cuddapah, Distt, Cuddapah .. 1976= 77
13. Kovur, Distt. Nellore . e . } 1978~ 499
14. Nandyal, Distt, Kurnool . . J 1980 B1
TI. Sugor Faciories Installed in Public Sector

15, Shakarnagar, Distt. Nizamabad . - 1937—~58
16. Zeheerabad, Distt. Medak . . 1972~ 73
. . > Public Sector
17. Miryalguda, Distt. Nalgonda . . 1976— 77
18. Hindupur, Distt. Anantpur . . 1978— 70
19. Mithyampet, Distt. Karimnagar . . ) 1980~ 81
Statement—I1

T'lmDumandpmposedloahm of sugar_factories licensed in Cooperative Secotr
Andhra Pradesh and arein the process of installation.

§.No. Proposed location with District Sector
1. Kothakota, Distt. Visakhapatnam .
a. Tendi-. m Glll'lt\ﬂ' . . L]
9. Rajeswarapuram, Khammam Distt, . Cooperative
4. Gururala, Distt, Gunatur . . .

5. Hanuman Junction, Distt. Krishna .

1288 LB—8.
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Statement—IV b
Sugar production of the factories installed in the Public Sector in Andhra Pradesh singe 19 50-52

or the year of installation
(Sugar production in tonnss)

B.No. Year Shakarnagar Zaheerabad Miryalguda Hindupur Mithyampet
1. 195051 . 24610 . LT a
2. 1951-52 . . 39199 . .. . -
9. 1952-5% . . 42561 .e e . ..
& 1953-54 . . 39250 . .
5. 1954=535 . . 45810 . . . e
6. 195536 . . 63244 . . e .
7. 1956-57 . 54931 . . . .
8. 1957-58 .. 56883
1958.59 . . 45045 .o . . ‘e
10. 1959-6o . . 52028
11.  1960-61 . . 40316 .e . . .
12. 1961-62 .. 57573 . e . .
13+ 1g82-63 . . 59873 .e . . .
14. 1963-64 . . 47229 . . e ‘e
15. 1964-65 . . 56306 . . . ..
16. 1965.56 . . 57604 ve .e . e
17. 196657 . . 13162 . . .
18. 196768 . . 28065 .. .. ve .
19. 196859 . . 50984 . . .
20. 1969 e70 . . 56073 . . . .
Q1. 197071 . . 55450 - . .. .
22. 1971-72 . 44293 . - - .
28. 1972-73 . . ao61g 400 e .. .
4. 197974 . . Didnotwork 3148 . .. .o
25. 197475 . 69483 11299 . ‘e ‘e
26. 197576 .. 54276 a1B2 .. .. ..
27. 1976-77 . . 41302 15187 217 - -
28. 1977.78 . 37006 a228g 7401 .e .o
29- 197879 . 42573 20551 4517 216 .-
go. 1979-80 . 41457 18050 1546 1196

g1. 1980-81 . 39612 16069 4119 5168 37
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Yaying of sewer in Ashok Nagar In
Delhi

181. SHRI DHARAM DAS SHAS-
TRI: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) when the digging work for
laying broad sewer line in Ashok
Nagar of West Delhi was started in
and the time by which this work had
to be completed and whether the said
sewer line has since been laid;

(b) whether heads of earth for
laying sewer line remained lying on
the main road between Patel Nagar
and Ashok Nagar for about two to
three months which caused 5 lot of
inconvenience to the peuple of sur-
rounding areas and they made =a
number of complaints in this regard;

{¢) whether Lt.-Governor of Delhi
inspected the site on 16th June, 1981
and issued verbal orders for complet-
ing the work immediately;

(d) the reasons for re-filling it
with earth instead of completing the
sewer line;

(e) whether the contractor of this
work has been black listed for non-
completion of the job; and

(f) the time by which this work
will be completed?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) A sewer line
is being laid for Tihar village, Some
portion of the sewer line passes in
front of Ashok Nagar. The work was
started on 26-12-79 and the gate of
scheduled completion of the work was
25.6-80. The entire work could not
be compjeted in time due to shortage
of cement. Most of the work has,
however, been done,

(b) Some earth was lying near the
alignment of the sewer line as the
work had to be suspended for want
of cement.

(c) The Lt-Governor inspected
the site on 18th May, 198] and de-
gired that the work should be com-
pleted without avoidable delay.

(d) As the rainy season wag ap-
proaching and cement was not avail-
able, the trencheg had tp be refilled
to avoid mishap.

(e) The Municipal Corporation of
Delhi hag reported that therg is no
delay on the part of the contractor
and therefore the question of black-
listing him does fot arise.

(f) The work will be resumed
after the rainy season and is expect-
ed to be completed by  December
1981,

Acquisition of Land in Village Sul-
tanpur by DDA

132. SHRI DHARAM DAS SHAS-
TRI: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the DDA acquired the
land of village Sultanpur Majra in
Delhj in 1975-76 and constructed Sul-
tanpur Rehabilitation colony on that
land;

(b) whether the said land belonged
to some landlords who hagq sold the
land iv plots;

(c) whether this land hag not so far
been acquireg by the Land and House
Department (Delhi Administration)
with the result that the plot holders
who purchased the plots from the
landlords have not so far received
plots and compensation in lieu of
their deals; and

(d) the Khasra numbers of the land
to be acquired alongwith the time by
which the land would be acquired and
by what time the plot holders will
get plots and compensation ip lieu of
their deals? '

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (d). The informa-
tion is being collected and wil] be
laid on ﬂleq.l‘!ble of the Sabha.

*



11 Written Answers
Allotment of foodgraing to States
mmmmmt programme

133, SHRI JYOTIRMOY BOSU:
Will the Minister of RURAL RE-
CONSTRUCTION be pleaseg to lay
a statement showing:

(a) tota] quantity of foodgrains
allotted and total amount oy money
sanctioned, State-wise, on account of
National Rural Employment Pro-
gramme and Intergrated Rural Deve-
lopment Programme during 1980-81 and
1981-82;

(b) total quantity of Ioodgraina and
total amount of money actually re-
legsed, State-wise, during the year
1980-81 and during April to June,
1981;

(c)whether wheat supply fo States
under the National Rural Employment
Programme has been suspended; and

td) if so, the reasons therefor?

THE MINISTER OF STATE IN

THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION

AUGUST 17, 1981
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(SHRI BALESHWAR RAM): (a)
Statement I indicating the quantities
of foodgrains ang cash amounts allo=
cated sp far to various States/UTs
under Food for Work Programme/
National Rural Employment Pro-
gramme during the year 1080-81 and
1881-82 is enclosed. Statement II indi=
cating the amount allocated during
1980-81 and 1981-82 to States/UTs
under Integratey Rural Development
Programme is also enclosed.

(b) Statement III indicating the
amount actually released wnder Na-
tional Rural Employment Programme/
Integrated Rural Development Pro-
gramme is enclosed, Since the instrue-
tions for the supply of foodgrains fo
Food Corporation of India were issued
only recently, the information in re-
gard to the quantity actually deliver-
ed to the States/UTs has not yet be-
come available,

(c) No, Sir.

(d) Does not arise.

F Statement—1

The quantities of foodgrains and Cash Comnponent allozated to States under Food for
Work Programme/National Rural Employment Programme

8.No.  Nameofthe State/UT Allocatation made during Allocation made during
980-8 1981-B2
“Foodgr Cash  Foodgrain

Com t (inMT) Component

(Rs. in for 1st &

and Qua rter
(Rs. in 1a kh)

M @ (3 @ (s) (6)

t. Andhra Pradesh . . 1,05,000 1,345° 00 15,750 948.00

2. Assam . . . 19,000 a62* 20 $,000  200°00

8 Bibar . . 1,64,000 1,725* 50 20,000 1,210-00

\ 4 Gujamat . . . 22,500 396° 90 4,600 28000
. 5. Harayana . . . 23,500 102° 7% 1,250 8o0' 00

6. Himachal Pradesh .« . 20,500 70° 1% 1,000 Go,e0
%, Jammu & Kashmir . 18,500 10478 1,230 80 ee
8. Karnataka ra . $2,000 593" 40 oo 414°00
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1). Mabarashtra .
12, Manipur .

14. Nagaland .

16. Punjab . .
17. Rajasthan . .
18. Sikkim

19. Tamil Nadu

20, Tripura . .

e1. U

ttar Pradesh

22, West Bengal .

23. A

& N Lslands

24. Arunachal Pradesh
28, Chandigarh

26. Mizoram .
27. Pondicherry .

ToTAL

5 6

6,700 403°00
(11,000 660-00
12,000 710-00
150 10 o0
200 10-00
106 10-00
7,000 410-00
2,150 126-00
4.(!” 23400
100 8-00
12,500 740 00
500 30° 00
27,000  1,670°00
11,250 674 00
150 8.00
150 8-o00

.e 2+ 00

150 8-00
150 8:00

1,50,000 9,000° 00

s 4

. 81,500 57510

. . 2,28,500 950.10
. . 72,000 1,015.40
. . 2,000 13.10
. . 2,000 13.00
. . 2,400 9200
. . 1,00,500 586-00
. . 11,500 179-00
. . 1,30,000 330-20
. . 750 455
‘ . 6o,000 |1,059'50
. . 4,750 88-20
. 2,69,500  2,373°40
.« . 1,00,000 955° 6o
. 1,050 9' 30

. . 950 9' 30
. 1,550 9' g0
. L 650 9'30
. 14,19,600 12,740 00

Statement—II

‘The amount allocated during 1980-Bt and 1981-82 under Integrated Rural Developmeat
Programme

Clentral allocation
@ Rs.dg»oohbhper

uring 1981-82

S. No. Name of the State/U.T. Central allocation
..___-__._E%ki"duiig:m Block

1 2 3 ) 4
1. Andhra Pradesh . . . 81000 972 00
2. Assam . . . . 835° 00 402° 00
g. Bihar . . . 1,467 50 1,761+ 00
4. Gujarat . . . . 54500 654' 00
5. Haryana N . . . . 217 50 a261- 00
6. Himachal Pradesh . . . . 172° 50 207- 00
9. Jammu & Kashmir . . . 187" 50 225 00
8. Karnataka . . . . 437 50 525' 00
9. Kerala . . . . . 36000 432° 00
10. Madhya Pradesh « « & . 1,145'00 1,374 00
&3. Maharashtra . . . . 740° 00 888- 00

- 1. Manipur R . ‘. &5: 00 2800




1 2 L] 4
i3, Meghalaya . . . . . 6o+ 00 72- 00
14¢. Nagaland e ey v e e 5250 63: 00
35. Orissa . . . . . 485 0o 042 00
16. Punjab . . . . . 292° 50 $51° 00
17. Rajasthan . . . . . 580 oo 6g6- 00
18, Sikkim . . . . . 10° 00 12° 00
19, Tamil Nadu . . . . . 042° 50 1,311 00
20. Tripura . . . . . 432° 50 5100
21. Uttar Pradesh . . . . . 2,190 00 2,628 00
22, West Bengal . . . . . 337' 50 1,005° 00
28. Arunachal Pradesh . . . . 240° 00 288: oo
24. A & N Islands . . . . . 25° 00 30° 00
25. Chandigarh . . . . . 5° 00 66- 00
26. D & N Haveli . . . . . 5 00 6 oo
27. Delhi . . . . . . 25- 00 30 00
28. Goa Daman & Diu . . . . 6o- oo 72' 00
29. Lakshadweep . . . . . 25 00 30° 00
90. Mizoram . . . . . 100+ 00 120 00
81. Pondicherry . . . . . 20 00 24° 00
Graxp Torar . . m_ 15,366 00
Statement—III

The amount actually released under National Rural Fmployment Progrsn n e/Intcgrated
Rural Development Programme

(Rs. in lakhs) LRD.
B8.No. Name of the State/U.T. cﬂgalh com(luh 1980-81 1981-82
ponent ponent
R&uﬁng for the
or
1980-81 1st & 2nd
Quarter
upto
H 2 3 4 5 6
]
1. Andhra Pradesh . . . 1,345.00 948.00 715.39 388.50
2. Assam . " . . - m-m m.w 26 -ﬁ '
3. Bibar . . . . . 1,725.50 1,210 00 551.59 106.50
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(]
r

1 2 3 4 5 6

4. Gujarat . 396.90  280.00  466.87  327.00-
5. Haryana . 102.75 80.00  161.51 130.50
6. Himachal Pradsh . . . 70.15 60.00  167.50 96.00
7. Jammu & Kashmir . . . 104.75 . 59.05

8. Karnataka . . . .  593.40  414.00 376.86 162.00
9. Kerala . . . . §75.10 .. 351.66 216,00
10. Madhya Pradsh . . .  950.10  660.00  708.94 ..

11. Maharashtra - . . . 101540  710.00 713.78750

12, Manipur . . . . . 13.10 .. 32.50

13. Meghalaya . . . . 13.00 10 00 13.28

14. Nagaland . . . . 9.00 . 73.42

15. Ocissa Ce 586.00  410.00  680.34

16. Punjab C . 179.00 . 277.50

17. Rajasthaa . . . .  330.20  234.00 58000  348.00

18. Sikkim Ce e 4.55 8.00 3.00

19. Tamil Nadu . . . . 1,059.50  740.00 655.749  274.78
20. Tripum Ce e 38.20 30.00 41.26 25.50
21. Uttar Pradesh . . . . 2373.40 1,670.00 1407.657 1.005.00-
2. West Boogal . . . . 95560  674.00 42.08

23. A&NIsands . . . . 9.30 8.00

24. Arunachal Pradesh . . . 9.30 8.00 52.00

25. Chandigah . . . . . " 5.00

26. Mizoram . . . . 9.30 8.00 15.00

27. Pondicherry . . . . 9.30 8.00 6.66 10.00v
28. D& NHaveli ., . . . .

2. Gos,Daman&Din . . . . . 52.73 .

3Q. Lakshadweep . e . . . .. 3.2 ..

3. Dald . . . . . . . 17.83

Toran . . 12,740.00  8,370.00 ,8,258.45350 3,089.78
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Roquirement Slock andl Purchase of
Food Grains

134, SHRI CHATURBRUJ: Wil
the Minister of AGRICULTURE be
Ppleased to state:

(a) the State-wise quantities of
foodgrain purchased since 1977 and
still in stock in the godowns of Food
Corporation of India as on 1st July,
1981;

(b) the total quantity of foodgrains
purchased in 1978, 1979 anq 1980 lying
in stock in the godowns of Food Cor-
poration of India as on 1st July, 1981;

(c) the total quantity of foodgrains
in stocks in the godowng of Food
Corporation India as on 1st July, 1981;
and

(d) the total annual requirement of
foodgrains of the country and the de-
tails thereof?

AUGUST 17, 1881
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): ()
to (¢). Two Statements showing
State-wise quantities of foodgrains
procured since 1977 and State-wise
stocks of foodgrains with the Food
Corporation of India as on lst July,
1981 are attached. (Statements I and
ID.

(d) The requirements of foodgralns
in the countiry differ from time %o
time, since consumption of foodgrains
is dependent on the availability of
other substitutable foodstuffs, their
comparative prices, level of income,
population growth, extent of urbani-
sation ete. The total annual require-
ment of foodgraing in the country as
on 1st July, 1981 were estimated to
be about 124 million tonnes.

PROCUREMENT OF FOODGRAINS
(According to Calender Year)

{in"000 fonnes)

State/Union Territary 1377 1978 1979 1980(P) 1981

(As on 7-8-81)
Andhra Pradesh . . 456 672 999 500 650
Assam . . . 105 20 23 31 15
Bihar . . . 52 36 100 17 70
Gujarat . . 12 . Neg. . .
Haryana . 1672 1737 2137 19 1233
¥iimachal Pradesh . Neg. 1 2 1 Neg.
Jammu & Kashmir . » 70 71 88 22
Karnataka ‘ 53 80 116 88 60
Kerala . 21 8 1 Neg. Neg-
Madhya Pradesh . 206 234 3ss 201 397
Maharsshira . . 126 56 98 91 118
Manipur . . . 1 1 Neg. Neg. .
Orissa . . 82 9 89 8 174
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4

1 2 3 4 5 6

Pumjab . M. . . 5163 5807 6388 1066 3890
Raajasthan 145 9 305 21 11
Tamil Nadu 148 81 111 139 112
Tripura 3 Neg. Neg. Neg.
Uttar Pradesh 1472 1802 2460 971 1624
West Bengal . 16 268 113 87 108
Andaman & Nicobar Islands Neg. Neg. 1 1 Neg.
Arungchal Pradesh , 1 1 1 1
Chandigarh Neg. 1 Neg. Neg. .
Delhi . 11 18 12 4 Neg-
Goa, Daman & Diu 3 .. . .
Pondicherry . 1 2 1 Neg. 1

TorAL . 9960 11085 13836 11168 8396

‘NOTE—Figures exclude commercial purchases made by Food C:orporatio; o° India.

Neg.—~Below 500 tonnes.

P.—Provisional, subject to revision.

Statement— 11

Statewise Physical stocks of Foodgrains in Food Corporstion 0"I11:a Galowns as on 1-7.1991

(In thousand Tonnes)
State/Union Territory rockosd State/Usion Territory Fouipmains
ains
Andhra Pradesh . . .  642.4 Nagaland . 84
Assam . . . . 555 Orissa . . . 1168
Bihar o« . 269.8 Punjab . . 3257' 3
Gujarat . 101-8 Rajasthan . ¢ o 4461
SHerane oyg  Tent Nk -
MP:.M ) 70 Uttar Pradesh . . 16742
Jammu & Kashmir . 10'2 West Bengal . . 5573
Karnataka . * ' 479 Delhi . . . o4's
Kerala . . o 89 Goa . . . 86
‘Madhya Pradesh . v 683-2 Mizoram oq
Maharashtra . A Grant Total . . 91588
~Manipur e e 26 -
.. 56 + (*)~=Provisional, subject to revision.

Nots:—Stock figures do not include stocks
foodgraln sin transit.

of
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Banning Inter-State movement of wheat

135. SHRI CHIRANJI LAL SHAR-
MA; Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government have is-
sued any direction to the States of
Punjab, Haryana and Uttar Pradesh
on the movemen{ of wheat to other
8tates;

(b) if so, the reasons
such directions;

for issuing

(c) the result of the imposition of
such restriction on the movement of
wheat; and

(d) what steps Government have
taken to contain price rise in other
States?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): (a) anq (b). In the interest
of the management of the country’s
food economy by maximising procure-
ment and availability of foodgrains to
the needy States from the Central
pool through the public distribution
system in the country, the Central
Government considered it expedient
to restrict movement of wheat and
rice by rail by private trade as well
as on State Government account
from Punjab, Haryana, Uttar Pradesh
ang other States with effect from the
22nd/26th April, 1981.

(¢) Thig decision facilitated in-
creased movement on Central Gov-
eronment account and acted as a safe-
guard against any undue rise in the
price of essential commodities (in-
cluding foodgrains) ip the open mar-
ket. , v

(d) The Central Government have
impressed on the State Governments
to enforce the provisions of the Es-
gential Commodities Act strictly and
streamline and strengthen the public
distribution system to achieve this
objective,

AUGUST 17, 1981

Written Answeérs 224

Amenities in Tara Apartments, new
Delhi

137. SHRT CHIRANJI LAL SHAR-
MA: Will the Minister of WORKS
AND HOUSING be pleased to refer
to the reply given to Unstarred Ques-~
tion No. 7862 on 20th April, 1981 re~
garding amenities in Tara Apartments
in New Delhi and state:

(a) the steps taken so far to provide
peripheral water supply and commer-~
cial facilities in Tara Apartments; and

(b) whether educational facilities,
specially for small children, will also
be provided?

THE MINISTER OF PARLIAMEN-.
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) The Delhi De-
velopment Authority has reported
that the work of laying of peripheral
water supply lines for Tara Apart-
ments is in progress and prelimina-
ries are being completed to take up-
the work of Shopping Centre at Kal-
kaji.

(b) Yes, Sir. A site for school has
been earmarked in the immedlate
west of Tara Apartments.

Reduction in Quantity of Water to
Haryana . .

138. SHRI CHIRANJI LAL
SHARMA:

SHRI CHATURBHUJ:

Will the Minister of IRRIGATION
be pleased to state:

(a) whether it is a fact that Pun-
jab Government have reduced the
quantity of water to be given to Har-
yana State settled under - the 1976
Prime Minister's Award on Ravi
Beas Water; hd

(b) whether State of Haryana hawe
represented on it to the Central Gov-
ernment; and

(c) if so, the reaction of the Central
Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) No, Sir.

(b) ang (c). Do not arise.
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Distribution of imported edible olls

139. SHRI AMAR ROYPRADHAN:
Will the Minister of CIVIL SUPPLIES
be pleaseq to state:

(a) whether it is a fact that State
“Trading Corporation has imported
-edible oils during the current yegr for
Public Distribution System and for
vanaspati manufacturers; and

(b) if so, the quantity of edible oil
imported and its dfstribution {o the
States and Union Territories?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
{a) Yes, Sir.

(b) The quantity of edible oils im-
ported by the STY. till now during
the current gil year (November, 1980-
July, 1981) is about 7,55,000 MTs. A
quaatity of about 2,58,000 tonnes has
been supplied to the State Govern-
ments/Union Territories during the
same period upto the end of July, 1481
for issue through fhe Public Distribu~
tion System.

Movement of Sugar

140. SHRI AMAR ROYPRADHAN:
Wil] the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have re-
cejived reports about fW& transport of
free sale and imported sugar from one
Stiate to another State; and

" (1) it so, the name of the States in-
volved and what steps Government
propose to iake against them?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RRUAL RECONSTRUCTION (SHRI
R V. gWAMINATHAN): (a) and (b).
‘There is no restriction on fransport of
free-sale sugar from any sugar factory
10 a recognised dealer anywhere in

India, However, further movement of
such sugar on trade account from une
State to another is regulated by per-
mits issued by the Central Govern-
ment or the concerned State Govern-
ments. Government have not received
any reports about unauthorised trans-
port of free sale or imported sugar
from one State to another., As such,
the question of taking any steps
against any State does not arise.

Shortage of Foodgrains for Publle
Distribution System

141. SHRI AMAR ROYPRADHAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a)whether it ig.a fact that Public
Distribution System Bas failed due to
shortage of foodgrains in the country;
and

(b) if so, what are the detajly in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHR!I
R. V. SWAMINATHAN): (a) No, Sir.

(b) Against the average monthly re
quirements of 9.60 lakh tonnes of food-
grains for Public Distribution System
the tota) stock available with the Gow
ernment as on 1-7-1881 is estimated
at 136.35 lakh tonnes.

Harnessing of Flood Waters

142. SHRI LAKSHMAN MALLICK:
Will the Minister of IRRIGATION be
pleased to state:

(a) whether in view of heavy losses
due to floods in the various parts of
the country every year, Government
have any proposal under their coo-
sideration to harness flood waters; and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN TLE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) and (b). In order
to make optimum utilisation of Water
Resources for beneficial use like irri-
gation, hydro-power etc, a number of
storage reservoirs have already been
built and additional ones are being
buit, These help in harnessing flood
waters for beneficial uses. However, on
account of topographical and other
Hmitations it is not possible to store
and harmess all the flood waters.

Teams sent to Flood Hit Areas

143. SHR1 SUBHASH CHANDRA
BOSE ALLURI:

SHRI M. RAM GOPAL REDDY:

SHRI M. V. CTHANDRA SHE-
KARA MURTHY:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Central teams have
been sent to flood it areas for survey;

(b) it so, whefher the teams have
submitted their report to the Govern-
ment; and

(¢) it so, the details therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL: RECONSTRUCTION (SHRIL
R. V. SWAMINATHAN): (a) No team
has been sent so far.

(b) and (c). Do not arise.

News Item Captioned Top Officers are
also Top Landlords’

144. SHRI SANAT KUMAR MAN-
DAL:

SHRI K. MALLANNA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

{a) whether his attention has been
drawn to the news item captioned
“Top Officers are also top landlords”

AUGUST 17, 1881
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aqpuﬂnl in the ‘Indian Express’, New
Delhi dated the Srd July, 1881;

(b) if so, bis reaction thereto;

(c) whether he is also aware that
some very high Central Government
officers who retired long time back and
are ving their palatial bungalows
in the »osh colonies of Shantiniketan
and Vasant Vibhar, New Delhi which
they have let out on fabulous rents
continue to occupy Government ac-
commodation held by them while they
were in service;

(d) if so, who are these retired offi-
cers and why Government has allowed
them to remain in their bungalows for
such long periods atter their relire-
ment; and

(e) action being taken top evict them
from the Governmenti residences which
they continue to occupy long after
their retirement and the authority
which permitted them?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR] BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) Government have noted the con-
tents of the News item.

(e) to (e). According to information
available with the Directorate of
Estates, only 2 retired officers of Sec-
retary/Additional Secretary’s rank are
in occupation of government accom-
modation in the ‘general pool.’

After retirement, a Government
officer can retain the ‘general pool’"
accommodation for two months on
normal licence fee and thereafter for
another six months on medical/educa-
tional grounds on payment of enhanced
licence fee. Both these officers can
avail of this'concession.

In the case of Shri Mamtosh Sondhi’
eviction order have already been pase
sed. In the case of Shri Daljinder
Singh, the allotment of the Govera-:
ment geccommodation stand cancelled.
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145. SHRI ¥F. H. MOHSIN: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether Government are aware
of the large number of Central Gov-
ernment Employees in Hubli and
Dharwar Corporation Area;

(b) whether no residential quarters
are provided for most of the emplo-
yees;

(¢) whether there {s any proposal to
construct common  quarters for all
Central Government Employees, and

(d) whether he would consider con-
structing houses for Central Govern-
ment Employees on the unused ‘Rifle
Range’ belonging to Defence Depot
measuring gbout 10 acres?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WIORKS
AND HOUSING (SHR] BHISHMA
NARAIN SINGH): (a) to (d). There
are no ‘General Pool’ residential
staff quarters for Central Govern-
ment employees at Hubli/Dharwar.
On account of paucity of funds, there
is no proposal o construct ‘General
Pool' staff quarters in Hubli /Dhar-
war in the near future,
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600 T ¥ 685 W iy fwey &
7 w1 g

(%) s@ & af =

Cenfra] Assistance to States Affected
by Drought

150. SHRI RAJESH KUMAR SINGH:
SHRI A. T. PATIL:
SHRI B. D. SINGH:
SHRI RASHEED MASOOD:

SHR1 CHHOTEY SINGH YA-
DAV:

SHRI ARJUN SETHI:

SHR] DAULAT RAM SARAN:
SHRI JAGPAL SINGH;

PROF. AJIT KUMAR MEHTA:
SHRI RAM VILAS PASWAN:

SHRI RAJNATH SONKAR
SHASTRI:

Will the-fMinister of AGRICULTURE
be pleased to state:

""(a) whether the drought situation
in various paris of the couniry has
been worsening;

(b) if so, the names of the States
Wwhich are currently in the grip of
drought, stating the area involved and
the people affected in each of the
Btates; and

(c) the nature and the quantum of
the Centra] assistance given to each of
the affected States. (State-wise) to
tide over the gituation as against the
assistance asked for by the State

~Govenmtent concerned? - .
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Written Answers 236

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (&) and (b).
Due to the failure of monsoon Jurnng
the year 1980, the States of Andhra
Pradesh, Haryana, Karnataka, Rajas-
than and Tami]l Nadu were affected by
drought. The current monsoon has
eased the drought situation in Harya-
na, Andhra Pradesh and Rajasthan
while the drought condition continues
to prevail in Tamil Nadu and parts of
Karnataka, Rajasthan and Andhra
Pradesh. The extent of damages due
to drought in these States during 1981-
82 is gs under:—

we Oy
“(akhs ha.  (lakhs)
Andhra Pradesh 14 40 200° 00
Haryana g-61 1356
Karnataka 32- 21 132° 00
Rajasthan 87 0o 16771
Tamil Nadu . 23 74 219° 90

{c) The information is as under:~

Suate m“?::r miturgr

i
B

assistance

1981-82

By T
Andhra Pradesh 9B00: 00 ab25- 00
Haryana 6266 oo 400° 00
Karnataka 5005 00 806- 00
Rajasthan 15626- 00 3392- 8o
Tamil Nadu 16068 0o isgono
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Foodgrain Production

151. SHRI RAJESH KUMAR
SINGH:

SHR] CHANDRA DEO PRASAD
VERMA:

SHRI B. D. SINGH:

SHRI CHHOTEY SINGH YA-
DAV;

SHRI DAULAT RAM SARAN:
SHRI RAM SINGH YADAV:
PROF. AJIT KUMAR MEHTA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether 1880-81 foodgrain pro-
duction is likely to fall short of the
target;

(b) if so, the extent {0 which 1980-81
foodgrain production target is likely to
fall short stating the crops that failed
to hit the target and the reasons there-
for;

(c) how the fall 1in the foodgrain
production is likely to reflect the coun~
try's food-grain stock;

(d) whether it is adlso a fact that
some States were notf cooperating with
the Centre for selling the grain to the
Government;

{e) if so, what were the States and
what action was taken against them;
and

(f) what is the position today?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION AND CIVIL SUP-
PLIES (RAO BIRENDRA SINGH:
(a) and (b). According to the as-
sesment made by the Ministry of
Agriculture, foodgrain production
Mmay fall short of 135 million
tonnes target by about 1.5 per
cent. However, in view of the
Severe drought conditions in Tamil
Nadu and Karnataka and hailstorms

in Punjab, Haryana and Himachal
Pradesh; the State Goveinments re-
ported some shortfalls in production
mainly in pulses and rice. These are
being examined in consultation with
them.

(c) The déficiency in relation to
targetted production is not likely to
affect the overall stock position of
foodgrains significantly.

(d) No, Sir.
(ey and (fy Does not arise

Milk Requirement by D.M.S.

152. SHR] RAJESH KUMAR SINGH:
SHRI P. K. KODIYAN:

Wwill the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that Delhi
Milk Scheme has been receiving fresh
milk from its feeding centre far less
than the requirement to meet its
demand ang that the Scheme is fac-
ing closure,

(b) if so, to what extent D.M.S. has
been receiving {fs fresh milk require-
ments from the feeding centres as
against the demand during the last six
months or so;

(c) the extent to which D.M.S. de-
pendency on the other sources such as
dry milk powder rose for the produc-
tion of milk as a result of (b) above;

(d) the loss incurreq by D.M.S. dur-
ing 1980-81 as compared to the loss
incurred during 1979-80; and

(e) the corrective measures {aken
by the Government to improve the
situation?

THE MINISTER OF STATE IN THE
MINISTRY oF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (b). The quantities of fresh
milk received by Delhi Milk Scheme
in relation to the commitmentg made
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by the supplying agencies in the laat six months are indicated below:

Month Gy gy TP e (B 'ﬁﬁ%c}‘?‘f

——— z e e o e et e e e
February, 1981 . 1,54,900 _1,63,962 105° 4
March, 1981 1,12,475 1,77,104 1046
April, 1981 . . . 82,950 77,883 93 B
May, 1981 < e 82,950 33,713 4t.1
June, 1981 . . . 82,950 24,548 29 9
July, 1981 . . . 82,950 27,361 13.3°

The Scheme is not facing closure.

(c) The extent of recombination
through use of skim milk powder, but-
ter oil and white butter was roughly
doubled n July, 1981 ipn comparison
to March, 1981,

(d) D.M.S. is estimated to have in-
currred a loss of Rs. 269.34 lacs during
1980-81 and a losg of Rs. 220.12 lacs
during the year 1979-80.

(e) (i) An extensive renovation pro-
gramme of plant and equip-
ment of the Central Dairy is
nearing completion.

(ii) The Fourth High Speed Bot-
tling plant has also been in~
stalled and is ready for com-
missioning.

(ili) The renovation of plant and

machinery helped in improv-
ing the efficlency of plantg and
machinery and also to reduce
bottle preakage and fat and
SNF losses.

(iv) Procurement of raw-milk ‘is
done through State Agencies/
: Cooperatives,

(v) Store purchase procedures
have been streamlined and
spare paris are purchased
from the original manufac-
turers or their dealers.

(vi) New Management Account-
ing and Reporting system hLas
been introduced w.e f. the year
1979-80.

(vii) Monthly profit and loss
account and  quarterly nro-
gress cost statements are
drawn up to help the manage-
ment to monitor the perfor-
mance,

Rise in prices of essential commodities.

153. SHRI RAJESH KUMAR SINGH:
SHRI RASHEED MASOOD:

SHRI CHHOTEY SINGH YA-
DAYV:

SHRI DAULAT RAM SARAN:
SHRI CHITTA MAHATA:

Will the Minister of CIVIL SUP-
PLIES be pleased to state:

(a) whether any  assessment has
been made by the Government with
regard to the percentage of rise in the
prices of essential commodities since
the presentation of the Budget (till
date); and

(b) if so, the details thereof, stating
the main reasong for the unabated rise
in the prices of essential commodities
and the measures taken by Govern-
ment to check the price rise and the
regults achieved?
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THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) ang (b). Government ig keeping
a continuous watch on the prices of
essential commodities, A statement in-
djcating perctntage variation in the
wholesale price indices of gelected
commodities between' March, 1981 and
July, 1981 js given in the statement.

The statement indicates a mixed
trend during the past five months end-
ing July, 1981 in as much as the whole~
sale price indices of somie commodities
have risen, some have come down and
others have remained steady, The rise
in the prices of some essential commo~
dities may be mainly attributed to the
general inflationary situation, short-
fall in the production of some commo=
dities and Increase in the prices of
petro-products.

The main thrust of the Government
policy is to increase production, The
domestic production of certain commo-
cities in short supply is being supple-
mented py imports. The public dis-
tribution system is being expanded
and improved. The supply of import-
ed edible oils to the States and U/nion
Territories for the public distribution
system has been stepped up The
credit policy continues to be restric-
tive. State Governments are enforc-
ing the provisions of the Essential
Commodities Act and similar other

legislations.

On a point to point comparison, the
rate of inflation has come down from
23.3 per cent in March, 1980 to 16.1 per
Cent in March, 1981 and further down
to 10.0 per cent in July, 1981,

Commodiey Veriation.
Rice +lg-§-
Wheat . . -—.0
Jowar +16-8
Bajra +12-4
Barley . —10:0
Ragi +11-3
Gram — 72
Arhar + 17
Moong . + 27
Masoor , —I4 8
Urad — 03
Vegetables +27-2
Milk + a-y
Egns —6 g
Fish + 2:4
Mecat . +9-g
Chillies , +40°%
Turmeric —20- 1
Tea +10-8
Coffee — 30
Coal +12:6
Kerosene + 79
Bread + 72
Sugar — 36
Khandsari +13:0
Gur +16- 4
Vanaspati + 81
Groundnut Oil +14:0
Mustard Oil + 08
Coconut Qil - 146
Gingelly Oil +53
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Commodity PVari.aﬁon
Kardi Oil . +15°5
Cottonseed Oil Fr07
Salt . . . . . - 74
Cotton Cloth (Mills) + 57
Khadi Cloth + 63
Handloom and Powerloom Cloth — 04
Paper . . . . . Steady
Tyrs . . . - . +60
Tubes + 52
Rubber & Plastic Shocs Steady
Soda Ash - 4
Drugs and Medicines [ 1o
Soap Steady
Synthetic Detergents Steady
Tooth Paste + 19
Tooth Powder Steady
Matches - 16
Cement + 40
Electric Lamps + 36
Razor Blades Steady
Dry Cells Steady

Committee on Rural Employment
Policy

154. SHRI AJIT KUMAR SA.HA:
will the Minister of RURAL RECON-

STRUCTION be pleased to state:

‘(a) whether his Ministry has been
asked to set up a Committee to recom-
mend A suitable policy for rural em-
ployment by the Conference on “Stra-
tegy for full employment in rural
areas™, and

(b) if so, the details thereof?

AUGUST 17, 1881
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‘THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) and (b),

The Conference on Strategy for Full
Employment in Rural Areas held on
July, 18-19, 1981 at ‘New Delhi has
passed a resolution urging Central
Government to set up a Committee to
recommend enter-alia a suitable
policy for rural employment. The
details are under consideration of
Central Government and final deci-
sion is yet to be taken,

Allotment of Bullding Sites, Flats and
Bungalows for MPs.

155. SHRI MOHD. ASRAR AHMAD:
Will the Minister of “WORKS AND
HOUSING be pleased to state:

(a) whether a scheme for the allot-
ment of building sites, flals and bunga-
lows to the Members of Parliament
was in force during the last five years,

(b) how many Members of Parlia-
ment were allotted any of the above
and in which year stating names of
the M.Ps.;

(c) whether the above scheme is
under active consideration of Govern-
ment for the allotment of building
sites, flats and bungalows to M.Ps. on
nominal rent etc,,

(d) whether Government have ta-
ken a final decision in the matter;
and

(e) if not, how much time Govern-
ment will take to arrive at a final de-
cision?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) t0 (e)., The
information iz being collected and
will be laid on the Table of the
Sabha,



245  Writhew Ahswers SRAVANA 26, 1008 (SAKA) Written Answers 246

whyn @x dic I qc ot wf gt

156. Sl TWX WA TN
w Wewrf wd qg qw frpar w G
f¥:

(%) fearé fawmer sitv deda
I Wy F 1w F af ¥ A Sofy
aE e Soft 2 ¥ fira¥-firay o2 fira-
fra aaama ¥ eftwe go;

(') 9 <& o% fra-frg safe
%1 oed srarT 97 fager fear qar @
HYT T FT YT AW G747 747 §;

(M) mrer a§ & =A@
=Hrea 94 ¥ A fray o3f 71 Fea &y
Tar AT g4 o ov aed fagfeat
A wE F Fq7 wIOT §;

() #r ag @ ¢ 5 faarg
fawrr =Y 3= oo wwERr ¥ aed
fagfasar sfaafre & & ot Faaw
A A fE AR owr v e
7it ¥ faiy =7 ¥ el 719 & d@afua
ot FYFY F Fvor ANt aw fewr @
T g W

(%) deft sfrafaear Qv F 7
fqarg faam we Tod geag wrAtAdl
¥ orew wuTga IvTew wax & fay
T TN ISC AT G § 7

fearf dama ¥ T war (s
frmeigam swr@): () @&
faqroy (Smag-uw) frad gear &
7€ & qvT TEW 9T T@T Mgt TATT A
vur faar war (e dear LT—2631/
81)

(@) o® fraer  (Swreee-2)
Forerdi e € § T e 92 vET T
gy # vy fear v (aw dean
LT—2631/81)

() Frowr =t foorf oo ¥
g frq g g (0" % 49 T A

& 28 g oy § sitr o frafivr wrare
T w3 ¥ forg wrdarg S ar Wt §1)
qreToE: e wrare ¢ fagfeat
At A SRt ooy A warEw g
W,mﬁga'ﬁ'm&mtfm_aﬁ
wraTe o fagfrat 2 ot & o fawrd
sarern ¥ frotr 2 gfira fimg 0 Ty
‘T o # ¥ A vz fowr Al &

freer a9 =g 99 wgw #
gfra frg g @ F & 109 WY
FREF T AR E T 48
Ay @ ¥ 237 fom &1 ol
s & aff i AR F IR W@
@ w av ¥ fog s @y v
<& ¢ 1 wraTeoraat s ame ¥ oud
srare 9% fgfat adf f st aw=y
¥ fagfamat aae wearaws qTee o,
Arefen ¥ s vy ¥ g @7 ol
g

(w) <f, ¥ 1 fagmae, 1980 F
YIAT GOEF, WHT & qAA T
F T@ T 1100—1600 T &
agawmm ¥ gfe fsg @ oo
(weiree-faedt) , v A wnfeee
(witer  ferdy say dnfawr ofeer &
faq) ¥ wwadf g wife S
woff Frrawf & wfew o1 2l fear mar §
warfy agraw aeree (Rl wirew)
FT FIATA 0@ @Y & WA AT 1

(¥) ™ vaw afl gar

st o flt swnel & fag
s
157. Y T WX TWE
Tt wfy =i a7 T A 3 @
fis .

(w) sa% F_™w a@r gEE
wratedi grer st s fgpdr & ity
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o ¥ wrm e Wy § Wi
waw qfasr ¥ gwrew O wafy
gk  far faqw feqr w@
grTEry Sl w sgard Wi
o w1 E

(@) wmr wg sx g o wiew
ot aifes s 9T oW WRRY
(fedr) o &f (feY) #1 woam
wox ¥ fai faore frar wr qr; W7

(7) s fviw #r famaifer
A T ¥ w1 w9 § grewts favia QX
ffrdsmaramr saifaqar d ?

wfy aar wwior ghafaior senem
& o Wt (st WRe @o AT
mw): (%) & () STRETY TFa B AT
WEHR g ov wew o g &

WG |

Conference of Experts on Pollution
1568. SHRI K. MALLANNA:
SHRI CHINTAMANI JENA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government recently
eonvened a conference of experis to
suggest some ways regarding check-
ing the pollution of environment
atmosphere in the country; and

(b) it so, the details thereof?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHR; BHISHMA
NARAIN SINGH): (a) No, Sir.

(b) Question does not arise,
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Land Reforms Programme by States

159. SHRI SOMNATH CHATTER-
JEE: Wil} the Minister of RURAL
RECONSTRUCTION be pleased to
lay a statement showing:

(a) the names of the States that
have given top priority to land re-
formg programme;

(b) the names of the States that
have takep steps to record the names
of the share cropperg (Bargadars)
in the lang records;

(c) the State-wise number of re-
corded share croppers; and

(d) the percentage of SC/ST that
recorded their nameg of the ghare
croppers in the land records, State-
wise?

THE MINISTER OF STATE |IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRT BALESHWAR RAM):
(a) Land reform is considered a
priority programme in al] States
wherg community owenership of
agricultural land is not a pronounced
feature of the land tenure system,

(b) In States where share crop-
ping is allowed, recording of the
namez of share croppers ig a normal
function of revenue administration
through Mutations and revisional
settlement operations. Besides, in
some States such ag Assam, Gujarat,
Karnataka, Kerala and West Bengal,
special drives were launched to re-
cord the names of tenants and share
croppers.

(¢ and (d). Inter-State com-
parisons are difficult because of in-
cidence of share cropping ig not
uniform everywhere. However, 3.28
lakh tenants were recorded in Assam.
In Gujarat, Karnataka, Keralg and
West Bengal, the number, respec-
tively, was about 7.24 lakhs, 8.49
lakhs, 244 lakhs and 10.02 lakhs.
Many of these tenants in Gujarat,
Karnatakg and Kerala have been
conferred ownership rights in pur-
suance of the relevant tenancy laws.
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The laws providing for recording of
tenants dg not distinguish tenants on
the basis of their caste or community
and entitle all tenants to the stipula-
ted benefits.

;ra.ilura of (Punjab) Government to
Procure Paddy

160. SHRI CHITTA BASU: Will
the Minister of AGRICULTURE
be pleased to state:

(a) whether it ig g fact that a
huge quantitieg of paddy got rotten
in Punjab due to the failure of the
Government to purchase them from
the growers; and

(b) if go, what steps Government
propose to take to ensure the pur-
chase of the marketable surplus of
paddy by the Government at re-
‘munerative price?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
No, Sir. During thg Kharif season,
1980-81, out of total arrivals of 4383
thousand tonnes of paddy in Punjab,
the Government agencies purchased
2577 thousand tonneg and the balance
1806 thousanj tonnes by the millers.

(b) Question doeg pot arise.

Water Scarcity in Rajasthan

161. SHRI CHITTA BASU:
SHRI ASHOK GEHLOT:

Will the Minister of WORKS AND
HOUSING be pleased to state;

_(a) whether it ig a fact that there
E?tlsts a grave menace of water scar-
city in Rajasthan;

' (b) if so, whether Government
uve since evaluated the magnitude
of the problem and a comprehensive

Pli:in formulated to fight this menace;
an

(c) if go, the details therenf?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) to (c). In
Rajasthan, out of 38,262 populated
villages, 24,037 villages have been
identified as “problem ” villages where
the problem of safe drinking water is
relatively more acute. Of the 24037
problem villages, 6734 villages have
been provideq with potable water
facilities upto March 1981. 200 towins
of the State pre provided with piped
water supply. An outlay of Rs. 183 54
crores has been provideq for rural and
urban water supply in the Sixth Five
Year Plan in the State Sector. In
addition, grants under the Centrally
Sponsored Accelerated Rural Water
Supply Programme will be given to
the State Government tp provide
safe drinking water to the problem
villageg to supplement the State re-
sources. During the International
Drinking Water Supply and Sanita-
tion Decade (1981-91) the aim isg to
provide drinking water supply to the
maximum possible population in the
urban and rural areas. The program-
mes for the Decade are being drawn
up and the requirement of financial
and other resources is being assessed.

Recasting of Rura] Development
Plan

162. SHRI CHITTA BASU: Wil
the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) whether Government propose
to recast the Rural Development
Plan in order to further widen the
potential for rural employment;

(b) if so, the details of the diffe-
rent aspects of the proposals; and

(c) the steps taken to give them
concrete shape?

THE MINISTER OF STATE 1IN
THE MINTSTRY OF AGRICULTURE
AND RURAT RECONSTRUCTION
(SHRT BALESHWAR RAM): (a) to
(c) There are ng sgpecific proposals
hefore the Central Government to
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recast the rursl development plan.
Thq matter of providin‘ employment
opportunities in the rural ares has
ady been dealt with in the 6th
Plan. Al] efforts are, however, made
to widen the scope for rural employ-
ment under the existing programmes
in the States and the Centre,

Crasp programme for Construction
of Staff Quariers

163. DR. KRUPASINDHU BHOI:
‘Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that the
crash programme for construction of
21,000 quarters for employees work-
ing in Delhi which wag started 1n
1977-78 hag not been properly imple-
mented and the progress of construc-
tion of staff quarters is not satisfac-

tory;

{(b) if so, the reasons thereof;

(¢) whether Government  are
aware that therc has been an exorbi-
tant rise in house rent in Delhi dur-
mng the last 3 years and about fifty
thousand employees in the low in-

+ come group are awaiting still for al-
lotment of Government accommoda-
ton;

(d) whether it is a fact that em-
ployees drawing pay exceeding
Rs. 1000 are getting Government
accommeodation in Delh: immediately;
and

(e) if so, what immediate action
Government propose to take to re-
move such glaring disparities and
provide Government accommodation
to low paid employees with a very
reasonable period?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) and (b).
The crash programme for construc-
tion of staff quarters in the ‘General
Pool’ for the Central Government
employeds approved in  July, 1978,
included only 15300 quarters for
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Dqlh]. Actual construction gf ahput
12000 quart}ars bhas  glreatly bp
taken up ang that of about 1500 com-
pleted. The reasons for delay in con-
struction of quarters are:

(i) Non-availability of critical
material such as steel, cement ang
coal in requisite quantities;

(i) Rise in cost of construction
necessitating approval of revised
estimates;

(#i) Non-vacation/delay in va-
cation of some quarters in DIZ area,
which were tg be demolished for
construction of new quarters,

(¢) Yes, Sir.
(d) No, Sir.

(e) All the quarters, construction
of which has been commenced 1n
Delhi, are for Centiral Government '
employees with pay not exceeding
Rs. 1000/- p.m

Non-Availability of Quality Seeds

164 SHRI MANPHOOL SINGH
CHAUDHARY: Wil} the Minister of
AGRICULTURE be pleased to state:

(a) whether it is a fact that quali-,
ty seeds are not available in the
couniry even from Government agen-
cies;

(b) whether it is also g fact that
there 15 total absence of control on
the sale of seeds and farmers have
become victims of the menace of
spurious seeds; ang

(c) what steps Government pro-
pose to take tp develop and make
available pure seeds?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL- ,
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA-
THAN): (a) and (b) No, Sir.

(c) Steps have been taken to cre-
ate infrastructure of seeds produc-
tion, quality confrol and marketing
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of and genetically pure

having certain spec mini-
mum germination. Plan allocations
for creation of gbove mentioned faci-
:ltitlfeg have been increased several
olds.

Flood in Assam

165. SHRI SONTOSH MOHAN:
DEV. will the Minister of IRRIGA-
TION be pleased to state:

(a) whether it is a fact that flood
havoc in Assam had resulted in sub-
merging of large areas of Assam and
details in this regard; and

(b) what steps arg proposed tp be
taken to effectively implement the
flood contro] measures in the flood-
prone regions of the North Bast which
are subjected to the annual fury of
the mighty rivers?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z R. ANSARI): (a) and (b).
The floods in Assam are reported to
have inundaleq an area of 1.76 Lakh
ha, afre::tmg a population of 9.47
Lakhs. The value of the total damage
being Rs. 136.60 lakhs according to
the asfessment made so far by the
State fFovernment.

The major portion of the flood
prone areas in North Eastern region
ig in the Brahmaputra and the Banak
Valleys. The Assam Government has
taken up , phased programme of
stabilising the existing flood control
works in addition to the execution of
new works to protect the acu‘e flood
Lrone areas in both the Valleys. In-
¥estigation of some major storage re-
Servoirs are alsp in hand which when
executed will moderate the flood
peaks, and thereby reduce the area
affected py floods. A Master Plan for
floed contro] ag a part of the overall
development of water resources for
multipurpose benefits wil] he drawn
up by the Brahmaputra Board being
ret up ghortly.

Housing and Development Scheme
Prepared by HUDCO For North Bengal
Region

166, SHRI SONTOSH MOHAN
DEV: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the Housing and Ur-
ban Development Corporation has
prepared a blue print of housing and
development schemes tp cater to the /
needs ot the North Bengal regiun;

(b) if so, the details thereof; and

(c) whether a high powered team
of HUDCO recently visited the area
and submitied a report ang if so the
details thereof?

THE MINISTER OF PARI.IAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-
IN SINGH): (a) and (b) The State
agencies have identified certain Sche-
mes to be taken up with HUDCO
Assistance, The Schemeg 1dentified
are socia] housing schemes for the
needs of economically weaker sec-
tions of the Society and lew income
groups at Jalpaiguri, Site & Services
Schemes for the Satellite Township
Area, Rural Housing schemes, Staff
Housing schemes for Police Person-
nel, Shopping-cum-Commercial Com-
plex at Siliguri and Staff Housing
Schemeg for North Benga] State
Transport Corporation.

(¢} A high level team Irom
HUDCO visited North Bengs] bet-
ween 13th to 16th July, 1981 and had
discussions with the officials of State
Government, Siliguri, Jalpaiguri Deve-
lopment Authority, Jalpaiguri Zilla
Parishad, Darjeeling Municipality,
ete. The details of the various Sche-
mes are yet to bg prepareq with
HUDCO's assistance. This has been
further taken up with the Chief Se-
cretary, Government of West Bengal.
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Foodstock with N. E. States

167. SHRI SONTOSH
DEV: Wil] the Minister of
CULTURE be pleaseq to state:

MOHAN
AGRI-

(a) whether it ig a fact that the
North Eastern States have sufficient
stocks of foodgrains;

(b) whether the supply of essen-
tia! commraities {0 the region iy re-
viewed regularly to ensure sufficient
steck to meey their public disinibu-
tion s, clem;

(c) whether attempt hag alsp been
made to buila up comfortable stocks
in the 1fg.un; and

(dY if su, the details thescct?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINATH-
AN): (a) As on 1-8-1981, the
stock of foodgraing with the Food
Corporationp of India in the North
Eastern States (including Assam)
was of the order of 79,100 tonnes, in-
cluding 30,600 tonnes of wheat and
48,500 tonnes of rice. Compared to
wonthly allotments of foodgrains to
North FEastern States, the existing
stocks are considered low. With a
view to replenishing the same, it has
been decided between the Food Cor-
poration of India and the Railways to
load 155 BG wagong per day (about
1.07 lakh tonnes of foodgraing per
month) to North Eastern States from
the North Zone., Necessary steps are
being taken by the Food Corporation
of India tp implement the decision.

(b) The position in
movement/supply of
varipus  States including North
Eastern States ig reviewed by the
Government (Department of Food)
periodically alongwith the represen-
tatives of the Food Corporaticn of
India Railwayg and the State Gov-
ernmen! and remedial action is taken,
as and whep necessary Difficulty if
any, in movement/supply ot levy

regarq to
foodgrains to
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sugar is alsg discusseq at these perio-
dical meetings, as and when pointed
out by the State Representatives, for
taking necessary remedia] measures
Specia] efforts are alsg being made
to ensure smooth supply of edible
olls to North Eastern States.

(¢) and (d). As indicated against
paras (a) and (b) above.

Buffer Stock of Essential Commodi-
ties

168. SHRI CHRISTOPHER EKKA:
Will the Minister of CIVIL SUPPLI-
ES be pleased to state:

(a) whethep Government have a
proposal tp maintain a buffer stock
of essential commodities in the ware-
houses and cold storages of each
State;

(b) 1f g0, when this proposal 1s
going to be implemented; and

(¢) the details about the program-
mes made so far in the implementa-
tion of the above proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHAN-
TY): (a) to (c). The information is
being collected ang will be laid on
the Table of the House.

Irrigation Projects of Sundergarh ¢o
be taken up during Sixth Plan period

169. SHRI CHRISTOPHER EKKA:*
Will the Minister of IRRIGATION
be pleaseq to state:

(a) whether Government hag 3
proposa] for taking up the construc-
tion work of some medium and maj-
or irrigation projects of Orissa dur-
irg the Plan period;

(b) which medium and major ir-
rigation projects of Sundergsrh dis-
trict of Orisgy have been identified to
be taken up during the above plan
period;
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(c) when the construction work of
those medium irrigation projects is
expected to be completed during the
above plan period;

(d) their cost of construction and
total acres of land of that district
likely to be irrigated on completion
of those irrigation projects; and

(e) the details about the progress
made sp far in the implementation
of th® proposal?

THE MINISTER OF STATE IN
THH MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) Yes,
Sir. ""he Government of Orissa will
be execuling 7 major and 31 medium
on-gclng projects, and 14 major and
9 melium new schemes during the
Sixth Plan period.

(b) Four on- going schemes
namely, Sarafgarh, Talasara, Barasu-
an and Kanga Bahal, and two new
schemes namely is major irrigat'on
project and Mandira canals medium
project wil} benefit Sundergarh dis-
trict of Orissa.

(c) All the four on-going medium
schemes namely, Sarafgarh, Talasara,
Barasuan and Kansy Baha] are ex-
pected to be completed by the end
of the Sixth Plan. The two new sche-
mes namely Ib Irrigation Project and
Mandiry Canals will, however, spill-
over jnto the Seventh Plan.

(d) and (e) The latest estimated
cost, anticipateq expenditure upto
March, 1981 gnd the irrigation poten-
tial accruing from these projects in
Sundergarh District are given below:

S Name of Project
No.

1. Conlinuing Schemes
1. Sarafgarh
2, Talasara
g. Barasuan
4. Kansa Bahal
II. New Schemes
1. Ib
2. Mandira

Estimated Anticipated Benefits on
cost expenditure  completion
upto March, of Schemes
1981
380* 91 22979 338
518- 26 310° 09 417
330° 00 - 50 435
677 00 1150 7' 04
13000° 00 182- 0o
1500° 00 .. 28 00

Parking of Two-Wheelers in Corrd
dor of Vithalbhai Patel House

170. BHRI MATILAL HASDA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) -vrhether he is aware that the
main corridor of Vithalbhai Patel
House is used for parking of two-
wheelers for years; and

(b) the steps that have been
taken to prevent this?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) Yes, Sir.

(b) As recommended by the
Joint House Committee ¢ bo*h the
Houses of Parliament, a scooter=
cum.cycle stand was constructed in
1980. However, the residents are
not availing of this facility and are
parking their scooters in the corri-
dors, despite repeated requests from
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the CPWD. The House Committees
of both the Houses of Parliament
have been requested to issue an
appeal to all Members not to use the
corridors for parking scooters.

Lack of Proper Guard System in
Vithalbhai Patel House

171. SHRI MATILAL HASDA:
Will the Minister of WORKS AND
HOUSING be pleased tp state:

(a) whether his attention has been
drawn to the fact that due to lack of
proper guard systemm most of the
brassdoor locks in Vithalbhai Patel
House are stolen and because of fre-
quent burglaries and stealing taking
place, the MPs who are staying there
are feeling insecure; and

(b) if so, the steps Government
propose to take in this matter?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (ay and (b)
There have been 12 cases of thefts
in Vithalbha; Patel Ilouse during
this calendar year where handles of
mortice locks have been  reported
stolen. After reports of these thefts
had been lodgeg by the occupants
with the police authorities, CPWD
have replaceq these handles

Information regarding the steps
proposed to be taken by Lthe Police
authorities in the matter ig being
collected and will be laid on the
Table of the House.

No Objection Certificates for Con-
struction of Hounse for Weaker sections

172. SHRI A. T PATIL: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether Government have is-
sued or propose to issue guidelines to
the State Governments i the matter
of issuing ‘No objection certificates’
for cumifruction of houses for 'wea-

-‘ker sectitng of the society’ under the
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UL. (C&R) Act, 1976 within the
limits of urban agglomerations;

(b) the number of applicatians for
such N.O.Cs. pending in Bombay,
Madras, Calcutta and Delhi from 1st
July, 1880 till today and the number
of applications granteq during the
said period; and

(c) the reasons for non-disposal of
pending applications?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-
IN SINGH): (a) The Government of
India has already prescribed the con-
ditions for undertaking construction
of accommodation for weaker sece-
tions of society by land owners under
Section 21 of the Urban Land (Ceil-
ing and Regulation) Act, 1976 and
advised the State Governments.

(b) and (¢) In Delhi no applica-
tion under section 21 of the Act has
been peceived after 1-7-1980. The
Acl does not apply to Madras and
the State Government have their own
Act for Tami] Nadu. Information in
respect of Bombay and Calcutty is
being collected from the State Gov-
ernments and will be laig on the
Table of the Sabha.

Non-performance of Sugar Industry

173. SHRI A. C. DAS: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether it is a fact that most of
the sugar mills controlled by State
sugar corporation or co-operatives
have not been performing well be-
cause of lack of trained personnel and
éxecutives;

(b) if so, whether Government have
any proposal to issue circulars to
varioug State Governments to appoint
trained personnel in sugar mills;

{c) if so, when such circulars are
proposed to be sent to the vtrious
State Governments; and
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(d) the details about other steps
proposed to be taken by the Govern-
ment for increasing the productions
of the State owned sugar mills?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Performance of a sugar mill whether
in Public/Joint Stock/Cooperative
Sector depends on a variety of fac-
tors and it is not possible to attribute
it solely to any single fatcor e.g. lack
of trained personnel and executives.
Besides, the Central Government takes
care of the problems of the sugar in-
dustry as a whole and monitoring the
problems of individual units is the
concern of the concerned Department
of the respective State Governments.

(b) The Central] Government Iis
running an Instituie for training per-
sonnel is sugar technology but it is not
possible to assume full responsibility
for meeting the entire requicements of
the industry in ihis regard, The Cen-
tral Governmnent expects the State
Governments and the Industry to sup-
plement its efforts for this purpose.

(¢) Does not arise.

(d) While the Central Government
is concerned with the development of
the sugar industry as a whele, it is for
the respective State Governments to
remove bottle-necks in the production
of individual units owned by them.

‘Expension of fishery ang Marine Re-
sources during Sixth Plan

174. SHRI A. C. DAS: Will the
Minister of AGRICULTURE be pleas-
ed to siate:

(a) whether Government have a
proposal to expand fishery fleet and
other marine resources during the
Sixth Plan period;

(b) if so, what are the schemes pre-
Pared for this ‘purpose;

(c) whether any such scheme has
been introduced or going ¢ be intro-
duced in Orissa; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) Under the VI Plan, various
schemes are envisaged to increase the
production of fish. The important
schemes are as follows:

(i) Raising the existing number
of deep sea commercial fishing ves-
sels (of 20 M. length and above),
from the present level of 57 to 350,
by the end of the plan period; by a
judicious mixture of vessels con-
structeq indigenously, by import of
some vessels and through charter of
fishing vessels,

(ii) continuing the scheme for
granting subsidy of 33 per cent on
indigenously constructed fishing ves-
sels.

(ii1) Grant of soft loan facilities
through the Shipping Development
Fund Commiltee for the acquisition
of fishing vessels.

(iv) By construction of suitable
fishing harbours st various loca-
tions.

(¢) and (d). The above mentioned
schemes are applicable to Orissa also.

Zinc sulphate spray in lowlying area
in Orissa

175. SHRI A. C, DAS: Wwill the
Minister of AGRICULTURE be pleas-
ed to state:

(a)whether it is a fact that the
production of crops has declined
sharply in low-lying areas of the coun-
try due to the widespread deficiency
of zine in those lands;

(b) whether it is alsy a fact that a
team of experts has recommended to
spray 50 kg. of zinc sulphate per hec-
tare before sowing the crop;
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(c¢) it so, what is the reaction of
the Government to the recommenda-
tion of experts;

(d) whether necessary instruction
will be sent t, various Stateg to adopt
the recommendations of the team of
experts as a measure for alleviating
zine deficiency; and

(e) the details about the instruction
sent to Orissa for spraying zine in
Cuttack district low-lying area?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (KU-
MARI KAMLA KUMARI): (a) Gene.
rally paddy is the major crop of low-
lying areas. So far, there are no re-
ports about decline in paddy produec-
tion in low-.lying areas of the coun-
try due to zinc deficiency.

(b) Experts dealing with micronu-
trients have recommended to incorpo-
rate zinc sulphate in the soil for rice
at the rate of 50 kg. zine sulphate/ha.

(¢) and (d). The recommendations
of the Project on All India Coordi-
nated Scheme for Micro Nutrients in
soils and plants are brought to the
notice of State Governments wherever
zine deficiency occurs for taking cos-
rective measures,

(e) The Orissa State Depariment
of Agriculture have circulateg the zine
deficiency symptoms in rice to the fleld
extension staff.

Rural Sanitation under Sixth Plan
Period

176. SHRI A. C, DAS: Will the Min-
ister of WORKS AND HOUSING be
pleased to state:

(a) whether Government have a
proposal to give priority for Rural
Sanitation during the Sixth Plan pe-
riod;

(b) whether sanitation programme
will be included in the minimum
needs pragramme;
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(c) the number of villages from
various districty of Orissa that have
been identified to be brought under the
sanitation programme;

(d) the tota] number of villages
from Cuttack district of Orissa to be
provided with the sanitation pro-
gramme; and

(e) the details about the implemen-
tation of the above proposal?

THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No, Sir.

(b) Rural Sanitation has not been
included in the Minimum Needs Pro-
gramme during the Sixth Plan period.

(c) tp (e). Do not arise. However,
though Rural Sanilation is not part of
the Mimuimum Needg Progrumme, the
State. Government ig free to provide
rural sanitation within their normal
allocation for this item jn the Sixth
Plan.

Rise in Price of Essential Commodities

177. SHRI K. LAKKAPPA:
SHRI RUP CHAND PAL:

Will the Minister of CIVIL SUP=-
PLIES be pleased to state:

(a) whether there has been steep
rise in various essential commodities
like pulses, khandsari etc. during the
last 3—86 months;

(b) if so, details thereof and con-
crete reasons therefor; and

(c) what action Government have
taken or propose tg take to check the
price rise?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL, SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
{a) The wholesale price indices of
various commodities during the past
three months and during the past six



Rb5 Written Answers SRAVANA 26, 1903 (SAKA) Written AnsWers 266

months ending July, 18981 show a mix-
ed trend in as much as the prices of
some commodities have moved up,
some have gone down and others have
remained steady. The wholesale price
index for pulses has gone down by
4 per cont during the past six months
ending July, 1981, while during the
past three months ending July, 1981
it has gone up by 42 per cent. In
the case of khandsari, the wholesale
price index has moved up by 12,7 per
cent during the past six months, while
during the past three months it has
moved down by 10.0 per cent.

(h) The index numbers of wholesale
prices of selected commodities in
January, 1081, April, 1981 and July,
1981 are indicated in a statement at-
tached. The rise in the prices of some

Statement

esgential commodities may be mainly
attributed to the general inflationary
situation, shortfall in the productior
of some commodities and increase in
the prices of petro-products.

(¢) The main thrust of the Govern-
ment policy jg to increase production.
The domestic production of certain
commodities in short supply is being
supplemented by imports. The public
distribution system is being expanded
and improved. The supply of import-
ed edible oils to the States and Union
Territories for the public distribution
system has been stepped up. The cre-
dit policy continues to be restrictive.
State Governments are enforcing the
provisions of the Essentlal Commodi-
ties Act and similar other legislations.

Indey Numbers of Whelesale Prices of Selected Commodities in Fanuary, 1981, April, 1981 and Fuly. 1981,

————— o —n ———— et = ——

Commaoadity Ja:\;'?:-y

Rice - 201- 8
Wheat . . . 198 2
Jowar 204 1
Bajra . . . 2010
Barley . . 236- 8
Ragi 2099
Gram . 427" 3
Arhar . .. 270" 7
Moong 3247
Masoor . . . 4541
Urad 246" 1
Vegeiahles 160° 4
Milk . . 185' 0
Eggs . . . 1786
Fish . . - 339'0
Meat . . 302+ 1
Chillies . . . 178
Turineric . 113-3

3 I,
209 4 270" 3
i3 8 183 g
2976 248 4
2157 238 4
2056 2172
226 2 251° 1
3B4- 2 399 6
252° 3 2738
360 1 352 #
363-7 LCIRN
234'3 2450
165- 3 202-8
187 4 194 4
125° 5 158- 4
308 7 3291
3316 336-4
1758

18s5-8
12107

1002

—
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Commodity Ju:;;:'y .?.qphr:'l i}';g
Tea . . . . . . . 2239 2272 2452
Coffee . . . . . . 138:5 1365 136-7
Coal . . . . ’ . 335'5 432° 1 432-1
Kerosene . . . . . . 2B5- 2 208" 4 316 6
Bread . . . . . . 1880 199 6 2016
Sugar . . . . . . 2706 29%° 1 2645
Khandsari T 3553 445 2 400 5
Gur . . . . . . . 168 o 462-3 436 8
Vanaspati . . . . . 218-8 295-0 231+ 1
Groundnut Oil . . . . . 245°9 268-8 304.6
Mustard Oil . . . . . 268-2 244°6 272 3
Coconut Oil . . . . . -241°9 221°4 201-0
Gingelly Oil . . . . . 2303 262- 4 272 O
Kardi Oil . . . . . 256- 4 267 4 300 7
Cottonseed Onl . . . . . 2420 260 6 300° 4
Salt . . . . . . . 2354 228 1 216 g
Cotton Cloth (Mills) . . . .211-6 220 2 224 4
Khadi Cloth . . . . . 179° 2 190" 4 190 4
Handloom & Powerloom cloth . . 2156 2158 212 5
Paper . . . . . . 248- 7 248- 7 248+ 7
Tyres . . . . . . 261-2 269" 4 281 6
T'ubes . . . . . . 2750 28i-1 291-2
Rubber & Plastic $hoes . . ., 1584 158 4 158 4
Soda Ash . . . . . 368- 1 881-3 872" 2
Drugs and Medicines . . - 1417 1431 143" 2
Soap . . . - . . 2282 234" 2 234 @
Synthetic Detergents . . . 277 4 204 2 204 2
“Tooth Paste . . . . 152°6 158:5 158 5
Tooth Powder . . . . 223°2 222 2 222' 2
Matches . . . . . . 1336 133-6 131° 4
Cement ‘ . ‘ . . 232" 1 2300 241 5
Electric Lamps . . . . . 2032 212+ 8 a2z 8
Razor Blades . . . . . 113-9 119-9 199

Dry Cells . . . . . 188-6 1886 188-6
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Floog Control Operation Scheme in
Orisea

178. SHRI ARJUN SETHI:;
SHRI CHINTAMANI JENA:

Will the Minister of IRRIGATION
be pleased to state:

(a) whether any gcheme regarding
the operation of flood control in the
State of Orissa has been submitted
to the Union Government for its
approval;

(b) if so, the names of the districts
being covered under this scheme;
and

(c) the delails regarding its pro-
gress?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a )to (ec).
'The information is being collected
and will be laid on the Table of the
House.

feest famiw sifgwear  wr famus
aqy wATe WA

179. ft ghw wx Tag wwa:
a1 famfor s wram wd7 77 S
& g FG fF

() freelt fasrg sofgscor W
e aar sax = w6 & fog
yreaar gra famrge gafeadi & @
qW § AT ITEY qrewat X T wrave
g ; WK

(&) & 1980-81 F araw
T wraAr arq oRkfdt 1 Y g
®d qar fq M@ wwai @ st
Tqr ¢ ?

deftn wrd am fmiw e
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af 1980-81 ¥ 2ux fasl
fZpA  SnawI I feWma oS-
faat «r fxq wx wwoq ¥ AR v
9% & -
(%) das goiaz Quaziefiun
6,21,751.68 Go
(w) #ud ofmawr quaeizfom
7,65,890 60 §o
(w) awd qeaehefanr frad oo
qEET  JfFga
2,42,443 25F%0

E1E 15,30,085. 5350

e

IAT sAw # g

181 s gOw wx fug way
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nifrt & & fog 9 W &Y
Fam o AY &, s

() @fg gr & 34 @t & =W
YT F AR HYRT ¥4 9ad ¥ Wy
TEEET A g ?

g sk weion gfafamion Aeverw
# oy Wl (o Wiy ww) :
() SO¢ 93w ¥ 9 @S FAA
S @AWY gEWE & aEEw
¥ wifre & fageor-) % fao wm gy

(=) s g

() gEmET @@ wFEARE o
mifgas fag s & feg s W’
AT BT AR W goet F HH
faacor—n % fag @ g\ wTSE AT
gIX AT TQ GuEY FT A(HAAT T
F azer (3fR) oY wamd WA
T T W FUAT T FE @A
gy ¢ @ & F fawrad e
aqr g

fagro—]
et quET FY HUE & AR
HeT
1 2 3
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fraza—I]I.

qAVE GF AT F gavta wiwa R S 3T I 830 SRR T
R T AY WeEl ¥ A

T faar e £y et & 7
H&qr
1 2 3
1. AFrar 4 AGEFET, ITEE, TS, WINIRT |
2. WENYET 14 argwr, daRdY, dfemowT, SR, gmEar
FITIE, TET-doATe, anvEy, Arafear,
Jrda, @, M, TEE, awe |
3. fad'reemg 12 Ao, fRaw, Iaer, arEEwn, fod -
@, ANHGE, qAwE, gEeady, TFEw,
FEFIE, qrEr, AR |
4. TEYHY 9 S, Fowqm, AEW, AT AT,
qreeft, TEMY, ATYY, N@d, IEwS,
sy fa
5. IO 4 R, TowT, AhmE, 9NET )
6. 9 @A 13 oYY, §e, fawg, Fwhww, qEl, gGdEde,
qegrew, M, AW, D@, AT,
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7. WA 2 THLRAT, FwEr |
8. 3FE AT 10 WYL, 95T, SrOae, fAeem, swige
TEUHR, WG, @A, fifanes,
Ftz A
9. SHIGETE 12 sTAYR, Wifear, samyz, TN, TFEY,
MG, FAEA, WX, FARAT, HT@aT,
o, feua)
10. WYL 3 watel, weEge, faswagc)
11. Fafear 3 gars, fasrger, Ty
12, #EqR 3 TEHAT, WAH, YT
13. frarfge 5 TEAT, T, FCAUGT, FrAT, DAY |
14. wfear s [, dwgrd, afar, qohew, e
15. wtage 1 Xra ATy, |




275  Written Answers AUGUST 17, 1981 Written Answers 276
1 2 3

18. AT 2 WA, @AY

17. WO 3 AR, famge, dage—wat )

18. AFFIL 2 AAEHCATT, wa¥elt THEAT |

19. fauEl 2 WEAANT, TAAGTER |

20. T, 1 IQEAT |

21. g 5 aifearas, @RTgy, WEAA, FTEWIT,
HreE

22. qQ 11 qar  GagR, qiwas, fawar, &g,
wevge, Sferar, wfuferie, frame,
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23. IR 5 TS REMER, GAgyR, fyegR s,
arargR, featei

24. HrargL 8 wgLgY, Wi, fawrET, wHIL wWaw,
@yraw, TEAH, IF@T, agarl

25. qENA 16 TS, TATGR, HWIgH), TEHIGY, ST,
gIY?, q@gr, Wagy, waanw, frfea,
wifgger, fafaar, gfegr, o, wwaw,
gowar, e

26. #eT 11 FITA AWK, guaHs, shugm, shzavw,
Fasast, gRareaTear, gadigy, Fnd,
qRGAr, TITHYE, AWRGT |

27. NARE 2 garafzy, fagre |

28. JEATTIX 5 SdrgE, Sy, qEiETEEr, SgET, gawi

29. IREH 1 T« |

30. T 4 FIAU, H&&U, Faqr, T

31. qrEr 5 FodE, Faw, swagy, foewd, wIEt

32. ﬂﬁ‘fﬁ? 6 ﬂ?‘ﬁﬂ“’, qIT, H@'{T, ml‘ w: RIAC IR
HErATII |

33. ®idY 8 ferwrte, wta, Tewte, Fd, A, S
@A, TR

34. ST 6 W, W, $QEWT, TGN, Anie,
FrévTiT |
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Freezing of rents and price of land in
Delhi

182. SHRI XAVIER ARAKAL:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government have
constituted any panel to study the
question of freezing the rents and
prices of land;

(b) vihen was it constituted;

(c) have they submitted the re-
ports, and if so, the details thereof;
and

(d) vrhat are the measures Govern-
ment are proposing to curb the rents
and prices of land and houses?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR1 BHISHMA
NARAIN SINGH: (a) No, Sir.

(b) and (c). Does not arise.

(d) In order to0 make available
sufficient land for housing, land ac-
qusition and development program-
mes have been taken yp in different
States by the State Governments,
Housing Boards, Development Autho-
rities and Local Bodies. In addition
HUDCO is funding the different agen-
cies for increasing the housing stock
particularly for the Economically
‘Weaker Sections of the Community
and the Low Income Groups. The
Rent Control Acts in the States also
protect the interest of the tenants by
making provisions agains arbitrary
increase of rents. '

Central subsidy to the States on
Essential Commodities

183. SHRI XAVIER ARAKAL: Will
the Minister of CIVIL. SUPPLIES be
Pleased to state:

{a_) what are the essential com-
modities where the centre is giving
subsidy to the States and whether a

statement ghowing the items and the
amount of subsidy from 1977 onwards
will be laid on the Table;

(b) what is the total amount of
subsidy given to West Bengal and
Kerala and any complaint from the
States on the quantum; and

(c) what is the subsidy, if any,
given by the States in the matter of
food items or essential commodities?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL sUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) to (c¢). The information is being
collecteq and will be laid on the
Table of Lok Sabha as soon as
received,

Enhanced Prices of Sugar, Edible Oil

184. PROF. RUP CHAND PAL:
Will the Minister of CIVIL SUP-
PLIES be pleased to state:

(a) whether it is a fact that prices
of consumer goods like sugar, edible
oil, etc. have increased during the
last three months;

(b) if so, the prices during July-
August, 1979, July-August 1980 and
July-August, 1981; and

(¢) the steps taken to bring down
the prices?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) During the past three months
ending July, 1981, there has been
a mixed trend in the wholesale
price indices of various commodities
inasmuch as the prices of some ¢om-
modities have moved up, some have
come down and others have remain-
ed steady. Of the three commodi-
ties specifically mentioned, the
wholesale price indices of sugar have

' gone down, while the wholesale price
- indices of edible cils and pulses have

gone up during

the past thre(
months. :
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(b) A statement showing the index
numbers of wholesale prices of
selecteg commodities in July, 1978,
August, 1979, July, 1980, August, 1980
and July, 1981 is given at the annex.
The wholesale price indices for
August, 1981 are not yet available.

(¢) The main thrust of the Govern-
ment policy is to increase production.
The domestic production of certain
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commodities in short supply is being
supplemented by imports. The public
distribution system is being expand-
ed and jmproved. The supply of im-
ported edible oils in the States apd
Union Territories for the public dis-
tribution system has been stepped
up. The credit policy continues to
be restrictive, State Governments
are enforcing the provisions of the
Essential Commodities Act and simi-
lar other legislations.

Siatement

Index Numbers of Wholesale Prices of Selected Commodities in Fuly, 1979, August, 1979,
Jd)) lga'n! Aﬁﬂﬂ"’ 1980! M‘ yﬂ'{’, 1981- g

Index Number as on

Commodity - "= —-- —
July August July August July
1979 1979 1980 1980 1981
Rice 1781 1842 209° 7 209° 8 230 3
Wheat 153" 1 155°3 166- 0 164°6 183-9
Jowar 1646 1710 19171 191° 2 248- 4
Bajra 143'8 1520 196 4 1937 238- 3
narlq' 142'5 15%3* 2 211+ 4 192' g 2172
Ragi 1360 142 3 ILIRR! 170" 7 251 1
Gram 222'5  296°6 3342 3383 399-6
Arhar 2458 2508 236 5 2419 273 8
Moong 307°6 308-8 332 4 3077 252 8
Masoor 239° 3 242° 6 318 8 231-6 3811
Urad . 254" 2 2550 2351 237°3 245'0
Vegetables 176- 6 18g'0 209" 5 221-8 202 8
Milk 178+ 1 171°5 18o- 7 180-8 194" 4
Fggs 156-2 1476 155° 7 153°8 158- 4
Fish 206 2 278- 3 2064 6 263-6 329 1
Meat 255° 2 2538 3153 joi+2 336:8
Chillies 136-9 1454 109° £ 106- 3 185- 8
‘Turmeric . 1577 157°2 95-8 95'2 100 g
Tea . 2380 221- 3 235°0 220°6 45 o
Coffer: 128 2 126- 2 12141 117-6 136-
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e

Index Number as on

Commadity (i e 4
Kerosene . . . . . . 252+ 1 269-6 2728 272'8 316-6
Bread . . . . . 160- 0 160-0 1757 1757 2016
Bugar . . . . . . 170-0 1760 2430 2485 264 4
Khandsari. . . . . . 1750 189' 5 411 § 397°5 400° 5
Gur . . . . . . 238- 2 275'0 498 5 522'6 4368
Vanaspati . . . . . 197- 4 192° 7 207" 3 2006- 3 251.1
Groundnut oil . . . . . 189 4 211-8 2:@-2 221-9 304 6
Mustard ail . . . . . 1873 179' 2 2446 258-9 272-3
Coconut oil . . . . . 17101 179'2 226 7 221- 3 201-0
Gingelly oil . . . . . 187- 7 203 9 272° 4 2556 272:0
Kardi ail . . . . . 190" I 209" 2 234" 4 230 8 309° 7
Cottonseed ol . . . . . 168- 6 1836 208- 5 212 9 300° 4
Cotton cloth (Mills) . . . 185-0 187-2 205 8 206- ¢4 224 4
Khadi cloth . . . . . 160- 0 160 0 179 2 179° 2 190 4
Handloom and Powerloom cloth 196-0 198-0 203 5 201'0 2125
Salt . . . . . 2256 220° 7 216+ 5 220 o 2163
Paper . . . . . . 213" 3 224" 0 239 8 2340 2487
Tyres . . . . . . 2010 201°0 244 1 256-2 281-6
Tubes . . . . . . 2343 2343 267- 4 270 G 291-2
Rubber and Plastic shoes . . . 141°7 143.8 158 4 158 4 158 4
Soda ash . . . . . . 2380 252 6 363 1 3730 372° 2
Drugs & Medicines ’ . . 135'0 135°0 135' 2 1352 1431
Soap . . . . . . 178-0 188- 5 234" 1 2g1 6 2342
Synthetic detergents . . . . 195 4 200 4 272 2 274 2 204" 2
Tooth Paste . . . . 163-5 163° 5 1584 1570 158+ 5
Tooth Powder . . . . . 222° 2 222° 2 222° 2 222° 2 222° 2
Matches . . . . 129° 0 129° 0 133:6 133 6 1914
Cement . . . . . 2292 229- 2 233 0 233 o 2415
Electric lamp . . . . 1741 1741 203 2 203 2 212'8
Razor blades . . . . ., 110°0 110'0 19 g 119'9 19 g
Dry celis e e e 18a-0 182-0 188 6 188-6 188:6

Alt Conynodities . . . . -z 2285 as7°8 260- 3 2837

—
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Linking of agriculture prices with
prices of inputs

185. SHRI ATAL BEHARI
VAJPAYEE: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether his attention has been
drawn to the demand that agricultu-
ral prices should be linked with the
prices of the inputs so that the farmer
gets remunerative prices for his pro-
duce and also that farmers should be
represented on the Agricultural Pri-
ces Commission; and

(b) action taken and to be taken
in this regard?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (b). Yes, Sir. Government 1s
aware of this demand and assurance
of remunerative prices to the farmers
is a major objective of the Govern-
ment’s agricultural price policy. The
Agricultural Prices Commission which
makes recommendations to the Govern-
ment on the Jevel of procurement/
minimum support prices is required
to keep in view the changeg in input
prices as also various aspects relating
to changes in the terms of trade bet-
ween ihe agricultural and non-agri-
cultural sectors.

As regards representation of far-
mers on the Agricultural Prices Com-
mission, the Government has already,
in pursuance of the recommendations
of the National Commission on Agri-
culture, traised the strength of the
Commission from three members to
four members, which include a re-
presentative of farmers. At present,
Ch. Randhir Singh represents the far-
mers.

Requirement of dwelling units in
rural and urban sector

186. SHR] ATAL BEHARI
VAJPAYEE: Will the Minister of
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WORKS AND HOUSING be pleased
to state:

(a) the number of dwelling units
required in rural sector and in urban
sector as at present and also as it was
in each of the last three years; and

(b) the number of landless fami-
lies without houses and special steps
being taken to provide dwelling units
to them in a fixed time limit?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) On the basis
of the 1971 Census, National Buildings
Organisation has estimated that the
total housing shortage (dwelling
units) as on 1-4-1981 is of the order
of 21.3 million—16.5 million in rurak
areas and 4.8 million in urban areas.
The shortage of dwelling ynits during
the last three years have been esti~
mated by the National Buildings
Organisation is as under:—

(in  mdhons)

1978 1979 1980
Total 19°5 20° 1 20 7
Rural 15°2 156 16 o
Urban 43 45 47

(b) The Sixth Plan (1980—85) has
estimated that the number of eligible
rural landless families needing hous-
ing assistance would be around 14.6:
million by March, 1985. The Plan
provides an Outlay of Rs. 353.50
crores under the Minimum Needs
Programmes whereby it is proposed
to provide house-sites to 6.8 million
families, in addition to the 7.7 million
eligible families already provided with:
house-sites and construction assis-
tance to 3.6 million families, in addi-
tion to the 0.56 million families al-
ready provided with such assistance:.
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Migration of Urban Areas

187. SHRI BAGUN SUMBURAI:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(@) whether it is a fact that in
recent years there is steep rise in
the migration of the people from the
village to urban areas;

(b) whether jt is also a fact that
the migration of the rural population
to the town has created slums and
polluted the environment in cities;
and

(c) if so, the steps proposed to
be taken by the Government to re-
medy the situation?

THE MNISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) It is a fact that
migration has been taking place from
the rural areas to urban areas but
the extent of rise in recent years
will be known after the report of
the Director General of Census
Operations is published on the 1981
Census.

(b) The migration of the rural
population to the towns has, to some
extent, caused congestion and pres-
sure on housing and other basic
services.

(c) Urban development being a
State subject, the steps are mainly to
be taken by the State Governments.
However, the Central Government
has introduced a Centrally Sponsored
Scheme for Integrated Development
of Small and Medium Towns to re-
duce the rate of migration from rural
areas, to subserve the rural hinter-
land and to improve the living con-
ditions of the wurban poor in such
towns. Under the scheme, it is pro-
posed to develop 231 towns upto the
end of the Sixth Plan by providing
Fentral lean assistance for selected
items of development in integrated
development projects to the State

286 -

Governments and Union Territories
on a matching basis. The State Gov-
ernments are also taking up schemes
for environmental improvement of
slums,

Production of Sugar

188. SHRI CHITTA MAHATA;

SHRI PHOOL CHAND
VERMA:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the estimated production and
demand of sugar during the sixth
Plan period;

(b) the estimated import of sugar
during the sixth plan period; and

(c) whether country's
would be fully met?

demand

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):

(a) In the Sixth Five Year Plan
document (1980—85), sugar produc-
tion in the country has been pro-
jected to reach 7.6 million tonnes by
1984-85 and the domestic demand for
consumption of sugar hags been pro-
jected to reach a level of 6.8 million
tonnes by 1984-85.

(b) A quantity of 1.8 lakh tonnes
of sugar was imported in the calen-
dar year 1980 and a further quantity
of approximately 2.0 lakh tonnes is
being imported during the calendar
year 1981. It is unlikely that in the
remaining years of the Sixth Plan,
India would require to import sugar.

(¢) If the eatimated production
during the Sixth Plan period s
achieved, it will not only fully satisty
the country’s demand but would also
permit India to increase its export of
sugar to a level of 0.8 million tonnes
by 1984-85. '
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©Ovwnership Rights to the Residents of
Resettlement Colonies, Delhi

189. SHRI KRISHNA CHANDRA
PANDEY:

SHRI SAJJAN KUMAR:

Will the Minister of WOBRKS AND
HOUSING be pleased to state:

(a) whether Government had de-
clared to give ownership rights of
land to the residents of resettlement
colonies in Delhi;

(b) if so, whether these rights
have not been given to them so far;
and

(c) if so, the action being taken
by the Central Government in this
regard and time by which a final
decision will be taken?

THE MNISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) The Government
has decided to confer lease-hold
rights on the allottees of the plots/
tenements under the Jhuggi Jhompri
Removal Scheme.

(b) amd(c). The Delhi Develop-
ment Authority hag reported that
with a view to confer perpetual
lease-hold rights op the allottees of
J.J.R. plots, a separate cell hag been
created in its Jhuggi Jhompri Depart-
ment and, after carrying out neces-
sary survey of the allottees, appli-
cation forms for grant of lease-hold
rights are being  distributed, The
Delhi Development Authority has
also stated that about 5,000 forms
have already been distributed.

Rohini Housing Scheme

180. SHRI KRISHNA CHANDRA
PANDEY: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) the number of persons regis-
tered under the Rohini Housing
. Scheme? with the DD.A.;

AUGUST 17, 1081

Written Answers 288

(b) the details of the development
work being done under the Scheme;
and

(c) the time by which the land
will be allotted to the registered per-
sons?

THE MNISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) The informa-
tion in respect of total number of
persong registered with various banks
under their scheme is being collected.

(b) The development work has
already been started. The peri-
pherial roads and major roads in all
the sectors have been mostly com-
pleted and a few stretches are near-
ing completion, The work of inter-
nal roads will be taken up shortaly.

(c) Subject to availability of the
requisite building materials, about
15,000 plots are expected to be ready
during 1981-82. and these will be
released to the public as soon as they
are ready.

Agencley Advances Lowns to Group
Housing Co-operative Societies

191. SHRI KRISHNA CHANDRA
PANDEY: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) whether it is a fact that only
75 per cent loan is advanced to the
Group Housing and Cooperative
Societies by HUDCO and Life Insu-
rance Corporation;

(b) it so, whether Government
propose to grant 100 per cent loan
to such societies as are formed by
Government employees only; and

{c) it so, when and if not, the
asons therefor? '
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THE MINISTER OF PARLIAMENT-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) HUDCQO gives
loan upto 70 per cent of the cost of
he project to the State Level Apex
Cooperative Housing Finance Society.
Where such societies do not exist,
HUDCO gives direct loan to the
Primary Cooperative Societies The
Life Insurance Corporation financces
only State leve] Apex Cooperative
Housing Finance Societies. Under
Mortgage Schemes loans are granted
to Cooperative Housing Societies of
Employees of Public Sector Under-
taking, Public Limited Companies,
Universities, and Private Limited
Companies, maximum amount of
loan being 70 percent of the value
of property. For cooperative societies
of employees of LIC, loans upto 100
per cent of the cost of houses are
granted by the LIC,

-

(b) The Gvernment does not have
any such proposal at present.

(¢) HUDCO loans to Cooperative
Housing Socielies are on the basis
of muitiples of the monthly income
of the beneficiaries subject to 70 per
cent of the cost project. The loans
are upto 48 months income in the
case of Higher Income Group and
Middle Income Group; 60 months
income in case of Low Income Group
and 75 months income in case of
Economically Weaker Section subject
to the ceiling mentioned above. The
balance is expected to be met by the
Caoperative Societies,
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Assessment of Losses and Damages

due to Drought and Hailstroms
193. PROF NARAIN CHAND PARA-
SHAR:
SHRI KRISHAN PRATAP
BINGH:

Will the Minsiter of AGRICULTURE

be picased to state:

(a) whether the Ministry has seat

any study teams for assessing the losses

290
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to crops and other demages sustained
on account of drought or hailstorms
heavy ra'n to various States of the
Union during the months of May, June
and July, 1981;

(b) if so, the names of the States te
which these teams were sent along
with the dates which each one of them
vigited the States and the recomm-
endations made to the Govetnment in
each case; and

(c) the amount spent so far as re-
lief assistance or compensation in each
State?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R, V. SWAMINATHAN): (a) and (b).
A statement is attached.

(c) The Central assistance approved
‘s to be 1pent upto the 30th September
1081 by the State Governments on re-
lief works on account of drought, hail-
stdrms, heavy rains including the
amount for repair and restoration of
public properties demaged by hail-
storms and heavy rains It is too early

to collert the information on the
amount spent so far.

Date of visit of the

Amnuat of cel-
Central Team

ing of exnendi-
ture recommens
ded by the
Central Team

Statement

Name of the Nature of calamity
Stetes

1. Andhra Pradesh . i Drought

1. Hailstorm

2. Orimsa Tornado

3. Karnataka Drought

. Haryana i. Dreught

4 ii. Haalstorm

5. Himachal Pradesh . Hailstorm

6, Jammu & Kashmir. Hatdlstorm

(Rs 1n lakhs)

5—48th May, 1981 2604 0o
The tcam held a meeting on B 69

26-6-81 in New Delhi with

the representatives of the

State Govt and recommen-

ded the quantum of Central

assistance
12—14th May, 1981 55 88
26—28th May, 198: 806 00
22—a5th May, 1981. 820 oo
5—8th June, 1981 310 21
The team held a meeting on 414’49

14-7-1981 in New Delhi
with the representatives of
the State Government and
recommended the quantum
of Central assistance,

Master Plan for Planned Development
ang to check Environmental Pollution
in Delhi

184. SI{RT BHEEKHABHAI: Wil
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether any Master Plans has
been drawn for planned development

and to check environmental pollution
in Delhi,

(b) it s0o, how far they have beem
implemented:

(c) whether there is any provision for
regularisation of unauthorised colo-
njes; and

(d) whether these plans have failed

because of non-parficipation ef the
public?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (d). The information
is being collected and will be laid on
the Table Lok Sabha.

Installation of Bust of Late Shri
Sanjay Gandhi

195. SHRI VIJAY KUMAR YADAV:
Will the Minister of WORKS AND
HOUSING be pleased fo state:

(a) whether it is a fact that a bust
of Late Mr. Sanjay Gandhi has been
installed on a pedestal in the Yash-
want Place Shopping Centre in New
Delhi;

(b) i so, whether Governments at-
tension has been drawn to the news-
item appeared in “Indlan Express”
dated 16-7-81 and on the following
days in this regard and facts thereof;
and

(c) if so, the details and Governments
reaction thereto?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) and (¢). The New Delhi Munici-
pal Committee has reported that ins-
tallation of late Shri Sanjay Gandhi's
hust wag done by the Yeshwant Place
Traders’ Assoclation.

W ¥ W I

196. st T wre wg: : ®v
vy 7l 9 qark g w37 fin

(%) =7t qftax wraw qw @
Taqadz garfeqm, #=af & Yol
¥ qeeTe w1 Frad, 1981 F N e
fear ar faad wrer a & woft aar gadr
Frer & Dra¥ qrer ¥ S ¥ 17
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wifz ¥ arX ¥ gagy Re g «; sz,
@ @ v grerr W wr sfalwar
g w

(&) g gro7 w7 ury feg
ot g § 5 & ¥ &7 & wmar &
wrata 7 fear smg arfe fadedt o &Y
Fwa ¥ ?

gt war uariw  gffrade

satera ¥ Troq Wt (s wreo o

eqrATTaw) ¢ (%) Qar ST v g

fr g & qar i fasra a9, T

¥ weaw § FYE AYT AT A GAT

g
() arg ¥ii & wwm v

faufear Y 7 5@ & fou faagat

& W JTET A W@W g Fae-

fafaa swrg frg o &:—

(1) fegdt # Fefra sk o
i & geata 14 O ¥ OF
srdwn Prarfera fear o g
8 | S7w FTat & qre-ary 5w At
FT IIW@ TR & AT ¥ 20
HTAT, AT IJATET T SqIEAT HY
auqq AT, Fewfa veer
IQTAT ®T qQAT W FIWT J4qqT
feeare  srdwaiet & sforwor
Y

(2) =a% ufafoe, v gadr grafe
¥ faaga farta srpwen @ w7
E Y

(3) ¥ra # waT aqv weaddt FaT F
afeg faagdt #r weerafy faedt
* WA @ agar;

(4) wadarr weaed Sarel W AN
AT |

e whe tafaa Qo &
wada faefrs aggar ¥ F wemw,
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e & drey @ F et ¥ oauw
fawre & forg uw fady ¥ traivfor
afcqorT & seaira faeafafes s1at &
forq ot vror stgraay &t wE §

(1) e fymii & faaoor, (2)
T A TX AN A AT FHEL YT
qAF JY qry EEr Al
e, (3) Frardaes v, (4)
forwrs 4 & v, Wi (5) o=
I werEd adaATat # famior

freignr Wt ST

197. S W WMiM TH: WY
vl el wy arw oy w9

(%) ot ug == & f& wra &
fererg % ST A AT 0 X T
g W AWt o< wiaw ] sfgs fage
R w1 T g AN

(@) ufzgr, &t a4 1980-81
& 2w Ayt 6 A = A9 ST
ferrgm & wram Fur @ Ay W ad &
o qa oW A aaefr wraw w1 wuw
frg o o wewaT & 7

gl wm  udwm  gHlETw
swrey ¥ e walt (st wnTe Ao
RHITG ) (%) fegr  wwr:

fafoer vt & Wi o9 & ST &
aufad s ot §reft @ 1 JeuTew
# frda - wdi el e §, vy Wi
1fE 73, T Fi g7 A wfww o
v wte aay ot & frw & T Wy
T F wreww § g1 faeur s § 0

(w) T e fm d 1980-
81 % Ty 11, 10 fme Hed Ty Wy
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A w1 wmE feuT 1 a9 1981-82 ¥
A & WAl & geWre wimE oW
oy aft & o

fregn w1 SwRA

198 &Y VIN ®HM  UE: w1
sfa ot wg aoF &y w01 -

(%) wiT g w9 & 6 geare &7
ITenqur vt famga & ganga ¥ araw
g o ufe o, @ wweh ¥ & ¥
eafa ff & fmfor v =0 sfaasy
w1 goy & fAo e swrw fag a8

(@) wur v oft %7 § f5 wpoiweir
& o § weufa o & frmrior o0 sfaesg
F FTT07 AAT T WATANL et F w0
A TTEE e ¥ fr g &
v § 3w af & @ & s

(w) «fz %, @ = graw A
el |1 Wafee #F & fog
FEH TIW T §, WAAT BT AA TF
weay g ?

wia wavurliey grFeater s 0 A
T W (s aTe WMo wTHEmIaw) ¢
(%) i, 7y 1 T & Gy
fasre gg &f 1981-82 ¥ faw 1400
wrg Wy #r ufr ey & sy &
ann o , orufs #f 197980 WX
198081 ¥ ¥u® fg wmm: 166. 75
aTe WY WY 825. 56 AW WY W
fir g 7€ € | s st
% A & Tt fr & Fratior e sy
v sferai o 2T e e e ot
amdt ¥ 1 ks & Pt & el
Ao & i e oy wew wy & B &R
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ot forelt €9 S ¥ fag e
Riw &, ¥ suragow st eewifae Atar
# s & fag fear sg o

(@) ofY, 7y | freTe e &
AT & et off & fmior o afoew
W & Fra9E owen & SoTa § i
¥ 78 & | vaft, wg wfww T 1977
§ ar gaT o, fee i s @
IETET 1976—-77 T AT & 1977—
78 WX 1978-79 ¥ wftw gor ar |
1979-80 ¥ g&T WI¥ T IR
W qAEAT ®T ST 1976-77
gt ¥ Wi ar | g7 § frawr
wagn qen ffiee &% qoean &
SETeT ® f@ wv F fa¥ gl W

Megre W fear §—
AT 5
a8 53/
fadew
1976~77 . . 140
1977-78 . . 160
1978~79 . . 175
1979-80 . . 190
1980-81 . 206

() wer & =& ST 1 afy,
qeen Gfge o soew § gf
w7y ¥ fog faey w2 9o ©Y §—

(1) foergm @l ¥sm wfom
T FHee 14 9 N oW
TET TR TG 9T R
o Al F TR T AN
FT weg feerdl & gal ¥ weuw
T, I TR SmEeAT B
IT HTAT, TSR @O ISTEY

1288 LS—11

w7 fesTe F7Ar aqr Ry WK
fimme  wAaTfrgl %Y wfrsror
gar §;

(2) % gfefwr wow avdt &
fafasi ¥ fomga fasre s1aww
Wi g

(3) f= & weT Ww woAdt  woe
gafa & wfvg g v wreamafy
firea & siente wfys @a T,

(4) wgeura dadY SET6 AT FE@T |

arq DG GG FrATRT
¥ wwore faefln wgmmer [ ¥ wfe-
for, e & dforg & § {awdT
¥ wuq fose ¥ fou o feaw
Fha wratfse ofaiwar & s
(1) & ey & fooow (2) awwafa
wqw IoF v (geEtian our
¥ owa Wy s oW & fag),
(3) fear€ wew, (4) Fogwry Qe
# Toarg W (5) ww I
daet gy & o & fog o
wRrGaT W & i

Imeplementation or National Tripartite
Committee in F.C.L

199. SHRI B. D. SINGH: Will the
Minjster of AGRICULTURE be plea-
sed to state:

(a) whether it is a fact that about
six years ago, a national tripartite
committee of the Minisiry of Labour
had recommended reduction in the
maximum weight that a manual la-
bourer carried without mechanical aid
from 100 kg to 75 kgs:

(b) whether it is also a fact that
this recommendation of the national
tripartite committee is yet to be im-
plemented by the Food Corporation of
India; and

(c) if so, the reasong therefor?
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'THE MINISFER OF SPATE IN THE
MINISTRY QF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN); (a) While
cansidering the ILO Conveion No.
127 and its Supplementary Regom-
mgndation No. 138 cencepning the
maximum permissible weight to be
carried by one worker, which lays
down that where this weight which
may be transportey manually by an
adult male warker is more than 55
kgs. measures should be taken  as
speedily as possible to reduce it to
that level, the Tripartite Committee
on Conventions in its meeting held on
6-9-1975, recommended that Central
QGovernment should take steps to en-
forca thiz maximum limit of 75 kgs.
suggested by Indian National Trade
Union Congress, throughout the coun-
try uniformly.

(b) and (¢). The Feod Cdrporatien
of India i not the only ggency invelv-
ed in trading in foodgrains. It hand-
led only one-third of the transactions
in foodgrains. Therefore, the State
_ Gevernmants, who regulate the market
operations and fix quantities to be fil-
led in bags, have to be consulted and
advised to awitch over to thig recom-
mendation, Besides, the Jute Industry
and Indian Standard Institution had
to be consulted so that ample stocks of
75 kgs. gunny bags of the required spe-
cifications were available. Further
there were other difficultias in imple-
menting this suggestion by food Car-
poration of India namely (i) addi-
tiona] cost due to extra gunny bags,
(ii) delay in loading and unloading,
(ili) wuse of hooks in lifting whigh
resulted in spillage, (iv) demand for
additional manpowes; and (v) pro-
vision for additions]l storage gpace
Tequired as a resuld of switchever.
The Corporation hag elready $pken
up a systematic and comprehensive
study of the role played by various
factors in the packing of foodgrains
:,naeluding adoption of smaller gunny

s,

In view of the difficulties pointed
out, the Cemmittes en Convantiong has
been considering this matter from

AUGUST 17, 1081

Weikien Amswéss  gao

img tg time. itg last meeting held
m—s-ml. it :t?as favoured that the

switchover should be to §6 Kgs. divect
as per ILO Regommpendations, A final
decision in the matter iz yet to be
taken by the Ministry of Labour in
this regard. The Food Corporation
of India hag however, already heen
agked to introduce or extent the use
of wheel barrowsfork lifts, wherever
this is possible.

wR gdawm ¥y seagr D

200, YA AT TF : FIT T
g0l g qaw F TIU WO fF .

(F) ff  wamr &  faq
NATgT qreET ¥ QA qI F
& grg &, A wweE, 1978 ¥
gara Fv fRar war wr, w=ita-
faamr g7 &t e o geETe &Y
wqr wiafear §;

(@) ¥ & QoA F A=
feare gervr €@t fawr, wgmEaw
(8rargT) So Wo W WEAEE €A
Fqersy wIA & fog #1€ fAom fear
nar &; afz gr, @ a@Edr s
T Og; WX

() &1 Jo Ho ¥ FW IR
7 mwrfra a8 U & IO oA
wmar & fag v v ¥ 3w
grd d w1 won & afzgn @
ariaey ST W g7

Y Ay gEm  gEdEe
amma & yw st (W wrxo aito
W) (%) FAT e v
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¥ wopre T WK A wiw o
w ff| ¥ WY 97 @I W«

() AT B F wRAd

WA 71 eF gT F AT A W
93 faarc # fafaw  sreeqma
g 1

k.

A2 hrs.

(Interruptions) **

MR. SPEAKER: I am going to say
something,

(Interruptiors) **

MR. SPEAKER: We are going ac-
ording to rales;

(Interruptions)**

‘MR, SPEAKER: Nothing is going on
reord without my permission,
(Interruptions)
MR, SPEAKER: When I am on my
legs you are supposed to sit down,
take your geats.

ed and we have
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w0 owq e #3737 w5 o
’ (Interruptions) *%
MR, SPEAKER: Prof. Tewary, that
is’'not allowed,
(Interruptions) **

weawAg : w1 AT ar ¥
T Wog & gawar § F oogw
¥ g &
(Interruptions) **

MR. SPEAKER: I cannot listen o
anybody now.

(Interruptions) **

wsaq aded : e 9G¥ w7 R
& w7 a1 g wwrwT I3
STEr | & @ §, WT a9 45 STy

(wrerarer)

WA AT : AT g7 AE 45y
€& @ got Wi oW Ay e 7
arq @3 s Al & oww &
SRR |

I must submit to this House that
howsoever intelligent a person might
be, he will never be able to listen to
so many voices all atonce. If all the
people stand together....(Interrup-
tions) We have already assembled to
gether, all the Party Leaders assembl-
to Rules book
by which we conduct the business of
the House, I have assured time and
again in this august House that noth~
ing will be allowed ag not to be dis-
cussed. Everything will be open.....
(Interruptions) Please sit down.

aTT WIT TP gy T &4 )
W WY qAW wRA @ § WY

OF T AT § | WTT garE Wit
wF § A x@ 3 argi ? ATy

Please sit down, when I am on mYy

legs.

** Not recorded,

———y
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4 @gr g wio JIfEq geAr
wiw & wedix F9v qg WA "7
™ wiw F fmET que ww@r
% d&r ®@&IT FT IgE 1 AW
afzn
SHRI HARIKESH BAHADUR (Go-
rakhpur): It is most disastrous....**

MR, SPEAKER: Nothing wijll go on
record of what he says——(Interrup-
tions) Please sit down.

oy &7 #i adi? 6N w
% gah afvmt sy &)

Mr. Nadar, have you ever read the
Rules Book? When I am on my legs,
you are supposed 10 resume your seat,
when I say that we have means to
discuss... (Interruptions) Please sit
down, when I say that we have an
open mind and we are going to dis-
cuss every subject, But can we dis-
cuss all at once? Can it be done?

I tell you ....(Interruptions) Please
git down. Let us go one by one.

We are going to have the Business
Advisory Committee siiting at 3 p.m.
‘We will discuss and fix priorities for
every subject and according to the
Rules, I will allow the discussion....
{Interruptions) Adjournment motions
are going to be disallowed or accepted
by me. That is my discretion and 1
am going to keep it and I am going
to use it.....

SHRI INDRAJIT GUPTA (Basir-
hat): You must hear us.

MR, SPEAKER: I am going to be
guided by the Rules.

=} W0 QA TN (a'%l): @At
warde dew g, W oIw ¥ frdwe
®T W7

MR. SPEAKER: Have I said that 1
have rejected everything?
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....(Interruptions) When have 1 said
it? )

SHRI JYOTIRMOY BOSU (Dia-
mund Harbour): On a point of order,
Sir.

MR. SPEAKER: Let me listen to his
point of order.

SHRI JYOTIRMOY BOSU: The hon
Member, in his wisdom, has
chosen io display a poster
which says that a citizen of this coun-
try is wanting to embrace a certain re-
legion, namely, Islam. What is there
for tihe House to note? Why has the
poster been displayed? It is against all
sense of decency and decorum, That
should be condemned outright here.

MR. SPEAKER: I d'd not allow it.

SHRI JYOTIRMOY BOSU: Ours is
a very secular country.

A man can profess whatever faith
he wants... ..

MR, SPEAKER: I have not altowed
it. T am not going to allow it.

SHRI RATANSINH RAJDA (Bom~
bay Couth): You must condemn (t...
(Interruptions)

MR. SPEAKER: One by one. Dr.
Swamy.

SHRI RATANSINH RAJDA: The
way it has been displayed in this
House, you must from the Chair con-
demn ii.

MR. SPEAKER: It is not on the re-
cord....It goes of the record if {here
is anything. 1 did not allow it. Noth-
ing is going to be on the record.

(Interruptions)

SHRI JYOTIRMOY BOSU:In full
view of the House he has done it....

MR. SPEAKER: It is not going to
be on the record....

(Interruptions)
MR. SPEAKER: ! have gliowed Dr.

Swamy. Why can't we proceed accor-
ding to the Rules?

** Not recorded,
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PROF. MADHU DANDAVATE (Raj-
pur): On this point, there is a prece-
dent.. ..

MR, SPEAKER: Mr. Bosu has {aken
a valid point. It is not on the record.

SHRI GEORGE FERNANDES (Mu-
zaffarpur): But yon must express your
displeasure.

MR. SPEAKER: It does nut get my
Commendation rertificate.

It is not parliamentary to allow
this It is not parliamentary to allow
any such thing.

SHRT JYOTIRMOY BOSU: Sir, I
move:

*That this House expresses its dee-
pest  displeasure to Mr. Tewari for
displaying a noster in this House.”

Sir, you wmii it {o the vole of the
House ...
(Interruptions)
MR. SPEAKER: I have allowed

Dr. Swamy.
(Interruptions)

Nothing is going on record.
SHRI JYOTIRMOY BOSU: Sir, I

seek to move ..

MR. SPEAKER: You give some
motion. Not like this,

SHRI JYOTIRMOY BOSU: I seek
Your permission to move a motion,

MR, SPEAKER: Give in writing,
You can give me that in writing.

(Interruptions)

I have allowed Dr.
you, Mr, Bagri,

SHRI JAGJIVAN RAM rose.
MR. SPEAKER: I will come to you.

DR, SUBRAMANIAM SWAMY
(Bombay North East): Mine is on a
different subject,

MR, SPEAKER: ANl right. Mr.
Jagivan Ram,

Swamy. Not

SHR]I JAGJIVAN RAM (Sasaram):
Sir, the poster has been demostrated
here. Everybody has seen it,

SHRI JYOTIRMOY BOSU: The
press has sent it. .

SHRI JAGJIVAN RAM: The poster
has been demonstrated here Every-
body has seen it. The press has seen
it. How it is going 10 be published.
Is it not proper that you learn from
the Member, the press in which he
got it published before he demonstra-
ted it here?

MR. SPEAKER: Give me some
motion. I will consider it, (Interrup-
tions).

AN HON MEMBER: Don't get
communal passions roused in the
House.

SHRI JAGJIVAN RAM: He has
brought it here and he hag brought..

I charge that he has got it printed,

MR. SPEAKER: Why should he
display it here? I do not approve of
it.

” PROF. K. K, TEWARY (Buxar):
Mr. Speaker, Sir, the poster has been
displayed everywhere in Delhi,

MR, SPEAKER: The hon. Member
must know that it is not allowed to
show poster in the House. Don’t you
know, the rules? (Interruptions),

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
AND ENVIRONMENT, (SHRI
C. P. N, SINGH): You are passing a
censure for showing the poster, when
Mr. Bagri was entitled to show a
bottle of whisky in the east session.

** Not recorded.
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MR, SPEAKER: How can it he
right? It is always wrong, He was
wrong then, Here too he was wrong:
both of them are wrong. (Interrup-
tigns) . Have you read the rule? See
Direction No. 118 (1) by the Speaker.
it says:

“If a private memher desires to
lay & paper or document on the
Table of the House, he shall supply
a copy thereof to the Speaker in
advance so as to enable him to de-
cide whether permission should be
given to lay the paper or document
on the Table. If the Speaker permits
the member to lay the paper or
document on the Table, the member
may at the appropriate time lay it
on the Table,

I have not given him any permission.
(Interruptions).

SHRI C. P. N. SINGH: You said
about the paper or document. What
about the  |bottle of whisky or

wqer  (clothes) that had been shown
in the House?

MR, cPEAKER: That is also
wrong. It is not justified. If any-
body does that, it is wrong.

SHRI C, P, N. SINGH: You said
only ‘paper’ or ‘document’. what abcut

the bottle of whisky? That is also
included...... (Interruptions),

MR. SPEAKER: Why are you try-
ing to be funny about it?

(Interruptions), -

werwwiay : fErd &, o,
ST WY T g NF q TN EAw
Tt QT | o7 e ¥ fran gwr
g ..
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Ao shariay

SHRI S

Cmar) You had bo
oillquortobeshmby Hani
Ram Bagri.

(Interruptioms)

MR. SPEAEKR: There is Rule 39
of the Handbook of Members which
says:

“Production of exhibits on the
Floor of the House is not in order.”
So, they are wrong.

SHRI C, P. N, SINGH: They had
shown 1f. At that time you did not
say anything,

MR. SPEAKER: It is always wrong.

THE MINISTER OF STATE IN
THE MINISTRY OF SUPPLY AND
REHABILITATION (SHRI BHAG-
WAT JHA AZAD): In the past yau
have allowed it. He had brought g
bottle. Why should it be stopped now?

MR. SPEAKER: I know that, It is
always wrong., You also object. You
also do the same thing. It is wrong,
I have not allowed anybody.

(Interruptios) **
st qRo WEWITW 2w (FOW-
L) : A WH WG FQ TS ST
® &7

WEIR WEER . UATS F7 GFar
g o7 W™ vg A W W W
aedT g1 oWw afd. ..

. (sraem) . ..

MR, SPEAKER I cennot allow all
of you together, I will allow one

by, one. Mr, Tewary, pleage take your
seat.

THE MINISTER Of CO; -
TONS (SHRI & M m.

I am on a pdint of erder,

**Not recorded.
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MR. SPEAKER: What is your point
of order. I will request all the other
Members to please sit down. He is
on a point of order, I will also allow
Babuji. You wcannot dictate terms to

me. L'“Iij
SHRI C. M. STEPHEN: Sir, my
point of order is this,
(Interruptions)

MR. SPEAKER: I will listen to the

point of order, I will give time to
Babuji. He is on a point of order.
F AgSh A AT FOW AT | AET
U FE ATTE HF RWET AT &
SUBCEE I S DG UG 3 1)
AT, AE ST OwT W AT |

SHRI C, M, STEPHEN: My point
of ordey is this...

MR. SPEAKER: I have not allowed
anybody else.

(Interruptions)

SHRI C. M. STEPHEN: My point
of order is simply

(3amam) ..

A4 WEEL D HG A FA A
FAT E AL ZTH AT FL SATIA N
CER I

He 2D

It is your House, I will listen to the
point of order. Nothing will go on
record without my permission,

SHRI C. M. STEPHEN: Please
listen to me, My point of order is
very simple. Something happened in
the House, What happened in this
House is not on record. You gave a
ruling that what happened in the
House was out of order. After your
ruling, completely nothing is on the
record, Once you have stated that it
is out of order, it is blacked out, On
the basis of what is not on record,
what has been stated to be out of
order, which is in fact out of order,
no further discussion can take place.

By allowing them, are you not putting
it on record again? Are you not
setting the ball rolling again?

Now, are you not setting the ball
rolling? My point of order is this.
you cannot have a statement on some-
thing which is not on the record. That
is my point of order,

(Interruptions)

Weqq WEEY : A1 SN, # AW

A wH AT ag FAT =g o
F1E o frare g a@f &, @ sTEr
o T Fifag)

I have amply made it clear that
exhibition by any Member in this
House is not in order and that will
never be allowed. It is all completely off

the record; it is not going to the
Press; nothing whatsoever.

SHRI JYOTIRMOY BOSU: How Sir?
No, no,

SHRI GEORGE FERNANDES:
Babuji must have his say...

WEGA WEEd : W Ffoy AN
@ g

I have seen it. We must go accord-
ing to what the precedents say.

W omg gAT €

I have not allowed it.

¥R OW @ B WA &,

g q uRwS FY I
(mmas) ...

4 aw g iy dey ot ad
g1

oo (Faw) L
g S, § WY fug AT FEAT
foe «ff mw sfaa wwa & Fifsw

SHRI JAGJIVAN RAM: I have to
first make a submission regarding
what Mr. Stephen hag said, I agree
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that it something is not on record, it
should not be taken note of But the
poster was demonstrated here, Every-
body has seen what is writlen on that
poster,

MR, SPEAKER No. That is not on
record.

SHRI GEORGE FERNANDES: We
know that,

PROF., MADHU DANDAVATE:
Only blind men and women in the
House would not have secn it.

q TMFAR  wedr (92A7) ¢
Ta0 ¥ 63 9 3@ g )

WsaW WEAT : wifey TW &Y 1

SHRI JAGJIVAN RAM: Whether
it has been brought on 1ecord gr nnt
is immalerial for me, because ihe
impression has been created by the
poster and therefore I have to remove
that impression; and that will be by
some sort of Personal Explanation.

MR, SPEAKER: You can come up
with Personal Explanation later,

SHRI JAGJIVAN RAM: Why I
should come up later on? I am on
very sound ground, |Ever since
Meenakshipuram gave the message of
conversion of scheduled castes to
Islam. ..

MR. SPEAKER: It should be on
your Personal Explanation,

SHRI JAGJIVAN RAM: Sir, it is
not Personal Explanation. It is arising
out of the poster that has béen dis-
played.

(Interruptions)

MR, SPEAKER: I will look into it,
If you have anything else, you may
please come under some-  other
Motion.
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SHRI JAGIVAN RAM: All the
mischief has been done, Mr. Speaker,
and I have to remove that mischief,
arising out of the poster iiself. I will
not say anything Trrelevant, 1f there
is anything irrelevant, you have the
authority, Mr. Speaker, to conirol
that. Ever since the conversion of
Scheduled Castes to Islam at Mecnak-
shipuram, there have been all soris of
fraudulent news about me and that
poster is one of the types of fraudu-
lent things, I am not to add anything
more, But there have been many
people who are involved in defaming
the Scheduled Castes. It 1s one of
those posters. .

AR, SPEAKER- Yes, that paes
on record,

(Interruptions)

MR. SPEAKER: Mr, Lakkappa, are
you on a point of order?

(Interruptions)

SHRI K. LAKKAPPA (Tumkur):
I have respect for my fricnd Mr.
Tewari.. .

“MR. SPEAKER: Not allowed, ir-
relevant,

(Intterruptions)

DR, SUBRAMANIAM SWAMY: 1
am referring to rule 228. You have
said that you will organise the dis-
cussion after the meeting of Business
Advisory Committee, But I wculd
like to draw your kind attention to
the fact that in the last Session,
some ilemg have been brought for-
ward here without the knowledge of
the Business Advisory Committee.

MR, SPEAKER No, I must explain
it. That was correct. It was not an
alteration in any form. But it was an
addition. That is all,

DR, S SWAMY:
How gre you going to do that without
our knowledge?
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MR, SPEAKER: It is my preroga-
tive. It is not the prerogative of any-
body else, As long as I am the Spea-
ker and hold that position, I  keep
my prerogative.

(Interruptions)

MR, SPEAKER: The Business Ad-
visory Committee is an  advisory
body. Its recommendalions are mot
binding on me.

(Interruptions)

SHRI JYORTIRMOY BOSU:  Sir,
out of the prouncemenis that you
have just now made in the House,
lwo things happened.

MR. SPEAKER: This is finished,

SHRI JYOTIRMOY BOSU: Sir,
we have to set the rccord right for
the future, Sir, one can say something
and you have the 1ight to expunge 1t.
And one can do something 1n the full
view of the press visitors and Mem-
bers of Parliament and you have the
1ighi to exounge 1t Somebody states
something and ihat comes under the
purview of the Rule 380. Rule 380 is
very clear, But nowhere it is defined
that 1if somebody shows the shoes to
another man, you cannot expunge it,

MR. SPEAKER: No, no.

SHRI JYOTIRMOY BOSU: Sir, I
am a new Member and I have to
learn from you (Interruptions). Sir,
my point is...

MR, SPEAKER: Not allowed.

SHRI JYOTIRMOY BOSU: This
should be put on record or the dis-
closure should be put on rceord.

MR. SPEAKER: I have made it
amply clear that never never shall it be
allowed and never shall it be com-~
mended, It is for all sectiong of the
House, for all the Members of this
august House belonging to each and
every group, in the House,

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Sir, the
Hon. Prime Minister is here, I want
that the matter regarding the election
in Garhwal should be discussed here...

* MR. SPEAKER: No, Sir.

SHRI SATYASADHAN CHAKRA-
BORTY: This is a very important
matter,

(Interruptions)

MR. SPEAKER: No. If cannot be
discussed here Not allowed. You can
come to me and discuss it with me.
You cannot teach me here, You might
be a professor Sir...

(Interruptions)
SHR JYOTIRMOY BOSU: Sir, on
a point{ of order
(Interruptions)

MR, SPEAKER: No, 1 cannot allow
vou.

(Interruptions)

MR SPEAKER: Do I take it that
you have been teaching like this? what
sort of a Professor you have been, Sir?

(Interruptions)

SHRI HARIKESH BAHADUR: Sir,
under Rules 56 and 60, we had given
adjournment motion regarding rigging
in Garhwal election.

MR, SPEAKER: Not allowed,
(Interruptions)

SHRI INDRAJIT GUPTA: Will you
please hear, us one by one? (Inter-
ruptions).

MR. SPEAKER: We shall discuss it
in the Busginess Advisory Committee..
Let me have my say, I have to make
cerfain announcements here. If there
is something, we shall discuss that.

PROF. MADHU DANDAVATE:
Mr, Speaker, Sir...(Interruptions).

{**) Not recorded,
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e wfte: wo §3 I
ST ST FTAT g § |
(weestereet)

MR. SPEAKER: Are you serious
enough to discuss anything?

PROF. MADHU DANDAVATE: 1
want to submit that just now you
have said that you are going to allow
the matter to be considered by the
Business Advisory Committee. Let it
be very clear that as far as adjourn-
‘ment motions are concerned, it is not
the concern of the Business Advisory
Commuttee, 1t 1s your prerogative....

MR, SPEAKER: Ves, it is my job.

PROF. MADHU DANDAVATE:
You have rightly said that you will

be governed by the rules. In ad-
dition of the rules, you should also be
guided by the help and assistance
given by the Members. .(Interrup-
tions),

MR, SPEAKER: That is what I do.

PROF., MADHU DANDAVATE:
Kindly allow the Members to make
submissions,

MR. SPEAKER: I am not going to
allow submissions by Members on
this adjournment motion,

PROF. MADHU DANDAVATE:
You have allowed in the past....
(Interruptions).

You do not listen to me..., Please sit
down, I have to make an announce-
ment,

I have received noticeg of adjourn~
ment mothms.. .

" % ArAwia avew @ Jond o R
]
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sy woived : 7T AR A w0
@ § @ v e

N wrew awd (Fgard) ¢
1T dAH4 g AT | (saemr)

wsau wgvay : &% € 4 asd faav
1 wx 8] A FrIw Tonm | Wi Al
JHWT § @ d4 OO AT
(szraer=r)
wq 50 WrEHy M ¢ g @
#A g9a I9 awdT )

(B4t}

1233 hbrs,
MOTION FOR ADJOURNMENT

(GOVERNMENT'S FAILURE IN ENSURING
SAFE TRAVEL ON RAILWAYS AS EVIDENCED
BY VARIOUS ACCIDENTS,

MR. SPEAKER: 1T have received
notices of adjournment motiong from
Shri Jyotirmoy Bosu, Shri  Indrajit
Gupta, Shri P. K. Kodiyan, Shri
Narayan Choubey, Shrimati Geeta
Mukherjee, Shri Ramavatar Shastri,
Shri Harikesh Bahadur, Shri Dhanik
Lal Mandal, Shri Samar Mukherjee,
shri Satyagopal Misra, Shri £ Balan-
andan, Shri Rashid Masood, Shri
Ram Vilas Paswan, Prof, A. K, Mehts,
Shri Rajesh Kumar Singh, Shri
Rajnath Sonkar &hastri, Shri Jagpal
Singh, Dr. Vasant Kumar Pandit,
Shri R. P, Yadav and Shri Niren
Ghosh regarding. Government’s failure
in ensuring safe travel on the
Ra'lways as evidenced by various
accidents, the worst being near
Samastipur resulting the death of
large number of persons,

According to the list of business
already circulited for this day of the
session, the Minister of Kail%ays s
scheduled to make & statemecit taday
in respect of...
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MR. SPEAKER: Why don't you
listen first? Why do you jump at con-
clusions? I do not know why. 1Is
there some spring behind you?

SHRI GEORGE FERNANDES
(Muzaffarpur): Mr. Spesker, Sir....
(Interruptions)** You may refer to
the Minister’s statement which he is
going to make. You remember..
(Interruptions)**

MR SPEAKER: Let me finish.
e 5 ATEA | WIT GAY F Y
g1 mg g5 W= oAl g

(Torae)
st oA wafodtE g 5O uw
Trm g wifeg
W REES : ®Y g W
I o qE G|

ot A TAEE . WeHE WEIA,
qT F IR H.. (wuwaw)

MR, SPEAKER: I have
your letter,

received

W AG A giee | s S

(Interruptions)

. SPEAKER: Are you not going
to Tisten to me? First you listen to
me.. I do not know, how hop. Meni-
bers jump to You nibist

mtome.%l on'tyoulistento

ofhér Rettway  g18
Accidents (Adj. M)

me., what has been' said without my
permission is not going on record,

(Intertuptions) **

MR. SPEAKER: According to the
list of business slready circilated for
this first day of the Session, the
Minister of Railways is scheduled to

make a statement today in respect of
tllruoi

(Interruptions) **
MR .SPEAKER: Not allowed.
(Interruptions) **

wead wgEw gAY ®& oad §
] oqar S g7 AT AW oW AT
g sow & a8 W s @
wr &

(Interruptions)**

MR, SPEAKER: Nothing will go:
on record, whatever the Member gays.

The Minister of Railways iz sche-
duled to make a statement today..

(Interruptions) **

MR. SPEAKER: Are you running
this House? Are you taking charge
of the House?

(Interruptions) *+

MR, SPEAKER: Do you know
what you are talking about? Does
anybody know what he is talking
about?

(Interruptions) **

MR. SPEAKER: The Minigter of
Railways is gcheduled to make a
statement foday in respect of three
major accidents and normally an op-
portunity for d:scussion could be found
by way of admission of notices of
motions under R 184 to take imto.
consideration the ‘s gtatement.

** Not recorded,
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MR. SPEAKER: You are such an
incorrigible man.

Such a discussion. . .
(Interruptions)**

W1 RERA: IAA A qAAAT
AM? FIA qq oA qAw A
Fg T2 g

You are putting the cart
the horse,

(Interruptions) **

before

MR SPEAKER: Such a discussion,
however, could take place only later
and not today,

A large number of Members of
Parliament, including the leaders ot
groups have, however, met me and
impressed that Railways being the
major means of transport for common
man, 1t 1~ imperative that the record
of safe running as in earlier years
should be maintained.

SHRI HARIKESH BAHADUR: No
Minister here,

MR, SPEAKER: Before 1 conclude,
1 would like to refer to some other
notices for Adjournment Motions,
which I have recejved.

(Interruptions) **

MR. SPEAKER: Please listen to me
first. I don’t know, even you cannot
listen to me, how am I to conduct the
business?

Before | conclude, I would like to
refer to some other notices of Ad-
journment Motion, which I have re-
ceived on the subject of spiralling
prices and in respect of recent hike
in petroleum products &and infla-
tionary situation prevailing in  the
country, These subjects also came
up for discussion at the informal
meeting that was held with the leaders
of the Parties. It was said that it
would be more appropriate to discuss
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these matters of national importance
as a No-Day-Yet-Motion under Rule
184, which has already been admitted
so that adeguate time was available
for discussion,

In the circumstances I give my
consent to the Motion of Adjourn-
ment tabled by Shri Jyotirmoy Bosu
and others regarding Railway ac-
cidents under Rule 56 of the Rules of
Procedure and Conduct of Business.

Sari Jyotirmoy Bosu who has
secured first place in the ballot may
now ask for the leave of the House
to move the Motion.

(Interruptions)**

WEle AR W I YT F X
i ?

What aie you doing?
(Interruptions) **

MR. SPEAKER: Not allowed. Not
admitted.

(Interruptions) **

WERLT REEQ © AT FTH 4T A4
F W £? uww @ mEFAHE HOW
oT A%aT g1
Nothing more,

(Imferruptions) **

MR. SPEAKER: You speak please,
Mr. Bosu. First he must speak. I
have allowed him,

(Interruptions) **

MR, SPEAKER: Nothing is going

on record without my permission.
Yes, Mr, Bosu.
(Interruptions) **

MR. SPEAKER: Nothing doing.
Nothing doing. No. Nothing to be

recorded.
(Interruptions) **

**Not recorded,



321 Ruling”"re. QO.P. SRAVANA 26, /903 (SAKA) Ruling re. Q0.1 322

weew "AR W feera w3
o7 F7, $IE T AN A qAGEAT

SHRI JYOTIRMOY BOSU; I seek
"the consent of the House to move an
.adjournment motion on the Govern-
ment’s failure tg prevent frequent
major accidents in the country, taking
a heavy toll of life and properiy.

MR. SPEAKER: Is the leave to
move the Motion opposed?

The leave is granted. The adjourn-
ment motion will be taken wup at
4 pm_and 2-1-|2 hours will be allot-
ted for its discussion.

H WA wWEA (S2Wr) ¢
eI T TIEH aqg FW O )

12.42 hrs.

RULING ON QUESTION OF PRIVI-
LEGE RE. CERTAIN REMARKS
MADE BY SHRI JYOTIRMOY BOSU
IN THE HOUSE ON 3 MARCH, 1981

MR. SPEAKER: During the last
Session on May, 8, 1981, I had inform-
ed the House that Shri Jyotirmoy
Bosu wanted to make a personal ex-
planation in regard to the remark ‘I
did it' made by him on 3 March, 1981,
in response to Shri Eduardo Faleiro's
statement on that day that:

“a Member of Parliament wrote
to the Minister of External Affairs
mentioning that g Bengali author
had prepared a plan showing a por-
tion of India as part of China and
asked the Minister of External
Affairs as to what his reaction
was....”

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I am on a point of
order, .,

MR. SPEAKER: “....The Minister
of Externa) Affairs said we were aware
of this matter; we are seized of it; it

is under consideration. This Member
of Parliament divulged this informa-
tion to the Chinese Embassy and it
got...."”.

1 had then observed that I had asked
for a factual note from the Minister
of External Affairs which had been
received that morning and that I was
looking into the matter.

In his statement of personal expla-
nation dated 6 May, 1981, Shri Jyotir-
moy Bosu stated inter alia that

“l wrote g letter to the Minister
of External Affairs in the beginning
of last year that articles have been
written and published in important
papers questioning the correctness
of the present boundary line bet-
ween India and China. This has
come out publicly in a number of
publications more than once. On
the basis of the above, I wrote to
the Minister of External Affairs
and also asked him on the floor of
t4e House....as to what his com-
ments werc on the views expressed
ang facts published by the authors
of the aforesaid publications. But
it is regrettable that in spite of
several reminders, the Minister has
not given any reply to the points
raised by me and in the articles
mentioned above. This is what I
conveyed to the House on 3-3-1981.".

The Minister of External Affairs in
his factual comments stated inter
alia that

“Shri Jyotirmoy Bosu addressed a
letter to me on the 12th March,
1980, in which he referred to cer-
tain published material which in his
opinion cast some doubts on the
position taken by the Government
of India on the border between India
and China, I sent a reply to him on
March 27, acknowledging his letter
and saying, inter alia, that T would
have the matter examined from the
viewpoint expressed in his ]etter.
This was the only communication
sent by me to Shri Bosu..:..since
the matter was of an extremely de-
licate nature, I did not senq any
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further written replies directly to
him....While it is true that I did
not send p detailed reply to Shri
Bosu on the points raised by him in
his first letter of 12th March, 1980,
it is the very acknowledgment lefter
sent by me on 27th March that
seems to be what is alleged to have
been divulgeq by Shri Bosu to the
Chinese dignitary....”.

SHRI JYOTIRMOQY BOSU: I object
to this. This is whnolly untrue. I called
a Press Conference and in the Press
Conference that letter was released.
This is wholly untrue, deliberate,
motivated and false statement,

MR. SPEAKER: “....Therefore,
the fact that I did not send any sub-
sequent detaileq reply to Shri Bosu
would not be relevant in the matter
raised by Shri Falejro.”

Shri Bosu had also sent a correc-
tion on 6 March, 1981 for incorpora-
tion in the relevant Debate dated 3
March, 1981, for adding some words
in his recorded remark ‘I dig it....’
to make it read as “I did it in the
sense, I wrote to the Minister but
never got 5 reply.”.

The addition sought to be made by
Shri Bosu was checked with the Re-
porters copy as well as on the tape
and it was held that such a substan-
tial correction coulg not be permitted
at that stage as per earlier rulings
given by my distinguished predeces-
sars, Mr. Speaker Mavalankar on 17th
February, 1950 and Mr. Speaker
Ananthasayanam Ayyangar on 19th
February, 1959, to the effect that cor-
rections at that stage are permissible
anly it these are grammatical or of
verbal nature and not of any mate-
rial substance. Incidentally, this ls
also the practice in the House of Com-
mons as ruled by Mr. Speaker Low-
ther on 6th April 1914 and By Mr.
Speaker Douglas Cliffon Brown on
8th May, 1844,

The matter may now be treated as
closed.
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SHRI JYOTIRMOY BOSU: I rise
oni g personal -explanation under Di-
rection 115  There ate umpteen
humber of precedents. Firstly, no
communication was sent to Chinese
Embassy. I held a Press Conference in
which 1 had released my letter and
also the reply received from tne Minis-
ter of External Affairs. Secondly, the
correction was sent and neither’the
correction was incorporated ......
(Interruptions)

Mr. SPEAKER: That is not sllowed.
(Interruptions)

THE MINISTER OF COMMUNI-
CATIONS (SHHI C. M. STEPHEN):
What is goink on?

(Interruptions)

SHRI JYOTIRMOY BOSU: All tha'
I was expecting from my Secretariat
was to send me.... (Interruptions)

MR. SPEAKER: No; you can came
and discuss it with me. I have gone
through it fully and I am fully satis-
fled what I had said. You come to
me and discuss it; not here, no dis-
cussion,

(Interruptions)

PAPERS LAID ON THE TABLE

NOTIFICATIONS FIXING CEILING PRICES OF
KEeROSENE, DIESEL, FURNACE O, ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH) on behalf
of Shri P. C. Sethi: I beg to lay on the °
Table a copy each of the following
Notifications (Hindi and English
versions) under sub-section (8) of
section 3 of the Essential Commodities
Act, 1955: —

(1) The Kerosene (Fixation af
Ceiling  Prices)  (Second
Amendment) Opder, 1981,
published in Netification No.
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GSR. 432(%) in Gazette of
dated the 10th July,

1984,
(2) The Light Diesel Oil (Fixa-
tion of ceiling  prices

(Second Amendment) Order,
19881, published in Notification
Ne, G.5.R. 433(BE) in Gazeite
of India dated the 10th July,
1981,

(8) Tae Furnace Oil (Fixation of
Ceiling Prices and Distribu-
tion) (Second Amendment)
Order, 1981, published in
Notification No. G.S.R. 434(E)
in Gazette of India dated the
10th July, 1981.

(4) The Parafin Wax (Supply,
Distribution and Price Fixa-
tion) (Third Amendment)
Order, 1881, published jn Noti-
fication No. GS.R 435(E) in
Gazette of India dated the
10th July, 1981,

[Placed in Labrary. See No, LT—
2574/81].

MR. SPEAKEFR: Mr. Ramavatar
Shastri you would like to say some-
thing

(Interruptions)

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): What has happened
to my privilege motion against Mr.
Faleiro under rule 3357

MR SPEAKER: I will come o it.

_SHRI JYOTIRMOY BOSU: You gre
violating rule 335. Kindly read it.

MR. SPEAKER: You come to me.

'SHRI JYOTIRMOY BOSU: You are
violating rule 335.

MR. SPEAKER: I aza not. You come
to me.

_SHRI JYOTIRMOY BOSU: You are
Violating rule 335, gow can you drag
2 breach of priviJege motion of the
last session when this 335 clearly
Mates that once the House has been

Prorogued, all motion, lapse,
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MR. SPRAKER: We shall discuss it.

SHRI JYQTIRMOY BOSU: You are
violating the rule.

MR. SPEAKER: You can point out
to me.

SHRI JYOTIRMOY BOSU: I want
your guidance.

MR. SPEAKER: You come {0 me. [
will see. We will discuss it.

SHRI JYOTIRMOY BOSU: 1 am a
new Member. I have to learn certain
things from you. (Interruptions)

MR. SPEAKER: Please sit down.
Now, Shri Ramavatay Shastri,

W IewT gret (929T) ¢
weuer #gew, faafes &« aivg #
I F14 T A AW FEHIT T A7,
g% at & @ whygenr @ afy
daw  9r v@r o W §, O
¥ gwfer  fadw war S
§ & ofgmie 1 fov goft St
g areT 4.,

(saxmet)

MR. SPEAKER: It is done according
to the rules.

DR. SUBRAMANIAM SWAMY
(Bombay North-East): I gaye you
a notice regarding privilege motian.

MR. SPEAKER: I have not got it.

DR. SUBRAMANIAM SWAMY: I
gave you a notice regarding privilege
maotion.

MR. SPEAKER: Did we get it? It
ig under consideration?

DR. SUBRAMANIAM SWAMY:
What is under consideration? '

JMR. SPEAKER: Your notice under
rule 222. Please sit down.

(Interruptions)
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MR. SPEAKER: Now it is to be
considered.

DR. SUBRAMANIAM SWAMY:
This is how the Secretariat is func-
tioning.

MR. SPEAKER. It is under consi-
deration.

DR. SUBRAMANIAM SWAMY:
I gave a notice regarding the tamper-
ing of the mail of Members of Parlia-
ment. It 15 a notice of privilege

Wk FAGw wmaw wmfe & wA
Ty w1 fadw WA g

®t owiew  aeR (feEw)
womw Weed, 9 @ fod @ I
gt wreeT a1 | e T WS
arfirearg, & wifwdi F1 ww@ {Far
o wr &1 oGt X wE FE T

against the Home Minister.

MR. SPEAKER: I wil] discuss it;

I will consider it.

&Y IREIT QORAT - A
T TE AW R ¥ 38 fov qew
W%i’.‘aﬁr, &, faoft A=

2 # wwar fadw 77 Wy
g T o % W g @ wifed
el fraeT g fs oo fom s
v 5w o A @ E QN
F qFN W T@HT TGS FH FIR
N fWW T OFT |

sito e gee Agen (TR

wey  wWaew, ¥ fr¥ew AT
agar § & o' @ ¥ awewlw-
I g, e% swe ¥ wen
& sumT v ffy oo ow
fgfs & soeafgdwn & aw W
e W A §, w@ ATEL T
afgdes WY 5w =hor 52

i Feg g @, A Wi &
s AR X Som wa & fag
@ wow W @ | § g S
AT § fo o WG & s
F wrfat w aaw & fog #E F=A

I3 W B

MR. SPEAKER: Shri Bhishma
Narain Singh.

(Interruptions)

MR. SPEAKER: Sarvashri Chitta
Basu, Harikesh Bahadur, Indrajit
Gupta, Prof. Ajit Kumar Metha and
George Fernandes and several other
members have given npotices of their
intention to raise points in regard to
issue of ordinanceg during the last
inter-session period.

Government has already indicated
its intention to bring forward Bills
for replacing the Ordinances. The Metn-
bers can very well raise the points
when the relevant Bifls arc taken up
for consideration in the House.

Under Article 123(2)(a) of the Con-
stitution, it ig obligatory for the Gov-
ernment to lay the Ordinanceg before
Parliament. Since this is a constitu-
tional obligation, I gee no objection to
the laying of these Ordinances on the
Table of the House today.

(Interruptions)

MR. SPEAKER: Shri Bhishma
Narain Singh,
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ORDINANCES PROMULGATED DURING JUNE

anp Jury, 1981, anp CErTIFIED Ac-

COUNTs AND REVIEW THEREOF OF THE

DeLHr DEVELOPMENT AUTHORITY FOR
1879-80.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): I beg to lay on the Table:—

(1) A copy each of the following
Ordinances (Hindy ang English
wversions) under article 123(2)(a)
of the Constitution: —

(1) The Delhi University (Am-
endment) Ordinance, 1981 (No. 4
of 1981) promulgated by the
President on the 9th June, 1981.

(1) The British India Corpora-
tion (Acquisition of Shares)
Ordinance, 1981 (No 5 of 1981)
promulgateq by the President on
the 11'h June, 1981.

(111) The Dalmia Dadri Cement
Limiteq (Acqusition and Trans-
fer of Undertakings) Ordinance,
1981 (No 6 of 1981) promulgated
by the President on the 23rd
June, 1981.

(1v) The Compulsory Deposit
Scneme  (Income-tax Payers)
Amendment  Ordinance, 1981
(No. 7 of 1981) promulgated by

the President on the 11th July,
19881.

(v) The Income-tax (Amend-
ment) Ordinance, 1981 (No. g of
1981) promulgated by the Presi-
dent on the 11th July, 1981.

(vi) The Customs Tariff (Am-
endment) Ordinance, 1981 (Na. 9
of 1981) promulgated by the
President on the 26th July, 1981.

(vii) The Essential Services
Maintenance  Ordinance, 1881
(No. 10 of 1981) promulgated by
the President on the 26th July,
1981.

(vii) The State of Nagaland
(Amendment) Ordinance, 19881
(No. 11 of 1981) promulgated by

1288 1LS—12.
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the Pregident on the 26th July,
1981,

(1x) The Working Journalists
and O'her Newspaper Employees
{Conditions of Service) and Mis-
cellaney s Provisions (Amend-
ment) Ordinance, 1981 (No 12 of
1881) promulgated by the Presi-
dent on the 26th July, 198L
[Placed mn Library. See No.
LT—2575/81]

(2) A copy of the Certified Ac-
counts (Hindi and English versions)
of the Delhi Development Authori-
ty zor the year 1979-80 together
with Audit Report thereon, under
sub-section (4) of section 25 of the
Delhi1 Development Act, 1957.

(3) A copy of the Review (Hindi
and English ver.ions) by the Gov-
einment on the Audit Report on
the accoun’'s of Delh: Development
Authority for the year, 1979-80.
[Puiced mm Library. See No LT—
2576/817.

SkEns rAmpr) RULEs, 1981 ANNUAL
RePORT AND REVIEwW Or DF\FLOPMENT
CouNciL FOR SUGAR INDUSTRY FOR 1980-
81, STATEMENT FOR NOT LAYING IN TIME

THE ANDAMAN AND Nicopir INs. FoREST
AND PLANTATION DgVELOPMENT CORP.,
PorTr BrAam ror 1979-80 anp Foop

CORPORATIONg (AMDT.) RULES, 1981,

THE MINISTER OF AGRICUL-

TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND

CIVIL SUPPLIES (RAO BIRENDRA

SINGH): I beg to lay on the Table:—

(1) A copy of the Seeds (Amend-
ment) Rules, 1981 (Hindi and Eng-
lish versions) published in Notifica-
tion No, G. S. R. 388(E) in Gazette
of India dated the 10th June, 1981
under sub-section (3) of section 25
of the seeds Act, 1086. [Placed in
Library. See LT-—-2577/81)1.

(2) A copy of the Annual Report
(Hindi and English versions) of
the Development Council for Sugar
Industry for the year 1880-81, under
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sub-section (4) of section 7 of the
Industries (Development and Regu-
lation) Act, 1951.

(3) A siatement (Hindi and Eng-
lish versions) regerding Review by
the Government on the working of
the Development Council for Sugar
Industry for the year 1880-81
[Placed in Library. Seq No. LT—
2578/81].

(4) A statement (Hindi and Eng-
lish versions) explaining reasons
for not laying the Annual Report
of the Andaman and Nicobar
Islands Forest and Plantation
Development Corporation, Port
Blair for the year 1978-80 within
the stipulated period of nine
months after the close of the Ac-
counting year. Placed in Library.
See No. LT—2578/81].

(5) A copy of the Food Corpora-
tions (Amendment) Rules, 1881
(Hindi and English versions) Pub-
lisheq in Notification No G.S.R.
312(E) in Gazeite of India dated
the 27th April, 1981, under sub-
section(3) of gection 44 of the Food
Corporations Act, 1964. [Placed in
Library. See No. LT-2580/81].

(Interruptions)

MR. SPEAKER: There is no other
way out I cannot do anything. I
am bound by the Constitution and
the rules. Now Shri Narayan Datt
Tiwari.

STATEMENT RE DALMIA DADRT CEMENT
Lp. (ACQUISITION AND TRANSFER OF
UNDERTAKINGS) ORDINANCE, 1981.

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): I beg to lay on the
Table an explanatory statement
(Hindi and English versions) giving
reasons for immediate legislation by
the Dalmia Dadri Cement Limited
(Acquisition and Transfer of Under-
takings) Ordinance, 1981, under rule
71(2) of the Rules of Procedure and
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Conduct of Business in Lok Sabha.
[Placed in Library. Seq No. LT—
2581A81].

ANNUAL ReporTr OF BeETwWa RIVER
BoaArp, JuANST FOrR 1979-80 AND A
STATEMENT FOR DELAY

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): I beg to 1ay
on ihe Table:—

(1) A copy of the Annual Report
(Hindi anq English versions) of
Betwa River Board, Jhansi, for the
year 1979-80 under sub-section(1)
of gection 15 of the Betwa River
Board Act, 1976.

(2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the above Report.
[Placqd in Library. See No. LT—
2582/81].

(Interruptions)

MR. SPEAKER: You can discuss
them. You can throw it out if you
like.

(Interruptions)

Now Shri P. Venkatasubbaiah.

PROCLAMATIONS 1IN  RELATION TO
STATES oF MANIPUR FOR REVOKING
PRESIDENT's RULE AND FOR ASSAM AND
PRESIDENTIAL ORDER IN RESPECT OF
ProcLAMATION (AssaM) AND REPORT
or THE GOVERNOR OF ASSAM.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBATAH): T beg to lay on
the Table:—

(1) A copy each of the following
papers (Hindi and English ver-
sions) under article 356(3) of the
Constitution: —

(i) Proclamation dated the 19th
June 1081 issued under clause
(2) of article 366 of the Consti-
tution revoking the Proclamation
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issued by him on the 28th Febr-

uary 1981 in relation to the State
of Manipur published in Notifica-
tion No. G.S.R. 396 (E) in
Gazette of India dated the 19th
June, 1981, [Placed in Library,
See No LT-—2583/81].

(1) Proclamation dateq the
30th June, 1981 ssueq by the
President under article 356 of the
Constitution in relation to the
State of Assam published in Noti-
fica‘'ion No G.S.R. 419(E) 1
Gazette of India dated the 30th
June, 1981. [Placedq .n Library.
See No. LT—2584/81]

(2) A copy of Order (Hind: and
English versions) dated the 30th
June, 1981, made by the President
in the Pursuance of sub-clause(i)
of clause (c¢) of the Proclamation
mentioned at (1) (i1) above, pub-
Iished 1n Notification No G.SR.
420(E) 1n Gazette of India dated
the 30th June, 1981.

(3) A copy of the Report dated
the 29th June, 1981 of the Governor
of Assam to the President (Hindi
and English versions). [Placed in
Library. See No. LT--2584/81].

WeALTH~-TAX (2ND AmMDT) RULES,
1981, Grer-Tax (Ampr.) Ruwes, 1981
CoMpaNiES (ProOFITS) SURTAX (AMDT.)
Rurgs, 1981, ETC. ETC, NOTIFICATIONS
UNDER INCOME-Tax AcT, 1961, CusTOMS
AcT, 1962, CENTRAL Excise RuLEs, 1944
AND A STATEMENT SHOWING RESULTS OF
LOANS FLOATED BY CENTRAL GOVT. IN
June-JuLy, 1981.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): I beg to lay
on the Table:—

(1) A copy of the Wealth-tax
(Second Amendment) Rules, 1981
(Hind: and English versions) pub-
lished in Notification No S.0
387(E) in Gazette of India dated
the 30th May, 1881, under sub-
section (4) of gection 46 of the
Wealth-tax Act, 1957. [Placed in
Library. See No. LT-—2585/81].
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(2) A copy of the Gift-tax
(Amendment) Rules, 1981 (Hindi
and English versions) published in
Notification No. SO. 308(E) in
Gazette of India dated the 30th
May, 1981 under sub-section (4) of
section 46 of the Gift-tax Act, 1958,
[Placed wn Labrary. See No. LT—
2586/81].

(3) A copy of the Companies
(Profits) Surtax (Amendment)
Rules, 1981, (Hindy ang English
versions) published in Nolification
No. SO. 399(E) in Gazette of India
dateq the 30th May, 1981, under
sub-section (3) of section 25 of the
Companies (Profitsy Surtax Act,
1964. [Placed in Ia:brary. See No.
LT—2587/81].

(4) A copy of the Interest-tax
(Second Amendment) Rules, 1981
(Hindi and Enghsh versions) Pub-
lished in Notification No S.0.
400(E) in Gazette of India dated
the 30th May, 1981, under sub-
section (4) of section 27 of the
Interest-tax Act, 1974. [Placed in
Library. See No. LT-—2588/81]

(5) A copy of the Hotel-Receipts
Tax (Amendment) Rules, 1981
(Hindi and English versions) Pub-
lished in Notification No. SO.
401(E) in Gazette of India dated
the 30th May, 19881, under sub-
section(4) of section 34 of the
Hotel-Receipts Tax Act, 1980.
[Placed in Library See No LT-—
2589/81].

(6) A copy of the Compulsory
Deposit (Income-tax Payers)
(Second Amendment) Scheme, 1981
(Hind1 angq English versions) pub-
lished in Notification No. G S.R.
437(E) in Gazette of India dated
the 14th July, 1981, under sub=-
section (6) of section 19 of the
Compulsory Deporit Scheme
(Income-tax Pavers) Act, 19074,
[Placed 1n Library. See No LT-—
2590/81].

(7} A copy of the Central Excise
(Seventeenth Amendment) Rules,
1981 (Hindi and English versions)
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published jn Notification No. G.S.R.
802 in Gazette of India dated the
27th June, 1981, under sub-section
{2) of section 38 of the Central
Excises and Salt Act, 1944. [Placed
in Library. See No. LT—2591/81].

(8) A copy each of the following
Notifications (Hindi and English
versions) under section 296 of the
Income-tax Act, 1961:—

(i) The Income-tax (Fifth Am-
endment) Rules, 1981, published
in Notification No. S.0. 396(E)
in Gazette of India dated the 30th
May, 1981,

(ii) The Income-tax (Seventh
Amendment) Rules, 1981, pub-
lished in Notification No. S.0.
558(E) in Gazette of India dated
the 14th July, 1981,

(i1l) The Income-tax (Eighth
amendment) Rules, 1981, publish-
ed in Notification No S.0. 618
(B) in Gazelte of India dated the
1st Aupgust, 1981.

(iv) SO. 1794 published in
Gazette of India dated the 27th
June, 1981 regarding exemption to
the “Millowners Association Re-
lief Fund Society” under section
10 (23C) of the Income tax Act,
1961 for the assessment years
1978-79 to 1881-82,

(v) S.0. 1795 published in
Gazette of India dated the 27th
June, 1981 regarding exemption
to ‘Banjay Gandhi Memorial
Trust’ under section 10(23C) of
the Income-tax Act, 1961 for the
period covered by assessment
years 1982-838 to 1983-84.

(vi) S.0. 1800 published in
Gazette of India dated the 27th
June, 1981 regarding exemption
to ‘Bhai Vir Singh Sahitya Sadan’
under section 10(23C) of the In-
come-tax Act, 1961 for the period
covered by assessment years
1978-79 to 1981-82,
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(vii) S.0. 1801 published in
Gazette of India dated the 27th
June, 1981 regarding exemption
to ‘Bharatiya Bhasha Parishad’
under section 10(23C) of the In-
come-tax Act, 1961 for the period
covered by assessment years 1981-
82 to 1983-84.

(viii) S.0. 1802 published in
Gazette of India dated the 1lth
July, 1981 regarding exemption to
‘Ram Saran Das Kishori Lal
Charitable Trust’ wunder section
10(23C) of the Income-tax Act,
1961 for the period covered by
assecsment year 1976-77 to 1881-
82,

(ix) S.0. 1894 published in
Gazette of India dated the 1lth
July, 1981 regarding exemption to
‘Ind:an Standards Institution’ un-
der section 10(23C) of the In-
come-tax Act, 1961 for the assess-
ment year 1981-82

(x) S.0. 1895 published in
Gezette of India dated the 1lth
July, 1981 regarding exemption to
‘L) Bahadur Shastr; National
Meniorial Trust’ under section 10
(23) of the Income-tax Act,
1961 for the period covered by
asse~ement years 1967-68 to 1881~
82,

(xi) S.0. 1897 published in
Gazette of India dated the 1lth
July, 1981 regarding exemption
to ‘Indian Dental Association’
under section 10(23C) of the In-
come-tax Act, 1961 for the period
covered by the assessment years
1971-78 to 1981-82. [Placed in Lib-
rary. See No. LT-2502/81].

(9) A copy each of the following

Notifications (Hindi and English

versions) under section 159 of the

Customng Act, 1962:—

(i) G.S.R. 380(E) to 347(E)
published in Gazette of India da-
ted the 12th May, 1981 together
with an explanatory memorandum
regarding continuance of the ex-
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isting exemption on goods men-
tioned in the Notifications from
auxiliary duties of customs,

(ii) G.S.R. 349(E) published
in Gazette of India dated the 13th
May, 1981 together with an ex-
Planatory memorandum regarding
revised rateg of exchange for con-
version of certain foreign curren-
cieg into Indian currency of vice-
‘versa in supersession to notifica-
tion dated the 1st April, 1980.

(iii) G.S.R. 356(E) published
in Giazeite of India dated the 20th
May, 1981 together with an ex-
planatory memorandum regarding
exemption to cardamom from ihe
export duty of rupees five per
kilogram leviable thereon.

(iv) G S.R. 357(E) pubhished
in Gazette of India dated the 20th
May, 1981 together with an ex-
planatory memorandum regarding
reduction in the rate of export
duty Teviable on lumpy iron ore.

(v) G S.R. 395(E) published
in Gazette of India dated the 17th
June, 1981 together with an ex-
planatory memorandum regarding
revised rates of exchange for con-
version of Norwegian Kroners and
Swedish Kroners into Indian cur-
rency or vicé-versa in superses=-
sion to notification dated the 1st
April, 1981,

(vi) G.S.R. 397(E) published
in Gazette of India dated the 19th
June, 1981 together with an ex-
planatory memorandum regarding
exemption to coffee from the ex-
porg duty of rupees one hundred
and fifty per quintal leviable
thereon.

(vil) G.S.R. 421(E) published
in Gazette of India dated the 1st
July, 1981 together with an  ex-
planatory memorandum regarding
rates of exchange for conversion
of certain foreign currencies into
Indian currency or vice-versa.
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(vili) G.S.R. 447(E) published
in Gazette of India dated the 22nd
July, 1981 together with an ex-
planatory mnote clarifying the
position regarding lability of De-
fribrilldtors and heart paces to
auxilisry duty of eustoms, [Placed
in Library. See No. LT-2508/81].

(10) A copy each of the following
and English

(i) G.S.R. 375(E) published
in Gazette of India dated the 2nd
June, 1981 together with an ex-
planatory memorandum regarding
exemption from excise duty on
articles produced by the hundred
per cent Export-Oriented Under-
takings,

(i1) G.5.R. 429(L) published
in Gazette of India dated the Tth
July, 1981 together with an ex-
planatory memorandum making
certain amendment to Notification
No 178/79-CE dated the 1st March,
1978 to enable clearance of Indian
News Reviews produced by Films
Division and declared as news-
reels by the Chief Producer,
Films Division, Bombay.

(iii) G.S.R. 430(E) published
in Gazette of India dated the 8th
July, 1981 together with an ex-
planatory memorandum regarding
exemption from excise duty on
unbleached varieties of Kraft

paper.

(iv) G.S.R. 475 published in
Gazeite of India dated the 16th
May, 1981 together with an ex-
planatory memorandum making
certain amendment to Notification
No. 77/73-CE dated the 1st March,
1973 to delete the name of the pro-
duct ‘Litharge’,

(v) G.S.R. 599 published in
Gazette of India dated the 27th
June, 1981 together with an ex-
planatory memorandum regarding
exemption from central excise
duty on raw naphtha intended
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for use in effluent ireatment to
control water pollution.

(vi) G.S.R. 600 published in

Gazette of India dated the 27th
June, 1881 together with an ex-
planatory memorandum regarding
exemption from excise duty on
Polyvinyl Alcohol when manufac-
tured from Vinyal Acetate Mono-
mer.

(vii) G.S.R. 601 published in
Gazette of India dated the 27th
June, 1981 together with an ex-
planatory memorandum regard-
ing exemption from excise duty
on packets of Oral Rehydration
Salts intended for distribution to
general public free of cost under
Massive Programme for the con-
trol of Diarrhoeal diseases under
National Maternity and Child
Health Programme [Placed in
Library. See No. LT-2594/81]

(11) A statement (Hindi and En-
glish versions) indicating the re-
sult of Market Loans floated by the
Central Government in June-July,
1981, [Placed in Library. See Wo.
LT-2595/81].

(Interruptions)
AN HON, MEMBER: This is a dra-

conian law This is intended to sup-
press the working classes...

(Interruptions)

MR. SPEAKER: This is an insult to
Parliament., This ig breach of de-
corum,

(Interruptions)
x71 feevme &Y qa Fifgar)

(At this stage, some hon. Members left
the House)

MR SPEAKER: Now, Calling At-
tention Shri Manoranan Bhakta,
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1255 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

SUCCESSFUL LAUNCHLNG OF THE APPLE

SHRI MANORANJAN BHAKTA:
(Andaman and Nicobar Islands): Sir,
I call the attention of the Prime Min-
ister to the following matter of ur-
gent public importance and request
that she may make a statement there-
on:

“The remarkable achievement of
our scientists in successfully laun-
ching the satellite APPLE and in-
auguration of its utilisation experi-
ment "

SHRI RATANSINH RAJDA (Bom-
bay South): It cannot come as a cal-
ling attention. This should have come
from the Prime Minister...

MR SPEAKER: Irrelevant.
(Inte:ruptions)

MR. SPEAKER: You are wrong in
that, Mr, Rajda. I have well consider-
ed it and it is according to the rules.

(Interruptions)

MR. SPEAKER: Nothing is going
on record. You can say anything when
the discussion comes.

(Interruptions)**

MR SPEAKER: I have disallowed
it. Your objection ig not well taken.

(Interruptions)

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRI C, P. N.
SINGH): Sir, I am grateful to the
members for having raised this call-
ing attention, because thereby we can
give the importance that our scienti-
fic community, our technicians and
our engineers need.

‘:;TOt recorded.
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APPLE (Ariane Passenger Payload
Experiment) representg an important
step in the efforts of Indian scienlists
to put outer space progressively to
use for the welfare of the Indian
pecple. APPLE ig the first Indian ex-
perimental 3-axig body-stabilised
satellite to be placed into the geo-
stationary orbit,

The gpacecraft wag designed and
developed by the Indian Space Re-
search Organisation, It wag launched
by the third developmenta] flight of
ARIANE, the heavy launcher of the
European Space Agency, from Kourou,
French Guyana, on June 18, 1981,
into a geo-synchronous transfer orbit,
free of cost. The next important gtep
was to place the spacecraft in a near
synchronoug orbit by firing the apogee
boost motor (ABM) at the most ap-
propriate time. This wag sucessfully
done in the morning of June 22,
1981, from the Mission Contro) Centre
at Shriharikota. Thereafter, 5 geries of
crucial manoeuvres such ag reducing
the spin rale of the gatellite, deploy-
ing of solar panels, facing the sun and
the earth in proper direction by using
the sensors, activating the momen-
tum wheel etc., had to be carried out
carefully, Al] these manoeuvres, ex-
cept the deployment of one of the
two golar panels, were successful.
Subsequently, g serieg of gkilfu] and
conirolled firing of the Hydrazine
thrusterg brought APPLE to jtg sta-
tion in the geo-stationary orbit, viz.,
102 degree east Longitude on July 16,
1981, APPLE now lookg constantly
towards the centre of India ang is
ready for utilisation. In gpite of the
fajlure of one of the two golar panels
to deploy, the satellite hag adequate
rower for its operations, The first
natiomal TV hook-up demonstrations
using APPLE have already been car-
l‘;ead out on August 13, 14 and 15,
1881.

APPLE carrieg a cammunication C-
Band fTransponde; developed and
built by the Indian Space Research
Organisation. Thig is to be used for
experimentg in television distribution,
radio net-working, digita] communi-
cations, remote area and emergency
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communications, computer inter-con-
nect etc. The static earth stations in
Delhi, Ahmedabaq and Madras ag well
ag transportable terminals, emergency
communicationg terminals, gmal] com-=
municationg terminals and gpecialised
terminalg for computer interconnect
will be used for these experiments,
Al] these terminalg have been deve-
loped indigenously, These experiments
will be based on the joint efforts of
scientistg in the Indian Space Research
Organisation, Post and Telegraph
Department, Doordarshan and the All
India Radio.

With APPLE occupying its assigned
parking place, India has demonstrated
its capability 6 design and build a
contemporary three-axig stabilised
spacecraft, inject it intg the geo-
synchronoug orbit and use it for tele-
communicationg and masg communi-
cations, This js an important stepping
stone towards indigenoug realisation
of future operational communications
ag well as other body-stabilised gpace-
craft missions. The entire nation is
proud of the achievements of our
scientists, technologisty anq engineers
who have made the APPLE experi-
ment succesfully and have placed
India in the gelect group of countries
which have developed operational
capability over such Satellites,

13 hrs.

SHRI MANORANJAN BHAKTA:
First of all, 1 would like to congratu-
late the hon. Prime Minister and her
Government for the successfu] launch-
ing of our own satellite, APPLE, and
also its utilisation jn the domestic
communication system on the eve of
the 34th anniversary of our Indepen-
dence. I also congratulate our gcien-
tists, technicians, workerg and others,
who gssociateq themselves, directly
or indirectly, for the guccessful
achievement of thig unigque venture.

Ouy country jg not Jagging behind
if compareq to other very advanced
countries of the world though our
resourceg for scientific experiments
are limited, We have already entered
space technology and our nuclear
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knowhow ig known to the world
These achievements have a tremen-
m significance in the modem

tifi¢ ‘agd, which cannot be mini-
mised even by a layman, Unfortuna-
tely, there is a tendency in our coun-
try by some groups of political partiés
or leaders through a section of the
press, to minimise this achievement
and to create a feeling amongst the
people that it did not come under
the priority sector and hag no signifi-
cance or relevance to the common
mapn in the country. Thig is a kind
vf insinuation and g self-deceiting pro-
cess, They are trying to gemoralise
the people of this country by creating
this sort of issues.

In the modern day, scieatific
advancements are connected with
all-round development of mankind.
When we conducted an underground
nuclear tost, there wag a hue and cry
in many quarters But as has been
stated by our leaderg time ang again,
India’s nuclear experiment 1s only
for the betterment of mankind and
not for any destructive purpose, It
is to help the society to grow faster
and to overcome the problems by suc-
cessfully utilising scientific processes.
Similarly, the satellite communication
sysiam is a new era in Indian history.
We o1l are aware that the present
micro-wave gystem is not adequate
to remove the communication gap and
to bridge it and to reach the poorest
who reside in the remotest part of
this couniry, So the advancement of
demestic satellite communication sys-
tem is a unique one,

€

Fortunately T have got some experi-
ence because A & N Islands were
brought under domestic 'satellite
communication system by arrange-
ment wilth the internationa) satellite
last vear, which hag establisheq tele-
communication connection from Port
Blair and Car Nicobar with other
parts of the country. In the past it
was dependent upon luch. Sometimes
we could get connection; otherwise,
not. Furt ler there are many areas

" AvGsT 1™, e APPLE (BN * oy

where there iy micro-wave systém.
But it {§ very difficult to get comé
nection even from Delhi,

In the present age of science it is
necesgary to have a link pétween the
masses and the Government so that
the masses are aware of what is hap-
pening in the country and they
¢tould not be misguided by some dis-
gruntled elements. It iz a mattey of
pride for ug that simultaneous tele-
cast through satellite, APPLE, has
started in the country and g large
number of villages know it. It is
also to be noteq here that there are
many othey important information
like weather forecast, storms, rain
natural calamities, etc. which will be
known to our gcientists and they can
caution our countrymen and the
Government to take certain precau-
tionary measures for the benefit of the
common man, It is a fact that by any
natural calamity it jg the poorest of
the poor who are suffering the most.
Therefore, minimising the importance
of this scientific achievement 15 a
king of wunder-estimating the far-
reaching results of these advance-
ments,

In today’s newspaper ] was reading
that one lady from Mizoram has ex=
pressed the opinion that she had
fascination for the late President of
Bangladesh, Ziayr Rahman, because
she wag very much influenced by the
Bangladesh TV, as we have no TV
programme of our own which reaches
Mizoram and other border areas.

Anothey point to be looked into is
that by this advancement of science,
our communication gap should be
bridgeq and the Doordarshan should
be extended to Andman & Nicobar
Islands, Mizoram and other north-
eastern areag and Lakshadweep, so
that the people of these far-flung ang
remote islandg and areas could feel
themselves ag part of all the national
events,

One thing 1 would like to stresg here
is that any other country would have
celebrateg such a unique acheivement
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in a festive mood. Unfortunately, in
out country éxcept the TV and the
radio, there was no guch arrangement
or propaganda for the common people
10 know more about the significance
of this achfevement, I personally feel
thet the Govérnment should make a
kind of arrangement by which the
common people understand the im-
portance of this communication sys-
tem and the gaing of our space re-
search as & whole. 1 would like to
know from the hon, Prime Minister
whether she would like to consider
this point ang to direct the govern-
ment machinery to conduct lectures
in schools, collegeg and other educa-
tional institutions and whether ghe
would like that our Doordarshan pro-
grammes should be extended to _the
remotest areas like Andaman & Nico-
bar Islands, Lakshadweep, Mizoram
and other north-eastern areas to have
an improved tele-communication sys-
tem through our own satellite,

SHRI C. P. N. SINGH:; Sir, I am
very grateful to the hon, Moember for
having drawn pointeq attention to
thig aspect of the technological
achievement of our country.,

We are al]l aware of the thrust that
the hon. Prime Minister has given,
not only to this Department but to
the varioug scientific agencies, s0 that
the life of the common man would
change and a scientific temperament
would be developeq in this eountry.
Though there have been varioug criti-
cismg about the expenditure involvedé

would like to inform this augus
{*quse k:hat science today has enabled
ug to help our agriculture, our far-
mers, our villagers who work in _the
fields or factories, ang this project
APPLE would give a fillip to the
varioug other satellites that we pro-
pose to put up, which would benefit
not only the urban people of the
country but also the 76 per cent of
peaple live in the rural India.

The hon. Member raised a ve;y
vailg point by saving that the launch=
ing of the APPLE should have been &
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day of celebration on the part of
India, The Government of India and
the hon. Prime Minister did make
statementg and we trieq our leve] best
to make the people of Indig aweare of
the fantastic gchievement which this
country hags made. Unfortunately,
sometimesg gcientific and other achieve-
ments of the Government are not
brought to the notice of the readers
by the newspapers, though it ig the
duty of the national press, whether
they are large newspaperg with a
wide circulation, owned by the large
industria] houses, or small ones which
catey to the districts, talukas and
villages. Unfortunately, we in India
have been fed by the newspapers
with what they want to write, We, 1n
our own way, want to bring thig out
and impresg upon the common man
what we are doing, That ig why, as
the hon. Member has correctly men-
tioned, through the radio and the
Doordarshan, the Government of
Intha are trying their utmost to bring
into the fold of knowledge India's
significant achievements.

SHRT MANORANJAN BHAKTA:
Sir. my question hag not beep fully
answered.

THE PRIME MINISTER (SHRMATI
INDIRA GANDHI); We ghall look into
some of the very useful suggestions
made by the hon, Member,

SHRI V. N, GADGIL (Pune), Sir, I
am proud that I am associated with
this motion. The journey from Arya-
bhata, then to Bhaskara, then to
Rohini and to APPLE i a magnifi-
cent journey, a marvellous achieve-
ment and a momentoug achievement
in the history of this country,

Sir, the mood of the country after
15th of August is one, which you will
permit me to explain by reference to
a gtory, When the great Austrian
scientist, Fritz Houterman and one
British scientist, Atkinson, way back
in 1927 were discussing the sources of
sun’s energy, suddenly an idea came
to him. He said, if something could
bé achisved in Cavandish laboratory
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at Cambridge, the same thing must
be happening “up there.” Feverishly
they started calculating ang that is
how they discovered that the real
source of golar energy is not destruc-
tion of atom, but the fusion of atom.
This ig how he discovereq and he
narrateg that the same evening he
went for a walk with a pretty girl.
Ag the darkness came in, the stars
came out with all the beautiful splen-
dour, Suddenly ghe said: “Are not
the stars beautiful?”, He said, “I only
said to her, ‘I am very proud that |
know since yesterday what ig res-
ponsible for that miracle.”

Sir, I say the same thing. Today
the mood of the people i what is
responsible for the 15th ot August
miracle which we saw from Red Fori,
live broadcast to mullions of people
and the gecret of the miracle which
the millions saw—which they know
now—ig that the scientists of this
country led by the dynamic leader-
ship of the Prime Ministey that has
achieved this.

In that background } would like
the Prime Minister, and 1 would urge
upon her, to make g gtatement about
three points, First is, about—to which
a reference hag been made unfortu-
nately a certain amount of cynicism
prevails in this country in some gec-
tions of the society, To them nothing
is great, nothing is noble, nothing is
sacred. Everything is to be denigrated,
everything is to be belittled whether
it ig a scientist or a politician. I would
like to know in as =nany details as
possible, and I would like the Prime
Minister to state to the House and
to the people at large how this
achievement is going to benefit not
only industrial or scientific advance-
ment, but the common man of this
country and how hig life will be
bettered by this kind of achievement.

The gecond point which I would
like the Prime Ministey to tell this
House ig this. I understand that we
have already under production the
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Indian satellite. We have achieved
the construction and design, know-
how and technology of the satellite.
It ig indeed a great achievement, as
the Minister stated, that we are one
of the seven countries now which
have this capacity, thig technical
know-how, Now launching is a diffi-
cult part and we have to rely on other
countries. I would like to know how
much time it wil] take to achieve
self-sufficiency in the matter of laun-
ching and also how long will 1t take
for the launching of the Indian satellite
which is under construction.

Lastly, on a broader canvass, I
would like the Prime Minisier to
make a reference to her own speech
at Banaras at the Indiap, Science
Congress where she narrated the
achievements we have made in the
field of science. We have a number
of scientists and we have a number
of universities,. We are the third
largest country in technica] know-
how and scientific manpower. In
that broag context, she made a refe-
rence to the combination of scientific
temper with human spirit. There-
fore, I would like to know on a broa-
der canvass, what role she envisages,
what is her perception of the role
of gcience in the national develop-
ment efforts.

SHRIMATI INDIRA GANDHI:
This Calling Attention hag gon, ‘far
beyond its original intentions.

Firstly, of course, the hon., Member
has asked what iy the utilisation of
it? This has peen told before. But
the most important is emergency
communication in disaster affected
areag go as to be able to help in rapid
relief work., It has already been said
that it will give advance warning of
calamities gsuch ag cyclone etc. which
will be of enormousg value of saving
human lives ag well ag property.

It can give educationa] T.V. program-
mes between universities and techno-
logical institutions, The Members
who spoke earlier gaig that it gives
us a closer link with remoter areas
i.e, improveq tele-communication bet-
ween different stationg using thix
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technique and specially in places
which wg have not been able to reach
earlier.

There are various things, live tele-
ca‘t programmes of national impor-
tancg and live broadecast on national
programmes. T.V, telecast with mul-
tip.e audio for multi-language vedio
programme transmission and g on.
With PSLV now under development,
we shall be able to placy the other
atellite in the sun synchronoug orbit
by 1986, INSAT I will be launched
by U.S A. Rocket i 1982.

Of course, we are proud of our
scientists. With all due respect lo
the hon. Members, we should not take
away any of thp light from them for
the lcadership. Thig is their achieve-
ment The geientists, the engineers—
therp are some nameg which are well
known and which were intioduced
1 the iauguratiop programme—but
there are many others unknown who
have been working behind the scenes,
It js their achievement. To-day we
should direct all our appreciation and
congratulations to them rather than
to the political leadership.

I am proug to belong to a party
which from the begmnning hag given
importance to science and hag rea-
lised the great rol, that science can
pay in development and in helping to
eradicate poveerty, making drudgery
a little less for gur people and gradu-
ally bringing them the things that
they need. But for that we must
‘have knowledge. Science is what
give us knowledge and with science
we have technology which gives us
the capability o translate thigs know-
ledge into activities and programmes
which will be of direct benefit to the
people. At thig stage, I neeq not go
into greater detail. Actually, hon.
Member ig himself very knowledg-
able in all these subjects,

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): In the history
and mythology there is a new ad-
vance in the mix of science. The first
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apple was apple of discard in the
garden of Eden. The second apple
was that which taught Newton—the
Father of Science—the Lawg of Gra-
vitation, Thig third APPLE has gone
up. Though our friends on the other
side are unable to see thy impact of
launching of APPLE, 1t ig a new step
which ig of historical nature. That
will bring some hope and relief 1o
the backward areas, to the distant
parts of the country ang also a gleam
in the eyes of the small children be-
ginning to understand science and
technology,

I am happy to understand that
after itg expiry of about 18 to 24
monthg when this APPLE would be
out of its geosymmetrical orbit that
INSAT woulg take place and these
programmes that gre being initiated
by th, present APPLE will be con-
tinued thereafter and there will be
no dislocation and there will be fur-
ther continuation of the program-
mes. It 13 true that scientists de-
serve all praise ang congratulations
from this House. During the past five
years, there was a period of three
years whep the scientists were in the
ambit of gloom and depression and
they themselves were unable to de-
cide what to do. It is the leadership
of this country which has given them
necessary inspiration, which has
given them gangq our country a place
of pride.

T would lke to know from the hon.
Prime Minister whether thig new
achievement of science and technology
woulq be brought to the notice of the
blooming children in schools and col-
lges by some small tracks in all the
regional languageg and also in the pro-
grammes on certain occasiong so that
they know of it and they take interest
in sclence which has now come fo be
known as space research science,

SHRIMATI INDIRA GANDHI: We
have gecience clubs in many of our
educational institutions and without
our prompting, I am sure, they will
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he told about thig achievement. But,
as I said in veply to an earlier ques-
tion, the Education Minjstry sghould
look into this wnd help toencourage
such gctivity,
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sl ¥ fa wg <8 § 1 sigh o arg-
feedi a1 vvaew &, &9 ERWT ©ET
aqefaai 3% &1

SHRI K. P. SINGH DEO (Dhenka-

'nal): Being the last speaker on this

motion, I may run the risk of being
repetitive. But I would like to reiter-
ate and take this apportunity to con-
vey my congratulations to the Hon.
Prime Mumster and her Government
for the inspiring leadership and the
sustained motivation and the en-
couragement given to our briliant
scientigts for successfully conducting
this Satellite programme which is ex-
perimental ag also pperational for the
geo-stationary satellite. By this act,
the Government hag proved and kept
up its promise to the people of this
country regarding the maximum uti-
Disation of the results of research and
development in the field of space,
science and technology for the large-
scale socio-economic benefits and ap-
plications for the common man in the
country. Our wonderful and brilliant
young scientists have also demonstra-~
ted their capacity not only to build
and launch bhui als¢ to conirol and
guide and skillfully manoeuvre such
a highly complicated and sensitive
technological neld. Thig iIs a very
commendable achievement which, I
am sorry to say, has not been appre-
ciated by my hon. friends opposite

. and who chose to walk out at the very

moment, when the Parliament is
congratulating our stientists on this
wonderful and great achievement.
Thig is a major break-through in the
country's technological progress, which
has been fabricated entirely by auyr
own scientists because in the field of
spare science, the transfer of techno-
logy is not always possible, nor is it
probable. And, therefore the achieve-
ment is even more commendable. Our
scientists have made it possible for
our country to join the select band of
nations that ig the United States, the
USSR, France and Canada, in this
major break-through. What ig most
heartening ig that our space scientists
have shown resilience and sustalned
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efforts and constant innovation even.
in the face of heavy odds and set-
backs and have sucecessfully launched
and conducted this experiment. So,
1 would like to know from the Gov-
ernment whether as a sign of recogni-
tion they would now like to form the
All India Engineering, Scientific and.
Health Services, as a major service,
because our scientists have time and
again proved their worth since con-
ducting the impuwsion explosion at
Pokhram till date and have shown
their capacity.

APPLE (CA)

Since according to our space profile
for 1950—90 and ihe spin off of APPLE
Experiment, we are going to need big-
ger thrust for our iuture experiments,
what 15 the Government doing or what
positive and concrete action has
it taken to develup our liquid
tuels and cyrogemc iechnology or
the science of cooling the gases
below zero degree i iiguid form and
for the wmiomotion of liguid fuel com-
plex? Wicther theie has peen any
offer 1rom U.K. and others for our
taking th, lead for having the Com-
monwealth Satellily and  whether
Goviinment 15 alsg thmking of hav-
ing an Asian space agency on the
lineg ol the European Space Agency?

THE MINISTER OF STATE IN
THF, DEIARTMENTS QF SCIENCE
AND TECHNOLOGY, ELECTRO-
NICS ENVIRONMENT (SHRI C.P.N.
SINGH): The hon. Member has
brought out the point regarding cer-
tain things that happened tp our
sclentific community as well as the
varioug experiments and tHe down
grading that wag given to the gCien~
tific Departments. There was a set
back, a break for a short while, ie
for two years and a couple of months
es the then Government had ot
truly given jmportance to Science as
it should have. As is evident, the
Bon. Opposilion Members who have
walkeg out on a different point could
have easily come in for thiz very im-
portant Call Attentlon on the APPLE.
The hon, Member made a suggestions
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regarding Association of Engineers
and Scientists. Government has
noted his suggestion...

SHRI K, P. SINGH DEO: Not
‘Association’; I saig ‘Service’,

SHRI C. P, N- SINGH: 1 gtand
corrected. We will definitely look
into 1,

Regarding liquid fuel, the hon.
Member ig aware that our scientists
and engineer, are looking into this
very important aspect and we have,
to a great extent, managed to over-
come our problem ag can be seen
from the Polar Satellite Launch Veh-
cle which wuses a liquid-fuelled
engine. This jg now under further
development,

The hon. Member made various
complimentary remarks about the
scientific community which, I am
sure, every Member of this august
House will endorse, -

RESOLUTION RE. APPRECIATION

OF INDIAN SCIENTISTS FOR SUC-

CESSFUL LAUNCHING OF THE
APPLE

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): Mr.
Spesker, Sir, with your permission;,
1 should like to move:

“Having hecard thg statement on
thy launchine of the APPLE and
the inauguration of the Utilisation
Experimental Programme, this
House placeg on record its deep
appreciation of th, dedicated work
and patriotic zeal of our scientists,
engineers, techniciang and wor-
kers on this great achievement in
the sphere of space technology.’
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MR. SPEAKER: The question is:

“Having heard the statement on
the launching of the APPLE and
the inauguration of the Utilisa-
tion Experimental Programme, this
House places on recorq it deep
appreciation of the dedicated work
and patriotic zeal of our scientists,
engineers, techniciang and workers
on thig great achievement in the
sphere of space technology.”

The motion is adopted unanimously.
The motion was adopted.

MR. SPEAKER: Now we adjourn
for lunen and meet again at 2.30 p.m.

The Lox Sabha adjourned for Ilunch
till thiney minutes past Jfourteen of
the Clock.

The Lok Sabha reassembled after
Lunch gt thirty-five minuteg past
fourteen of the Clock.

[MR. DEPUTY-SPEAKER in the Chairl

MR. DEPUTY-SPEAKER Now,
Statement by Minister...

SHRI GEORGE FERNANDES
(Muzaffarpur); Sir, I ath giving a
motion. .. (Interruptions)

MR DEPUTY-SPEAKER: You
have not taken my permission. I am
sorry. I am not permitting you.
Nothing will go on record. It should
not be recorded. Now, statement by
Minister.

SHRI GEORGE FERNANDES:**

MI! DEPUTY-SPEAKER: I am not
permitting you. You have not given
notice. This will not go on record.
Mr. Minister,

SHRI GEORGE FERNANDES:**

——

**Not recorded.
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STATEMENT RE. RECENT MAJOR
TRAIN ACGIDENTS

THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDEY): Sir, I beg
to lay on the Table a statement re-
garding:

(1) Accident to 416 Dn, Passenger
between Badalaghat and Dhamara-
ghat stations of N.E. Railway on
6-6-1981,

(ii) A collision between 1 KCR
goods and 33 Dn. Passenger bet-
ween Bhanwar Tonk and Khongsara
stations of S.E. Railway on 16-7-
1981.

(iii) Derailment of 1 Up Delhi
Maijl between Ambliyasan Junction
and Dangarwa stations of Western
Railway on 18-7-1981.

STATEMENT

Sir, with deep anguish I apprise the
House of three major train accidents
which occurred during the recess
period of Parliament. The first of
of these accidents took place bet-
ween Badla Ghat and Dhamara Ghat
stations of North Eastern Railway on
the 6th June. In this accident 7 coa-
ches of 416 Dn. Passenger fell down
into the river Bagmati resulting in
270 known deathg and injuries to 125
persons. Immediately after the rece-
ipt of information I visited the site
of the accident along with my senior
officers, supervised the rescue opera-
tions and also visited the injured in
the hospitals. In the second accident
a goods train collided with the rear
of 33Dn. Fast Passenger between
Bhanwar Tonk and XKhongsara sta-
tions of South Eastern Railway on
the 16th July. As a result of this
accident, 50 persong lost their lives
and 80 were injured. The third acci-
dent, i.e. the derailment of 1 Up Delhi
Mail between Ambliyasan and Dan-
Barwa stationg of Western Railway on
the 18th July was responsible for the

Accidents (St.)

death of 31 persons and injuries to 79.
Both these places were immediately
visited by my colleague Shri Malli-
karjun along with the senior officers.

There were two other accidents in
which 8 persons were killed and 67
injured.

All these accidents, indeed every
single accident is a matter of serious
concern to me and all railwaymen as
it is to the general public, Every
accident is viewed seriously and en-
quired into thoroughly not only to
punish the guiity but also to ascertain
the cause and to take measures ne-
cessary to prevent recurrence of simi-
lar accidents. Recently a lot has been
said in this regaid blaming the Rail-
ways for the accidents. I would,
therefore, crave the indulgence of
the House to view Railway accidents
in proper perspective.

As the Hon'ble Member are aware,
there are over a million and a half
railwaymen working round the clock
in varying conditions and with equip-
ment of varying degree of complex-
ity to keep the wheels moving over
the gigantic netork on the Indian
Railways. Even before a train starts
from a station, during its journey
and after it reaches destination it has
to be dealt with continuously by
numeroug railway staff on whose
vigilance and efficient performance of
assigned duties depends its safety.
There are checks and counter checks
prescribed. Yet, it is truly said that
the best satety device is a careful
man. Vigilance of staff averts many
potential accidents The Railway
Accidents Committee, 1962 had ob-
served that the staff who were res-
ponsible for accidents constituted only
0.13 per cent of the total number of
staff on the Indian Railways.

The Hon'ble Members are aware
that the Government, in their quest
for safety, appointed three High Pow-
ered Committees to examine the pro-
blem of accidents on Railways in its
entirety and suggest remedial meas-
ures. The Committee were headed by
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Dr. H. N. Kunzru (1962), Justice
K. N. Wanchoo (1968) and Justice
8. M. Sikri (1978). These Commit-

tees made many useful suggestions
which were implemented.
The number of train accidents

which took place on the Indian Rail-
ways in 1960-61 was 2131, This num-
ber came down in the last two de-
cades and during 1980-81 it stood
at 1013, declining by 52.6 per cent.
The incidence of accidents bears a
direct relationship to the volume of
traffic handled which is by and large,
reflected in the total train-kilometres
run. The incidence of train accidents
per million train kilometres came
down from 5.5 in 1960-61 to 2.2 1n
1980-81, representing redu titn of 60
pe; cen!

The Hon'ble Members must have
noliced from the pamphlet “A Re-
view of Accidents on Indian Govern-
ment Railways” presented to Parlia-
ment every year that the incidence of
train accidents had been coming down
steadily till 1973-74 when there weie
782 train accidents. Thereafter, the
incidence of accidents shot upio 925
in 1974-75 and further to 964 in 1975-
76. In the next year i.e. 1876-77 there
wag a marked improvement and the
number of train accidents came down
to 780. The reasons for the sharp
rise during 1974-75 and 1975-76 were
the after effect of country-wide strike
by railwaymen and unsettled condi-
tions of waoarking in the country
which had affected the maintenance
of raliway assets and discipline
amongst the railwaymen. Thereafter,
the position improved significantly
and the number of train accidents
came down to T80 in 1976-77, in
which year our performance was
wholesome in all areas.

Unfortunately the gtandard of effi-
ciency attained by 1876-77 could not
be sustained for varlous reasons. The
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law and order situation deteriorated;
discipline, quality of gervice and main-
tenance of railway assets suffered and
the number of train accidents started
rising since 1977-78.

Due to difficult ways and means
position, there have been heavy ar-
rears in the renewal of railway assests,
i.e. tiack, rolling stock, etc. Vandal-
ism and thefts are other factors which
aggravated the ill effects, We are con-
centrating on pulling up the arrears,
and our current Five Year Plan is in-
tended to be a rehabilitation plan;
about 50 per cent of the allocation
will be spent on replacement of
assets.

My purpose of saying all this is
only to ing out the back-ground.
There 1= not the least sense of cvom-
placency m the matter of accidents.
The crusade against accidents 15 a
continuous one. We cannot afford t{o
relax at any moment and are anxious-
ly trying to reverse the ugly trend

1 have already submitted that rail-
way safety is ultimate'y in the hands
of the large number of railwaymen
who are responsible for operations,
Since the majority of the train acci-
dentg is ultimately traceable to the
failure of human element, Safety Or-
ganisation on the Iways has been
carrying out intensive safety cam-
paign to ensure that the staf® do not
violate rules or indulge in short eut
methods that may lead to accidents.
Great emphasiz is laid on proper
training of staff,  Psycho-technical
tests have been evolved to assess the
skills and abilities essential for saté
working. These tests were being
applied as an integral part of ree-
ruitment for some safety categories
of staff.

As the Hon'ble Members are awars,
to help the staff perform thair dutias
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safely and eficienfly, virioys techne-
1u;h:1 aids such as interTocking,

track cireni axle counters, route
relay interlocking, sutomatic warning
system, ¢ flaw detecthrs,

multiple aspett and colour light sig-
nals are being provided t{o the extent
feasible,

Since Zfailure of equipment also
accounts for quile a large number ot
dereilments, train examination and
spot checks in Train Examining De-
pots and Workshops, etc. have been
intensified. Rolling Stock which re-
quire greater attention is being seg-
regated from the rest so that concer-
ted attention could be paid to the
rolling stock requiring closer atten-
tion at freguent intervals,

More fundg have been allocated for
track renewals in 1981--82. Measures
hke directed track maintenance, mea-
sured shovel packing, machine main-
tenance, welding of rail joints have
also been taken to improve track
maintenance,

There is a comprehensive gystem ot
inspections, by officials of all levels
to see that the prescribed rules and
procedures are followed in day to day
working. In addition to the regular
inspections, surprise inspections both
by day and night are made, Orders
have been jssued that General Man-
agers accompanied by Heads of
Deparfments -will carry out special
safety inspections of all trunk routes
by November, 1881, The preparatory
work in the field has been started.

A special Safety Team comprising
Joint Directors from various diseip-
lines has been constituted recently
under the direct charge of the Rail-
way Board. This team carriez out
field checks and apprises the senior
management levels of zonal Railways
on one hand and the Members of the
Board on the other, The unfortunate
trend of accidents is being reviewed
at special Board Meetings,

In the end I would like to assure
the Houge that to avoid accidents no
efforts ere being spared and the safety
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megsures are being intensified to the
fullest extent.

With your permission, Sir, I lay on
the able of the Sabha a statement
giving getails of the five accidents.

STATEMENT CONTAINING DETAILS OF
FIVE SERIOUS TRAIN ACCIDENTS REFERRED
TO IN THE SUO MOTO STATEMENT MADE
BY THE MINISTER OF RAILWAYg IN THE
PARLIAMENT ON 17-8-1281.

1. Accident to 418 Dn. Passenger
between Badlzx Ghat and Dhamara
Ghat stations of N. E. Railway on
6-6-1981.

On 6-6-1981 at about 16.50 hours
while 418 Dn. Passenger tfrain with
a load of 9 coaches was negotiating
the girder bridge No. 51 between
Badla Ghat and Dhamarg Ghat sta-
tiong of North Eastern Railway, its
rearmost seven coaches which includ-
ed 4 second clasg coaches, one first
clasg coach, one parcel van and a
second class-cum-luggage and brake-
van fell into the river Bagmati

In thig accident 270 persons are
known to have lost their hves—268
bodies were recovered from the river
and 2 persons died in the hospital.
Anothr 34 persons sustained grievous
injuries and 66 sustained simple
injuries. In addition, 25 persons sus-
taineq trivial injuries.

On receigt of the information of
the accident through a passenger of
the train who contacted ASM,
Dhamara Ghat at 17.30 hours, Medi-
cal Relief Vang and Breakdown trains
were rushed from Saharsa, Barauni
and Samastipur.

Assistance of Army, Navy, Alr
Force and Civil authorities was also
requjsitioned.  Thirty-eight naval
divers, gssisted by army boats, local
boats, Civil authorities and railway
breakdown equipment carried out
rescue operations round the clock.
Some of the bodieg were buried in
the silt and also under the submerged
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coaches, The naval divers used a
few controlled explosive charges to
accelerate the process of recovery.
After having searched all the sum-
merged coachegy thoroughly and the
area within ten meires around these
coaches, when the naval guthoritieg
had satisfled themselves that there
were no more dead bodies, they
wounded up their operations in the
afternoon” on 12-6-1981. Before that
they had made search for dead bodies
upto 5 kilometres down stream also.

Railway Minister and Chairman,
Railway Board, Member Mechanical,
Member Staff, Director Civil Engi-
neering and other Railway Officers
reached the site of the accident by
air on 7-6-1981 at 12.10 hours. The
Deputy Minister for Railways and
Parliamentary Affairs and Member
Engineering also visited the site to
supervise salvage operations.

Chief of the Naval Staff glongwith
G.0.C -~in-C, Central Commang visit-
ed the gite of the accident and direct-
ed the operations.

Chief Commissioner of Railway
Safety, who is an independent statu-
tory authority functioning under the
administrative control of the Minisiry
of Tourism & Civil Aviation, himself
held an enquiry into this accident
Normally, such a statutory enquiry is
conducted by he Commissioner for
the Circle concerned. e has sub-
mitted his Preliminary Report to
Government in which he has men-
tioned that gt the time of accident
the weather was stormy, visibility
restricted and the speed of the train
of the order of 25 to 30 KMPH.
About the occupancy of the train
about which there has been lot of
speculation, the Chief Commissioner
of Railway Safety after taking into
account the evidence tendered by the
passengers of the ill fateg train, civil
and police officials, railway officials
and the checks conducted by the
Commussioner, came to the conclusion
tha. about a thousand pas-engers
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might have been on the train when
it left Badla Ghat.

Ag for the number of persons mis-
sing, the Chief Commissioner has
mentioned that according to the Dis-
trict Magistrate, Khargaria, 364 per-
sons had been registered at the acci-
dent site up‘c 14-6-1881 ag missing
and that it wag possible that some
more may have been listed at other
places including the police stafions

The report further mentions that
on account of the susceptibility to
heavy scour, thig bridge is classified
ag vulnerable and watchmen are
brought into position on 16th June,
before ‘advent of monsoon’. The
track geomeiry on the bridge and its
neighbourhood as glso the conditjon
of the components are adequate for
the speed and the axle loag permit-
ted on this section.

The provisional finding of the Chief
Commissioner of Railway Safely is
that the accident “wag the result of
the disturbances set up on the train
in the wake of the sudden application
of brakes acting in conjunction with
a stormy gale blowing from the left
which was adequate to destablise the
train in that state and overturn geven
of its coaches (3rd to 9th) which had
parted from the others.” He has
attributed this accident to combina-
tion of factors—human and natural

2. A collision between 1 KCR Goods
Train and 33 Down Pussenger bet-
ween Bhanwar Tonk and Khongsaru
gations of §. E. Railway on 18-7-
1981.

The second accident took place bet.
ween Bhanwar Tonk and Khongsara
stationg of South Eastern Railway on
16-7-19%1. At about 16.15 hours,
train No. 1 KCR Goods was held up
between Khodri ang Bhanwar Tonk
stationg due to engine failure Con-
sequenily, 33 Down Passenger train
was despatched from Khodri to Bhan-
war Tonk stationg at 18.15 hours on
the Up 1line. Meanwhile, 1 KCR
Goods also started moving. It is
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reported that the goods train passed
the next station Bhanwar Tonk with-
out line clear at about 10.63 hours
and collided with the rear of 33 Down
Passenger train which wag running
on the proper line between Bhanwar
Tonk and Khongsara gtations.

As a result, three rear-most coach-
es of Passenger train were badly
damaged. The remaining five coach-
es ang the steam engine, however,
remai ed on the rails; 21 wagons of
Goody Train got derailed.

In this accident 50 persong were
killed, 23 sustained grievous injuries
and 28 simple injuries, In addition,
29 persons sustained trivial injuries.

On receipt of the informalion,
Medical Van from Bilaspur was rush-
ed to the site. The General Manager,
South Eastern Railway accompanied
by other Officers proceeded to the
site by g special train.

Deputy Minister for Railways and
Parliamentary Affairs accompanied
by Chairman and Member Mechani-
cal, Railway Boarq also visited the
site

The accident according to the pro-
visional finding of Commissioner of
Railway Safety is attributable to
failure of Railway Staff.

3. Derailment of 1 UP Delhi Mail
between Ambliyasen Jn. and Dangar-
wa stations of Western Railway on
18-7-81.

The third accident took place bet-
ween Ambliyasan and pangarwa sta-
tions of Western Railway on 18-7-81.
At about 20.23 hours on that day
while 1 Up Delhi Mail with a load of
18 coaches wag running between
Ambliyasan and Dangarwa stations,
the train engine along with 12 coach-
€3 next to it derailed of which 3
coaches capsized.

In this accident 31 persons were
killed. 26 sustained grievous injuries
and 30 simple injuries In addition,
23 persong sustained only trivial
injuries like minor bruises.

On receipt of information break.
down trains and Medical Relief Vans
were despatched from Mehsana,
Sabarmati gnd Abu Road. A number
of local doctors also reached the site
of the accident. Injured persons
were sent to Civil Hospital, Ahmeda-
bad and Kalol

General Manager of the Railway
along with other Senior Officers and
Commissioner of Railway Safety
rushed to the site of accident. Deputy
Minister for Railways and Parlia-
mentary Affairg accompanied by
Member Mechanical, Railway Board
reached by air to ensure adequacy of
relief and medical arrangements.
They visited the injured in the Hos-
pitals.

This accident has also been inquir-
ed into by the Commissioner of Rail-
way Safety. According to hig_provi-
sional finding the derailment was the
result of deliberate tampering with
the track by person or persons un-
known.

The Police have Tregistereq this
case under Section 126 of the Indian
Railways Act and Section 302 of the
Indian Penal Code. They arregted
four gangmen on 30-7-1981.

4, Derailment of 2 PG Passenger yut
Patna station of Eastern Railway on
23-7-1981.

On 23-7-1881, at about 10.03 hours,
while 2 PG Passenger was entering
platform No. 6 at Patna Station, 7
coaches next to the engine derailed.
As a result of the accident, 3 persons
were killed and 28 injured of whom
12 sustaineg grievous injuries.

Thig accident hag been inquired into
by the Commissioner of Railway
Safety, Calcutta, According to his
provisional finding the accident was
due to failure of railway staff.

5. Collision between 82 Up Passen-
ger and the rear portion of Kata Spe-
cial between Ruphas and Fatehpur
Sikri stations of Western Railway on
8-8-1981,
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On 8-8-1981, Kota Special Goods
which passed Rupbag station at 21.35
bours was divided between Rupbas
and Bansi Paharpur stalions as the
engine wag unable to pull the load.
The driver brought the front divided
portion to Bansj Paharpur at 22.25
hours. Thereafter, the engine left
for the site to bring the rear divided
portion. In the meantime, the rear
divided portion started rolling back
and after passing through Rupbas
station, collided with 82 Up Passen-
ger which had left Fatehpur Sikri,

In this accident, 5 persons were kil-
led and 6 gustained grievoug injuries.
In addition, 39 persons gustained sim-
ple injuries

The cause of the accident is under
investigation by the Commissioner
of Railway Safety, Bombay.

Ex-gratia relief has been given to
next of kin of the dead agnq to the
injured in all these cases.

Compensation undey the Railway
Accident (Compensation) Rules, 1950
will be paid as awarded by he Ad
hoc Claims Commissioner/Ex-Officio
Claims Commissioners. For the acci-
dent on North Eastern Railway the
Bihar Government has been requesteg
to nominate a High Court Judge to
act as Ad hoc Claims Commissioner.
Recommendationg for appointment of
Ad hoc Claims Commissioners for the
:;her two major accidents are gwait-

14.36 hrs.

STATEMENT RE. INDIA'S DISCUS-
SIONS FOR DRAWINGS FROM
INTERNATIONAL MONETARY

FUND

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): Mr.
Speaker, the question of India draw-
ing on the resources of the Interna-
tional Monetary Fund has generated
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widespread the countiy.
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The International Monetary Fund
(IMF) was set up to premote inter-
national monetary cooperation, to
facilitate the expansion and balanced
growth of international trade, to pro-
mote exchange stability, to make
available the general resources of the
Fund on a temporary basis under ade-
quate safeguards to enable member
countrieg to correct maladjustments in
their balance of paymenis, In the
pursuit of these objectives the IMF
extends loans to 1ts members which
have a balance of payments problem
and require temoprary assistance to
make appropriate adjustments. As a
member of the Fund, India has been
taking advantage of the various Fund
facilities from time to time whenever
the need for balance of payments ad-
justments had made it necessary.

Hon'ble Members are aware that as
a result of the increase in oil prices
over the past two years, our balance
of payments position has come under
a heavy strain Besides, unavoidable
imports of crude oil and petroleum
products, we have to import necessary
machinery and equipment for the
Sixth Plan, which envisages a massive
investment in the infrastructure and
industry. Large amounts of foreign
exchange are required for this pur- |
pose. To meet the balance of pay-
ments situation, we are making con-
certed effortz to incresse exports and
also raise production in industries
where we have comparative advan-
tage. Hon. Members are aware that
the Sixth Five Year Plan envisages
an invesiment of Rs. 97,500 crores in
the public sector. This investment
outlay is to be financed through domes-
tic gavings and net inflow of large
amounts of external resources. Ef-
forts are being made to raise neces-
sary External resources by maximis-
ing assistance from bilateral and
multi-lateral institutions and also by
resorting to borrowing in the capital
markets abroad. In the last year we
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havée cohtralited losws aggregeting
Rs. 763 vrores (equivalenitto $ 083 mnii-
Bon). With & view to meéet the bal-
ance of payments problems arising
out of the doubling of the oil prices
in lest two years, while the necessary
adjusiment programme is under way,
we are discussing with the IMF
Management the possibility of draw-
ing an emount equivalent to SDRs
5 billion.

Apprehensiong have been expressed
in certain guarters regarding IMF
conditionality. I would like to assure
the Hon. Members that Government
will not do anything which would
be derogatory to nation’s gelf-respect
or to national interestis.

SHRI GEORGE FERNANDES:
Doeg that include devaluation?

SHRI R. VENKATARAMAN: Dis-
cussions for the loan are still in pro-
gress Hon'ble Members will, there-
fore, appreciate that it would not be
appropriate to discuss further details
at present. I propose to make a fur-
ther Statement in this behalf after the
arrangementg are finalised.

(Interruptions)

MR. DEPUTY-SPEAKER: It was
a suo motu statement, No discussion;
no clarification. I am not permitting.

(Interruptions)

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of order

MR DEPUTY-SPEAKER: What is
that?

SHRI JYOTIRMOY BOSU: The
hon. Minister is known for his sobr-
iety and reasonableness. All that the
House would like him to do is to
take the House into confidence and
lay it before the House before it is
concluded; he should tell us what are
the secret clauses that are there..,,

MR. DEPUTY-SPEAKER: He has
said that the statement iz not com-
plete; there will be another state-
ment.

SRAVANA 28 1908 (SAKA) Mot weder  gjo
Rule 371

SHRI SATISN AGARWAL  (Jair
pur): Under no circumstances, should

deviluation be accepted by the Gov-
ernment of India .

MR. DEPUTY-SPEAKER: No, mat-
ters under rule 377.

L ———

14,42 hrs,

MATTERS UNDER RULE 377

(i) DEMAND FOR IMPLEMENTATION OF

THE SLUM AREAs CLEARANCE SCHEMS
IN PATNA.

o -XWIEETC woel (9EaT) ¢
SITELE WEAT, & fiaw 377 § wdiw
fimfiiay @ uges & g 0 Wi
HAI B ST WORITG T § —

“featn Wk AT WaAreld TAw
5§ U WA ¥ @2 56 H
nd; FEd wwrk qwsiar & ek ¥
AN TR FOE WA KT A/ i )
T USET N USHTRG| T U ¥R
g0 FH & FAg WIreE & AT gRn wr QR
gF TS T E , O% <o wi< fiay
Fr WY IR X TAT H1 &
firEEe @ oW
& ey O wfw il afecedY & fasm av
T 7@ FgEL Y o @d v A §
fini® air<or ey Ffeeat ®r s@TCAET
9T |

fagre &0 womr qzar ot Iw
WA ¥ mivg § st a9 o york
gt # Pearfle & o g s
WIE R & ) fa o, qeaT ane
far 31 R sl iy wwld ) v ¥
o apo rr-s el o< ¥ g e fagr
FWT 0T 4F 4T 5 74T Wy o
R Y, e o wge w i arhi adf
faws ot ) wRaw ¥ Al oy s
ool weR E oy wr ey dar @ s
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ol amfar o wd A gy omT 4
wff o Wy awly wr Ry WY o
AT | GEITT AT S & ST W T
war qefat e Ea oy gu ¥ | ¥ s
w1 o gdqr wwTe & ) S A weE
WA ) YO A AV T AT
gt vowt o ot o Wl &
ot SR WS IS @ §

T e feaf i ware wuaT A
wedlt WorE Tt #Y yhe Ptk
Wy W § T W YR A &
fug fraife afr asa vard = =
T T wre-Foomal & greff ¥ ¥ | qemT
# A oYl AT WA6 WEG § aGT
fetiferr aaeli g% smmady & feafir wic
WY &< g

(ii) STEps FOR MODERNISATION AND
DEVELOPMENT OF CALCUTTA AIRPORT.

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Sir, under rule 377,
I want to raise the following impor-
tant subject in the House:—

The earlier Government and the
present Congress-I Government at the
Centre assured that they would mo-
dernise and develop the Calcutta Air-
port. A number of timeg the issue of
the development of Calcutta Airport
was raised from various corners of
the eastern part of the country; par-
ticularly, the Chief Minister of West
Bengal also raised the issue with the
Prime Minister as well ag the concern-
ed Minister, Unforiunately, nothing
hag been done so far. Due to the
negligence of the Central Government,
the people of eastern India and the
workers and the employees of Cal-
cutta Airport are facing serious pro-
blem.

Once, Calcutta Airport was the most
important Airport of our country.
Afterwards, Delhi-Bombay-Madras
got the status of International Airport
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and the Calcuita Airport's importance
gradually came down, Central Gov-
ernment never bothered about that.
They never constructed any other air-
port in West Bengal but other States
are having more airports. In this way
tourism of West DBengal as well as
other eastern parts of the country
have been hampered, The Central
Government ignored the importance
of the Calcutta Airport,

But, in the opinion of the Inter-
national Pilot Federation ‘Calcutta
Airport’ is the best Airport in India
in all respects.

Sir, under these circumstances, I
urge upon the Government to sanc-
tion necessary fundg for the develop-
ment and modernisation of the Cal-
cutta Airport so that the Airport gets
its earlier importance.

In this regard, I demand that the
Minister concerned may make a state-
ment in the House.

(iii) DEMAND TO SAVE BAUXAR AND
BHOJPUR IN BIHAR FROM Soin ERO-
SION DUE TO CHANGING COURSE OF
RIvER GANGA,

st waEdw stew wwi (W)
SUTSHE HEIEW, WIT Hl A "I W
¥ T AT & fagie aww feaw
T T eror aveTer & ara el g
ool 8 1 ugl & Cfgfvw  awic
fodr o argde S H e o g
@ 8, fied arar st yaw

AT B HPAT § |

e § o o S ot e
Wrog< st war fiweeg Wd wEw
& fow syl aeaem i amw o o
T 1 Sy e 8, af s o e
Taw T A e A G A, A R
5 597 [T W AT TR
¢ AT )
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wrefrr § fie wwee ¥ qry afy s
ot aw<r o, o fage Wit
NRW WY WA AT AT WT Tk WY KT
&1 S

Tt T e foretr fewer  were
qEUE & Sfrrcrant Ere(T HT W ¥ i
figedtt fuefiet €Y wram, Sfed Fug ¥ w0
o 9T & qre ot agr F A B Tl
& sefeer «ft & € & 1 WAoo gEwrC-IW
A fc @ 1

WH: T & ST § o ¥ Wiorge
Forefr BTC TR 0T B FATH & T TGS
e amdard) a dar qeHT foretr
feaer Srrcrust (T ¥ aveTy SfeaT &
Fere Srefler o0 WS ST AT 0

(iv) DEMAND FOR ADEQUATE SUPFLY
oFf GROUNDNUT SEED To GROUNDNUT
RESEARCH INSTITUTE AT SITAPUR,
UTTAR PRADESH,

it xm wm oy (frafa)
FITEAET HE(ET, YA WIS & o To ¥
SIHTE FITIL AT i Georreretf SRy
W g, WESETIY, AEHgT Wi
IR FAFAT FATIR & A F AT
HdTTE S sxraartien gfee & frergee
F o U IEe WL A E wodt g
TIHT H &+ YT AT | UG T 7GT, Felef SIS
FaTgT I ATy HC AT Fav W
Fia 37§ O a8 IAA HIGAC
frag wesmarfer & 1

T F(F 4~5 AN o TIRAC FI
T wre Frfed) ¥ frcra firauz
BT HTCT G S(qRT B TG T
T @ el F1 e T o @
& 1 or 1Y, prelr o srafed Sder
ST E AT & T 90 Nfervr
®reart weg 7 gra 98 § ) Faardr ¥
T ot Wt forcrre aarE TAT AT &
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15 ¥ 20 vt fat e AT ol ooy
Gt qX W ATl i oY frerr | Rty
SWATT HIATIL & 40 oI THT 0T §
forg Fwet 120 et T & syqear
YT A ¥, qg Wi Ao T R4 |
qficorrst ag gwt f srer &6 i aivor
wgf 9er | afcleatcr vy & fr ooz diar-
I Wfger W q¥rEr foret i gty
T I JATEH QT AT & TorC
7Y

WOHTC F Frege  frieirer ferreft
qifer & aTor € T PIGAC IqTEH
A F FIYT AT AT 3 7k 2 7 WAy
o @ & Hia & 7€ o | wiwsg ¥ oY
WEAG W W AT ¥ AT & aed W
FarTaqTg qay gt vk & }

Y@ focfged ST & 7N |
stfer a8 FIET T TET @A AAT F WATS
# ST @l § | Ty At et (foretg )
ITIH Ff B WA ¥T faviiy sy
S T ahel TRA A, AT
I AT HT [ A& FIYL ¥ Wy
HEAT A4TUT Sf(>, fiof forercor v @
YAEAT Ft A AT WA FFT H WIS
feied <&iet & o1 &1 Tl AT & Ha=ay
¢ Wi fetamaor g efaieit 4

T g Wit WgTS T AU (IS
§¢ faimidigde  fada arcdt sgot
g v wamcsraan it sydedy e sTe
TR T3y T |

(v) DISCOVERY AND COLLECTION OF
GoLD PARTICLES IN RAIGARH DISTRICT

OF MADHYA PRADESH FOR SOME
BUSINESSMEN,

SHRI B R. NAHATA (Mandsaur):
Mr, Deputy Speaker, Sir, under Rule
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377 1 invite the attention of this Hon.
House to the fact that 15,000 people
are engaged in collecting gold from
Tapkara and ¥arsa Bahar two Dev-
elopment Blocks in Madhya Pradesh
in Raigarh District, where gold par-
ticles even of 10 gms. ight are
found, This gold is collected for
some businessmen who purchase or
get it collected from labourers pay-
ing them 7 to 8 rupees per day as
labour charges and the daily collec-
tion of gold is about 125 lacs of
rupees. The attention of the Govern-
ment is drawn to this aspect for an
immediate action for a problem of
public importance.

(vi) SHORTAGE OF CEMENT AND SUGAR
IN UTTAR PRADESH.

SHRI ZAINUL BASHER (Gazi-
pur): Mr, Deputy Speaker, Sir, due
to non-supply of cement and sugar,
Uttar Pradesh is facing acute short-
age. 'There was very little sugar
availability to consumers during the
Id Festival. The Hindu Festivals are
also due within 2-3 months, and there
will certainly be rise in the demand
of gugar. If the Government will not
come to the rescue, the State Govern-
ment of Uttar Pradesh will be handi-
capped and the consumers will suffer.

The building activities in Uttar
Pradesh have come to standstill due
to non-availability of cement during
rainy season this year. Cement js not
available even for the purpose of re-
pairs. The Central Government have
affected 50 per cent cut in the allo-
cation of cement quota in Utitar Pra-
desh., The cement available to the
State is insufficient even for Govern-
ment construdtions, The develop-
mental activities too have come to a
static state for want of cement.

I, therefore, urge upon the Govern-
ment to supply cement and sugar to
the State of Uttar Pradesh as per their
demands as early as possible,

AUGPST 1%, 1L

Roje 3% 8%
(vii) DEMAND OoF NATIONALISATION OF

J. K. Mayupscrosens (HKAmwass
MiLg), KANPUR.

o wrifes Woeee wt (37X) -
JIELA HERA, Ko Fo WA
(Ferre fre) ¥ H R4 H W
# arforsw weft avt st fereim wrrgar 0
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HEH 2 WS B HWIC § WATA #
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daT # wgr By TRy frer vl &l Sr
T & Tl 7T F qw far o v
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T 11 erd #0 fawd ar wcTE a
SIA wiw & &

BT U HHELT WA Fi HHT T
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EXPORT-IMPORT BANK OF INDIA
BILL

MR, DEPUTY-SPEAKER: Now,
the House will take up next item on
the agenda. Shri R. Venkataraman to
move the Bill.

THE MINISTER OF FINANCE
{SHRI R. VENKATARAMAN): Sir,
I beg to move:*

“That the Bill to establish a cor-
poration to be known as the Ex-
port-Import Bank of India for pro-
viding financial assistance to ex-
porters and importers, and for fun-
ctioning as the principal financial
institution for coordinating the
working of institutions engaged in
financing export and import of goods
and services with a view to promot-
ing the country’s international trade
and for matters connected there-
with or incidental thereto, be taken
into consideration.”

Hon, Members are aware tha: the
question of getting up a specialised
institution for financing our interna-
tional trade has been considered by
a number of committees. The getting
up of an export import ban was ear-
lier considereq somewhat premature
and mnstead the international financing
wing wag established within the In-
dustrial Development Bank of India
to help discharge the functions of an
export bank. In view, however, of
the growing import bill ang the need
to expand our exportg in the face of
keen international competition, it was
recognised that the time had come to
establish an institution which, apart
from coordinating the activiteg of
other institutiong engaged in financing
exports could also adopt innovative
approaches necessary to meet the
needs of the contemplateg expansion
in our foreign trade and the growing
needs of the exporting community.
The Government, therefore, decided
to set up an Export Import Bank,

ST o

Hon,m weuld Have read
detailed nptes on varipus clauseg of
the Bill explaining the provigions pe-
gerding, the general ge; up of the
Bapk, its management, yesources and
functions. I would only like o draw
their attention to some of the more
salient featureg of the BillL

The Export Import Bank ig being
set up ag a statutory corporation fully
owned by Government go that the
Bank has the necessary status, ops-
rational flexibility anq acceptance in
the internationa} trade and finance
community ang at the same time, the
Government is able to provide effec-
tive direction to the policies of the
bank,

The genera) direction and manage-
ment of the Bank shall vest in the
Board of Directors of the Bank which
would have nomineeg not only of
Government, the Reserve Bank and
the Financial Institutiong but alse of
the exporting community.

The Export Import Bank wil] con-
centrate on grant of deferregq pay-
ment, credit of medium and long term
duration and on issue of guarautees
either by itself op in consortium with
commercia] banks, It woulg also ex-
tend refinance facilitieg to commercial
banks in respect of the export credits
granted by them. Short term export
credit will continue to be handled by
commercia] banks and the Export Im-
port Bank will handle such iransac-
tiong only when gpecially equired.
The Bank will also undertake mer-
chant banking ang development kank-
ing functions as considered necessary
finance promotional activities and
undertake counselling gervices.

Care has been taken to gsee that
adequate resources are available to
the new institution for the perfor-
mance of itg severa] activities. Thus,
apart from jtg paid-up capital, its
resourceg would include loans from
Government and market borrowings

*Moved withy the recommendation of the President.
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by sale of bondg and debentures. The
Bank will be gble to enter the inter-
nationa] money market and raise for-
eign exchange loang ag and when re-
quireq subject to an overall control
by Government. It ig also proposed
to allow the Export Import Bank
access to the ghort term ang lonz
m funds of the Reserve Bank of

The Bill further provideg for the
establishment of a special fund to be
called the Export Development Fund.
This Fund wil] be used mainly on re-
search, training, gurvey, market intel-
ligence ete. in connection with India’s
international trade,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour); What gbout CIA
Intelligence?

SHRI R, VENKATARAMAN. 1 will
answer it when I reply.

SHRI JYOTIRMOY BOSU: You
have your Cabinet colleague.

SHRI R. VENKATARAMAN: Ag I
have said before, the management of
credit and investment finance for ex-
port promotion in an increasingly com-
petitive international market ig becom-
ing more and more complex, It is,
therefore, our intention to establish the
Export Import Bank ag a flexible and
a strong institution capable of res-
ponding quickly and effectively to the
legitimate demandg of the exporting
community, particularly in the field
of project exports. I am confident
that the new Bank wil] achieve the
objectives for which it is being set up
andg ] would request the hon, Mem-
bers to extend their full support for
the setting up of this new organisation.

I now request that the Bil] may be
taken up for consideration,

MR. DEPUTY-SPEAKER: Motion
moved;

“That the Bill to establish a cor-
poration to be known as the Ex-
port-Import Bank of India for pro-
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viding financia] assistangs to ex-
porters and importers, and for funec-
tioning ag the principa) fimancial
institution for co-ordinating the
working of institutions engaged in
financing export and import of goodg
and gerviceg with a view to pro-
moting the couniry’s international °
trade and for matterg connected
therewith or incidental thereto, be
taken into consideration.”

Now, Mr. George Fernandes has
made a gubmission. I wil] read it out.
Under Rule 109, he szays, he wants to
move;

“That the Debate on the Bil] be
adjourned.”

On his letter, I will now give my
decision. Rule 109 gays that at any
stage of a Bill which is under discus-
sion in the House, a motion that the
debate on the Bill be adjourned may
be moved with the consent of the
Speaker. Now, I am not giving my
consent.

15 hrs.

SHRI GEORGE FERNANDES
(Muzaffarpur); Sir, the ‘Business
Standard’ gtateg that there is a D2rron
who is a C.ILA, Agent in the Cabinet.

(Interruptions)

SHRI SATISH AGARWAL (Jai-
pur): Let the Government contradict
it.

MR, DEPUTY-SPEAKER: I have
given my decision. I am nop giving
my consent,

SHR1 SATISH AGARWAL: We do
not doubt the integrity of the Cabinet
members,

(Interruptions)

MR. DEPUTY-SPEAKER: I have
not given my consent.

SHRI GEORGE FERNANDES. Will
you please ask the Government to
make g statement on this?
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SHRI K. P. UNNIKRISHNAN
(Badagara): I am seeking g clarifica-
tion from. you.

MR, DEPUTY-SPEAKER: No, no.
There is no discussion now on this. He
asked for my permission and I have
said that I am not giving my consent.

PROF, K, K. TEWARY (Buxar):
Sir, on many occasions the Chair has
ruled that on the basis of the news-
paper report, nothing can be discus-
sed

SHRI GEORGE FERNANDES: The
report says that the Home Minister is
convinced.

MR, DEPUTY-SPEAKER: Now, Mr.
T, R, Shamanna to move his Amend-
ment,

SHRI T. R. SHAMANNA. (Bangalore
South): I beg to move;

“That the Bill be circulateq for
the purpose of eliciting opinion
thereon by the 30th September,
1981.” (1)

MR, DEPUTY-SPEAKER. Mr. M9ol
Chand Daga to move hig amendment.

SHRI MOOL CHAND DAGA (Fuli):
I beg to move:

“That the Bil] to establish a cor-
poration to be known ag the Export-
Import Bank of India for providing
financial assistance to exporters and
importers, and for functioning as
the principa] financia] institution for
co-ordinating the working of institu-
tions engageq in financing export and
import of goods and serviceg with
a view to promoting the country’s
international trade ang for matters
connected therewith or incidental
thereto, be referred to a Select
Committee consisting of 11 mem-
bers, namely:—"

Shri Satish Agarwa}
Shri Xaviep Arakal
Shri Dalbir Singh
Shri Ashok Gehlot
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Shri Niha} Singh

Shri Ratansinh Rajda

Shri Bhola Raut

Shri Tapeshway Singh

Shri Atal Bihari Vajpayee
Shri R, Venkataraman; and
Shri Mool Chand Daga

with instructions to report by the
I1st December 1981.” (14)

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, this venture of
having an Export-Import Bank, ac-
cording to me, gmounts to cutting
your own pocket and starving your-
self. We have become the most starv-
ed nation in the world. On the one
hand we are importing edible oil
valued at over Rs. 600 croreg and on
the other we are exporting groundnut
kernels. On the one hang we are im-
porting milk powder mixed with
bacterig and on the othey we are
exporting the maximum quantity of
oil cakes, Today, after 33 years of
independence—out of 33 years about
30} years of Nehru dynastic rule—
thig country has become dependent on
imports of basic items like wheat,
sugar, milk, edible oil, cement, steel,
Austraiian Pulses, ete. The Australian
farmers have now taken up to pulse
cultivation fop Indian markets,

PROF. K. K. TEWARY: Sir, refe-
rence to ‘Nehru dynastic rule’ must be
expunged from the proceedings.

MR. DEPUTY-SPEAKER: I wilj go
through the records, Anything un-
parliamentary would definitely be
expunged.

(Interruptions)

MR. DEPUTY-SPEAKER: I will
look into it,

SHRI JYOTIRMOY BOSU:. The
result ig more impoverishment in the
country and more enrichment of the
capitalist nations. Sir, it ig a matter
of deep ghame and immense danger
that the country has hecome depen-
dent on imports of vital basic items.
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And the auicome is political subaer-
vience. You have mo merg] or any
other right; you have not the strength
to fight Americans and you cannot
survive without theiy, commodittes and
money. That jg your planning. We
happened to have the bomour of be-
ing one of the poorest nationg in the
world and if I remember correctly,
we are among the three poorest
nationg in the world, Ethiopia, Bangla-
desh and India. We are in this roll
of honour after 33 yearg of planning.

The main job of this bank will be
to give al] the national natura] re-
sources and the cheapest Indian labour,
—a total combined effort—at a highly
subsidised and at a fraction of the
legitimate value to the richer people
in the world. Shri Venkataraman is
in a position to understand, but 1 have
great doubts whether many of his
colleagues will understand it. Let
Shri Venkataramap enlighten us, what
ig the gifference between thig pattern
of trading and the pattern of trading
and business which wag there when
we were a subjugateq race, the colo-
nia] pattern. We are gelling finished
goodg as raw material, for example
tea textiles, jutes goods ang so many
other items. We are selling sem-
finished goods as finished goodg to
bypasg the law, for example export
of hideg and skins.

You have the slogan ‘export or
perish’. But by exports what we earn
ig only a fraction of the end price, I
have compileq a chart of prices for
tea. What do the end consumers pay
for the loose tea? We calcuiated and
we found that they pay betweep 8 to
14 times of what we get here at the
port of shipment and the entire inoney,
the gifference between the consumer
price and the producer’s price is being
grabbed by the multi-nationaly in
between. The other day I have been
to Madras to see the shoe industiry
and the tanning industry. We found
that shoes were being manufactured
for export to Denmark. There were
ladieg shoes, rubber gole, good and

the shop to find out how much they
were selling to the end consumers,
they tolg me thai they were getting
Rs, 520 per pair. How much ig the
difference between Rs, 90 and Rs. 520?
Shri Venkataraman jg now doing the
job for the recipients of Rs, 520,

I compare the Indian balance of
trade with a peservoir where the inlet
Pipe is 1” and the outlet pipe ig 2".
You may push in ag much water as
you want through this 1” pipe, but
your reservoir wil} remain dry; your
balance of trade will be at a deficit
and it will be a growing deficit. You
cannot escape from that. The white
capitalists would not allow you to
have even a reasonable portion of the
earningg that you make. Your eco-
nomy wil] be dictated by the capitalist
nations and the Americang are head-
ing the team. I will give you enough
examples

Besides this, there are instances of
massive invoice manipulalions As
Chairman of the Public Undertukings
Commutiee, we had the opportuniy
to examine certain establishmients of
Shri Vankataraman, Here is a report
on economic offences. Shr1 Vankata-
raman would have perhaps seen the
report on the Jute Corporation of India
also, There were economic offences.
You will see the invoice mampulation
galore. And the Commiiteg has re-
commended prosecution of tha Direc-
tor of Enforcement, Mr, Jain, and the
Deputy Director gof Enforcement, Why?
Becauge they were hand in glove. In
one under-invoicing case, it wag found,
in the House of Jettis, Singhania in
only one item Rs. 48.5 lakh wag dis-
covered. What are you trying to do
Mr. Venkataraman? And they went
to a drill. They got hold of Indian
Civil Servants, They are neither
Indian nor civil and the service was
never known to them. M G. Kaul is
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dend shd gank. Let him be whébe he
1y or wheraver ip pot. D6 you know
that they adimitheq after examining
the Chamberg of Commerce spokes-
men, who themselvey were the culprits
that the invoice menipulstion is to
the etent of Rs 240 crores here.
Mr, Deputy-Speaker, I say it with my
respongibility today that if a thorough
probe iz made by persons who are
capable of conducting it, you will find
that the country is losing nothing
short of Rs. 1500 crores a year through
invoice manipulation alone. I have
come to politicgs from a commercial
house and I kmow how subtly it is
done. Bui who can makg this Gov-
ernment understand because they
know they owe their positiong to these
people,

Sir, on the one hand this is the
position, on the other ig the import of
unnecessary surplus, outdated, sub-
standard items at inflated price, And
what ig the position Mr. Venkata-
raman? As a seller, you are at the
buyers’ market ang ag g buyer, you
are operating in the gellers’ market.
Next to you is the gentleman from
Gujarat, who understands business.
But I don’t understand whether after
coming here you will be able to talk
about the business sensibly.

Sir, the economy of thig country is
in the hands of the Americans, Now
the report comeg CIA man is in the
Ministry. Four clues have been given.
It iz fixed in the Ministry of Industry
ang that the Minister is known, it is
alleged, to have a very close connec-
tion with a big house in North India,
one of the big fiveg in the country.
He ig the paper tycoon, sugar tycoon,
tycoon in everything. May be he is
his commander-in-chief's emissery
plenipotentiary. You cannot disown.
You don’t hurt the bloody plenipo-
tentiary even when in danger. How
has your Rg, 4,500 croreg come, secret
clauseg will be divulgeq which will
Put you under political disadventage.
Sir, the Brown Sahibg of the new
culture, and I gay with deep regret
ang shame ig this country, we bullocks
have been made to earry the beefl.

We bullocky have beep, made to
carry the beef. That jg the policy
we arg following. Sir, I can tell
you this much that no multi-
national o big house will stay
one day if they are unable to do
invoite manipulation in the country.

Sir, I have already asked Mr, Ven-
kataraman to go through the Econo-
mic Offences Report. In one case a
crore and a quarter. British companies,
Bungee and Company, Louis preyffus,
Bird and Company Joot unchecked,
pay the money at the right place to
the right person, right amount, nobody
ig touched. You can get holg of the
Report ang you explain to the House
why Mr. Jain, Joint Director of En-
forcement, Deputy Director of Enforce-
ment, Mr#Kaul were not prosecuted,
They cannot be prosecuted because
they blackmail the politicians, They
will say I have got thig chit and I
have got that chit. You cannot touch
us.

Sir, why this Bill now? It was
thought about earlier. May I tell Mr.
Venkataraman, whether you admit or
nﬂt- LIE R ]

MR. DEPUTY-SPEAKER. You have
not heard him saying that he was
moving the Bill. He said that he is

SHRI JYOTIRMOY BOSU: Why
this Bill now? Let ug be somewhat
serious. It ig a very gerious matter.

MR. DEPUTY-SPEAKER. I am
very happy he is very serious.

SHRI JYOTIRMOY BOSU: There
is an English saying—it cannot be
taken literally—“One should not throw
pearls before swines''

SHRI R. VENKATARAMAN: The
question is Wwhich is the swing and
what are the pearls.

SHRI JYOTIRMOY BOSU: You are
in the Treasury benches. ‘“Heads I
win; tails you lose. The king can do
no wrong."”
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The booster is the Tandon Com-
mittee report. Who iz Mr. Prakash
Tandon? Who ig thig super-author?
A life-timg servant of the largest,
multi-national in the country, viz
Hindustan Lever. I have known it in
Britain @s Unilever. Levers of the
universe. They controlled everything.

In the socialist countries, ie. after
the whole of East Europe went red, if
I remember correctly, they lost 240
Yactories ang industries. Communists
can deal] with them., Now Indiz has
becomg g new pasture and looting
ground. This Prakash Tandon is the
handmaid chap, the Brown Sahib of
the multi-nationals. Ang this Hindus-
tan Lever were caught in their com-
pound adulterating oi] for production
of Dalda at Ghaziabad. They spent a
lot of money and got out of it

Now we hav, got a great man: one
of the key figures of 1968 devaluation,
Shri Lakshmi Kant Jha. He ig the
Super-Finance Minister. Mr. Ven-
kataraman, I don't want to make you
feel small. H, is your Super-Finance
Minister. Hp is the chairman of the
Economic Policy Division. You be-
come the accountant. He becomes
the managing director. You have no
say. And thg supreme godfatherg are
the Americans, the Pentagon, Wash-
ington, Internationa] Monetary Fund
and the World Bank. **They take in-
structions from there. They come for
taking instructions ang go yor taking
instructions. That is how it iz done.

I caution you, Mr, Venkataraman,
that these Internationaj Monetary
Fund transactiong any the treaty or
agreement may prove to be the politi-
cal grave-yard for you. Kindly
remember what happened to Mr. C.
Subramaniam jn 1866, Remember
what happened to Mr. Asoka Mehta
and Mr, Sachin Chaudhuri.

PROF, K. K. TEWARY: Iriseona
point of order.

AUGUST 17, 1981

of Indie Bill 388
SHRI JYOTIRMOY BOSU: Sir, do

you allow the ruling party members
to interrupt al] the time?

PROF. K K. TEWARY: Izgmona
point of order. (Interruptions) He
has been levelling charges indiscri-
minately, He hag mentioned many
individuals, He has mentioned Mr,
Jha as®* * of multi-nationaly and
America. I would like to know
whether he hag given in writing be-
fore, that he would like to raise this
matter in the House. -

MR. DEPUTY-SPEAKER:
g0 through the records.

I will

PROF K. K. TEWARY: This should
not go on record.

SHRI JYOTIRMOY BOSU: Does
Mr, Venkataraman require the assist-
ance gf Mr. Tewary? Am I {o repeat
that I am throwing pearls before
swines?

Sir, it is a very serious and impor-
tant matter. Iy somebody wants to
become p Deputy Minister, we will
plead with the Prime Minister. But
this is not correct (Interruptions)

MR, DEPUTY-SPEAKER: No per-
sonal accusations.

SHRI JYOTIRMAY BOSU. I would
repeat, ag a person whgp respects Mr.
Venkataraman: “Remember thy days
of 1086, What happened to Thiru
Commission, Shri Asoka Mehta and
Shri Sachin Chaudhuri? What hap-
pened to them? 1 only caution you:
IMF. may be the politica) graveyard
for you.” I have given a notice for
saying it on the Table of the House.
Now I would like to lay it on the
Table of the House. Mr, Venkatara-
man, i I remember, had said that he
wolud make it public—Prakash Tan-
don Committe, Report. Since he did
not do it, I had to obtain a copy of it
through dubious means: and I havye to
lay it on the Table of the House.

**Expunged as ordered by the Chair.
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MR DEPUTY-SPEAKER: I will

examine it
AN HON. MEMBER: He is casting
an aspersion.

_ SHRI JYOTIRMOY BOSU: No as-
persion.

PROF, MADHU DANDAVATE
(Rajapur): He ig casting an aspersion
on himself,™

(Interruptions)

MR. DEPUTY-SPEAKER: There-
fore, I shall not expunge it,

SHRI JYOTIRMOY BOSU: Rule
380 does not cover it. He had pro-
miseq to make it public. Mr, Venka-
taraman, wil] you kindly tell ug why
did you not do it? Therefore, I had
to take this task and do it

MR. DEPUTY-SPEAKER:
go through it.

I will

SHRI JYOTIRMOY BOSU:; I will
quote from that Report. On page 5,
it says, “Undue bias towards jmport
substitution.” Can you imagine about
1t> They talk about self-reliance and
s0 on. On page 5, it says as follows:

“Export profitability ig lowered
by undue bias towards import subs-
titution in traqe policy higher rela-
tive rates of inflation compareg to
inflation abroad and an inappro-
priate exchange rate. An effective
export strategy must counter all
thes, biases. It must ensure that
over time the biag towards import
substitution is progressively reduced
and in the interim these disadvan-.
tages must be compensated.”

Why do you open it tp multinationals?

Then further on the same page, it says
as follows.

“The expory strategy for the
eightieg ghould not be based on the
Principle of Mmiting concessions
offered only to 100 per cent export
orienteq units. There ig scope for
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thege units and we endorse the con-
cept of extending to them privileges
normally available only in free trade
zones.”

There are 50 many things. Then M
further sayy ag follows:

“At the present leve] of cash assis-
tance of Rs. 300 crores, an additiona)
10 per cent., Rs 30 crores ghould be
an incentive worth trying”

Why not 100 per cent? Mr, Prakash
Tandon must have liked 100 per cent,
but gomebody in thy committee must
have objected to it and said, no, no,
make it reasonable and increag, it later
on. Then it further says as follows:

“At the game time existing pemﬂ'c,z
ruleg shoulg be enforced vigorously.

Then on page 7, it says as follows:

“Exportable surpluses do not al-
wayg arise automatically, Some-
times when therg ig a shortfall in
production or indigenous production
an adequate gcale js yet to be deve-
loped, ther, tends to be a tempo-
rary conflict between domestic con-
sumption ang export. Since export
marketg once lost can hardly be re-
gained, 5 part of the production
must always be made available to
earn needej foreign exchange
through, if necessary, temporary res.
traints gn home consumption'’

You starve, Do not east fish. Do not
drink milk. Let the oi] cake be ex-
ported. You stop taking sugar. They
will only import it for buffer gtock as
they are saying for wheat. It is the
biggest joke. Then on page 8, it gays
as follow:

“We should seriously review the
role of public sector trading infras-
tructure of STC, MMTC, PEC,
HHEC and others to take some basic
decisions on whether infernational
trading can gperate effectively in an
administrativ, cu'ture of multi-
tiered accountability...*
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{8het Jyotirmoy Bosul ahd go tarough the debates After tist,
(Interruptions) Mr. Vm.rf.ﬁniﬁ,

Can you imaging that? You destroy
and clogse down your public sector
units, Mr. Prakash of Hindustan Le-
ver Ltd. adulterated oi] and dalda
business, They wanted you to clode
down the public undertakings—no
public ownership. The whole thing
ig tull of this. I would like to lay it
on the Table of the House. I have
given you s notice in writing. I re-
quest that a zerox copy of it be made
available because this is the only copy
that I have been able to get.

Mr, Venkataraman, we are making
an earnest appea] to you.

MR. DEPUTY-SPEAKER: A few
wordg about Export Import Bank of
India Bill

SHRI JYOTIRMOY BOSU: What
else do you think I am talking about?
What else? (Interruptions) I did
not know that you are short of hear-
ing. Mr Dhillon used to complain,
that he hag to take aspiring and put
earplugs.

AN HON. MEMBER: He doeg not
need aspirin.

SHRI JYOTIRMOY BOSU. Now
he gives once in a while, an aspirin
to us. (Interruptions) If you want
to know some details about thig you
can read page 21 and page 44. You
will get an insight of the Bill. Have
you got it before you? (Interrup-
tions).

MR. DEPUTY-SPEAKER: I have
got it.

SHRI JYOTIRMOY BOSU. Please
read, it. Now, about the Statement
of Objections and Reasons. (Inter-

ruptions)

SHRI K. P. UNNIKRISHNAN: Is
the presiding officer required to read
all this?

SHRI JYOTIRMOY BOSU: The
Presiding Officer can go to bed at 8.30

why are you getling cold fget-in the
matte; of nationalisation of Ioreign
banks? Can you tell us? You are
creating an Export Import Bank: Yaeu
want to mortgage it to the nationalis-
ed bank and the Board of Directors
will be jmporting the special exper-
tise. Do you not understand? Then,
do you know what the nationalized
banks do? I have a feeling that you
are n the habit of reading. I do not
know about your friends silting next
to you. If you kindly get the P AC.
report about {he National and
Grindlays Bank loot, we could have
exiracted np less than Rs. 18 crores
frum the National and Grindlays Bank
who have illegal remittances abroad
under different heads without paying
Income-tax! They are not touched.
So powerful and so many gld docu-
ments in their cupboards; they cah
blackmail the ruling class in this
country.

AN HON. MEMBER: Ruling class
in Bengal)

SPRI JYOTIRMOY BOSU: No.
Ruling class in Centre.

MR. DEPUTY-SPEAKER: Please
comuplete, You have already taken 30
minutes,

SHRI JYOTIRMOY BOSU: I wou'd
say, that this is a master plan. This
is a master plan. Master Plan Ranga
garu! (Interruptions). Yes, I know
that. And the joint effaris of Inter-
national Monetary Fund, World Bank
and the publishers, Prakash Tandon
and Company Limited. Prakash
Tandon! And that is why precisely
for giving you Rs, 4,500 crores with
all sorts of insulting clauses attached
to, it, seen and unseen—~I will not
bother about it. Strlke have been
banned. One of the conditions impos-
ed, on the American pattern. (Inter-
ruptions) When there was @& Railway
strike in 1974 the Prime Minister went
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to Teheran afier sbout ten years.
Kissenger was there, A meeting took
place. A ‘telegram came Ifrom
Teheran saying ‘“No bonus for Rail-
ways.” We are not so big idiots as
they think. We may be. . . (Inter-
ruptions).

Now, a number of very eminent
economists have clearly stated, the
whole thing, like Lati XKant Jha,
ILMF., World Bank, and**—the whole
thing is given clearly. (Interruptions)

MR. DEPUTY-SPEAKER: They are
all Government gervanis. Do not
mention names. You carry on.

SHRI K. P, UNNIKRISHNAN: Is it
an insane word?

SHRI JYOTIRMOY BOSU: I want
to mention thag Greek warrior who
invaded India. I want to mention
that name. (Interruption).

Now, ma'ny eminent economists have
signed this statement, including Prof.
I S. Gulati. He is not a bad man. (In-
terruptions) 1 have not said anything.
Professor I. 5. Gulati, Professor A. K.
Bagchi, Professor Nirmal Chandra,
Professor Deepak Nayyar, Professor
Ranjit Sau, Dr. R. K. Rangnekar, Pra-
fessor Dipak Banerji, Professor
Krishna Bharadwaj. What have they
state?

“The present balance of payment
situation ig diffcult. . .”

AN HON. MEMBER: Who prepares
these statements? CIA men?

SHRI JYOTIRMOY BOSU: They
have got CIA men. (Interruptions).

MR. DEPUTY-SPEAKER: You
starfed at 3.03. Now it is 3.30, Kindly
conelude,

SHRI JYOTIRMOY BOSU: Haw
can I? You cannot regulate them.

(Interruptions)

MR, DEPUTY-SPEAKER: Profes-
sorg should never get angry!

SHRI JYOTIRMOY BOSU: Mr.
Ramg brother is getting involved)

They have said very clearly—kindly
make a note of it—

“The present balance of payments
situation is difficult; nevertheless, we
maintain that there is still con-
siderable scope for saving foreign
exchange by curbing unnecessary
imports and increasing domestic
capacity utilisation in the import-
ables sector, Tnstead, the present
policy tends to rely almost entirely
on the wishful thinking that Indish
exports can be increased massively
even in the context of the current
world recession. In this pursuilt of
export promotion, imports of goods,
technology and capital are being
liberalised in an unthinking manner. ~
The reluctance of the Government
to mobilise domestic resources has
led to a deliberate increase in the
import content of output even at
the expense of the utilisation of
domestic capacity and technological
capability. Even the recent decision
to import wheat, sugar and edible
oils could have been avoided if a
different set of domestic policies
had been pursued.

Import liberalisation, let it also
be added, hinders the growth of
Indian science and ‘technology,
impedes progress towards technolo-
gical self-reliance and worsens the
prospects of employment generation.

Such a general policy towards
import liberalisation is reinforced by
the IMF and alsg the World Bank.
This is now leading the country along
a suicidal path of borrowing from
the Fund on an unprecedented scale,
which only postpones the day of
reckoning with the balance of pay-
ments problem and also gives the
IMF the power tp impose its own
style of economic discipline, One
of the first casualties of such ‘dis-
cipline’ m'ght well be the food-for-
work programme and the public dis-
tribution system, which offer gsome

‘—--"""'—H-n
**Expunged as ordersd by the Chair.

1288 18514,
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Shri Jyotirmoy Bosu

protection to the poor in our coun-
try . . ." ete.

1 would request you Mr. Venkatara-
man, to ensure to your best, whatever
you can, because you have no free-
dom, I know , .

AN HON. MEMBER: Are bap!

SHRI JYOTIRMOY BOSU: He has
freedom? I agree, you have enough
freedom. Let us see. Kindly save
the country from a complete economic
ruination,. We do not want a second
set of Latin American couniries in
this part of the world. And, that is
what you gre trying to do at the
present moment. You have given a
blank cheque to the Yankee blood
suckers!

L ?mtm (arst) s3qreas
TER, ® WARdr @ f§ wAd 0w
feemmr & wraT At weer ar, fivw
T @ ad ag FAE v wwy A
w97 AT | GO FE AT
fa faar ar st glaar § or &
wlwar § 9% @ @, urowr
fegia & wr am @ wifee sy
&% sy feamur Swr 1 afEw i
W uF ¥8 o qrfearie fa T
g R 9, A Iq ¢ Wk TEAl
7d &1 SN 40 frae wodr e
¥ fog

AW oF A wed dryozg St
@R T 4% we gfear ww
T W@ E W F g A A wgar
qEAT 91, Y WS TARE FTD-
WA T TR W § I§ F AT
go iden faay & A TuF wax
Wy q@ &k faw ¥ ug & awry
T T T 5 S A9 200 FAT
F1 ®fier @ R § I dfieT A
Wt w1 w1 feed AT ? @ A
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warw QEr au o gar ol faw ¥
ag femr §t @ dar wxfear g fe
AT TG T IL0T IRT 77T
& wwr fred fmar &1 @feR
7g fawr ot wm & &w fear € w¥
AT G AT hged  TAEAE
e ¥ aw gAY mr gmw fed
farr-ug AR = WA W oA
frar @t  FAT F¥ gaafw aww
F A e 9w 500 FAT
b qgw S afew seer fed
wr  faeem ?

TF 9 A @Y w11
¥ we W W ST few ag
Wt 4% @i 5y frw am ¥ fag
gt ? wrute-frafe & sutare & fag
R\ WY HAT g godE sy
97 Wiq a9-0ur #9417 fEg s
9 ag & ) fafreg T g?
TS &% AT sATSY AT §°7 TR
WY gT WY W I qodAT ® §
AT ST A agd & I

T w7 Y wmy W1 A wr
Fiegiggm fFar§ sa § 17 Trudwesd
gt Afpw T WM ¥ W A
=t Wt g1 & fF 9 e fEaar
Tridae Wi ! @y wrred
Fdew W Tk a1 wAawew § ar
wera ¥ gt @ oF @5 9T @
20 AR FT &F AT | TR
saE wie frgwy [aepw A
TRy &, SWN wr  yadafedee
EIN-TEHT O TaT 7& § | TALET
BT I Gl 8, 949 Far Ffa-
fevry ghfi—mg aw g9 wor  Ow-
uw ¥g ¥ fa faar )1 g9 SwFTE
FHQ A I A @AY § SAE
vy ¥ d qI@ar § T waA W
wmEAfmaw wRE ¥ 9 welr fad
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¥ forar & fir 9 % Qo AT W,
amAfafafidt WY <y wmAr wifgg
afer o oF Oy wE e
f faar 1 @ § @Y w17
I @ § SR wnr eviate-
fa¥arq g, #ar ofafedy gnit st
§ ®I G FA-396T §E W
qar 7 §1 W™ T H A WW
gefafa@uq 9 @l wwar @ &%
CAUTI o TR I B S 0 )
saTR wrar wifge 1 famr 398 § wg
gT @d § qrewe ¥ Qar faw v
arar & W e & Rea S§ ow
@Y R W TH GI@  SOE!
TG qare Wl Agl ey g-ug W
TeflT qIRar @, WO TE 9T HwAT
wifgr 1 w & fomr gm  fs aaga
TR 5 TELRE wifwAe  wH
Afn ug wifeed O i ag A%edw
T IART AIAT I QET HAM
W7 & grHT 5F A ¥ 4571 g5y
ooy ®Rehe faar ar & ot 7q gFv
F A TAT 97 ¥ oW @ ol
fafg =@ oo &few Qe wE
9 aff gar & 1 wmOw X @l
N IFH ovE fRar &1 R R
d57 ggt 9 ar sg ¥ g A
W @ srAaT 8 R 9e oF feaan
Tq WA

a7 QS 4 97 3G ww X
iy @ of 7 gra v § AR
WL § o O g @ g
RoF aq A7 ) WA ) FAS

wa Wi °® W oger &, qQoer
e N ww@ T 8

“(7) Any other director nominat-
ed under this section shall hold office
during the pleasure of the authority
nominating him.”

g w1 @& wafEr gvh, faw &t
99 ¥O7 ER0T LIEET FT O Ta@T
s & Hifer €@ FI F g 7
fegr wmamr f& W Wt Gwdw
arR & o ? ow fefe § v
€ W efmrE s AT
AT WP ! AT A TH O QI
f7 Jgvde o @ am e
TAET Y A A FW F o Ay
7g W Wi & Wl 97 ghi )

#¥ w3 ¥ g fF s W s
Ty a7 A I € fw
[AILE ¥ WA FA T TS EAT
e W1 F A I A Iy
§ faa & =qq%zg & @7 @
&1 T @9dw Far R
e wr g, s ¥ fag
¥g faar & & g0 @190, g NewEw
w1, g7 w o dfm R W
FT FH HIT &1 § TJ@&T A F
&7 1 Wg Javi § 5 gk Hfad
gr 3 garv &ifed, a1 i g &1
wawt NC-FGT  EWIRqACE AT
agx § w2 wa &% N wifgd

This will depend upon the discretion
of the Government or the authority.
You say here “fees. . .as may be
prescribed”. What will be the fees?

(6) =it & wwwr Wt wiw afgd

CL 8(7): “Any other director
fNominated under this section shall
hold office during the pleasure of

the authority nominating him.”

W FT YAt g7 FF QAT WIEHT
B oY wrt-s: wEHy & forg !

d WA AT g-u SEIT %
afsedm & @ ®7 9g #av a0
g
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Yqviw W awar feeem gt

Then clause 7 reads:

“(1) The Board may constitute
such Committees whether consist-
ing wholly of directors or wholly
of other persong or partly of direc-
tors and partly of other persons for
such purpose or purposes as it may
think fit.”

What are those purposes? It is a
vague term. For what purposeg do
you want to constitute it? Kindly
specify, kindly let us know what is
meant by “for such purposes”. Then,
whq will be “other persons”?

W fawr ot o o § @ ag
wgn T gar fr fow wd W@
wo w&@q, frg w9 age ¥ &, W
N ¥ FnfafeeeT @0, @1 ew-
fes—qm 30 = &7, fow qrowy
& fau &%, fer oww & feg
qAM-w ¥ 3o o 4

No person has been mentioned.

SHRI XAVIER ARAKAL (Erna-
kulam): That will be governed by the
rules,

SHRI MOOL CHAND DAGA: No.
You are a barrister. Point it to me,
1 will learn it from you.

Then clause 8 reads:
“The directors and the members
of a Cammittee shall be paid such

fees and allowances as may be pres-
cribed for attending the meetings
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ot the Board or of any Committee
constituted in of this Act
and for attending to any gther work
of the Exim Bank”

Nothing is mentioned here.

Then clause 24, which deals with
Audit, says:

“(1) The acpounis of the Exim
Bank shall be audited by auditors
duly qualified to act as auditors
under sub-section (1) of section 228
of the Companies Act, 1958, who
shall be appointed by the Central
Government . . .”

Will this be done n consultation with
the Comptroller and Auditor-General
of India?

T WY F FEET W WY
TIT WTH Kfwwr §, 99 M FEeC @
wWh W fi vey W) T oqewq
¢ e @ A1)

Why not with the consultation of the

Comptroller and Auditor General of
India?

@ AT AN wiT w7 sqr wTE € fwear
g

gEQ w1@ & wg wEgwr W
g fr gat s o S v afedgsr &
g sfewsg war gRN, fer sfer
97 WI¥ 39 RIAT A R awg &

fog &1 &ff qor w @
I7 @t sfadw uesegTog | ag WY
@ & fmar wff §

Now this is clause 27(2) which says:

“Withaut prejudice to the provi-
sions of sub-section (1), it shall be
lawtul for the Exim Bank to utilise,
and for the Development Bank to
make available the services of such
staff of the Development Bank hav-
ing experience relating tp expart
fhancing functions on such terms
and oonditions as may be agreed
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upon between the Exim Bank and
the Development Bank.”

Then I may add: ‘without affecting
the service condilions of such staff as
may be prescribed’.

foq ®Y wWiT O q77 W|T IAE
8% 9 N gowe A ) adwm
os IRH wgrwar R e UR®
o WY Tiee Afwedw @t
&1 o ag Arw Al g
¥ o srevwed g1, & #8 8
@A W OATET T RO
TS EWT YT TART ATHNEA
dT 81 ug W WA TEF AT

adt foar &1

g7 WY FA9 32 # WA
w ¥ foar gor &)

Clause 32(1) says:

e I

“Where any arrangement entered
into by the Exim Bank with a com-
pany provides for the appointment
by the Exim Bank of one or more
directors of such company . . .”

Can’'t we say: “gn the Board of such
Company or of the company”?

¥ oY, frfrw wT g Wy
™ § TEN @ owmerd @ W
fear Qo ¥fem WA T fampw
F A HA § Wi v Tar e
gl ¥ fr < s wedt W
S wiw & | gt o fowr @
TR & W ot §:

“. . .for the appointment of one
or more directors on the Board of
such company or of the company. .

SHRI R. VENKATARAMAN: I am
unable to stand this any more. I have
Yo intervene and teil him, he does not
know the procedure. In the cese of
the Exim Bank giving some mopey
to auy other compshy or any other

Kindly read clause 32.
from clause 32.

institution, it has the power fo
nominate a Directar in that_company
and that js provideq for.

SHRI MOOL CHAND DAGA:
I am reading

T A F ug s W g
f& @ 9w wr wiafaer 797 &7
g w% T, 4 ug v § e
uvaT 48 g v ww wad fafay
& fIY v own Wifs FTAE R
TR WY G §) AR WA
oF wielfea w@r 8 =T SEw
IO STE  WIYHT FHC AT AT
g:

‘“The banks should opera‘e under
the admihistrative control of the
Ministry of Commerce so that uyni-

fled direction is gjven to the banks
for streamlining the operations.”

wivg ¥ ot ag @war § & wnrd
fafret & NAX wre @ &
WTAT, O VART WVOT RMaT i

o g we Fawrer wwr §o

st o fog (gfan)
quterd W1, wg ST A ol

MmEEE oo H e o
¥ wwta fawr A o & e
wE e awwTe 35 @ #T eromdy
& T W wre Wi T ST Ty
¢ uix fafe wear W o

~ 3
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qaEy | & Wl wiT AT GTAT
w7 g
L3

g fr oo o s agT ¥ oW

W‘ﬁﬁﬂimﬁﬂ,ﬁhﬁ%ﬁtﬁrw
et ¥ e w5t afi“m&

wa fogeaTa & WY
AT wfeur wX W §,
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W Rl ¥ g9 X WA A Qg
wgal wgm e ww W Faw W
W YO ewe w, qrfe dwian
AT & o dor fEar SQar, IEE
| FT AWM | ETEANAA  ATHE
§ gArar gonw waE W §8—
gArT wifaw e gg8 @ W7 add
AW W BrEAr g 6 |

SHRI P. K. KODIYAN (Adoor):
Mr. Deputy-Speaker, Sir, I am not
fully convinced of the decision for
setting up the Export-Import Bank.
For the promotion of exports, there
are a large number of schemes
already operating in the country and
there ig also a large amount of Gov-
ernment subsidy and Government
help for the promotion of exports.

Here, in the Statement of Objects
and Reasons, it is stated:

“The Bill seeks to provide for
the establishment of a Corporation
to be known as the Export-Import
Bank of Indig to strengthen and
broad-base the existing institutional
arrangements to meet the require-
ments of internationa] trade which is
expected to grow further as the
country’s economy makes further
progress.”

As T have already pointed out, the
nstitutional arrangements are already
there. It is now only to strengthen
and broad-base these existing insti-
tutional arrangements. I do not
know how these existing institutional
arrangements can be strengthened by
selting up gn Export-Import Bank.
As my hon, friend, Shri M. C. Daga,
hag pointeq out, a large sum of
:“merisproposadtobelnvewedin
he Export-Import Bank as capital
;‘PhR&Mcroruwhmw.ata
ater stage go upto a larger amount
Which the hon, Finance Minister is
7ot in & pesition to quantity mow.
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In the Financial Memorandum also,
it ig stated that an amount of Rs, 50
crores is proposed to be allocated for
the Export-Import Bill in the budget
for 1981-82. I do not know whether
such an amount has been provided
already. If no such provision has
been made and if no such sanction
hag been obtained from Parliament, I
do not know how in the current
financial year...

MR. DEPUTY-SPEAKER: Are you
continuing?

SHRI P. K. KODIYAN: Ves.

16 hrs,

MOTION FOR ADJOURNMENT—
contd.

FAILURE OoF GOVERNMENT IN ENSURING
SAFE TRAVEL ON RAILWAYs AS EVIDENC-
ED BY VARIOUS ACCIDENTS—contd.

MR. DEPUTY-SPEAKER: Mr.
Jyotirmoy Bosu to move the adjourn-
ment motion,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to move:

“That the
adjourn.”

House do now

Mr. Deputy Speaker, Sir, you know
the railways. Without Railways, the
country will come to a stand-still.
You know that it ig the major gurface
transport system. You know how
closely it is wedded to the economy
of the country. You know how
closely it is wedded to man’s life and
living. The position of that Railway
hag today become the most insecure,
Let ug see the factual position.

In reply to a question, the Railway
wuz pleased to inform Par-
liament that in a very short
tol’;:numbar of accidenty has reached
. 976 railway accidents have
taken placal -
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SHRI K. P. UNNIKRISHNAN
(Badagara): Still short of a thou-
sand!

SHRI JYOTIRMOY BOSU: 24 acci-
dents short, to be precise. Now,
what gre the conditions? Why is it
happening?

SHRI K. P. UNNIKRISHNAN-
When did he inform?

SHRI JYOTIRMOY BOSU: The
date of the question is 20th February,
1981. That is out-dated. After that,
11 major accidents in 7 weeks took
place. One should realige one thing
that in any means of production or
in any means of any activity like the
operation of the railways, machine
and man must come together.
Machine must be in good shape and
form Man must be in good shape
and form. And I can say today that
Indian railwaymen are no less patri-
otic than any of us. Indian railway-
men are one of the best in the world.
I have been to 25 countries.

What is the condition of the Indian
railwaymen today? I am talking of
men and machine. They went on
strike. In & democracy, it is o legiti-
mate right and they want to act. How
many of tham did you get arrested,
many stomaches are starving? How
many people are thrown on the streets
to starve? There is a big communi-
cation gap hetween the management
and the men in the field, the men
whose hands move the wheels and if
the attitude is one of intense vindic-
tiveness, if an employee feelg that
for anything that he had done, he is
victimised and there is no appeal, no
Temedy, you cannot get the best out
of him. You are not getting anything
near that today for the reason that
you have taken a stick in hand all the
time, not the carrot.

Todny the Indian railwaymen are
in a most sorry state demoralised,
over-worked and that is why human
Iallurey are taking place Bug the
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quantum of human failure in com-
parison to the failure of rolling.stock
and track is, of course, nothing. I
will give you the figures just now.

16,05 hrs.
[Srrr GULSHER AnMrp in the Chairl

On 31st July, 1981, I note, besides
what I have quoted:

...... There were eleven major
accidents in the last seven weeks
Nine out of the eleven accidents
have been caused by bogies and
wagons jumping off the rails, lead-
ing to the inevitable suspicion that
the track was weak. The suspicion
is strengthened by the fact that
five of these nine disasters involv-
ed passenger trains which travel
much faster than goods traing and
are, therefore, more likely to cause
failures of the track. To clinch
the issue, four of the five passenger
trains were sghort-distance traine...
The additional weight undoubtedly
hastened the failure of the track.
Clearly s dangeroug situation now
exists because the bulk of the rajl-
way track is overaged, poorly
maintained and therefore unstable,
particularly after torrential rains.
Nor are the bridges in any better
shape...... Much of the rolling
stock is also fit only for the serap
heap, and failures of the braking
system are frequent. Indeej this
may well be the underlying reason
for the Bagmati disaster ....

“The Government hag consis-

tently under-invested in the rail-
ways ..."”

I shall give detaily from the Sikri
Committee’s Report which ig very
authoritative and full of facts.

S In fact, it has starved
them so badly of funds that even
the provision for depreciation,
expressed as a ratio of the current
replacement vost of ecapital assets,
hag deelined from a pitital 1.7
cent in 196768 to a token 0.9 Her
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cent in 1978-79...
stant values.

..."” Not at con-

“The allocation for the railways
of Rs. 5,100 croreg is nowhere near
enough to make good even the ero-
sion of capital assets that they have
suffered in the last sixteen years.”

I am not talking about replacement
values, Mr. Panday. Please firy to
understand.

The railwaymen, ag I have said just
now, have pointed out categorically
time and again as true citizens of this
country putting their duty bhefore
themselves, but the Railway Board
administration and the Government
have turneq deaf ears to that. I
come to the accident in Bihary about
which we talk. I do not know whe-
ther you have gone through these
“Conference Rules—Ruleg for main-
tenance, examination and interchange
of goods stock (BG. & M.G. systems)
of Indian Government Railways Part
I11-1978 edition”. With great diffi-
culty I wag able to get a copy from
Yyour office. Now I am putting it to
the Minister. I am not aware of any
toofan or typhoon because the mete-

orological office nowhere supports
that,

SHRI XK. P. UNNIKRISHNAN
(Badagara): They have sgaid that
there was no toofan.

wra™ wonr W (wwdv)
WIZT 915 qIFT A0gT XY, gt ¥av
TR &Y |

uwidR wgd : Tred ofad

SHRI JYOTIRMOY BOSU: You go
to the neighbourhood and you would
not find substantiatien of this that
there was a toofan. Now, I am put-
ting it to you. What was the dimen-
sion of the wheel like? Was it not
worth being ocondemned? I have

talked to a group of T.Exrs, aot ene;
and they are one !n that that there
Wwag a bollow syre, there was ¢ loose
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fitting, which had caused the derail-
ment. That is why, precisely, geven
bogies jumped off the rail. The first
one had it ...

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA.
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): There was no derail-
ment at all, for your information,

SHRI JYOTIRMOY BOSU: Then
how did they go into the river?

SHRI MALLIKARJUN: It was on
the track. (Interruptions).

S8HRI JYOTIRMOY BOSU: It was
not caused by derailment! You bet-
ter go to Oxford to teach English,

And may I suggest the name of the
College? (Interruptions).

THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDAY): The
report of the Commission has come
out and you must have gone through
that report.

SHRF JYOTIRMOY BOSU: I will
read out from the Sikri Committee’s
Report.

SHRI KEDAR PANDAY: This is
a different one I am talking about—
this Badlaghat accident report.

SHRI JYOTIRMOY BOSU: You
give the report. You answer the
question. I am putting it to you. ...

AN HON MEMBER:
order report.

A made-to=

SHRI JYOTIRMOY BOSU:
Who drafted the report? Has he got
the guts to defame and discredit the
Railway Beard, its Chairman, mem-
ber this and Member that and the
Minjster? Is there any civil gservant
who is left with the guts of saying
something against the Government?
Kindly don't carry coal to New Castle,
I do mot knew whether you had beén
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a Government servant but T had been
ence and I am not particularly proud
of that period.

What wag the route radius and
flange thickness? I want a catego-
rical reply to this. Please send slips
to your Member (Engineering). Was
there no sharp flange in the wheels?
Wag there not deep flange in the
wheels? Hollow tyres, I said, Yes.
‘When was the wheel gauging done
last—before the accident?

These are the questions one get of
TXRg told me. I said, ‘You put the
finger at the right place’ Thig acci-
dent took place due to faulty rolling
stock. Your Chairman was talking
about toofan. Does your inquiry
committee corroborate that? . . .
(Interruptions) Does it corroborate
that? You kindly tell us. Does it
corroborate toofan?

SHRI KEDAR PANDAY: Yes.

SHRI JYOTIRMOY BOSU:
It does? Does the Meteorological
Office corroborate that?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
SHRI C. K. JAFFAR SHARIEF: You
Bre not going to cross-examine. You
have your say and we will reply to
you.

SHRI KEDAR PANDAY: I am
hearing you with rapt attemtion be-
causs you are g very experienced
parliamentarian. I ghall reply when
my turn comes.

SHRI JYOTIRMOY BOSU:
I am very glad. Wait, I shall come
one by one.

Now, the momorandum given by the
loco-running staff association of Bilas.
pur, Khurda Road etc—very respon-
eible people points out certain things.
Mr. Chairman, you are & jurist.
Therefore, you will understang things
and snalyse it yourself. Track—varia-
tion in gauge, then gcanty ballast and
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worn out rail. We want specific reply
because you have scored a point about
dozen accidents and you had the roll
of honour of calling it the first acci-
dent in the world only second to the
one that took place in France after the
First World War where the train was
carrying the soldiers and they gacri-
ficed. Now you have got the big plati-
num medal, Mr. Railway Minister, for
having the biggest accident in recent
times. ...

SHRI KEDAR PANDAY: Over
which we have no control.

SHRI NARAYAN CHOUBEY (Mid-
napore): Why do you get provoked,
Mr. Panday? ... (Interruptions)

SHRI JYOTIRMOY BOSU:
Pandayji, some of the members have
been requesting me to ask for your
resignation. I ask—what for? To ask
for his resignation? If he follow
Lal Bhadur's footsteps and resigns,
we may get Mr. Chanana. What do
we gain? We may get Ghani Khan
Choudhary or Mr. Sitaram  Kesari.
Therefore, beggards cannot be choo-
sers and it wil] be like from the frying
pan to the fire. Mr. Chairman, Sir,
I do not choose and I do not go for
cheap gimmicks. I do not believe in
cheap gimmicks. What do they say?
Variation in the gauge, scanty ballast
and worn out rail. What action did
you take on this? They have given
details. You kindly get that copy of
the memorandum they gave. Worn-
out rails—what do they say? A
worn-out rail jg a positive dan-
ger and a direct invitation to ac-
cidents and renewa] does not cost
much either in time or monetari-
ly’. And the Indian Railways is full
of worn out and overaged trecks.
I am told a Japanese team of
experts came. Yoy know Japan in the
matter of speed iz on the top of the
world. ... (Interruptions) Yes, bullet
train where they have to push the
passengers inside. Mr. Panday, do you
know what they gaid? When they wers
taken on a troliey and when they saw
the conditions of the track—one of the
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seniormost railway officerg told me
and confided in me—what did they
say? ‘Oh my God! They are still
alive?’ Of course, they are able to gell
these Matissas. But Matissa or no
Matissa, your condition ig next to the
graveyard, your Indian Railways
track and the rolling stock—I will
give you the analysis— because you
have no Transport Economist. There
is no maintenance or no  replenish-
ment or value-added in your account-
ing system, Ther jg no regard for
that,

Coming to Signal and Tele-commu-
nication, recently, in Bilaspur Division
there wag a serious head-on-collision
at Badwabara where a diesel engine
gol completely purnt. Why, Mr. Jaffer
Sharief?

BDWA gignals in the down direction
where there is a heavy falling gra-
dient into the yard is not visible from
an adequate distance though orna-
mentally sighting boards are provided.
your tele-communication ig in an
awfulness.

Failure of rolling stock has recently
become the most contributory cause
of various accidents. There gre ins-
tances many, accompanied with acci-
dentg on formal C&W examination
traing, are allowed to run avoiding
points of C&W examination. A typical
instance is that g train has been for-
med at Satna in Central Railway....
Kindly make g note of this ang en-
lighten the House.

The brake failurg has become very
common. Maintenance of Locomoti-
ves ig in an awful state. Drivers and
loco staff are forced, under threat of
Punishment and dismissal, to violate
the rules laid down in clack and white,
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engines cannot move, then he is
charge-sheeted gnd he will be gerved
with a ghow-cause notice. Jugt now
somebody talked about enquirles.
(Interruptions)

Enquiry in accidents, is a very in-
teresting part. Sometimes the officers
git with pre-conceived and biaseg opi=~
niong and the mode of guestioning is
centraliseq and aimed only at it. You
cannot have a subordinate of the ac-
cused to become a judge. Your railway
enquiry has shown that way. Let us
get something out of the Commission’s
Report. I think Mr. Pandey would
have geen this. He ig a busy man—I
do not blame his and he has not got
time. Patna is calling him very fre-
quently and Phun-Phun is also call-
ing him very frequently. Somebody
says; does he travel by the train?
(Interruptions) Sir, the Sikri Com-
mittee Report, page 26, Group II talks
about accidents due to Tailure of rail-
way equipment., Different categories
are given in Table IX. Under Failure
of Engine and Rolling stock, in 1865-
66 the figure was 1970. In 1875-76, it
wag 7.805. Hag any body got the guts
to dispute this? Mr, Minister, you have
a galaxy of officerg sitting in the
officia] gallery.

The figure given in 1965 was 1870.
The time hag gone backwardg in so
far as the Indian Railways are con-
cerned. In 1975-76, the figure was
7,905.

Then the failure of permanent way
in 1963-64 was 173 km and in 1876-77
it became 1018 km. Then there is
failure of signalling apparatus. Now,
Sir, the total in 1965-66 was 3,348
and in the year 1975-76 it became
8.765. 1 would like you to correct
me, Mr. Pandey, if you so wish. Then
it is seen that engine fajlure had re-
corded a sharp incresse in 1072-73
and the figure had more than doubled
by 1975-76.

Now, I would like to draw your
attention to Table 36 on pege 182,
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(Shri Jyotirmoy Bosu)

There it is said about the average an-
nual net outlay in crores of rupees.
First of all, I would like you to under-
stand ome thing. In Second Plan
what wag the value of Indian rupee?
When was the Second Plan? It was
around early 1060z and, Sir, the same
set of people who are dealing with
IMF brought a sharp decline in the
value of Indian rupee in 1966, There
wag devaluation. Now, the Second
Plan average annual net ocutlay in
termg of croreg of rupees was Rs.
8005 crores and—can he imagine in
the Fifth Five Year Plan the average
apnual net outlay i Rs. 36.07 crores
only. The value of Rs. 35.07 crores
will not be more than Rs. 12 to 15
crores. Bo, the average annual out-
lay for maintenance ig coming down
eeverely ang geriously. o

Now, 1 come to average annual pro-
gress of complete track renewals in
kilometers both primary and second-
ary. In the Becond Plan it was 1900
kilometres and the Fifth Five
Year PFlan it was only 850
kilometres, In respect of secondary
in the Thirq Plan it was 620 kilo-
metreg and in the Fifth Five
Year Plan it was only 290 kido-
metres. I am trying to hammer into
the head ofpeople who matter in the
Railway the reasong as to why one
thousand accidentg have taken place
within one and a half years.

Sir, the Sikri Committee hag taken
paing to narrate. I quote:

“The Railway Board also stated
that as a regult of inadequate out-
lays the backlog of primary rene-
walg which was ¢f the order of 2,
400 kilometres at the beginning of
Fifth Five Year Plan had increas-
ed to about 6,000 kilmetres in 1978
and speed restrictions have had
to be imposed on about 1,700 kilo-
metres due /to weak track strue-
ture.”

In reply to the questionnaire pf the
Committee, the Railways have advis-
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ed the progresgs on primary through
rail and sleper renewals for the ten
year period from 1068-89.

Then they have gone on to arrear?
of track renewals and have painted a
very gloomy picture. They have
drawn the conclusion:—

“The Railwayg have had to im-
pogse speed restrictions at geveral
places on consideration of work
and obsolete track overdue rene-
wal.” \

Sir, speed restrictions on account
of weak and obsolete track overdue
renewalg have increased substantially
in recent years.

Accidents have taken place not be~
cause of some thingg which happened
which we cannot control. It ig not
s0. Accidents have taken place be-
cause of continuous neglect, ineffi-
ciency and mismanagement and the
vindictive attitlude ghown towards
the handg that run the Railways. On
the one hand they have brought down
the morale of the Indian Railwaymen
to the lowest step and on the other
hand so far as machinery and track
are concerned, they have brought to a
disastroug condition.

Therefore, it is very necessary that
a Parliamentary Committee must go
into the whole matter and report to
the House-fs to what are the reasons
due 15 which so many accidents have
taken place and why Indian Railways
have been brought to thig shape and
form. Unless that is done, nobedy in
the services will be able to revea) the
truth to you. A railway which has
Bot g record number of over a thou-
sand accidents in the course of a pe-
riod of one and a halw years is really
deplorable , When there are one thou-
sangd accidents in g period of one-and-
a-half years 1 dop feel that fhe people
sitting at the top and formulating
policies and supervising the execution
of projects have no moral right to
draw their galary cheques and emo-
lumentg Mr. Pandey, you may issue
another 250 Railway Passes, 1 don't
mind.
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THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDEY): I have
cancelled all Railway passes, No yer-
son is pass-holder now, expect the
memberg of the Railway Committees.
Perhaps you are lacking in latest in-
firmation on the subject.

SHRI JYOTIRMOY BOSU: I am
not worried about your saloong and
passes., This is the condition of the
Railways after 30 years of your
party’s rule. You have brought Indian
Railways to complete wreck and
ruin, Railways unfortunately are in
the hands of people who should not
be allowed to ride the Railways. I
condemn this Government for the
massive losg of lives which they have
brought about. In Bihar during the
marriage season the marriage parties
were travelling by train and this
accident happened in Badlaghat.
Seven shelter-type bogies were in-
volved in thege accidents. The sitting
capacity of this three-tier carriage is
only 78 or 77 or 78 but they were
carrying 300 passengers inside and
they were gll packed like sardines
and at least there must be some 200
persons on the roof of the train.
Travelling on the roof of the trains
is a characteristic of the Indian Rail-
ways and deserves photographs in
world magazines! There were 300
passengers per bogie which took a
deep plunge into the river, Accord-
ing to Mr, Mallikarjun there has been
no derailment ; they were on the rail
in the rivee, according to him_ 2,000
persons were killed. Mr. Kedar
Pandey comes from Bihar. I do.not un-
derstand how he wil] face the people
there, One after another go many rail-
way accidenfs hav taken place. Tehre
way accidents have taken place. There
there wis a disaster in Madhya
Pradesh, I am quoting only a few of
the accidents out of a thousand acci-
dents. They just take them likely.
They don’t bother about them, I woulg
like the Ministey to give a categorical
assurance to the House that he will
©ome to the Speaker with a suggestion
that an all-party Parliamentary Com-
mittes be constituted to examine the
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Railway over g period of 6 months
or 50 and submit a report to the House
for proper action to be taken, You
cannot have éverything to the
bureaucrats. We have said that
bureaucrtts are like fire. Ag servants
they are guperb but as masters they
are dangerous. You are only in the
handg of these bureaucrats, I am
sory, nobody can save you. I am only
sorry for you.

MR. CHAIRMAN: Motion moved.

“That
adjourned.”

the House do now
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PROF, MADHU DENDAVATE
(Rajapur): Sir, I fully agree with the
sentiments expressed by some Mem-
bers opposite that this is not an issue
on Which we should iry to seek any
political advantage, Speaking not
only for myself, but even for my col-
league who has tabled the adjourn-
ment motion, I may say that there
are enough occasiong and enough pol-
licies which will give us enough op-
portunities to take political adventage
of the situation. You can rest assured
we are human enough not to stand
on the dead bodies of those who died
in the accidents and try to take poli-
tical advantage out of the calamity
that hag taken place. It is far from
our mind, But even then why we
have tabled the adjournment motion
for the simple reason is that if there
is anything about which we are deep-
1y concerned and if we find that there
are colossal failures of the govern-
ment on certain issues, then we can
focus the sttention of the government
and the people and the Parliament on
them; - that is why the adjournment
wmotion ig tabled, There¢ is an element
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of censure, no doubt, and that iz the
reason why the adjournment motion
has been given.

We would have been extremely
happy if there was no occasion to
move such an adjournment motion at
all. I would like to say at the outset
that unfortunately our Railway Mi-
nister and our administration have
not take note of the expanse of the
entire problem and the expanse of the
Indian Railways, the constraints on
the Indian Railways which are creat-
ing a situation in which more and
more accidents are likely to take
place. We are having 61,000 route
kms of the railways, and you will be
surprised to know that the ultrasonie
detectors have indicated that 6000
route kms of 61,000 rails in the coun-
try have exhausted their life. If
heavy trains move across those rails—
just ag human body bones are likely
to undergo multiple fracture—then
these rails are also likely to undergo
maultiple fracture. Again they are not
contiguoug 6000 route kms; they are
spread in different parts of the
country and it is very necessary
that the primary renewal of the
6000 route kms. which will] re-
quire about Rs. 640 crores first
be undertaken and the top most
priority must be given to it. That
ig the amount that we require
in the coming Sixth Five Year Plan.
On the average, we will require Ra.
100 crores. That particular amount
has already been made available in
this budget I would like to know
from the hon. Minster whatever
amount has been sanctioned by the
Planning Commission, how much of
that amount has been utilized actually
for the Primary renewa] of the track,
the backlog of which happens to be
8000 route kms.? The constraints on the
Indian Railways are terrible. Eleven
thousand 4raing run on the lines every
day When we are debating this issue,
at this moment, 11,000 traing are run-
ning all over the country every day.
One lakh of people in this country,
among them are the suburban com-
muters and the passangers, travel
every day; and sbout & lakh tomnes
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of freight is carried by the [ndian Rail-
ways every day. Now that is a tre-
mendoug strain on the railways.

It we take up the figures from
1951-52 and compare them with the
figure of 1980-81—I do not know
the figures for 1981-82—we will find
that the freight ag well as passenger
traffic has almost increase by 300 per
cent. These are the wrong figures.
With such a tremendous increase
in the pressure on freight traffic
as well as passanger traffic in
the Indian Railways, it is absolutely
necessary that our safety arrange-
ments, our maintenance, our precau-
tionary measures must be commensu-
rate with the constraints that Rkave
been created on the Indian Railways.
I am afraid those precautions are not
being taken today.

There are certain vulnerable rail-
way unmanned crossings. If you go
through the legal provision, according
to the rules, if there are any unman-
ned crossings in the country and if
they are to be manned, in that case,
according to the procedure, it is
necessary that either the Municipal
Corporation or the village panchayat
or the zila perishad concerned is re-
quired to undertake the responsibility
not only of maintenance of the gang-
man at that gate but also to under-
take the responsibility of the recurring
expenditure,

When our Government wag there, 1
had made a policy declaration. I urge
the Railway Minister to stick to that
policy perspective declaration. Since
there are a large number of accidents
that are taking place at unmanned
crossing, let us decide that wherever
Wwe find that the railway crossings are
vulnerable, in that case, without put-
ting the burden on the village pan-
chayat or the zila or the
Municipa] Corporation concerned, let
the railways take 100 per cent res-
Ponsibility of such vulnerable spots
and try to man those unmanned rail-
‘way crossings. I think if this iz done,
number of accidents can be avoided.
The Minister himself had given a
table in which how many accidents
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have taken place by collisions, how
many due to unmanned gates, all
those statistics were given. On the
basis ¢. that I would l'’ke to suggest
to the Railway Minister that this par-
ticular precaution should be taken,

I am very sorry to find a comment
that quite a large number of safety
procedures and rules are being totally
violated. Take for instance loco-
drivers' condition. It is very neces-
sary not only that because trade
uniong make that demand but it is
for the safety of the Railways that
one driver should not be given a duty
beyond ten hours. It is not merely a
demand but it is for the safety and
security of the Indian Railways that
they must stand fully committed to
this rule. But unfortunately we find
that quite a number of loco drivers
are doing duty beyond ten hours, and
if they are exhausted, in that case you
cannot blame them for accidents.

I have come across in the South
some traing being driven not by loco-
drivers but they are being driven by
firemen. Firemen are given training
to drive the train in emergency situ-
ations. Sometimes gangsters may at-
tack the train, they may commit the
murder of the driver, in that case the
train may go astray, and therefore
some training is given to the firemen.
But that is not supposed to be used
so that on normal course mail and
express trains should be run by them.
There are cases in which I would like
to point to the Railway Minister, the
firemen have been asked to drive
mail and express trains. I think he
should take proper precautions in
this regard.

There are some zones where goods
trains are drawn on the railway track
without any guards attending to the
train at gll. It is again a dangerous
gituation. The Guard is supposed to
guard the safety of the {rain; Guard
is not a mudguard. He iz supposed
to guarg the safety and security of
the train. It ghould not be taken for
granted. This particular suggestion
that I have made, I hope, the Railway
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Minister will take note of and no
trains will be moved without guards.

I would like to point out something
else about the automatic signalling.
In some of the cases even the normal
brake power is exiremely poor.
Traing are being allowed to be driven
without vacuum brakes. I have here
a document which is supposed to be
a vacuum brake certificate. The dri-
ver gives in writing gnd that is pre-
cisely what is the position of the
brakes. While travelling you must
have observed that sometimes when
we expect that the train should start,
when the Guard has given the green
signal, sometimes we hear a peculiar
whistle. There agre two brief whist-
les followed by a prolonged whistle.
By such communication the driver is
informing the Station Master and the
train examiner that the brakes are
not in order; that the vacuum is not
in order, it is not up to the expected
mark and therefore demands that he
should not be allowed to move the
train further. But unfortunately,
even if the wvacuum ig not of the
order and when he gives in writing
that the vacuum brake power is very
poor, he is told, “Does not matter,
take the risk and go ahead” Here is g
document. More than that, I have
come across another interesting cir-
cular and this circular, and I read
out, an interesting paragraph from
that ciruclar. Here it is said:

“Guards should ensure that un-
necessarily time ig not wasted in
checking the thorough formaiions
expecially those which are having
intensive end to end BFC and do
not require any further check even
by TXR staff.”

This is g written instruction. They
are only keen to get increased traffic,
incsessed revenue anq even at the
risk of accidents! I think thig is a
very dangerous proposition. Such
instructions and circularg are issued,
«s. (Interruptions).
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AN HON. MEMBER: What is the
date?

PROF. MADHU DANDAVATE: If
you want the date it is 23-7-1981.

AN HON. MEMBER: After the
Chairman got extension? (Interrup-
tions).

PROF. MADHU DANDAVATE:
Even when I was a Minister, I would
not have justified it at all. I do not
blame the Minister. Whether it is
done under hig Ministership or some-
body else’s, if we come across a
document that is suppored to be
wrong and that is supposed to endan-
ger the safety of the trains, in that
case, that must be totally discarded.

17 hrs.

The automatic signall'ng sysiem
that is operating, especially in subur-
ban areas, has also become faulty to
some extent. It is not the fault of
the individuals, but better mainten-
ance js required. I hope and trust
that this automatic signalling sysfem
will be properly maintained and pro-
per precautions wil]l be taken.

There are certain routes which are
extremely high density routes like
Howrah-Budrwan anq Mughalsarai-
Gaya. The railways have successful-
ly tried the experiment of automatic
warning system on these Toutes.
Sometimes, when the driver s
exhausted, though he sees the red
signal beyond which there is some
stationary vehicle, because he 1is
absent-minded, he discards the red
signal, gpoes ahead and there iz an
accident by collision. To prevent
that, there is an automatic warning
system which is below the engine.
About half a KM from the red signsl,
there is a track magnet. The auto-
matic warning system comes out of
the track magnet and immediately
there is a whistle. Probably the gri-
ver will come to his senses on hearing
the whistle that he has overlooked

the gignal. But if the driver {s
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absent-minded, like the absent-
minded professor, and if he discards
even the whistle, there is a sophisti-
cated warning system by which, if he
does not take cognizance of the
whistle, from that moment within a
few seconds, automatically the brake
is applied and the engine gtops. These
automatic warning systems are
operating on Howrah-Burdwan and
Mughalsarai-Gays sections. I hope
and trust that these systems will be
introduced on the rest of the routes.

I will conclude by referring to
one more important problem on the
Bombay Central Suburban Railways
which is creating not only confusion
but also is a threat to security. In
1950 when the Indian Railways
imported the rakes from the UK, all
the components like traction mo‘otrs
and compressors were also imported.
At that time no perspective planning
wag done. The Railway Minister did
not imagine that after 30 years when
the life of these componentg will be
over, this design must have become
obsolete and that company will not
manufacture those components and
therefore, we would not be able to
import them. Today that gsitua-
tion has come. These traction motors
and compressors are not available
from the UK The indigenous spare
parts do not fit in and as a result,
31% of the rakes have become obso-
lete on the Bombay Central Suburban
Railways. There is danger to the
safety and security of these rakes.
I hope this problem will be taken
note of,

These are the comments I would
like to make. I have taken advant-
age of the adjournment motion mov-
ed by my valued colleague and have
made these suggestions so that; even
though people have died in the past,
at least ip the future, the life and
Property of the people travelling by
the railways will be safeguarded.

«) g xw genagd (few) ©
TR AERT, YE W TATA-NEATS
g, & v w fadw v & fag
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SHRI CHINTAMANI PANIGRAHI
(Bhybaneswar): Mr. Chairman, Sir,
today we have this opportunity to
discuss about the safety of the rail-
ways and safety of the passengers.

The hon. Member who moved this
adjournment motion said that we are
taking these things lightly. But
every one of us on this side and the
Government take these accidents most
seriously and take urgent measures
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to.come to the rescue of the victims,
to fing out the reasons and to see that
agcidents do not occur. All the
Minjsters and all the high ranking
staff visit the site of accident and

e all the necessary measures. W‘e
gresdeeply shocked to find that acci-
dents are taking place and the people
dre dying. Therefore, we have
expressed our anguish and at the
same time, we are sorry for all these
deaths. One has to analyse and look
to the developments that have taken
place in the Indian Railways during
the last thirty years.

17.20 hrs.
{Mr. DepuTy SrEARER in the Chair]

Previously the speed of the Indian
Reilways was 50 kilometres per hour.
‘BS'& to-day in 1980s fRe speed has
increased to 130 kilometres per hour.

1 am grateful to Prof. Dandavate.
He has raiseq the level of debale to
a very high standard. He said that
we have to look ‘to the expansion of
the Indian Railways system itself.
Prof. Dandavate has given some
figures. 11,000 traing are moving
daily. The speed has been increased
from 50 kms to 130 kms. per hour.
We are carrying 6 lakh metric tonnes
of goods or freight and 1 crore of
passenger traffic. We have to see as
wve have expanded the traffic, have
wa, been able to renew all the tracks
ag hag been suggesteq by Prof. Dan-
davate? I would like to submit to
the hon. Minister and the Govern-
mgnt that more funds are required
1o improve 6,000 kms. that has been
really defective. Whatever money
may come from whatever source in
the coming five years, we must see
that the Railway gystem is strenthen-
edr’

I come to the accidents that have
taken place. In the North Eastern
Railway Bagmati Accident took place.
The provisional finding of the Chief
Commissioner of Railway Safety is
that the accident was the result

1903 (SAKA)
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of the disturbance set up on
the train in the wake of the
sudden application of brakes acting in
conjunction with 5 gtormy gale blow-
ing from the left which was adequate
to destabilise the train in that state
and overturn geven of its coaches
which had parted from the others, He
has attributed this accident to com-
bination of factors—human and natu-
ral.

The gecond accident took place on
the South Eastern Railway. The
collision took place between 1 KCR
Goods Train and 33 Down Passenger
Train. The provisiona] finding attri-
buteg it to the failure of the Railway
staff.

The third accident took place on
the Westarn Railway, There was ge-
rajlment of one of the daily Mails. The
provisional finding wag that it was the
result of deliberate tampering with
the track by a person or persong un-
known.

The fourth accident was on the
Eastern Railways. It was derailment
of 2 P. G. Passenger at Patna station.
The provisional finding reveals that
the accident was due to the failure of
railway staff.

If we look to the findings of the
accidents, what do we find? Either
there js defect in the Railway struc-
ture, railway track itself or jgcomo-
tives itself, or there is pegligence on
the part of the staff. Natural cyclone
and gale cannot be prevented. We have
to prevent other things. If there is
accident due to the pegligence of the
Railway Staff, we ghall have to Jook
into that.

Various Committeeg Sikri and otherg
have peen appointed by the Govern-
ment to look into the causes of acci-
dents. Recommendations have been
made by them. Will the Government
try to seriously implement them?

I would also like to point out that
if somebody says that the people are
feeling most insecure to-day in the
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Railways, it is nothing but exaggera-
tion. Accidents are taking place. We
are worried about it and we want to
improve the position.

In 1960-61 the total number of acci-
dents was 2131, The train kilometres
run was then 388.14 kilometres. The
incidence per million km. was 5.5 In
1980-81, the total number of accidents
were 1,013—this includeg accidents at
level crossings and gifferent kinds of
accidents—the tota] km. run was 458
million and the incidence per million
km, came down to 22. I do not
minimise the gravity of the gituation
saying that the railway accidents are
lesg and, therefore, we should be
complacent about it.

The railways are expanding. There
is a total of 61,000 km. of railway
track where about 6000 km, railway
track is gefective, where about &000
engines are over-aged and where
thousands of bogies gre also over-
aged. We ghall have to ]ook into
these circumstances and we shall have
to see that the railways improve.

Here, I guggest to the hon, Minister
that whatever improvements have
been suggested by the Railway Con-
vention Committee, whatever we have
suggested in the Consultative Com-
mittee gnd whatever has been gug-
gested by various Accidents Commit-
tees should be looked into, We ghall
have to look into all these things and,
in the coming three or four years, we
must see that first priority js given
for track renewals, improvements
the locomotiveg and improvement in
the working conditions of railway
staff.

I must say that of late there has
been gabotage, more and more, on the
Indian railways, The Railways and
all the State Governmentg should
take more precautions to prevent
sabotage. Recently, two accidents took
place at Barang op the South-Eastern
Railway. This is what happened in
the case of Utkal Express. The engine
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itself went from one station to anotheg
without knowing that all the

had been left behind. It had to return
back to take all the bogies. All these
thingg can be prevented. All this
must pe taken into consideration
most geriously. I hope, the Railways,
are trying their utmost to gee that the
accidents are prevented and that all
the relief is given to the people who
are suffering due to railway accidents.

With these words, I oppose the ad-
journment motion,
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gara aff oy adifF feqd gy
o oW g fRykd & m &
ag #1€ ¥ aff w0 ¥ 1 ug
o & W3 N oA W oqag 3
A g @Y v § W e
# WC¥ qreit A gEur W awer Wit
S & oug wivd fag A
fasar =1 (577 & 1 T Faqr Y
% ¥ W WE @Y W qr fuear
A wifge, 7@ A wiw % faar
FIT )

WA T5T7 BT HQATT ¥ I@
g1 wod ay f&  oeEefafad
ooy, ¥fFe I mAw gAm
Wi @ faadr wifgs fe Wi s
T REANFTaRATTRE

& wmaR @ wgsr g fa
wiT g A4l 9T syiw ffaw oA
drr e § w7 Ay ¥ v s g
1 a7 4f T ad & fF giead
gt g, afes A a-zdfgat W F
& safra Zx 71 dAfgw w7
frar siwar, TR o7 <o wdY @,
T de dr @ W & ga Reey
fedi & #&maT owr @ gEwy
wg w4t fF qgafy #fea fiof g--
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MR, DEPUTY-SPEAKER: You can-
not expect so much information frem

Mr. Mandal

He was only Home

Minister. You may expect from Proi.

Madhu Dandavate..

SHRI DHANIK LAL MANDAL;

You ghould protect me, sir.

MR. DEPUTY-SPEAKER:
good protect’on. (Interruptions).

I give

SHRI RANA VIR SINGH (Kaisar~
ganj): You cannot protect 'um from

derailment, Sir,

o) ufresTe woaw (o e
¥ owgr & 10 gET &% away §
o zowEy S Tagr B o6 gww
F Fray - wdi A4 ¥ Aiqar
Tgdr § & fFqd 5 v §
#v ga§ & su7 fERre ¥ fra¥
TaaT g AT arRr S 97 e
TEwR & g aw ¢ v sawi ¥
aRg & AT WK AT 4T IAN AT
ax fedt q977 &7 wivagda gy frar
TGT E 1 WM OF FIT FF TWAT
T ARA W7 FqEEd v F faw
qw A, way Wl &F =g v wig
s w@ fear war g

¥ fadza s Tgar g
Yg S Gy a@ gIEHr q¥AT e
T g & wmA sog W w9 i
71 % @ oaqr 4g @l § wg A
g afw @R sog e foww
T WY dww § w2
I A I gHEAT FTHIOCE
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T I A oW | GG OF A
Wt segew do o w69
cewT wfeorra vy get fr oo &w
ag wrefegErg @t feur mgam
t fr frey wwi ®r W AT H
7@ gE-wow fag NE SRAee wff
T 4T | B frart & | ST AT A
wECgur § 1 & T geire AR
g Tuh | S wERET w G W
¥ & ot wiw g SO T agA
fo wa% sm & we WY T
FaT 1 weefeed a@ & fq
st ® & wEm v o & fug
Fedtore R wr o Yo ¥ SdwC
g wEd ww & MO =
oS aw g d <A fear ¥ o
TS wal ®¢ g § O\ Wl wEwa
fage & w3 & o fagre &
war g | g fagre & 9ga IR
FQ@ E | waTC g Ao A OARS
@ 1 woe fage W ol ad
gdedr g wf ¥aW R I9
aft fwgr | fagw ool & aPg
ant ¥ ¥ go @ fwur | e
& W W wHi €

TR weiw & g WA W
%t o feafa ¥ 9% ofsieq 7 A
B oW & A H A I
§ ST W W owgd §, W
& Tl AT wgar g

w! Waw wae (welige) : @
Tt & aR ¥ Wi 58 WA
wad ® fafea ger sovrfas &
& 3#4!#’5%#‘(?[@3‘&3? wfa

e d@nit ft ageqfa & 1 xE
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T &1 g w1 wifgg v @
goewmwt A wwar Reofr sw A
ST ey g1 w0 g | ¥fem @ oW
Tafewar @ & o W o6 w@
T W, KO H WA AT T€ GO
g, wfumt &1 amar &l 92
W, 97 & I TEiT 98 I
g v ug i adi & & ¥ awmw
sor¢ Wi ¥ amd afsqrgut To-a-3a
ag Sft T ® 1 Al T qgr ande
#gt o 1 dEEd ofi ¥ wAwr fw
famr & | st T wfedt agwr o
¥df wfiw gfar ag s & aff
wfim Jasic  g«W wH¢ *® §,
wff wfiw wrar & W grer weer
Far sw@Er &1 Y gw Jw o
Wl A S @ §, 2w & faga
Frowfa @ & w1 @ &, AW
A W midi q¢ A" wTC S
ot Fgar s@r § we Taw sfeardar
ot aadt sl € | ag ff gfwa §
& d%m, oW ot At o -
far feamzfya & Swar @daw fow
W & gRT wfgd wnE wga «
welr & worg & ¥ 0 alt A Aoig
&, W@t & oo o ¥ goeli A
w1 nifers w8 zer st @ g &
dar =t & 1 gadc Wi o0 a@dr
R LSRG E T SR
g W oF ™w g famd e
W W wH oavdr q¥ @ ¥
E garr I U fradk o ol
e A § widfa oot F g
g & I fowre ff T WA
QT qwar §, eavdir wuide Sl @
TRIR aC OF £, T AT W
T T@% §AT q8al §, Yk
TR W W owed &
AHKT o ot o Wl o gt
gt § Wix gwar Wi fowrc WY
® AT TFaT § 1 2w % e weg
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DRE, I I8 wETRIEaAr
wr feare o aa¥ whyw W o
i qgar ¥ | TEF AR @
worat A & g€ A0 wgar §
f* @ sl K @t @
FEYT CRfiEca ¢ gt wT N
g § 1 afz gw 3@ fr fra¥ wadr
g GFC FQA A A Fpad wrer
FQ § W @ AR 9 I T2Ad
w1 oed3 fadett A A A
‘qqr Jam & ag F7 dzar §
gq a@ ¥ fadt @ wifeat ag&
T az fear w0 ff s W
fotadt & ax #edft § A 39
ghdt az wzar w1 wioma T
AT N PE FAH Jar g X

g 2 g B¢ 1960-61 W
2,131 gewd g 4t 1 1961-62
# 1,953 qfzad g€ 1 1979-80
¥ ¥aa 900 gdeard gk & o
1980-81 ¥ 1,013 g¥eard g
waf®  1:60-61 H Wi e
T 388.14 floraq Tz awx
frar ar =tc 1961-62 % 396.15
fatraa fodider gee fFar qareic

1979-80 ¥ 503. 4 fafeaq fodl-
#ree awe fear ar e 1980-81
# 458 fafmmq fedee  awx
frar 1 oY ot g9 w@ ¥ W
fRadt  aforedl & armoE, wd
AT F Araqx  gefeamdt denr
w6 w7 g wf &\ Afwa v way
T A AR g R W
#ft ot oY ¥ e o agwr
tf® o gl ot e ot wn
‘ot w@ WwR w7 fear s
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A I gHT B0 4l T LHA-
1 X afeat 2w & o RaAw
Y F ¥ fgarh § , 73 oA
qE S &) A wd wd
ST wadi §, U A=A Ea-
fea 81 %4 3@ w1 gl W
mfedi ¥ foaar adfas ¥ @A
fodt ot f@ & A ¥ wiw
ureradT ga g % g fe
¥ W o w7 ghead & | @
fad ag wams § fo @& H2Fa
9 fRadt qsstg 1ot @ § 34X
Wi 4 stefi wifge | WA @ AN
W % ¥ us agae (Aodi g
Sa¥ Frdr s swaEqr ¥ W
¥ o az T8 v A aTAT 3@
@ § fror gheam & a7 §
e Qe S, awra fear oA
ok & fage e awe T aF )

qft aga €t IF wAAT doAg
AN F qarhf, 7 I ot @ W §
AW JAAT ¥ 1 6,000 fRdmER
qUT & %) quaR ¥ w§ sfarg
gt wifge | ¥ uw  eqifw
dead  @ERET  wgf T 8§ o |
qg AR AT Fr B § SEwT
qET qAR ¥ gheeor ¥ 4G AT
Agy | Wwx qm AU AT )
W@WH W gea W oA & wiE
8 wies Gqi fear wrAT grar el
¥ Wiy wiifs wg T Wit
&% ¥ aff AT @ dfea A A
TR TR AT A F W A TRT
T FQA Y ff w4 @ wifEw
3% aafy § o a1 waar § o dw
B waw § ) 7 W@ wifeut fiw
afl wad § & Qa1 waar ¥ o
o S Al wAdr | oy ga AW H
W ¥ aw g o W e
AT W AW Y '
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R faesra § fe ga} T ol
W ¥ W g HaE E, g
W 99 ¥ AAr avAe g w07 F
wi ge & @ F gdeam wa &,
“gadl wrEigaAaT X g N
@ o o & fr 2z €@ @i o
q€ arvag I s @ wfed o
BF IRC ¥ qA@T | AN AT -
ad § ag FOr ¥ § N @
wer § fe sz W osw @it
ddxd 1t dear ® @A gy, SN
AEAT 70 FA § S4F TEw

ol

W gt ¥ 99 § g @
T qeqE o f@iw Far g

SHRI XAVIER ARAKAL (Erna-
kulam): Mr. Deputy Speaker, Sir,
many Members have expressed their
concern and suggested valuable gafety
measures to prevent the accidents.

Sir, while debating on this issue
my minds goes back to gome other
accidents which deserve our attention
very much, viz, the accidents on
roads as well. Everyday we pead in
newspapers that many people are
killed through poad accidents. What
measures do the Government propose
to take to prevent them? I remember
in the last Session I moved a Call
Attention Motion and this issue was
debated. Today we are debating
another aspect of an accident, viz,
railway accidents. I am sure all will
be unanimous in their opinion about
the concern of this House on this issue,
Prof, Dandavate with his in-depth
knowledge hag highlighted the galient
teatures of the accidents and the pre-
ventive measures. He hag also appeal-
ed that the Houge should debate with-
out partisan view and give some con-
Crete guggestions,

What I would like to ask the hon.
Minister i this, Having s0 many
accidents what gteps havé the Gov-
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ernment taken to prevent the same?
Hag the Government fixed responsibi-
lity on any particular Department or
the people? Sir, my mind again goes
to some Report wherein the blame ia
squarely put on the gtaff of the Rail-
way Department. May 1 ask the
hon. Minister what action has been
taken against the jndisciplined, irres-
ponsible and culprit gtaff? The House
ghould be informed how many such
irresponsible elements have been put
in jails,

Sir, we have to analyeg the sgitua-
tion objectively. Once the Raillways
was a national pride and a mirror of
Indian unity ang integrity, But is that
the case today with the Railways? If
you objectively analyse you can very
well see that from 1973 onwardz the
indiscipline, anti-social and disruptive
elements have crept into this Depart-
ment with the ultimate aim of dis-
rupting the Indian economy, the Rail-
ways and the life of the people, Should
we toletrate it?

SHRI CHITTA BASU (Barasat):
No.

SHRI XAVIER ARAKAL: 1 am
happy you have said that. I hope
you wil] take that very atfitude while
speaking on the Ordinance as well.

Sir, my submissiong are very brief.
Firstly, the pumber of RPF personnel
should be jincreased. Secondly, the
dependantg of the victims should be
provided jobs. Thirdly, as Prof
Dandavate pointed violation of safety
rules is the main cause of accidents,
the House would like to know who
are those breakerg of these rules and
what measures do the Government
propose teking to impose gtrictly these
safety rules? Will the Government
take steps to discipline those who
violate these rules?

Sir, it is high time that a probe Is
ordered in this whole matter. We
should know whose responsibility it
is—whether it is the responsibility of
the Board or that of the General
Manager, whoever that may be, I
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abpeal t 0 the Government to take a
very stern view of the whole situation
and proceed to take strict disciplinary
action against those who may be
found tg be responsible for these
failures. Whenever disciplinary atcion
is taken we have found that g section
of the trade union leaderg have al-
ways started taking objections and
they come up with the plea that no
disciplinary action should be taken
against certain officials and so on. This
ig the stand which is being taken by
a section of the trade union leaders.
I ask them: Have you got to discharge
a sense of responsibility to the nation
or not? Is is not your own duty to
suggest to Covernment to take dis-
ciplinary action agaianst those who
indulge in indiscipline and violation
of rules? I pose these questions to
these sections of the trade wunion
leaders. If we are to discharge our
duties to the nation and gociety, then,
all trade union leaders must come
forward and supprot the Government
on the variuos measures which they
have taken and are proposing to take.

With these words, I appea] to the
Mover of the Adjournment Motion to
withdraw his Motion.

MR. DEPUTY-SPEAKER: Now, Dr.
Vasant Kumar Pandit. Your party has
been allotted 5 minutes please,

DR. VASANT KUMAR PANDIT
(Rajgarh): Sir, I shall ba very brief
and I will not take much time. The
Mover of the Motion has gpoken about
the number of accidents which have
taken place. My hon. friend Prof.
Madhu Dandavate has also spoken and
he hag pinpeointed many facta and
brought out many points which should
have been taken into account. Now,
Bir, large number of such accidents
have taken place during a short per-
jod resulting in many deaths. Such
incidents gave an apportunity {0 the
Railways ag ‘Minister of Accidents’,
Sometimeg in your own party. people

call you, ‘Minister by Accident’. I don’t
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know what ig the truth. But this role
of modern Yamdoot which your De-
partment is paying is really very de-
plorable. .
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MR. DEPUTY SPEAKER: 1f you
want to put it correctly, Dr. Vasant
Kumar Pandit, you must call him
‘Member of Parlitment by accident’
because he was not elected as Minis-
ter by the people.

DR. VASANT KUMAR PANDIT:
Now, Sir my main point is this: We
cannot call thege as Accidents due to
Acts of God; but these are all man-
made accidents. If there is sabntage,
you must go into the root of it and
whoever is responsible for it must be
punished sheverely. You should take
strong measures against such pers
whoever they may be. But, by and
large, we have found that these are all
accident on human beings, -reated by
human being or caused by human
beings. A human being somewhere in
the Railway Department can be found
responsible for it or a group of per-
sons may be found responsible for
jt. If the hon. Minister had come
but with concrete suggestiong how to
replace out-dated rolling stock and so
on, we would have understood that he
is seized of the problem. The low main-
tenance or declaning maintenance of
rolling stock, out-dated tracks and
low maintenance lack of efficiency,
shoddy working of workshop staff’
and utter negt of track survey are
alll some of the causes which are res-
ponsible for these types of accidents.
We would like to know this from the
hon. Minister Have you got any time
schedule whereby you would be com-
pleting your track surveys? Have yow
come before the House at any time in
your Budget tpeech say.ng that these
are the tracks which are out-dated an
needed replacement immediately?
you have not done that. Have you
said, these are the tracks which re-
quire replacement in 5 years, these
are the tracks which are good pre-
sently, hut will not last wery long?
Have you done that? No, you have
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never done that. You have never
taken the House into confidence.

18 hre.

This is not an ‘Act of Almighty’.
But the All-Mighty’ people are gitting
in the Rail Bhawan. The General
Managers and the Chairman of the
Railway Board are All-Mighty people.
For the last many years Railway
Minister hag changed within, short
intervals. What they do is when a new
Minister comes they find out what ex-
actly is hig line of action. They try to
know whether he wants more number
of tracks, new trains, fast trains, pas-
senger amenities and his other fads
which please the Minister. It is unfor-
junate that Minister do not last for
more than five years. Even my very
good frieng Professor Madhu Danda-
vate had stayed for about 2-1/2 year.
Panditji was there for some time and
now Mr. Pandeyji hag come, So, these
thingg play a vital role is changing
the tactics of the bureaucrats. Umu-
teen reasong of political pressure as
well as financial constraints are given
and they manipulate thig in order to
please the Minister. Thege bureau-
crat gods can never be frank and out-
spoken and call a spade a spade.
They do not give priorities for repairs
and maintenance, Thereore my sug-
gestion is that a through survey of
all these things has got to be done.
‘We are not in the old-fashioned age.
We are now in a modern gophisti-
cated age where instrumentation has
gone to such an extent that thous-
ands of kilometers of tracks can be
surveyed within a short time by
means of supersonic fault-detectors
electronic fault-finders, Ten years
back we had the difficulty of survey-
ing a large distance of tracks.

My friend hag said that he ig doing
his best. But I personally feel that
the railways in this vast country
should not be treated merely as a
Government Department. I would
suggest that an  independent “All
India Raflway Corporation” should be
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formed. Then only the political in-
fluences, ministerial overtones
po]it.cal pressures will be avelided
Otherwise, the bureaucrats are bound
to play under two pressures, namely,
political ag wel] ag financial I
would therefore like the Minister to
apply his mind and appoint an inde-
pendent High Power Inspection
Agency to examine the tracks and re-
port the matter either to the Minister
concerned or to Parliament, so that
we know exastly where we stand.
There ig np need for political criti-
cism about this. We are honest about
this. Everyone ig concerned about
the loss of human life.

Sir, one more point. I have found
that several posts at the lower level
are lying vacant for so many years.
particularly in the departments of
maintenance and workshop and staff
at stations. While at the Class-1 cadre
several new posts have been created
recently previously there used to be
two General Managers but now we
find 4 or 5 General Managers in the
same Department- at the lower levels
the vacant post have not been filled
Will the hon. Minis'er kindly tell us
how many posts at the lower level,
at the workshop and maintenance
levels are lying vacant? This will
nail the truth.

Several times our experience,
while travelling in the railways, is
that every coach and every wagon hag
the “date of returm” written on it.
Now, there is no mention of this
“date of retrun” For years the wag-
ons or the coadches have not gone
for repairg or for maintenance or re-
newals. This is an aect of grosg negli-
gence and therefor I would beseech
the Memberg of this House to come
to the pgripg of the problem.
You should tell us where exactly
your limitations are and find out
such machinery and chalk out your
programme for some such action so
that we can avoid such accidents in
future ang there should be no oc-
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casion to discuss safety
and a multile accidents
we ate doing today.

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF): My
Deputy-Speaker, Sir, I appreciate the
anxiety and the concern that was
expressed by all sections of the House
about some of the unfortunate rail-
way accidents, More emphasis has
been laid on the accident which hap-
pened on the Bagmati river due to
storm and the controversial.. (inter-
ruptiong), We have very patiently
heard; let them allow me to
have my say now.

measures,
together as

This is not the first accident of its
kind. Since the year 1924 upto 1978,
there have been 14 accidents due to
severe storm., It is not a new phe-
nomenon that has come forth all of
a sudden and which has brought sur-
prise to our friends, On this very
North-Eastern Railway there have
be=n four accidents (Interruptions)

SHRI NARAYAN CHOUBEY. rose

MR. DEPUTY-SPEAKER: Minister
is only intervening, you can speak
afterwards,

SHRI C. X, JAFFER SHARIFEF:
What I would like to make clear to
the House is that we are not anxious
to hide the truth. I can understand
their concern about the accident.
The most unfortunate part of this
whole tragedy is the location of the
accident, If it would not have taken
place on the river, which unfortuna-
tely happened, and made difficult the
salvage operations, perhaps this dis-
aster would not have ©been that
serious, Unfortunately, this accident
took place on the bridge over the
river and thus there were more vic-
tims of this accident, Shri Dhanik Lal
Mandal, who was a Minister in the
previous Government, has given the
figure of victims as about 3000. What
are we going to achieved by hiding
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the facts? There should be same ima-
gination, imagination nearer to truth,
but this is far from truth. I cannot
understand this. . (interruptions),

SHRI DHANIK LAL MANDAL:

Five bogies are still in water ......
(Interruptions),
SHRI C, K. JAFFER SHARIEF:

The seating capacity of the various
compartments of the train was 68, 30,
68, 52 68 and so on. Among many
of the hon. Members who are present
here, Prof, Madhu Dandavate who
has been the Railway Minister, can
understand the position better.

SHRI G. M. BANATWALLA (Pon=-
nam): It is an aspertion on the
Members of the House and it should
be struck off the record.

SHRI C, K. JAFFER SHARIEF: It
is not an aspertion on any Member.
I have got the greatest respect and
regard for my friend, Shri Banatwal-
la, who has got lot of knowledge as
also others, I am not disputing
that What I meant was that as Prof,
Madhu Dandavate has been Railway
Minister and has dealt with all these
aspects, he can appreciate this better.
Even assuming that there were
passengers on the roof, it cannot be
to the extent as Mr. Dhanik Lal
Mandal wanted to exaggerate the
figures,

o gfaw wEwew: & qoar
g awafy wd @ o wg gHe
g T 9T 9w F awdy ¥ feq
;«-f FE BT TAEA g, T4 THT
'

MR, DEPUTY-SPEAKER: Please
listen to him. Kindly allow him to
speak first, Then you can dispute.
Their version you must hear,

SHRI C. K. JAFFAR SHARIEF: I
am surprised to know about the furore
at the Adjournment Motion. Owr
esteemed friend Mr. Jyotirmoy Bosu,
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for whom we have all respect, at-
tempted to give the description of
the conditions of the wheels and the
rolling stock which has gone into the
river. I don't know when he went
'into the water and got the conditions
l‘surveyed. Sir, I can understand a
train from the originating place or a
place where an accident has occurred
and it is on the surface or at a termi-
nating place, when one can go and
examine, but not a train which has
gone into the water, I don't know ex-
cept Navy anybody hag taken the
risk. But anyway someone might
have fed the information and he was
there to observe,

Sir, many friends have taken this
opportunity to highlight the wvarious
aspects, the need for improving the
entire Railway system. Mr. Madhu
Dandavate has said about the track
gondition on which there are no two
opinions, He has spoken about run-
ning kilometres, the route kilometres,
the tracks which has to be replaced.
Sir, the Minister for Railways in his
Budget has very clearly mentioned
that it is a rehabilitation Budget. We
have very clearly spelt out that the
allocation that we have got is not for
new lines, but mainly for replace-
ment of the rolling stock and also
for renewal of tracks. Sir, the progress
is being maintained, Sir, the alloca-
tion in the previous year was about
Rs, 70 crores; this year the allocation
pbout the renewal of tracks is about
Rs. 110 crores, it I stand corrected.
Tt shows the clear mind of the Gov-
ernment; how anxious we are in im-
proving the gystem,

Sir, many of the accidents have
been attributed to human failures,
Two contrary approaches have been
seen in the House—On one side lot of
sympathy for the workersg and on the
other side they want the Management
to deal with them. And the Report
of the Investigation also shows that
it wag the human failure for which
again they say it is a case of the con-
ditions under which the workers have
to work, Sir I fully sympathise
their ¢onditions, Afterall we are
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human-beings. I come from an
average family and I do have sym-
pathy for our workers. It is not
that we want to rule by Danda, but,
Sir, discipline is essential, If you
have {o improve the productivity, if
you have to impiove the economic
situation of this country, discipline is
if utmost necessity, You will see,
Sir, today this morning my friends
boycotted when compllments were
being paid to the scientists for the
achievement of the APPLE, They
never had the courtesy even to sit
and appreciate the achievement of
our scientific development. I don’t
believe in victimizing the workers.
But things should not be done at the
cost of the nation, und certainly not
at the cost of the people. Where dis-
cipline is necessary, we have to en-
force it, Where we have to pat them,
certainly we will pat them. We will
go one step more than you. We will
be more anxioug to protect the inter<
ests of the workers, We don’t believe
in slogans. (Interruptions),

I would like to submit with all
humility to this House, and through
this House to the people at large,
that it is our earnest desire to im-
prove the system, and to see that the
people of this country enjoy a safe
journey to their destinations. We
require the cooperation of one and
all. We require the cooperation of the
workers. It is not merely enforcing
discipline on the smallest worker,
Action has been taken against about
105 officials for varioug accidents and
failures. Most of these 105 are not
workers, but supervisory staff, ie.
people who are responsible to  look
after things, and for supervision of
traffic and rolling stock, Action has
been taken against them. When we
have taken action against them, it is
very unfair to attribute motives to us,
that we have not been fair to workers,

We talk here very highly about
the workers., When we talk about the
welfare of the people and about im-
proving the system, let us not forget
that we should not talk merely for
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the purpose of attacking the Gov-
vernment., Let us not talk in &
manner which will bring down the
morale of people who are trying to
bring about improvement in the econo-
my. That is very important,

Where does the money come from?
Money comes from the efficient runn-
ing of trains. I know that our freight
movement is going up. Revenue is
going up. Somebody dpoke about
speed,. We are not running the trains
blindly. Mr. Dandavate will vouch
for it. Where the track is bad, speed
ig cut down to that extent. We have
got super-fast trains. No accident
hag taken place with regard to them.
They have the maximum speed.

Accidents are most unfortunate, No-
body is happy about them. Neither
we are happy, nor the hon, Members.
The Chairman and members of the
Railway Board, the General Mana-
gerg and the smallest worker in the
Railways—no one is happy about
them. It would be the anxiety of
every one—of management and of
the workers—to gee that accidents are
avoided. They have the efficient
functioning of Railways uppermost in
their minds.

Our friends will again have an op-
portunity to speak on the ordinance.
At that time also, they come out and
distinguish between responsibilities
and rights. It is not good if you
think of talking about the rights and
forget about the responsibilities. The
workers should be told about the res-
ponsibilities, and then about the
rights.

SHRI RATANSINH RAJDA: Is the
hon. Minister speaking on railway
accidents or about the ordinance?

SHRI C. K. JAFFER SHARIEF: I
am meeting some of the arguments
that they have advanced. We do share
the anxiety, apprehension and the
anguish that they have. We do share
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them. Our effort wl be to see that the
passepgers Wwho travel do so very
sgfely from the starling point up to
their respective destinations. In this
great task, unless the willing coopera-
tion from all sides inspiring the wor-
kers, educating the workers is com-
ing, it will be very difficult to achieve
the national objective. 1 am sure, the
House which has expressed so much
of concern, will not be failing in its
duty and responsibility towards that
end.

MR. DEPUTY-SPEAKER: Shri
Narayan Choubey, Your party has
been allotted four minutes, Two hours
and 30 minutes were allotted for the
entire discussion. Now we have ex-
hausted two hours and 20 minutes. I
will ask your permission to extend
it or adjourn it after two hours, be-
cause the Minister has got to reply.
But, anyhow, everything will be over
today.

SHRI NARAYAN CHOUBEY (Mid-
napore): When the previous Chairman
of the Railway Board had to go and
when the new Chairman, Mr. Gujral
came, there were several applauses in
this House by the Members of the
Ruling Party. We are not concerned
with the advent of Shri Gujral as the
Chairman of the Railway Board. But
there i no doubt that the accidents
on the railways have been increasing
since Shri Gujral has become the
Chairman, Whatever may be the jug-
glery of words, the accidents have in-
creased and all the memberg even
from the Ruling Party do feel that
they cannot hide the facts. I would
request the hon. Minister to answer?
my points. Is it a fact that now the
speed is first and the safety rules are
second? Is it also a fact that pre-
viously the safety rules were first
and the gpeed was gecond? 1Is b *
not a fact that the safety rules @
being violated day-in and day-out at
the order of the Railway Board?

Recently, on the 16th July, there
was a big accident in the Balespur
Diviston, Is it not a fact that the
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driver of the same train, Mr. Chir-
kute, had given a memo to the Sta-
tion Master saying that the brake
power of the train was not sufficient
to run it safely and still he was com-
pelled to run that train? Why are
the safety rules being violated and
are given a go by? I am from Khar-
agpur. I am amongst the raflway
men, My family members work on
the railways. Is it not a fact that you
cannot repair old locomotives proper-
ly? The old locomotives which were
running at 60 km. per hour, now the
officers ask them to run them at 100
km. per hour at the age of 30 or 35
when they could not even run 60 km.
per hour due to safely rules 25 years
earlier, Now you compel them to
run them 100 km. per hour with the
result that there are accidents.

I can challenge this. The tools in
all the factories which are given to
the workerg are very old; they are
outdated. Many workers in the loco
sheds have to buy tools from their
own pocket money. You cannot sup-
ply them these tools even. And then
they work. You come to Kharagpur
workshop and I prove it with facts and
figures.

The number of traing has increased.
The speed of the trains hag increased.
It is quite good, The number of rakes
hag increased. It iz quite good. The
traing have been elongated. It is
quite good. The platforms have been
renovated. It is quite good. But
have you increased the number of
workers? The number of workers
has decreased. What about the offi-
cers? There was only one GM, Now
there is one GM and two additional
GMs. There was only one DRM,—now
one DRM, and three ADRMs. Al-
though the officers are being posted
there, they have no table te work;
they have no telephone, but still they
are getting the pay. But the number
of workers is decreasing gradually;
their vacancies are not being filled up.
Heneq Railway jobs cannot be attend-

ed properly. Defects remain and
cause gecidents. I want to put a
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question. Why is it that at the age
of 68 Mr. Menzes had to go and why
is it that Mr. Gujral has been given
extension? What is the reason? Why?
What is the standard? I put this
question.

Really, I am very glad that our Min-
ister of State for Railways says that
he does not want to rule by Danda.
A very good proclamation. What is
the reality? Danda of 14/2 js hang-
ing on the head of railwaymen, How
many workers have lost their services
in the year 1980-81 by rule 14/2? Will
you give the facts and figures? Even
for small things you are applying
Rule 14/2! Now, take the case of
loco-men. A large number of them
have been gacked under rule 14/2.
A connivance has been made for loco-
men. It is said that they are made to
do ten hourg duty. How is it? It is
from the time when the wheels have
started running. Suppose, I am going
on pilot duty from Kharagpur, you
ask me to start at 10 pm. I catch
the irain two hours later at 12 p.m.
The 10 hour duty starts from 12 p.m.
and not 10 pm. It is not fair. Actual-
ly the loco-men work more than 10
hours, and you only expect ten hours.
Thig is not justice. Here I also beg
to submit what old workers of Khar-

agpur workshop used to tell us five
or ten yearg earlier. I have no figures
as Mr, Dandavate has given. But the
experienced workers used to say that
the work in the workshop ig not being
processed properly. There is negli-
gence from top to bottom. That is
why various accidents occur. You
will be ashamed to know that in
various loco workshops there is no
machine—what do you mean to gay—
for lubrication—putting grease. You
have no machine for lubrication in
the engines. I give you the facts. In
Kharagpur for the last fifteen years
the machine is not operating. They
work with hands, and have to put
grease with their hands.

MR. DEPUTY-SPEAKER: Please
conclude,
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SHRI NARAYAN CHOUBEY:
Lastly, the Chairman, Railway Board
recently had been to Calcutta. He
did not travel by train. He went
there by plane and came by plane.
Why? He is afraid of travelling by
train.

AN HON, MEMBER: He does not
want to take the risk. (Interruptions)

SHRI NARAYAN CHOUBEY: 1
suggest that the Railway Board
should be abolished. Down with the
Raiflway Board! The Chairman should
not be given any extension, Further,
he has become a Chairman for acci-
dents. Lastly, I submit that as our
friend Shri Jyotirmoy Bosu has sug-
gested, please appoint a Parliamentary
Committee to go into the details. The
guilty must be punished. I found that
in Gujarat when an accident took
place, four gangmen—poor Adivasi
gangmen—were punished. Such things
will never improve the situation. 1
suggest that the Parliamentary Com-
mittee should be accepted and the
same ghould go into the details to
study the causes of accidents.

MR. DEPUTY SPEAKER: Hon.
Members, two and a half hours were
allotted for this debate. We have al-
ready completed two and a half hours.
I am very sorry to state that no hon.
Member sticks to time factor. I can-
not help it. Many Members from the
Opposition have participated As for
the ruling party Members, the Par-
liamentary Affairs Miniser has agreed
not to press their members to speak.
Therefore he hag agreed, Shri Venka-

tasubbaiah has agreed...
(Interruptions)

SHRI P. VENKATASUBBAIAH:
You do not allow anybody now and
let the Minister start. (Interruptions)

SHRI RAMAVTAR SHASTRI: You
do not say like that,

MR. DEPUTY-SPEAKER: Now,
three members from the Opposition,
three minutes each. Three namesg are
here. I request you, three members
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to speak for three minutes each.
Then the Minister will reply.
They are, Mr. R. P. Yadav, Mr,
Neelalohithadasan Nadar, and Shri
Jagpal Singh, These three hon. Mem-
bers will simply speak for three min-
uleg each,

Then I will call the Minisier. By
7 we should try to finish.

SHRI JYOTIRMOY BOSU: 1 have
the right of reply.

MR. DEPUTY-SPEAKER: Yes. Mr.
Yadav.

ot Y@ ST R (TEI) ¢
W@ HarAq ® WX gHEAH #}
Hag Tg e ar w8 wioaafes
gl et gag 17 & HIT qarEe-
97 3§ WY W T FE T B
X geAr g FT AT 93X F) AT
St 1 @k g B 9t dmw &
FI¢ 5 Fr ¥ g fawre wd
foqr sir w@r & 1 a7 wIYOOT § R
gr far F 7 € I gEen @O
& ? qfF gva A smex eEsd
& § g FiEey WYT q@T 99
T A@ g & g Il gwdde
9 WAT ARAT § | ¥ ag a=-
foend? & fr & 3@ % @ wrar
g | ¢ §7 wAedyy awaer Fav
S T R AT TE 4 | FJ_AETE
WY WO § & 51 do W

¢ frd | qedde ¥ T @
WEARqT q¥ T qFT §
el § Wt war g owegt
g for wg ¥ Wy @
g Y wa N & AW ¥ o
2 froag 3is & fs O #r g
wrf @t Wiv 7g W IF g fF A
F A W JAAT AW | W qTg
& &5 @y fra o gfe 9 et
¥ AN FT gF FAAR 4T ¥W ARy
g et g€ 1 W wnft W AN
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for sedT 90 | FEq @T & AR
7 § ag war wur 1 X wgwr ¥
At wgwa w1 fagre ¥ 9 zARH
&1 qrAeTd gt § | & gt & war
g | & ¥F I uqfefqaw & aa
qgifer ff | oF & ag A faad
AT GAEAgT ¥ TAEAET B AT qES
q | w3z wrdr faarg w1 o@wg 4rd
15 arera qifeat 99 §F o1 vE 4
AIPETYT @ A AR A ATHC FHIX
Iy §, g0’ wIel FI AW §
Tt o1 ® ¥ F N Ay
¥ gqr w3 WE FY 06T §
Y wEa F ARl afl F A
ar a1, mE F Iy AT wwg AN
wRAT § WT @ qEy & A A
FAY §—

MR. DEPUTY-SPEAKER: He
should conclude now, Three minutes
are over.

SHRI R. P. YADAV: 1t is my
constituency. I have got a right to
speak. Please allow me some more
time,

MR. DEPUTY-SPEAKER: Try to
conclude.
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T gawr P oft Wt €

gy wg frar & 5 ®F ar ag

fm § W Wt o€ ag W G

T 9fFf o & wer TARmd
T R

g & 97 us wrar ¥y 4
dfag aroem fasr o & ey
§3 wrar q@ &t sefeerd ¥
g AR 1 T R W@ =gr
gAT &1 HIT 3G | AYHT 7
F7 AwG gRn fF wradr
FqaEr & a9 ¥ Fda oW
g7 & fal arew gwra @Y
g HWIC oF 9 o IWaw Ay
AT §F SAA1 15 fAu w9
FrEr agf & W 95 arsw 97 JqIT
wers foed wifgar ® word o
g | 9 gt ST GurEw WK FEEA
FERX H FE orRT adf § | A4
¥ WY ¥EEd Agh a9 ¥ I FEAT
ar f& ag Tx ¥ Tww =W @
T §, W wAr ¥ oW ¥ Wl
Tt & 1 afFT wa I B fwar
ﬂmaﬁ‘faﬂrg‘ﬂ'mgar&‘gq@'
RN Ty frar fF gax ard s
fagrd & 1 & s wgar g fo
w1 @l fesd qrge fawrw q § 7
T At 7qd A wA gT AT sEA
7 gq & saw) fasrer o @wr &7
gl gk W welr s 3w gfraA
dree ® § o gmaw T s
® ¥ AET oz plewm ¥ ot ¥
wEN AT ATy @] AOF A
THT Fg A4 HAY ofr ¥ wg fomr
f& widi fesal w1 g ¥ fasld
# qvg Ier &< & foar | gror T
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g v aesfeqri & o W
& W § ot f& Ty AR
¥ oo B

MR. DEPUTY-SPEAKER: Hon.
Members, if I am nat able to give
time to those Members whose hames
are with me, it is because other
Members are taking more time.

it A s am: & gura
B FTQE X gwFT ]
AT | qGE I A T T A F7T
o Afern T@w F gew g w0
¥2dy qdarw e, WE A
F oy AE @ o o g ol
I Jva gerAr Aifgd, | Oaw-
I3 AT WTE ATEE 9T AR W®
§ 1 ufz aaw ¥ WA o Sunke
g @i & ArEREY #) gy §
a ug waws g & ow -
Hed #A d3d W grd |t w®
qAdT F WTEA W oGy |

ot ferra vt (wie) : SuTeTE
oY, ¥ ugenr fowrae @ ¥ YA
a¢ & fr & ga urdf w1 3w § oy
qxeT AT qag ¥ ¥w § Wiy
GTATAT WWF 4T AR & Ay
wdr T =t @ e owew W
I T AT A § fowd weor
g% gRaT anu & T W | wR
o W FT &7 a8 ¥97 fadaw g

ugl a7 3 /Y 7 ¥ e ot §
AT BT F aR H, w g qy A
mgargrg 5 wwr wwe W
drir¥e ¥ folr Sam R F o
& W Twd @wre s § o afer
o craﬁ:aamﬁrmm
gt A foar war | o wy awore
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T Fr qie foer g ¥ ag
ww AT § 1 & o qEw WA wwe
wrar § 1 ¥ qear g fe aade
9 oY feadft I gw M H g W
faerft v 2w & ange @ Wi WA
g & 7 o St wr &F G W
wF § 1 il e fraew § fF et
o1 wfew Wy faur w3 X waw ¥
*7T T g & i ww F e wikw
feur w3 ot B 3 goled aw @
wiifs defufmm # frdmd @
e o) w1 g ) feed @ g e
A AUEA & | A 800 TAF AT
fargu §...

T Aat (st ¥Te wi®) ;- ow oY
qTt WA HE 8, HF F e Y ¥

ot favemry vt dfawr F ¥
w0 7Y § | wroE ot s & Y e
@A @ WYAT FrRe AT Ay §
foraer gz fawar snar fedr ) fee e
wrig ug & 4 cefafre v e
¥ ey &, & fraew wor S
g fv & miwr 3 fraffee g st W
frater-ga % & sw-9F7 40 T
W wEd W § I ofer
afge el W @em feeer g,
T W o gw & ) & frewre X
@ ¢ fr agt a7 wew 0w & o gufv-
¥ grm Wi, fov oF fedomer ge-
e & T Y wa g o w;o
oo a1 g% wiw & fendde Wik 3
m&omouﬂot“fﬂﬂﬁw
aré % emefadf W waft §, dfor ¥
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sefal Y & g R T CH W &
TR ¥ wrafal # ot § ) ownw £
T 7 § i qeard sfasfat s
T aEt wrx W% o sl o §,
Sr * g, quradEre TwRA A
S Ay A & St wear s &
freqe wedft sy ? ag W@ a@
FTOT 1

JAEYT  WGRY, HR «AfH W
wg o Rt §, aeaar & o3 aaor 2
FFAT § A T8 S FY e W T gow
fe @i ot &Y gl €, wHF Ao
wuw AT q9Ag q, A A& wT  wwqr
AMTHT 4g QT §, TG feTe & g
WrEAT FTEAET A A &, T
WATT & W & Qe -
watal g7 gaEr qE wOr § fe-
AIATEANT W QAT G | 7
TaF S e FTOT §, W FTIOT Y
g1 awy & ¥ 9% oo a8 Fvar )

g gl T AFW §, qvwd §
W i farar & agi & Frwam
¥ dgg faoram & of & 1 & e w0
g fr o ¥ g@ gEetdie qe &
femw & W7 gB-35 @@ @9
AT AT T A B G FA AT W
w1

st weaw Tag wow (wiwwr):
IYTERH TERT, TeH A6T F 7 et FT
fore fear v 4, afer wx ga
X s § o qRide s 8, 1
frgem & Wt MY & F fowe
faar v &

T qaw &7 afowr 7 g qrf g,
fow waa @ ¥ ¥ @ qaw F AW
o Xor il ey ofy wrer aggeolt
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wTEdt 4 | IER UF TR v e
TR QR I HATH F gorr % fear v,
fr oS TF-H-OF wEATd agdr AT
@ § W Cefitrgu ¥ Awd
graT gt oT TEr & Wi S W FR
X AT, IAH AP Ay A AT
@ & | 3 warew ¥ S w1 F7 a|r
Tgr ZAT §, Y gefedi oF w1 w7 §,
IAF AW FT T T T F G ATT A
witen (o @ g fF ¥ werww §
g%e g FY A FW FA T A
gfusl & Sawr F@Er W AW
qgY 7% F1O07 § fF wror gadt g
gt & | 3|y @ S weli @ &, ST
Wt feer wv syrar &, e oo & T At
et 9T gar Ay &, I gHr
i g

ag T OMYE wawa g ! oW
qET A3 FT AFY , W ¥ wafaat
g & ¥ o oAt g7 & o AT
ﬁ,miﬁ'%ﬁw&eﬁﬁﬁﬁ,wv
TEeT g WiT dvgl-dwsl @m AT
17 39F AT WA HaOa I GO
7 O, ¥ € FEA ¢ fF g aga
q9BI @ § WY AT q@X A0
&Y & 1 291 FY "W 9T 7 T 9H,
a7 g€ o€ 7w OF W F4-
il & wedly # gT 4 T 9,
3¢ *Fa q® TV § | 9W FT FAY
¢, wofd swrsaw wika, & mw #)
gae & g fr 1= w1 gma fean)

o Het (ot v otd) ¢ SuTHE
AEIET, ¥ 4@E ¥ Igo-r N o™e
g€ & WX I g FTH wEey SO
Y § | GEIASAT A TE F—

faw fra +fed, winty gfe o
wafed o quandiz sww w8,
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TEE  FIT HgX A9y fawy
g

(sererarver)
xant fxfes #fay, fres adt sfgd

oF qar arg o wgifida &g
Fgr, 9% wreAw A0 § 7 AT @
WASETY 7 o | gF IR ATAFTY
1 @il w2 57 are o w4
1978 ¥ g HiH<y TR a4, 1962
H € BALT qAT 47 AT 1968 H #(G
X & aA4r 47| ¥ 3 FAfexi A g A
TAT 97 W & e | 1 o wifed
FAET 1978 ¥ FOI—dIFT FTHE,
IFHI LrFAeweT AR AT & 1 & oy
Farl e samar @ satar JOEdEwRT
&t i fear war 1 afrang g fa. .

g% ArRe weer : gfeadza @t
® &

=it g gt : Thrgdzg A A §,
wfs frad gear ¥ ogy €17 9, <93
52 TREE ¥ &1 I § 1 (sAqarT) A
sy dr e gar

AT GIF WEAGAAN: 7WE qT-
§2, 9€ T—-1, T JaFew:
qE ¥A—118, TE T—412 | A
Aritww a9 frg aq a1 qnien
qFde gT & 7 § € qT—110 WT
g z—225 | ¢ ana A § fe ot
Qwifterr wre & § ¢A € 08 gu &
W7 grreie Al gT & | Mo FwAd
aedis G f5 age A Jdeasww
AT gu § W TRT WET § AT
(s70ma) #A TFT FT A
dvzg oy ferd A ? (suaemw) A
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g7
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StqTR, W WY gadEr § ofEadza
w7 3 § 1 By wg ¥ Ifasy A
EFAAT adi A FE E R T @
FAA BN TFIT F2 | 00T F 0F9H
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gy w3 wmFE § ! vafg ¥
OF SHFTUT AT TIq1T A7 F AgAr
TR (sraevw) & &t
1 R YT g 1 § W A B
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wreer Ygaifafafedt #0 & + & way
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T qrar A g 1 & Swwe g
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&, 48 AT g g

T 7 oF grfaraT FREr T
& o Y i@ Jyviafae ¥ oo
¥ IR ¥ N W 79 §, F §F 9%
g & w1 §; Rrra-ARae ey
g wifed, ¥ wr T fre® O wifed,
W fear O wifgd, fefar frad
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o wfed, fedzamom 4@ @,
¥ gl X o grd T wEa § Y
#Y € § | i NfeT g gl § A
37 % Hifer w1 ¢ § e 9w ¥
qYer TEW FAAT |

Z8q A1T FFANT ARAM §——IC
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wafag & g9 avs wafig § 1 a8
aw gt & v gad dww wed At
€1 61 g Frat drer § & 5 g7
gl feme £, e 6 QAT FgA §, 39
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FAT & F0 AT & & F
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W # G0 B AgAr WF .

(vrzaw) ... w& @I g
coo(vraaa). .. drad qw #F
Fff aw ¥ ... (e(waw)

25 gAT gardy w=w §  fawg-
g ¥ g & & w0 Q@ gAY
AT wET waT § 1 & I% =g
fn dor OfF 7 =T FEr WA
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3 frdft § 1 @ xd w1 w3 ow faw
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¥ qre wdf R aqiEr T ST
2 zafag %7 w31 § 5 25 ga
T AT § 99 F g @ gAe
T gET g | 9T dqdeEe g
R wWART § 7w W
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W 65 TN4T gq e er ¥ W
§ A 3¢ W qwE sqA QA IS ¥
g w9 W gasc gar i fw
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o T g7 g X AT W BE
gfes &t vk g a= w7 &F}W?
Wt % ifeE A g wE o wdre
fer Wt #3 =R ? Wi e
W A 97 A ) § Oy
waq ug & & fv gaddoe e
Y Ao FT @ § )

There should be a complete coordi-

nation between freight traffic and
passenger traffic,

afae few . *T g @G,
FATY g @y wz few € & A
aramdr frast 5 agdr Farard w2
¥ Y gW ATET #T gAY qFy forar
g

g W% UREI® #1 A9 §
1960 Y- FFV WA oF T P
AT q1H g, SEF! WY 3@ a1 I8N
¥ AaTaw gRfEey oE § 1 (sraww)
afem & ug weer wigam g f5 oY
wead wd; § #Hv S g qenoar
T € § vaw fag &% FEr
aFdTe g § W gW Sgwr wTor
e & ' & SER wT IR
g | s WA A wE AE,
& fagrizr &1 @y @ g, fagre
F o s & X wodr qvg A JrAaT
g | (vawwm)

SHRI NARAYAN CHOUBEY: Are
you following the safety rules?

oft e ald: FET S FTAg
T aF qER At g (swemm)
weamare W avefe w faga
wedt g ¥ wAa § owifw &
fagre ®1 vg7 a0 g 1 S_WTHE
¥ A weAr W & Sud A
¥ wiwge, do7 afr Feld wr€ &
6-8-81 %t ag ¥ aw@ firlt
ot fr fafeferly fe® 31 w
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fod & w wawr ® fIw TR
g I FRW I I §— vgar
srr & “gm AT aeht sl
WIT FET FTOU § AF | (w0maww)
i wgd § fF dw At we W@
T & gomT #qr g /fET & wroey
TF WL qqarar g o (wewara)
ag e sy Wd gt =t
g oifs cfages fearddwe #1 wwgT
& & claqaw feiéd= & wevda
BH FG g | B CFHEE gar
2 @t wfaes, ysdr sifs ofacws
ferdae & wexda §r & gasr
TREd Frai g | (swwamw)

#nq gad a gFA-%F a8 SR
) wfawr A fF v fevr w
ardy % gear X qf fead s
¥ fewz werd ot awefige ¥
qIA[ AT q¥ 14 W §. ..
(wraax) .. o Fewid ®T q® woaw
g 9a¥ WAWT 438 MG
feve #@g @, .. (sgmaw)...

18 hrs,

ot (AT wredt @ IR
& sarar WAt W € )

oft ¥FiT qiw: § ag wf Fgar
oz & & ¥, A% saRr @
gy §, WAEW 9, B3 9T |t
gy § | Afwa om am & wawma
FEA—270 HRfEat * FLFE
fast sk 125 wdr wwd q¥
ny  faa fax =g wear =9y,
¥ gt & ar, agt 9T 7 @
& wrogafer ot & g srfewar war
qr, ®Hfr W av o J¥ @
arfear & o, €8 qEAr T AR
# f ag A frefy gal fow g2
oae TRAT WAy 7 qr, W gwd)-
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¥ # g 9T agwr, Ik Aw
e A oY, agw af ad
g AW, ..

st CreTRee wrredt @ § o qgr
qr |

| HQT T oW G A
oT FE T Y ! K g @ ar-
Aftmar & 9F F @ w7 qEar
qgar @ w6 & TEAr wdt wWie G|
gaar fadi, & ¥arce & agh
g ) U ghe A gl 9T W,
fagre % @i vt sl <& F W-
G A1 FEE TT A F) QEY
R adF g f5 wadr o gz
"2 | gAR I4 sufeadl & wfy «$t
TR T+ W AN THE §, A
R g 7 AR 0 T qE@w
UEAl W WE F i feed adi W
fre @, Fast & age @ W IW
T W 438 S % fewe wed
TCA 1\ A 39 w9 oy ¥ far
Wl 4% weastadi ¥, weraw A
St 338 fRar | ow-uw migd
¥ fqar gaw =gy g & ga fza
qE AT gAr A1 | UF AEA X FY
f& St gar wf @ gax fasdi &t
T w¢ fzar, . (swmaw) ... =@
¥y 9@ gwa. ..

# w0 am & w=ar § 5
qFr AfAq & § 98 sew Im
aft & SUSr FAW FY AZOA
wEla &, | T oy AR wgr B
At gréarad TR A4 g 34w
faademrsr HZQT wC WA Al
Fost Wt ww & § A qX W
frar 330 | wwE fFdY nagam o
fedoe F¢x A ste@ aff & ¥
ad GE-wE gy wifgd ¢ W WK
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@ greg off ¥ oF FGA WIS A
w6 3 I agr f¥ oz aw ®
e far g% wrdiw W 0 AWM
¢ W fay g ¥ afgwr ali®
FAF AT K § | A ARy O
& yPerer qf —uw @ @ e
W wHwfaEl * WIS AT F
f g aw F RW ¥ g e
WA Wt g | U Sa-gHer
we-3fem ag wod w91 §, fergRart
Wa ¥ ghagw ¥ W OF age W
¥ § o ToET hedfew i g
wgt qw S ifew A T o ¥
qFquferdt WAl SHE AL W qE
g, &fFw 3§ wog g 9K 27 aEE
g wF@ & |

TF q@ Wi FEN | OF REAET
avey ¥ %@ fo sfead Tedst -
e g W g wE FRA,
wy #jo o qiT =y Fgd=fma §
Y &, gadr g Ve a frar §)
tfeas wasw agiford &, aTUH &)
g Wi TR W O | s W Aa-
T A a@ owE & owifs o @
aqrae efwme 33 w0 g, &%
i@ wrofi e 9¢ '9 SIS #
o 2G|

Wk aig & q9d Y F an
#oog w0 AT E R o@ga W
a® gAY wAE( A T ¥ €
ganT € & a3t wwwa @ R &
afer g SwRr § wamr QA
Y 9T sae faar @0

wwfidT & ar @ &7 qgE g
qY & foe worm g g 6
sfeere ¥ sy foe & &, wa®

AUGUST 17, 1981

other Railway 48¢
Accidents (Adj. M)
T A o g g el
% vak fug e wmr § W)
et ® oA Aff Boar §1. ..,
(wrmaw) . . 7gr 9 A 9N @T
wg wEy I 91, Jusr o S
a1, ag @ 9y, 6w qHEA I
ar ®R fesd o dw ¥ 1 T
wE i «@ ¥ T IR wYk s
qY, H¥ ¥ ¥ | wE WG W AT
o Ty av@ W gd € 9,
av war fear o awar ¥

-

uH gAlr weAr ¥F e W X
AT AT § ST ST &1 HEAT
Hgar g1 ag giedr 1w faed wa
F wrg gf A AgdmT T AnsEy
g7 were v\ fow Fz ama ¥
T THT T AAT HO A ? FA@S
€T | THERD W0 WT TR\ &
SHH WM H@ W1 YGART ATEY
& WOw wARr i g HEQ@
w|iE gw ¥ @ I@ U AW
sra = few @ @ R
T wie I4H 50 WiaRr Wi T
WE WAL M@ A WO SGACT
gy afsu 1 sy fegar da €
ug faegel W% ¥ | uwaw Jaied
F frae F¢ ¥ 1 =gt ¥ T
ot g ¥ oTEF A ¥ e HEerey
¥ wgaT g o 3 sedy O e g, srer
W AR | AFg. . L (wRaw). ..
& oRiige ¥ S FY e 8 @
TRz § )\ uF wa ddda W §
o T OF A GH e dganr
aifgg 1 g et ot oge @@
TR E L. (vuwam) . .F WO E
aY & g7 ¢ wfwa wd-dmd ofr-
Wy oir &, W awwt fadieli e
g, =9 @ ¥ W@ ¥ §d2o foar
§ O WA awEwr wfge
T e &7 qaq § Wi wdfa
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sg ERRH T § WR O g
& % & g W T owy  fear
& ) SgiSE 3TAEYT TX g, 106
wEfEt & & wad® fear § o
g M€ Fr o Gar g e s
grea< 1 agae far g

A dedr § IR ¥ qAM0 A& F
fiv gt o< §adsr adl @\

W THIRAT WTERY ST W
-4 £5  WORl 9T T it e
fomr oz g2 @ ¥ 1., . (saadTw)

s FAT QT : qEAT WD
qalEst FN F A4 4T ) @l A
Gl W UFESE NI I g aX
FrEa< H ME wp gue wade faar
T & Ff aw foamr  Af TR
g v wedi o, ww swimw ¥ #
#g a foqrt afl § 1 & waws
TGl g oo
SHRI K. P. UNNIKRISHNAN:
When an inquiry is going on, he says

that it is a case of sabotage... (Inter-
ruplionsg)

oY ¥qre ¥ ;WO OH S
gura feX §, gHae gw faare &3,
sffeq cawg a7 W 90T gEA
o #€ maidew 4 &

3

B Wi @ g N g wgAT _0gar
§fe wmE sow CEEAEZ W
g e wifge o) F gear flw
FWIE |
MR. DEPUTY-SPEAKER: Now, Mr.
Jyotirmoy Bosu will reply, and his
reply will be very short. I am not
allowing anybody else. Mr. Jyotirmoy

Bosu's reply will be as short as pos-
sible.
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SHRI SONTOSH MOHAN DEV
(Sildnar): Sir, one clarification.

MR. DEPUTY-SPEAKER: No,
please. You must cooperate. I cannot
allow. You contact the Minister. You.
belong to the ruling Party.

SHRI SONTOSH MOHAN DEV:
The Railway Minister has said that
it is his duty to see {nat people go ta
their destination, This is g wrohg
statement. ..

SHRI C. K. JAFFAR SHARIEF:
What he meant was that people reach
the destination gafely.

MR. DEPUTY-SPEAKER: Mr, Dev,
please take your seat. ... (Interrup-

tions) Now Mr. Jyotirmoy Bosu and
hobodyelse,

SHRI JYOTIRMOY BOSU: Sir, let
us take certain things straight. We
are not even as half knowledeable
as the Minister sitting opposite. Let
us get certain things straight. We are
talking about a tornade, toofan or
cyclone. Let us take evidence to con-
vince 1> Let the meteorologist be
asked 1o substantiate it. Then, Sir,
who is the Railway Safety Commis-
sioner? He is invariably a railway
officer. .. . (Interruptions),

Sir, this toofan business we are
hearing too much. But we want to
have the evidence. Let the Minister
take the troulbe of cohvineing the
House by producing the Meteorolo-
gist's report that there was a toofan.
and what was the speed of the toofan
Otherwise, don’t kindly falk from
the back of your head as we are not
going to trust you,

The second thing, Pandeyji ..

SHRT KEDAR PANDEY: The re-
port of the meteologist was that
the toofan was to came.

of sitfeTaag : i<l dgrarn
FIF gIiaEr ¥ wifer o fdyd
AT ¥ @ A



487 Samastipur and

SHRI K. P. UNNIKRISHNAN: Too-
fan Ayege.

SHRI JYOTIRMOY BOSU: Panday-
J§i, kindly tell the House whether it
ig a fact or not taat the Railway
Safety Commissioner is invariably a
railway officer—retired or serving.
Kindly tell this.

SHRI KEDAR PANDEY: He does
not belong to the Railways. He be-
longs to the Aviation Depariment. He
is a very high official.

SHRI JYOTIRMOY BOSU: There
are Railway officials who have be-
come Safety Commissioners. Do you
want to know the names? I will give

u the names, 1 will lay it on the
Table of the House.

You have talked about railways
overloading. Is it not a fact that the
Railway Board, ignoring the safety
of the tracks, issued a circular for
overloading of wagons by 5 tonnes
and, after sometime, they have re-
duced it to 2 tonhes . . . because they
found out that 5 tonnes overloading
was damaging the track and causing
meta] fatigue—if you ean understand
what I am talking about? ...

MR. DEPUTY-SPEAKER: Naw,
please conclude,
SHRI JYOTIRMOY BOSU: Now,

Pandayji, take the poor passengers.
If there is an accident in the Indian
airlines, the passenger automatically
gets how much? Rs. 1 lakh or Rs.
1,40,000? ... Yes, now Rs. 1 lakh
Now, I have been telling for the last
15 years since I came to the Parlia-
ment, that there should be an auto-
matic insurance cover for all rail-
way passengers like the third
party insurance for cars. Your
general insurance is mow owned by
Government, Therefore, it should
pose no problem.
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Pandey Ji, this sabotage theory is
being advanced very conveniently
because it is heither fish nor flesh.
(Interruptions) Now you kindly tell
us. You can talk about Bhagalpur
when you go to the Bhagalpur Eye
Camp. (Interruptions)

qfe wh gaatw wame A W
Hat (Wt wwad W WRHE)
aZ ®iT grIn-eg Ad &, qifaswz Y,
T WY 97 S W FEigd 7
FLF TIMEAS AZFA F( AEiEA
Fifag 1

SHRI JYOTIRMOY BOSU: Let
Pande Ji tell us. For this sabotage
business, your predecessor, previous,
Government employed 25,000 persons
in all—half of R. P. F. men and half
of gangmen—at a cost of about one
lakh of rupees per day for round
the clock surveillance. Did they not
pay you any dividend? Why have
you done away with that? You have
touched the sky. I will tell yau how.
Now, there are 1300 trunk route
stations. The trunk route circuiting
was to be completed. The Expert
Committee recommended this. We
would like to know out of 1300 trunk
route circuiting, how many have you
been able to complete? If you can-
not reply to-day, you kindly take
the copportunity of writing to the
Speaker for making a statement. I
am sure you woud rise to the occa-
sion,

People are talking of making politi-
cal capital. We are not making it.
Do you know who is making the
political capital? It is **. He wants
to catch this opportuhity to prove
how bad you are. We are not making
political capital.

DR. SUBRAMANIAM SWAMY: He
took loan by mortgaging a platform
to a person,

**Expunged as ordered by the Chalr,
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SHRI JAMILUR RAHMAN (Kishan-
ganj): It is not proper to bring in
the name of a person who cannot
defend himgself.

MR. DEPUTY-SPEAKER: I ghall
go through the recards. I have noted
your request.

SHRI JYOTIRMOY BOSU; Janab
Jamilup Rahman, he has noted your
request.

MR. DEPUTY-SPEAKER:
noted your request.

I have

SHRI JYOTIRMOY BOSU: Now,
Sir, I had quoted from the Sikri
Commiitee Report.

SHRI JAMILUR RAHMAN: What
is your ruling?

SHRI JYOTIRMOY BOSU: He will
go through the rocords.

SHRI JAMILUR RAHMAN: On a
point of order. He should not men-
tion the name of a person who is
not here to defend himself.

SHRI JYOTIRMOY BOSU: Shall
I say** All right*® as name iz ex-

punged. I am taking the name of
Bhagwan**,

PROF. K. K. TEWARY (Buxar):
He is not a Member of this House.
How do you allow him to abuse
everybody?

SHRI JYOTIRMOY BOSU: I with-
draw the words®*® and I insert the name
of his brother and a dear friend,**

‘Therefore, Sir, I have quoted Sikri
Commitiee’s report which revealed
foyur facts as to how things have been
alloweq to deteriorate year after year.
And thig is precisely the reason why
I say this that if you really want a
discussion om the report to find out
the truth, you have to trust your col-
leagueg In this House. You tell the

——— - —— ittt e . i et ———————

**Expunged as ordered by the Chair
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Speaker that he iz the only person
who can constitute the Parliamentary
Committeg which can go in depth the
Sikri Committee report dispassionately
and give a report. It can be a con-
fidential report which you can lay on
the Table of the House for action,
You ghould accept it gracefully.

SHRI KEDAR PANDEY: A high-
powered committes hag already been
constituted.

SHRI JYOTIRMOY BOSU: Sir, you
have said that 52 per cent recommen-
dations of the Sikri Committee have
been implemented. If 52 per cent
recommendations of the Sikri Com-
mittee have been implemented then
why there are accidents. The proof
of pudding is in eating. Why there is
this sudden rise in accident rate. Sir,
I maintain that accidentg are man-
made. Accidentg are man-made and
they can be prevented by fixing right
priorities and by knowing where to
plunge the money.

Sir, ther, ig this B. D. Pandey Com-
mittee. I do not know about your
Party's illusion in respect of neo
journalistg and British authority, ICS
people are God fathers. Others don't
know anything. They are indispens-
able. Why cann’t you find people who
are answerable to the masses? You
must understand that a bureaucrat
will conceal more thap reveal

Sir, I have said al] the time that
there ghould be no dividend tp the
General Revehues. The Railways must
get the entire earnings {ill the House
decides otherwise because the Rail-
ways need it very badly. Railways
are very sick.

Sir, you said that rolling stock has
outlived. Tell us then why are you
exporting the rolling stock. Why
cann’t the domestic needg be first met?
What is the reason behing exporting
rolling stock? To whom do you want
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to please? Sir, I would also like to
know why are you over-capitalising
the rolling stock? Why is it not
utility oriented? Why are therg alumi-
nium fittings and laminated plasties?

Sir, freight ig the revenue earner
83 well a8 the backbone of the Rail-
Wway economy but service to the people
cannot be ignored. You cannot have
money without people. Thg Railways
have never thought about the fullest
and intensive utilisation of track, We
have been crying horse to reduce the
tare and reduce the gap between the
tare and the pay load. It can be done
by aluminium double-deck coaches,
If you run jumbo double deckerg then
your track w111 be released ‘Tor

freight.

Sir, the Railway Board is like any
other Secretariat office, They will not
move an inch. This is what is hap
pening. Prof, Dandavate righily
pointed out that the traffic intensity
hag increased 300 per cent. Pandey N
please go in cognite with 3 Topi or
Pagri to the booking window on any
railway station and ask for a berth
then you will come tp kmow what is
the demand In Delhi for getting a
first-clasg berth to Howrah ong has to
pay anything between Rs. 50 to Rs. 100
dependingy on the rush. Sir, the
remedy lies in your hands,

Mr. Deputy Speaker, Sir, he talked
about railway tickets. Pandeyji in 30
yearg what purchasing power have
you given to the poor people of Bihar
who produce maximum wealth for the
country in the form of minerals.
Therefore, do not go by tickets, You
said, the bridge wag O.K.; the track
was O.K., Enging wag O.K., Coaches
wera O.K. My friend Mr. Jaffer
Sharief just now said only the frogs
and the divers knew about the condi-
tion of the coaches ang he riduculed
me. What about your genior Minister?
How did he come to know that they
were all right? No answer. (Inter
ruption) The quesiion s this. Do
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you know that thig accident jn Bihar
is only gecond to that one which hap-
pened in France, after the First World
War? Nowhere im the world hag it
happened; never in the world has it
happened.

ft ¥ QiR WA FH G
qem ¥ ouw 3 a8y w fre wf g,
aEE g F A woer 7 A% fd
g T R | 216 WAy HL W )

SHRI JYOTIRMOY BOSU: Mr.
Kedar Pandey takes mg to be a Minjs-
ter for Chinese Affairs ang I am ans-
werable to him. Now, let us come
to this. There is a very nice calcu-
lation,

MR. DEPUTY-SPEAKER: Please
conclude. You have taken more time.

SHRI JYOTIRMOY BOSU: Mr.
Jaffer Sharief gave & very funny cal-
culation. He gave figures about the
Shell-type coaches. The sitting capa-
city for a three-iter bogieg is around
76. Clasg II Air-conditioned coach,
76 gseats, Now, add 50 per cent on the
seating capacity. That is usual, Then
adg the standing capacity. It will
come to 100 per cent above the marked
capacity, (Interruptions)

MR. DEPUTY-SPEAKER: Please
conclude.,

SHRI JYOTIRMOY BOSU: Sir, I
tell you that I have contacted most
knowledgeabl, TXRs, There are No
two opinions that the rolling stock
and the wheely were defective. That
ig the reason why the bogies jumped
th rail. Let there be ap enquiry. Sir,
I have said right at the beginning that
it iy a partnership between man and
machines. You are beating the man
with a stick. His ming is not at the
work and the machine goe; out of
order.

MR. DEPUTY-SPEAKER: Please
conclude. You will be concluding by
7.30.
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SHRI JYOTIRMOY BOSU: In re-
garq to this Man and Machine partner-
ship, Sir, I regret to say, the Railway
Management has miserably failed to
make the best use of both. They hava
utterly and miserably failed—that is
al] that I wanted to gay. And look
at thg top. Look at the upgradation
of posts, You will see how top-heavy
they arg there. That ig there on the
ong hand. On the other hand you
resort to abolition of posty at the
lower levels, at the leve] Of the small
fry. You constitute g Parliamentary
Committeg to examing all this. Sir,
they are taking action against the
employees. That you can very readily
do for a gmaller man. Don’t you
know this? A former Chairman who
was trying to get a big cut from the
American [ocomotive Company, ALC,
is getting a big job here? Is it not a
fact? Ig it not a fact that a Member
of your Board diverted a rake of coal
meant for thermal power stations to
Delhj Cloth Mills ang after retirement
he got a job? Have you been able to
touch those people? Do you want
details? I will not mention them
here. You know them. S8ir, I will
only conclude by saying this. It is
not easy for Mr, Kedar Panday be
causg the erosion in the value of the
Indian rupee hag brought the country
and the economy to such a stage that
progress has becom, impossible.
How can a massive organisation func-
iion in this way? (Interruptions) The
prices of metals have recorded almaost
100 per cent increase over a gmall
length of time. Metal i3 one of the
most essential items that the Railways
require. How can you do budgeting
of it in the month of February or
March tp cover for the requirements
of the month of December? You
cannot. Therefore, what iy inevitable
is happening. You ¢annot replace
them. You cannot maintain them.
Therefore in this capitalist system
they cannot touch the fringe of the
problem. Perhaps some remedial mea-

can be taken. I thank the
Minister for listening tp me.

GMGIPND—-M-—1281 L.S.—890,

B.A.C. Repors 494

MR, DEPUTY-SPEAKER: The
question is;

“That the House do now adjourn”.

The motion was negatived.

———s

19.31 hrs.

STATEMENT BY HOME MINISTER
DENYING ALLEGED CIA. LINK
OF A UNION- MINISTER

MR. DEPUTY-SPEAKER: Now
the hon, Home Minister will make a
statement.

THE MINISTER OF HOME
AFFAIRS (SHRI ZAIL SINGH); One
of the hon. Memberg has referred in
this House thig afternmoon to a news
item about the C.ILA. link gf a Union
Minister. Therg is no truth in this
news item ang it ig without any basis.

BUSINESS ADVISORY COMMITTEE
SFVFNTEENTH REPORT

MR, DEPUTY-SPEAKER: The
Minister of Parliamentary Affairs and
Works ang Housing to present the
Seventeenth Report of BAC.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): I beg to present the Seven-
feenth Report oy the Businesy Advi-
sory Committee.

19,32 pra,

The Lok Sabha then adjourned Ul
Eleventh of the Clock on Tuesday,
August 18, 1981/Sravana 27, 1008
(Saka).
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